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 LOK  SABHA  DEBATES  2

 LOK  SABHA

 Saturday,  December  20,  969  Agra-
 hayana  29,  89  (Saka),

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  Deputy-SpeaKER  in  the  Chair.]

 Business  of  the  House
 THE  MINISTER  OF  PARLIAMEN-

 TARY  AFFAIRS  AND  SHIPPING
 AND  TRANSPORT  (SHRI  RAGHU
 RAMAIAH):  With  your  permission,
 Sir,  I  rise  to  announce  that  Govern-
 ment  Business  in  this  House  during
 the  week  commencing  Monday,  the
 22nd  December  1969,  will  consist  of:

 (WD  Consideration  of  any  item  of
 Government  Business  carried
 over  from  today’s  order  Pa-
 per,

 (2)  Consideration  and  passing  of
 Requisitioning  and  Acquisi-
 tion  of  Immovable  Property
 (Amendment)  Bill,  1969.

 (3)  Consideration  of  a  motion  for
 concurrence  in  the  recom-
 mendation  of  Rajya  Sabha
 for  reference  of  the  Medical
 Termination  of  Pregnancy
 Bill,  969  to  a  Joint  Commit-
 tee.

 Consideration  and  passing  of
 the  Merchant  Shipping  (Am-
 endment)  Bill,  1969,  as  pass-
 ed  by  Rajya  Sabha.

 (5)  Further  consideration  of
 Shri  Prakash  Vir  Shastri’s
 motion  regarding  subversive
 and  voilent  activities  in  the
 country.

 (4  )

 (6  )  Consideration  and  passing  of
 the  Indian  Soldiers  (Litiga-
 tion)  Amendment  Bill.  1969,
 as  passed  by  Rajya  Sabha.

 (7)  Consideration  of  a  motion  for
 modification  of  Insurance
 (Amendment)  Rules  1969,

 given  notice  of  by  Shri  Madhu
 Limaye  and  others,

 As  the  members  are  already  aware,
 Short  Duration  Discussions  on
 following  subjects  are  also  scheduled

 aa
 the  24th  December,

 (i)  Oilseeds
 nuts.

 (ii)  Cyclone  in  Andhra  Pradesh.
 (iii)  Unauthorised

 Delhi.
 (iv)  Decontrol  of  Cement.

 specially  ground-

 colonies  in

 (v)  Report  of  National  Labour
 Commission.

 st  रणधीर  सिह  (रोहतक)  :  उपाध्यक्ष
 महोदय,  मैं  प्रापका  बहद  मशक्र  हूं  कि  झ्ापने

 मुझे  टाइम  दिया  है  t

 सारे  विजनेस  को  मैंने  सुना  है  ।  बहुत  जरूरी
 एक  चीज़  रह  गई  है  ।  चंडीगढ़  के सवाल  का  कोई
 जिक्र  नहीं  किया  गया  है  t  पंजाब,  हरियाणा
 शौर  हिमाचल  की  इंटंग्रेटी  का  ही  नहीं,  सारे
 देश  की  इंटैग्रेटे  का  यह  सवाल  है,  यूनिटी
 का  सवाल  है,  सावरेनटी  का  सवाल  है  क्या  भारत
 एक  नेशन  के  तौर  पर  कायम  रहेगा,  यह  सवाल
 है  ।  देश  में  एकता  रहेगी,  यूनिटी  रहेगी  या  नहीं
 इसका  सवाल  है  ।  नक्सलाइट्स  का  ज़िक्र  तो
 कर  दिया  है।  लेकिन  कुछ  लोग  पंजाब  में  एंटी-
 सोशल,  एंटी  नैशनल  एक्टिविटीज़  करते  हैं  वह
 चीज़  भी  सामने  भ्रानी  चाहिए।  प्रकाली  भाईं
 ऐसा  कर  रहे  हैं।  बजीर  ऐसा  कर  रहे  हैं।  बहुत
 भड़काने  वाली  तकरीरें  वे  कर  रहे  हैं  श्री  वलदेव
 सिंह  कर  रहे  हैं,  उमरांगल  साहब  कर  रहे  है,
 गुरदयाल  सिंह  ,  एम०  एल०  ए०  कर  रहे  हैं  ।
 बज  के  जत्थे  देहातों  में  जा  रहे  हैं  भौर  देश
 के  खिलाफ  प्रचार  किया  जा  रहा  है  एंटी-
 नैशनल  प्रचार  कर  रहे  हैं।  हससे  देश  को  खतरा
 पैदा  हो  गया  है  झकेले  चंडीगढ़  की  बात  मैं
 नहीं  कहना  चाहता  हूं  ।  एक  पैट्रेयोटिक  हिन्दुस्तानी
 के  नाते  मै  यह  कहना  चाहता  हैँ  कि  यह  बहुत
 जरुरी  है।  बहुत  ज्यादा  हालात  खराब  हो  गए
 हैं  पंजाब,  हरियाणा,  हिमाचल  में  धौर  चंडीग
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 [श्री  रणधीर  सिह]
 में  ।  मैं  पूछना  चाहता  हूं  कि इस  पर  डिसकशन
 के  लिए  दो  घंटे  का  समय  क्यों  नहीं  निकला
 गया  है  ?  समय  निकाला  जाता  और  इस  मामले
 को  पालिमेंट  और  देश  के  सामने  लाया  जाता  |

 कम्युनिस्टों,  सोशलिस्टों,  जनसंघ,  इड्पिडेंट्स  के

 क्या  विचार  हैं,  वे  सामने  आने  चाहिएं  थे।  सारी
 चीज़  देख  के  सामने  आती  ।  सवाल  यह  पैदा

 हो  गया  है  कि  देश  की  सालमियत  वनी  रह  सकेगी
 या  नहीं।  यह  मामला  24  तारीख  से  पहले  चाहे
 एक  घंटे  के  लिए  ही  हो,  यहां  शाना  चाहिये  ।

 इसके  लिए  श्राप  वक्त  जरूर  निकालें  |  यह
 सब  से  अहम  बात  है  ।  मैंने  इस  के  बारे  में  93
 का  मोशन  दिया  था,  शार्ट  नोटिस  क्वेश्चन
 दिया  था,  कालिंग  एटेंशन  मोशन  दिया  था,
 कोई  मंजूर  नहीं  हुआ  है  1  मैं  चाहता  हूं  कि  इस
 पर  बहस  के  लिए  कुछ  वक्त  झ्राप  जरूर  निकालें
 24  तारीख  से  पहले  ।

 SHRI  UMANATH  (Pudukkottai):
 I  want  that  the  Minister  of  Education
 must  make  a  statement  on  the  state
 of  affairs  in  the  CSIR  tecause  the  next
 week  is  going  to  be  the  last  week
 ol  this  session.  You  remember  Sir.
 that  during  the  last  session  when  two
 directors  had  resigned  there  was  a
 furore  in  this  House  because  the
 state  of  affairs  was  going  from  bad  to
 worse  and  the  hon.  Minister  had  pro-
 mised  that  he  would  call  a  meeting
 of  all  the  directors  in  the  various
 institutions  and  settle  the  matter.
 After  that  meetings  we  find  that  three
 more  directors  have  resigned,  namely,
 Sarvashri  Parpia,  Chowdhury  and
 Amarijeet  Singh.  So,  the  situation  has
 gone  from  bad  to  worse.  An  assurance
 was  given  on  the  floor  of  the  House
 hy  the  Education  Minister  that  at
 least  the  interim  report  of  the  Sarkar
 Committee  would  be  placed  before
 this  House  in  November  itself.  Now
 the  session  is  going  to  end  and  that
 interim  report  is  not  here.  Most  atro-
 cious  things  are  taking  place  in  the
 CSIR.  The  whole  institution  is  get-
 ting  reduced  to  a  coterie  of  favour-
 ties  and  all  that.  After  the  resigna-
 tion  of  these  three  directors  I  had
 given  a  calling-attention  notice.  That
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 was  also  rejected,  So,  I  want  a  state
 ment  by  the  Education  Minister  on
 the  state  of  affairs  in  the  CSIR  after
 the  latest  resignation  by  three  direc-
 tors.

 SHRI  RANGA  (Srikakulam):  It  is
 true  the  Law  Minister  has  made  re-
 peated  statements  saying  that  there
 would  be  tu  General  Elections  for
 the  Lok  Sabha.  But  the  country  is
 very  much  agitated.  So  many  of  us
 would  like  to  be  assured  what  is
 going  to  happen  so  that  we  can  ar-
 range  our  programme  properly.
 Quite  a  number  of  Joint  Selection
 Committees,  specially,  the  Joint  Com-
 mittee  on  the  Central  Excise  Duties
 Bill,  have  prepared  the  tour  program-
 mes  in  the  months  of  January  and
 February.  Therefore,  we  would  like
 the  Prime  Minister  to  take  the  ear-
 liest  possible  opportunity  either  today
 or  on  Monday  or  Tuesday  or  Wed-
 nesday,  before  the  session  ends_  to
 make  a  categorical  statement  that
 could  be  depended  upon  as  to  her  in-
 dications  or  the  Government’s  pro-
 gramme  in  regard  to  the  General
 Elections,  whether  the  Government
 would  like  to  have  the  General  Elec-
 tions-or  whether  they  are  consider-
 ing  it  otherwise,  and  to  give  an  sssu-
 rance  that  the  Members  could  be
 free  to  go  about  their  normal  work
 during  the  months  of  January  and
 February  without  being  bothered
 about  the  contingent  risk  of  having
 to  set  aside  all  their  programmes
 and  all  their  activities  and  prepared
 themselves  for  the  General  Elections.

 श्री  प्रेम  चन्द  वर्मा  (हमीरपुर)  :  उपाध्यक्ष
 महोदय,  शाप  को  मालूम  है  कि  चण्डीगढ़  का
 मामला  पहले  भी  इस  हाउस  में  श्रा  चुका  है,
 जिसके  बारे  में  ब्रभी  मेरे  दोस्त,  श्री  'रणघीर
 सिहं  मे  कहा  है  1  चण्डीगढ़  का  मसला  कोई
 छोटा  सा  मसला  नहीं  है  ।  पिछले  सात  रोज़
 से  इस  बारे  में  जो  स्टेटमेंट  श्रा  रहे  हैं,  उन  से

 जम्मू-काश्मीर,  हिमाचल  प्रदेश,  हरियाणा  और
 पंजाब  में  ऐसे  हालात  पैदा  हो  गये  हैं  कि  सारे
 का  सारा  नार्दरन  इंडिया  एक  ज्वालामुखी  के
 वहाने  पर  खड़ा  हो  गया  है  वहां  एक  ज्वालामखी
 भड़क  रहा  है  (ब्पयवधान)  अगर  इस  हालत
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 को  जारी  रहने  दिया  गया,  तो  सारा  नार्दग्न
 इंडिया  जल  उठेगा  ।  परसों  मेरे  साथी,  श्री  रणधीर
 सिंह,  और  मैंने  इस  सवाल  पर  हाउस  में  धरना
 दिया  था  ।  हमें  यह  एशोरेंग  दिया  गया  था  कि
 इस  मामले  पर  डिसकशन  का  मौका  दिया  जायेगा
 इसलिए  सरकार  से  मेरा  निवेदन  है  कि  चण्डीगढ़
 के  सवाल  पर  बहस  के  लिए  कम  से  कम  दो  घंटे
 का  समय  रखा  जाये  ।

 SHRI  5.  M.  BANERJEE  (Kanpur):
 I  would,  briefly,  like  to  make  a  few
 points.

 First  of  all,  as  you  know,  yester-
 day,  the  other  House  passed  a  non-
 official  Resolution  regarding  the  abo-
 lition  of  privy  purses.  We  have  also
 tabled  a  motion  but  that  is  not  com-
 ing  up  for  discussion  unfortunately.
 Since  the  Government  has  adopted
 that  non-official  Resolution  in  the
 other  House.  I  would  request  the
 Minister  of  Parliamentary  Affairs  to
 ask  the  Home  Minister  to  make  an
 announcement  in  the  Lok  Sabha  also.
 It  can  be  passed  here  also  in  a
 minute,

 Secondly,  when  the  question  of
 Jamshedpur  strike  was  raised  there.
 the  hon.  Speaker  said  that  he  would
 ask  the  Minister  to  make  a  state-
 ment.  Unfortunately,  the  Minister  is
 not  making  the  statement.  Even  to-
 day,  the  strike  is  going  on.  I  request
 the  Minister  through  you,  Sir,  to
 make  the  statement.

 Thirdly,  when  the  Lok  Sabha  ses-
 sion  is  coming  to  an  end  in  the  24th,
 I  would  like  the  Prime  Minister  to
 make  a  statement  with  regard  to  6
 lakhs  of  Central  Government  emp-
 loyees  who  have  suffered  break  in
 service  on  account  of  the  9th  Sep-
 tember,  968  strike.  The  break  in
 service  has  not  yet  been  condoned
 with  the  result  that  thev  are  not
 getting  their  promotions,  incre-
 ments  and  leave,  The  Prime  Minis-
 ter’s  policy  was  a  lenient  policy  to-
 wards  them.  Many  people  have  been
 taken  hack.  Still  these  6  lakhs  Cen-
 tral  Government  employees  are
 suffering.  T  would  request  the  Minis-
 ter  of  Parliamentarv  Affairs  and.
 through  him.  the  Prime  Minister  to
 make  a  statement  on  that.  They  have
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 announced  the  appointment  of  the
 Third  Pay  Commission.  Before  the
 Third  Pay  Commission  sits,  let  these
 6  lakh  Central  Government  emp-
 loyees  be  taken  back,  They  should
 not  suffer  any  more.

 Lastly.  I  would  like  to  mention
 that  the  P.T.I,  workers  throughout
 the  country  are  going  on  a  strike
 The  P.T.I,  Board  could  settle  the
 whole  matter.  But,  unfortunately,
 they  have  not  settled  it.  If  there  is
 any  inconvenience  to  the  newspapers
 and  to  the  newspaper  readers,  I  sin-
 cerely  apologise  to  them.  But  the
 entire  responsibility  for  the  strike  lies
 on  the  P.T.I.  Board.

 SHRI  K.  LAKKAPPA  (Tumkur):
 This  is  a  very  serious  matter  pertain-
 ing  to  my  State.  The  general  grant
 sanctioned  ky  this  Government  to
 meet  the  famine  relief  requirements
 in  Mysore  State  has  been  misused
 and  the  entire  money  has  been  col-
 lected  by  some  of  the  interested  con-
 tractors  of  the  Mysore  State......

 MR.  DEPUTY-SPEAKER:  Is  he
 discussing...

 SHRI  K.  LAKKAPPA:  The  point
 is  that  there  is  no  agency  of  the
 Central  Government  to  check  all
 these  things—misuse  of  the  Central
 aid  given  to  the  Mysore  State.  I  have
 got  information,  and  there  is  also  a
 Press  report,  that  the  entire  money has  been,  in  connivance  with  some
 of  the  officers,  taken  by  interested
 contractors  and  they  are  manipulat-
 ing  all  the  accounts:  and  the  same
 contractors  are  the  delegates  to  the
 Ahmedabad  Conference.  I  do  not
 know  how  many  of  the  Indicate  peo-
 ple  will  go  like  this.  There  is  the
 misuse  of  the  funds  sanctioned  for
 the  Mysore  State  for  relief  require-
 ments.  Even  teachers  are  varticipat-
 ing  in  the  Ahmedabad  Conference.
 I  do  not  know  how  the  Government
 machinery  and  the  Central  Govern-
 ment  are  watching  the  situation  and
 are  keeving  mum.  Will  the  Govern-
 ment  give  an  assurance  that  they
 would  go  into  all  these  and  make  an
 inquirv  into  the  misuse  of  the  funds
 granted  to  the  Mysore  State  for  re-
 lief  works?
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 श्री  Wo  सि०  सहगल  (बिलासपुर)  :
 उपाध्यक्ष  महोदय,  आज  के  नेशनल  हैराहड  में

 एक  बहुत  ही  खतरनाक  खबर  छपी  है  भ्रौर  वह
 खतरनाक  ख़बर  यह  है  कि  श्रीमती  इन्दिरा
 गांधी  को,  जो  हमारी  प्रेजेन्ट  प्राइम  मिनिस्टर

 हैं,  खत्म  किया  जाये  और  उन  को  गोली  का  शिकार
 बनाया  जाये,  ऐसा  एक  प्लाट  बनाया  गया  है  ।
 में  निवेदन  करूंगा  कि  होम  मिनिस्ट्री  इस
 बारे  में  तहकीकात  करें  कि  इस  बारे  में
 कैक्टस  क्या  हैं  श्रौर  इस  तरह  की  न्यूज  किस

 तरहासे  छपी  है,  वर्ना  इस  सवाल  पर  तमाम
 लोगों  में  एजीटेशन  होगी  श्रौर  उसके  बाद  दंगे
 भी  हो  सकते  हैं  |  इस  को  रोकना  चाहिये  |  इस
 लिए  श्राप  होम  मिनिस्टर  साहब  से  कहिये  कि
 वह  सोमवार  को  इस  बारे  में  स्टेटमेंट  दें।

 (ब्यवधान)  इस  में  कहा  गया  है  कि  यह  राष्ट्रीय
 स्वयंसेवक  संघ  का  प्लाट  है  (व्यवधान)

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  On  a  point  of  order.

 MR.  DEPUTY-SPEAKER:  I  will
 allow  you.  Kindly  listen  to  me  first.

 oft  an  दत्त  शर्मा  (भ्रमृतसर)  :  उपाध्यक्ष
 महोदय,  यह  बिल्कुल  ग़लत  श्रौर  बेबुनियाद
 बात  है  ।  श्रानरेवल  मेम्बर  ने  जो  कुछ  कहा  है,
 या  तो  वह  उस  को  प्रव  करें,  वर्ना  वह  उस  को

 विदड़ा  करें  ।  (व्यवधान)

 शी  Wo  सि०  सहगल  :  माननीय  सदस्य
 पहले  नेशनल  हेराल्ड  को  पढ़  लें  भौर  फिर  कहें
 कि  क्या  मैंने  कोई  ग़लत  बात  कही  है  (व्यबधाम)

 भरी  सूरज  भान  (अम्बाला)  :  उपाध्यक्ष
 महोदय,  श्री  सहगल  का  चार्ज  बिलकुल  बेबुनि-
 याद  है  1  भगर  भाप  इस  प्रकार  के  गलत  चार्ज  की
 इजाज़त  देते  हैं,  तो  मैं  कहता  हूं  कि  प्रधान  मन्त्र
 के  मुताल्लिक  इस  ख़बर  के  पीछे  ऐसे  ही  लोगों
 का  हाथ  है,  जो  यहां  इस  सवाल  को  उठा  रहे  हैं
 इस  झख़बार  की  झादत  बन  गई  है  कि  ऐसी
 बेशुनियाद  खबरें  छापे  ।  इस  भ्खबार  के  खिलाफ़
 भी  कार्यवाही  होनी  चाहिए  ।
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 SHRI  KANWAR  LAL  GUPTA:  I
 want  to  raise  a  point  of  order  on  the
 statement  made  by  Mr.  Saigal.

 MR.  DEPUTY-SPEAKER:  Before
 you  raise  the  point  of  order,  kindly
 listen  to  me  first.

 SHRI  KANWAR  LAL  GUPTA:
 How  can  you  check  the  point  of  or-
 der?

 MR.  DEPUTY-SPEAKER:  I  am
 not  checking  you.  I  am

 ae
 asking

 you  to  listen  to  me  first.  ter  that,
 you  can  raise  your  point  of  order.

 SHRI  KANWAR  LAL  GUPTA:  If
 he  utters  non-sense  and  irresponsible
 remarks,  how  can  we  keep  quiet?  He
 is  a  senior  member  of  this  House.  I
 have  every  regard  for  him.  But  he
 should  not  utter  irresponsible  and

 po  p-usical,
 remarks  without  any

 asis,

 MR.  DEPUTY-SPEAKER:  Before
 the  hon.  Member  raises  the  point  of
 order,  I  appeal  to  him  to  listen  to
 me.

 I  feel  that  the  members  have  got
 the  right  to  express  their  views  as  to
 what  items  should  be  included  in  the
 next  week’s  business;  every  member
 has  the  right  to  highlight  problems.
 I  have  allowed  members  to  say  what
 they  would  like  to  be  included.  I
 think,  there  is  no  point  of  order  as
 far  as  that  business  is  concerned.
 But  I  would  most  humbly  appeal  to
 the  members  that,  in  making  use  of
 this  opportunity  to  highlight  the  pro-
 blems  that  they  would  like  to  be
 discussed,  they  may  not  raise  con-
 troversial  issues  and  may  not  enter
 into  any  controversy  with  each  other,
 because  that  defeats  the  very  pur-
 pose.  Mr.  Gupta,  if  you  _  still  have
 any  point  of  order,  you  may  raise  it.

 sh  कबर  लाल  गुप्त:  उपाध्यक्ष  महोदय,
 मुझे  एतराज़  नहीं  होता  प्रगर  माननीय  सदस्य
 यह  बात  उठाते  कि  जो  यह  पेड़रिहमट  में  निकला  है,
 मेरे  पासप्ठसकी  कापी  है--प्लाट  टु  मर्डर  प्राइम
 मिनिस्टर  झौर  मंत्री  महोदय  से  कहते  कि  वह
 स्टेटमेंट  दें  तो  मुझे  कोई  एतराज  नहीं  होता
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 क्यों  कि  जैसे  उन  को  कंसर्न  है  वसे  ही  इस  सदन
 के  हर  एक  सदस्य  को  इस  बात  पर  कसने  है  ,
 सारे  देश  के  लोग  चाहते  हैं  कि  प्राइम  मिनिस्टर
 सुरक्षित  रहें  शौर  कोई  भी  आदमी  किसी  की
 जान  ले,  इस  प्रकार  का  वातावरण  देश  में  नहीं
 होना  चाहिए  ।  यह  बहुत  ही  खराब  चीज़  है,
 बहुत  गन्दी  चीज  है  ।  लेकिन  इन्होंने  राष्ट्रीय
 स्वयंसेवक  संघ  का  नाम  लिया  ।  में  समझता  हू
 कि  या  तो  मंत्री  महोदय  यह  साबित  करें  कि
 इन  के  पास  कोई  ऐसी  चीज है  या  पेद्निझ्रट  वाले  से
 पूछकर  साबित  करें  कि  इस  में  कोई  तथ्य  है  श्रौर
 श्रगर  नहीं  साबित  कर  सकते  हैं  तो  यह  इस्तीफा  दें  ।
 भ्रन्यथा  में  इस्तीफा  देने  के  लिए  तैयार  हूं  श्रगर
 यह  साबित  कर  दें  कि  राष्ट्रीय  स्वयंसेवक  संघ
 का  नाम  जो  इन्होंने  लिया  है....  (व्यवधान)
 चूंकि  नाम  लिया  है  राष्ट्रीय  स्वयंसेवक  संघ  का
 इसलिए  मैं  चाहता  हूं  कि  होम  मिनिस्टर  इस
 पर  बयान  दें  श्रन्यथा  इस  अ्रखबार  के  खिलाफ

 मुकदमा  चलाया  जाना  चाहिए  क्योंकि  इस
 तरह  की  शरारतपूर्ण  बातें  कह  कर  के  लोगों  में
 श्रावेश  पैदा  करना,  लोगों  में  एक  इस  तरह  की
 चीज  पैदा  करना  कि  जिस  में  कोई  सनसनीखेज
 बात  हो,  मैं  समझता  हूं  कि  यह  बहुत  गलत  है  ।

 होम  मिनिस्टर  इस के  बारे  में  बयान  दें  क्योंकि
 यह  पहली  बार  नहीं  है  -  चौथी  बार  इस  गभ्रखबार
 में  यह  बात  छपी  है।  प्राइम  मिनिस्टर,  हम
 भी  चाहते  हैं  कि  सुरक्षित  रहें  श्रौर  कोई  भी
 झादमी  जो  इस  तरह  की  बात  सोचता  हो  उस  को

 हम  कंडेम  करते  हैं,  केवल  प्राइम  मिनिस्टर
 के  बारे  में  नहीं,  किसी  के  बारे  में  भी......

 SHRI  S.  M  BANERJEE:  Let  the
 Home  Minister  make  a  statement.

 MR.  DEPUTY-SPEAKER:  Mr.
 Gupta,  I  think  you  have  made  your
 point.

 श्यो  कंबर  लाल  गुप्त  :  उपाध्यक्ष  महोदय
 मैं  जो चीज  कहना  चाहता  हूं  वह  यह  कि  उनको

 इसे  वापस  लेना  चाहिए  t  या  तो  वह  साबित

 करें  या  इसको  वापस  लें  ।  यह॥ऐसे  नहीं  होगा,
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 किसी  के  खिलाफ  इस  तरह  एलीगेशन  लगाना
 वहुत  गलत  बात  है  ।

 MR.  DEPUTY-SPEAKER:  Mr.
 S.  M.  Joshi,  I  would  only  appeal  to
 everybody  to  be  brief.

 at  कंवर  लाल  गुप्त  :  उपाध्यक्ष  महोदय,
 वह  इस  को  वापस  लें।

 MR,  DEPUTY-SPEAKER:  This  is
 unfair.  Everything  is  before  the
 House.  What  he  has  said  and  what
 you  have  said  is  before  the  House.

 SHRI  KANWAR  LAL  GUPTA:
 He  has  levelled  a  serious  and  a  slan-
 derous  charge  and  an_  irresponsible
 charge.  Either  he  should  prove  it  or
 he  should  resign.  If  he  proves  it,  I
 am  prepared  to  resign,  Either  he
 should  prove  it  or  withdraw  the
 charge.

 SHRI  A.  8.  SAIGAL:  If  you  are
 going  to  withdraw.  I  will  withdraw.
 (Interruptions).

 MR.  DEPUTY-SPEAKER:  Order
 please,  Kindly  let  us  maintain  deco-
 rum.  (Interruption)  Mr.  Saigal,  you
 are  a  very  old  and  respected  mem-
 ber.  You  should  help  me  to  maintain
 decorum  in  the  House.  The  practice
 is  that  the  Chair  should  be  addressed
 and  that  Members  should  not  enter
 into  argument  or  any  cross  argu-
 ments.

 SHRI  KANWAR  LAL  GUPTA:  He
 must  withdraw  the  charge,  Sir,
 Otherwise,  anybody  can  make  any
 allegation  in  the  House  and  get
 away  with  it.  (Interruptions),

 MR.  DEPUTY-SPEAKER:  Order
 please.  Mr.  Biswas,  I  appeal  to  you,
 to  sit  down.

 SHRI  K.  LAKKAPPA:  It  is  a  very
 serious  allegation,  Sir.

 SHRI  KANWAR  LAL  GUPTA:
 You  must  ask  him  to  withdraw  the
 charge.

 भी  यज्ञ बत्त  शर्मा  :  उपाध्यक्ष  महोदय,  यह ry
 बड़ा  मीरियस  चार्ज  है  ।  श्रगर  ऐसा  धार्ज

 लगाया  जाता  है  तो  श्राप  उस  के  ऊपर  डिवेट
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 pat  यज्ञ  दत्त  शर्मा

 लीजिए  और  यह  उस  को  या  तो  फ़लोर  आफ  दि
 हाउस  पर  प्रूव  करें  और  नहीं  तो  ऐसे  वेग  चार्जेज
 नहीं  लगाए  जाने  चाहिएं,  इस  को  वह  वापस  लें।

 MR.  DEPUTY-SPEAKER:  If  hon.
 Members  go  on  in  this  way,  then  I
 shall  have  to  go  on  to  the  next  item.

 SHRI  ४.  ‘%RISHNAMOORTHI
 (Cuddalore):  You  may  kindly  ask  the
 Home  Minister  to  make  a  statement
 on  that.

 SHRI  KANWAR  LAL  GUPTA:  It
 is  a  baseless  charge,  So,  kindly  per-
 mit  me.......

 MR.  DEPUTY-SPEAKER:  I  can-
 not  shut  out  the  other  Member...

 SHRI  KANWAR  LAL  GUPTA:  He
 must  withdraw  the  charge.

 SHRI  ६  LAKKAPPA:  Let  the

 ome
 Minister  make  a  statement  on

 this.
 श्री  एस०  एम०  जोशी  (पूना)  :  उपाध्यक्ष

 महोदय,  में  जो  बात  कहने  जा  रहा  हूं  उस  में
 कोई  सनसनी  की  बात  नहीं  है  ।  में  मंत्री  महोदय
 से  यह  प्रार्थना  करना  चाहता  हूं  कि  स्पेशल
 मैरिज्ेज  बिल  जो  पास  हुआ  था  राज्य  सभा  से

 जुलाई  968  में  श््रभी  तक  हम  लोगों  ने  उस
 के  बारे  में  कुछ  किया  नहीं  और  यहां  एक
 ऐसी  प्रवृत्ति  दिखाई  देती  है  कि इस  तरह  के  जो
 सोशल  लेजिस्लेशंस  है  उन  को  हम  हमेशा  पैंडिग
 में  रखते  रहे।  मेरे  मित्र  मधु  लिमये  ने एक  खत
 भी  लिखा  था  लीडर  श्राफ  दी  हाउस  को  कि
 इस  को  इस  सत्र  में  एकोमोडेट  किया  जाय।  में
 समझता  हूं  कि  यह  जरूरी  है  भ्रौर  यहां  कम्प्रोमाइज़
 भी  हो  सकता  है  कि  ज्यादा  टाइम  उस  में  न  लगे  |

 प्राखीर  में  जो  हमारे  मित्र  बनर्जी  साहब  ने
 कहा  है  कि  हम  तो  सुनते  हैं  कि  देश  में  कुछ  माहौल
 बना  है,  समाजवाद  के  लिए  माहौल  बन  रहा  है
 मगर  जो  मजदूर  लोग  हैं  उन  के  ऊपर  जो  कुछ
 हुआ  है  उस  के  लिए  कुछ  न  कुछ  कर  के  यह
 माहौल  भ्रच्छा  बनाने  के  लिए  जितने  भी  केसेज़
 हैं  वह  विदड़ा  किए  जायं  और  सब  को  रखा  जाय
 यही  मुझे  निवेदन  करना  है  ।
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 श्री  चन्द्रिका  प्रसाद  (बलिया)  :  उपाध्यक्ष
 महोदय,  मिड  टर्म  पोल  के  बाद  हरिजनों  पर
 अनेकों  भ्रत्याचार  हुए  हैं  खासकर  हमारे  बलिया
 में  कितने  ही  हरिजन  मारे  गए,  पीटे  गए  और
 गोली  मारी  गई  है।  एक  हरिजन  लड़के  को  जो
 6  वर्ष  का  था,  अभी  सात  झ्राठ  दिन  पहले  का

 किस्सा  है  दिन  दहाड़े  गोली  मार  दी  गई  ।  उस  के
 लिए  हमने  शार्ट  नोटिस  क्वेश्चन  भी  दिया,
 कालिग  अटेन्शन  भी  दिया  और  गवरनंमेंट  को  भी
 लिखा  लेकिन  कोई  सुनवाई  नहीं  हुई  ।  इसलिए  मेरा
 निवेदन  है  कि  इस  को  भी  कार्यसूची  में  रखा  जाय।

 दूसरी  बात  उत्तर  प्रदेश  के  पूर्वी  जिलों  में
 जहां  अतिवृष्टि  और  बाढ़  का  भंयकर  प्रकोप  हुश्न
 है,  वहां  उन  के  पास  खाने  के  लिए  दाना  नहीं  है
 अगली  फसल  मा  में  होने  वाली  है  |  गरीब
 किसानों  और  हरिजनों  के  श्रन्दर  भुखमरी
 व्याप्त  है  ।  लोग  बेरोजगार  हैं  |  सर्वत्र  निराशा
 व्याप्त  है उसके  लिए  मैने  मोशन  दिया  था  लेकिन
 उसे  कार्यक्रम  की  सूची  में  नहीं  रखा  गया  है  ।
 मेरा  निवेदन  है  कि  उसे  भी  लिया  जाय  ।

 इसके  श्रलावा  केन्द्रीय  कर्मचारियों  के  लिए
 हम  ने  कहा  कि  तीन  महीने  की  तनख्वाह
 उन  को  दी  जाय,  वह  वापस  हो  जायगी  बाद
 में  ऐडजस्ट  हो  सकती  है  लेकिन  इस  वक्त  उस
 से  उन  का  काम  चल  सकेगा  ।  तो  इसे  भी  कार्यक्रम
 की  सूची  में  रखा  जाय,  यही  मेरा  निवेदन  है  ।

 श्री  जनेश्वर  सिश्र॒  (फूलपुर)  :  उपाध्यक्ष

 महोदय.  मैं  संसद  कार्य  मंत्री  से  यह  निवेदन

 करूंगा कि  अगले  हफ्ते  में  इस  विषय  पर गृह मंत्री
 को  बयान  देने  के  लिए  कोई  समय  तिकाले  जो

 हम  लोगों  के  लिए  श्रौर  प्रे  जनतंत्र  के  लिए  यह
 बड़े  शर्म  की  बात  है  कि  यह  संसद  भवन  चार

 फर्लांग  तक  चारों  तरफ  दफा  44  से

 MR,  DEPUTY-SPEAKER:  The
 hon.  Member  should  not  make  a
 speech.  He  should  conclude  now,
 What  is  the  subject  that  he  wants
 to  be  discussed?
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 श्री  जमेश्वर  मिथ :  में  स्पीच  नहीं  दे  रहा  हूं,
 मैं  सूचना  दे  रहा  हूं  -  प्रगले  सोमवार  को  समाजवादी

 युवजन  सभा  के  लोग  यहां  प्रदर्शन  करने  श्र  रहे
 हैं  ।  वह  जनता  की  प्रतिनिधि  संस्था  है  -  लोग

 यहां  गेट  पर  ब्माते,  हम  लोग  जाते  उन  का  पत्रक
 लेते  लेकिन  यहां  दफा  44  लगी  है  वह  गौ  हत्या
 वाले  साधु  लोग  जब  तोड़फोड़  किए  थे  तब  से।
 उस  के  पहले  प्रदर्शन  यहां  होते  थे  ।  तो  में  श्राप
 से  कहूंगा  कि  इस  पर  बयान  दिलवाएं  गृह  मन्त्री
 से  श्रौर  जितने  समाजवादी  युवजन  सभा  के  लोग

 हैं  वह  यहां  ञ्  कर  श्रपना  प्रदर्शन  करें  ।

 SHRI  A.  5.  SAIGAL:  I  want  to
 correct  my  statement......

 MR,  DEPUTY-SPEAKER:  I  have
 not  allowed  him.  I.  think  the  hon.
 Minister  wants  to  say  something.  Let
 us  hear  him...

 SHRI  A.  5.  SAIGAL:
 correct  my  statement.

 MR.  DEPUTY-SPEAKER:  I  have
 not  allowed  him,  Let  him  resume  his
 seat.

 SHRI  RAGHURAMAIAH:  I
 would  like  to  say  just  one  word,  and
 then  hon.  Members  may  continue,  I
 want  to  make  an  appeal  to  the  House.
 It  is  at  great  inconvenience  that  hon.
 Members  have  come  to  attend  the
 House  today.  Already  about  40  minu-
 tes  or  so  have  heen  spent  on  this.  4
 do  not  mind  it.  But  I  am  only  ap-
 pealing  to  the  House  that  while  all
 matters  are  important,  let  us  confine
 ourselves  to  legislative  work  and  dis-
 cussions  and  not  go  into  various
 other  questions.  I  would  beg  of  the
 House  to  save  the  time  of  the  House.

 झी  शिव  मा  जा  (मधुवनी)  :  प्रिवी  पस
 के  खात्में  के  लिए  प्रस्ताव  ले  भाएँ,  एक  मिनूट  में
 पास  हीगा।

 MR.  DEPUTY-SPEAKER:  I  only
 want  to  make  an  appeal  to  hon.  Mem-
 bers.  We  have  already  spent  more
 than  half-an-hour  on  this.  There
 should  be  some  limit.

 SHRI  KANWAR  LAL  GUPTA:  No-
 body  has  spoken  from  my  party.

 I  want  to
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 MR.  DEPUTY-SPEAKER:  The
 hon,  Member  has  had  his  say  already.
 Let  him  kindly  allow  othcr  Memhers
 also  to  have  their  say.

 SHRI  KANWAR  LAL  GUPTA:
 What  about  Mr.  Saigal  withdrawing
 his  statement?

 MR.  DEPUTY-SPEAKER:  Shri
 Kanwar  Lal  Gupta  is  a  very  active
 and  respected  Member  of  this  House.
 I  think  that  it  is  his  duty  to  safe-
 guard  the  right  of  otner  Mem-
 bers  also  to  have  their  say.  But  if
 every  time  he  gets  up,  then  the  other
 Members  would  not  have  the  right
 to  put  their  point  of  view  across.

 SHRI  J.  M.  BISWAS  (Bankaura):
 You  should  give  chance  to  other
 Members  also  to  have  their  say.

 MR.  DEPUTY-SPEAKER:  It  is  al-
 ready  .30  a.M.  I  shall  allow:  just  five
 more  minutes  for  this.

 SHRI  A.  5.  SAIGAL:  You  _  don't
 want  that  I  shoud  correct  myself?

 MR.  DEPUTY-SPEAKER:  Let  the
 hon,  Member  resume  his  seat.  We
 would  like  to  finish  this  in  five  more
 minutes.  By  .35  am.  we  should
 finish  this.

 SHRI  SAMAR  GUHA  (Contai):  I
 had  written  to  you  already.  Kindly
 do  not  deprive  me  of  my  chance,

 MR.  DEPUTY-SPEAKER:  I  am
 only  controlling  the  time  of  the
 House.  I  am  not  doing  anything  new.
 I  shall  allow  just  five  more  minutes
 so  that  some  more  Members  can
 have  their  say  within  that  time.  If
 some  Members  somehow  cannot  make
 their  statement  within  these  five
 minutes,  then  I  would  most  earnest-
 ly  request  them  to  kindly  send  their
 suggestions  to  the  hon.  Minister  of
 Parliamentary  Affairs,  and  I  am  quite
 sure  that  he  will  consider  them  when
 he  prepares  the  agenda  for  the  next
 week.

 SHRI  SAMAR  GUHA:  I  have  al-
 readv  sought  your  permission.  So.
 kindly  do  not  deprive  me  of  my
 chance.
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 MR.  DEPUTY-SPEAKER:  He
 should  not  make  a  speech,  but  he
 should  just  make  his  point,

 SHRI  SAMAR  GUHA:  I  am  _  not
 going  to  make  any  speech.  I  want
 that  the  Home  Minister  should  make
 a  statement  on  a  very  anti-national
 and  atrocious  act  that  has  been  per-
 petrated  by  the  members  of  certain
 political  parties  in  dishonouring  and
 destroying  the  portrait  of  Mahatma
 Gandhi  in  this  Gandhi  Centenary
 Year  at  Haripad  in  West  Bengal.

 Secondly,  seven  students  had  lost
 their  lives  in  the  stampede  at  the
 time  of  the  cricket  match  between
 Australia  and  India  held  recently
 at  Calcutta,  Government  should  make
 a  statement  on  that  also.

 Thirdly,  a  telegram  has  been  sent
 to  the  President  that  a  few  members
 of  the  Australian  team  had  insulted
 and  abused  and  manhandled  three
 pressmen  of  Calcutta  and  had  said
 ‘Bloody  Indians,  go  out.’  Government

 ae
 make  a  statement  on  _  that

 also.
 Lastly,  a  very  abusive  article

 against  me  has  been  written  by  a
 daily  called  Kalantar  on  the  basis
 of  a  distorted  and  misrepresented
 version  of  my  submissions  made  in
 the  House  in  connection  with  the
 visit  of  the  delegation  of  the  South
 Viet  Nam  Provisional  Revolutionary
 Government......

 MR.  DEPUTY-SPEAKER:  The
 hon.  Member  should  not  make  a
 speech  now.  That  is  not  fair.

 SHRI  SAMAR  GUHA:  I  have
 given  a  privilege  motion  on  that.  I

 ok
 to  know  what  has  happened  to

 at.

 झी.प्रकाशबोर  शास्त्रो  (हापुड़)  :  उपाध्यक्ष
 महोदय,  में  बड़े  संक्षेप  में भ्रपनी  बात  कहना
 चाहता  हूं।  जैसा  अभी  संसद-कार्य  मंत्री  ने  कहा
 कि  तीन  दिन  का  समय  है  शौर  इतना  भ्रधिक
 बिजनेस  है  कि  इस  में  नया  कार्यक्रम  वह  शायद
 सम्मिलित  न  कर  सकें,  परन्तु  कछ  महत्वपूर्ण
 प्रश्नों  पर  यदि  सरकार  स्पष्टीकरण  सम्बन्धी
 बक््सव्य  दे  दे  तो  उस  से  देश  जौर  सदन  का  सन्तोष
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 हो  सकता  है  ।  उदाहरण  के  लिये  मैं  एक  विशेष
 वात  कहना  चाहता  हूं  शौर  वह  यह  है  कि  सरकार
 ने  चण्डीगढ़  के  सम्बन्ध  में  ब्भी  तक  पनी
 स्थिति  स्पष्ट  नहीं  की  है,  इस  से  पंजाब,  हरियाणा
 झौर  सारे  देश  में  झ्सन्तोष  फल  रहा  है।  मैं  कहना
 चाहता  हूं  कि  जिस  तरह  से  गोवा  में  सरकार  ने
 जनमत  करा  कर  गोवा  के  सम्बन्ध  में  निर्णय
 किया,  उसी  तरह  से  चण्डीगड़  के  सम्बन्ध  में
 चण्डीगढ़वासियों  का  जनमत  करा  दिया  जाये
 ताकि  इस  प्रश्न  का  सदा  के  लिये  निर्णय  हो  जाय  ।

 दूसरी  बात-जो  में  विशेष  रूप  से  कहना
 चाहता  हुं-  इस  प्रश्न  को  ले  कर  पंजाब  में  ्रापस
 में  बहुत  ज्यादा  तनाव  पैदा  हो  गया  है-भ्रवोहर
 में  डी०  ए०  वी०  कालिज  की  जो  यज्ञशाला
 है,  प्रार्थना  मन्दिर  है,  उस  को  कुछ  लोगों  ने
 नष्ट  किया  है  और  नप्ट  करने  के  साथ  साथ
 जो  लड़कियां  कालेज  में  पढ़ती  थीं,  उन  के  साथ
 दुव्यंबहार  किया  है  |  इस  तरह  का  तनाव  पंजाब
 में  ज्यादा  न  बढ़  -इस  लिये  में  चाहता  हूं  कि  इस
 प्रश्न  का  जल्द  समाधान  करें  ।

 MR.  DEPUTY-SPEAKER:
 Biswas.  No  controversy  please.

 SHRI  RANDHIR  SINGH:  We
 want  implementation  of  the  Shah
 Commission  Report.

 SHRI  J.M.  BISWAS:  in  connection
 with  the  9th  September  strike,  a
 large  number  of  Central  Government
 servants,  particularly  railway  em-
 ployees  are  still  under  suspension.
 Their  services  have  been  broken,  a
 good  number  of  them  are  involved  in
 court  cases.  On  this  matter,  we  want
 a  definite  statement  by  the.  Home
 Minister  in  the  House  as  to  whether
 he  is  going  to  consider  their  cases,
 particularly  the  railway  employees
 concerned.  A  good  number  of  the
 staff  are  going  tv  be  retrenched
 every  day.

 श्भी  महाराज  सिंह  भारती  (मेरठ)  :  उपाध्यक्ष
 महोदय,  फटिलाइज़र  की  खपत  देश
 में  बढ़ने  के  वजाय  इस  साल  25  प्रतिशत  घटी

 है  शौर  इस  के  घटने  से  भ्रगले  साल  खालान्न  की

 Shri
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 उपज  पर  बड़ा  भारी  प्रभाव  पड़ेगा  ।  में  चाहता
 हूं  कि  एग्रीकलचर  मिनिस्टर  इस  के  बारे  में
 हमको  यहां  भ्राश्वासन  दें  कि  भ्रगले  साल,  यह
 जो  घटत  हुई  है,  इस  को  दृष्टि  में  रखते  हुए
 फर्टिलाइज़्र  की  खपत  को  बढ़ावा  देने  का  प्रयत्न
 किया  जायेगा  ।

 SHRI  MOHSIN  (Dharwar  South):
 Some  members  have  expressed  con-
 cern  about  the  Chandigarh  issue.

 MR,  DEPUTY-SPEAKER:  Do  not
 go  into  that.

 SHRI  MOHSIN:  I  am_  drawing
 your  attention  to  an  equally  serious
 issue,  which  is  equally  disturbing.
 This  is  about  the  Mysore-Maharash-
 tra  border.  We  hear  very  disturbing
 reports  about  the  border  question,
 specially  Belgaum  city.  Rumours  are
 afloat  that  Belgaum  city  will  be  divid-
 ed,  just  like  there  are  rumours  going
 aout

 that  Chandigarh  will  be  divid-
 ed.

 MR.  DEPUTY-SPEAKER:  He
 wants  the  Minister  to  make  a  state-
 ment.  That  is  all  right.

 SHRI  MOHSIN:  You  have  allowed
 others  0  minutes,  You  cannot  allow
 me  even  one  minute?

 So  many  rumours  are  there  about
 Belgaum  city,  that  they  are  going  to
 bypass  the  recommendations  of  the
 Fazl  Ali  Commission  and  the  Maha-
 jan  Commission,  Either  the  Fazl  Ali
 Commission’s  report  or  the  Mahajan
 Commission’s  report  should  be  ac-
 cepted.  But  now  attempts  are  being
 made  to  bypass  all  these  recommen-
 dations  and  then  divide  Belgaum  city
 which  will  be  against  the  interest  of
 the  Mysoreans  as  well  as  Maharash-
 trians,  Y  would  request  Government
 to  come  to  a  decision  early  and  see
 that  the  problem  is  solved.

 SHRI  N.  K.  SOMANI  (Nagaur):  I
 have  three  points.  One  is  that  a  state-
 ment  should  be  made  about  the  Por-
 bander  firing  three  days  ago  in  which
 the  CRP  was  used  indiscriminately.
 The  second  is  about  the  development
 of  the  Konkan  area.  A  warning  has

 *Not  recorded.
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 already  been  given  to  the  Govern-
 ment  of  India  by  Shri  Nath  Pai  in
 his  capacity  as  the  Chief  of  the
 Konkan  Parishad  which  I  support.
 The  Konkan  and  other  backward
 areas  of  this  country  must  be  given
 special  consideration  for  develop-
 ment.

 The  third  is  about  a  disturbing  re-
 port  that  in  spite  of  the  fact  that
 there  is  a  law  in  the  country  against
 polygamy  on  the  part  of  Hindus,  cer-
 tain  people  are  marrying  more  than
 one  wife.  We  would  like  to  have  a
 clarification  how  a  law  which  is  ap-
 plicable  in  the  whole  country  is  not
 implemented  there.  If  it  is  not  being
 implemented  there,  that  relaxation
 may  be  allowed  in  the  rest  of  the
 country  also  so  that  some  of  us  may
 have  the  benefit  of  it.

 SHRI  A.  S.  SAIGAL:  On  a  point of  order.
 SHRI  PILOO  MODY  (Godhra):  I

 would  endorse  the  plea  of  Shri
 Somani  in  regard  to  the  Porbander
 firing  in  which  there  was  blatant  use
 of  the  CRP  by  Government  without
 any  explanation.

 SHRI  BHOGENDRA  JHA  (Jai-
 nagar)  rose—

 MR.  DEPUTY-SPEAKER:  Your
 point  has  been  raised  by  Shri  Baner-
 jee.

 SHRI  BHOGENDRA  JHA:  No......
 श्री  Wo  सि०  सहगल  :  मैने  जो  कुछ  कहा  था..

 MR.  DEPUTY-SPEAKER:  Nothing
 will  go  on  record.

 SEVERAL  HON.  MEMBERS  rose—

 MR.  DEPUTY-SPEAKER:  No,  no.
 Nothing  is  going  into  the  record.  We
 have  spent  40  minutes.

 SHRI  DEORAO  PATIL  rose—
 MR.  DEPUTY-SPEAKER:  No,  no.

 You  may  raise  it  some  cther  time.
 Nothing  is  going  into  the  record.

 SHRI  BHOGENDRA  JHA  rose—
 MR.  DEPUTY-SPEAKER:  No,  no

 I  request  you,  Mr.  Jha,  to  kindly  co-
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 [Mr.  Deputy-Speaker]
 operate.  Kindly  co-operate.  I  know
 your  feelings.

 SHRI  BHOGENDRA  JHA:  |I  am
 only  trying  to  fulfil  my  duty  to  my
 constituency.  Kindly  give  me  permis-
 sion,

 MR.  DEPUTY-SPEAKER:  Kindly
 understand  my  difficulties,  I  humbly
 request  you  to  sit  down.  Your  point
 has  been  highlighted  by  Mr.  Baner-
 jee  already,  You  met  me  in  my
 Chamber  already  and  |  have  suggest-
 ed  certain  remedies,  and  today  I
 would  humbly  request  you  to  kind-
 ly  co-operate.  It  is  going  to  be  45
 minutes  now.  Kindly  co-operate  for
 today.  The  Minister.

 SHRI  RAGHU  RAMAIAH:  Sir,  I
 am  very  grateful  to  the  House...

 SHRI  DEORAO  PATIL  rose—
 MR.  DEPUTY-SPEAKER:  Not

 today.  45  minutes  have  gone.  If  I  al-
 low  you,  then  I  will  have  to  allow
 other  Members  also.

 SOME  HON,  MEMBERS  rose—
 MR,  DEPUTY-SPEAKER:  I  hum-

 bly  request  you  to  co-operate  today,
 and  then  we  shall  meet  and  discuss
 these  things.

 SHRI  BHOGENDRA  JHA:  I  want
 the  Chair's  orders  to  be  obeyed.  You
 have  asked  me  to  see  you  and  said
 that  you  will  give  me  time.

 MR.  DEPUTY-SPEAKER:  I  did
 not  say  that.  Please  listen  to  me.  I
 said  that  I  would  have  given  time  for
 all  the  Members  who  wanted  to  make
 their  points.  But  in  the  meanwhile
 some  heat  was  generated;  controversy
 came  in  and  a  lot  of  time,  which
 could  have  been  utilised  better,  has
 been  spent.

 SHRI  BHOGENDRA  JHA:  Should
 I  suffer  for  that?

 MR.  DEPUTY-SPEAKER:  Not  you.
 We  are  all  victims.  You  are  a  victim:
 I  am  a  victim  and  the  whole  House
 is  a  victim  to  it.  Kindly  cooperate.

 SHRI  BHOGENDRA  JHA:  Just
 one  minute.
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 MR.  DEPUTY-SPEAKER:  Kindly
 co-operate.

 SHRI  BHOGENDRA  JHA:  If  some
 people  create  trouble,  this  item
 should  be  ended.  I  only  want  to  abide
 by  the  Chair’s  wishes.  If  you  ask
 me,  I  shall  speak.

 MR.  DEPUTY-SPEAKER:  I  know
 you  have  a  point  of  view.  Every  hon.
 Member  has  a  point  of  view.  But
 after  a  certain  time  has  passed,  if  I
 allow  anybody,  then  I  cannot  deny
 the  others,  That  is  my  difficulty.  It
 will  go  on  for  another  hour,

 SHRI  BHOGENDRA  JHA:  On  the
 telephone  you  asked  me  to  meet  me
 in  your  chamber.  That  is  why  I  met
 you  in  your  chamber.  Here  you  assur-
 ed  me  that  you  will  call  me  and
 asked  me  to  sit  down,  Friends  who
 just  got  up  got  their  chance  to  speak.

 MR.  DEPUTY-SPEAKER:  It  is
 not  my  intention  to  shut  out  anybody
 at  all.  It  is  the  pleasure  of  the  House,
 It  is  also  the  pleasure  of  the  House
 that  this  has  to  be  ended.  I  under-
 stand  the  feelings  of  hon.  members.
 Even  at  this  stage,  if  you  all  give  me
 an  assurance  that  only  two  or  three
 more  can  make  their  submissions  and
 it  will  be  finished  in  two  or  three
 minutes...  (Interruptions),  Nothing
 will  go  into  the  record  now.

 SHRI  GURCHARAN
 (Ferozepur)  ae

 MR.  DEPUTY-SPEAKER:  My  pro-
 blem  is  this.

 SHRI  BHOGENDRA  JHA:  You
 asked  me  to  see  you  in  your  cham-
 ber,  That  is  why  I  went  to  your
 chamber.  Here  you  asked  me  to  sit
 down  and  told  me  that  you  will

 ve me  time.  If  I  defy,  I  will  not  defy
 like  pinpricks.  I  will  defy  fujly.  The
 House  must  abide  by  cerain  rules
 of  procedure.  I  am  for  some  proce-
 dure  here.  I  want  the  Chair  not  to
 be  blackmailed.  I  do  not  beg  for

 ne
 but  I  am  for  some  procedure

 ere.
 SHRI  S.  M.  JOSHI:  Since  he  says

 that  you  promised  him  in  the  cham-
 ber  that  you  will  call  him.  only  he
 may  be  allowed  now  and  none  else.

 SINGH

 **Not  recorded,
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 MR.  DEPUTY-SPEAKER;:  I  have
 not  promised  Mr.  Jha  anything  in
 the  chamber.  As  a  matter  of  fact,  I
 humbly  requested  him  not  to  raise
 it  because  I  anticipated  that  so  much
 time  will  go  away.  But  since  all
 other  members  had  taised  some
 points,  I  had  a  mind  to  ask  Mr,  Jha
 also  to  make  his  point,  But  in  the
 meanwhile,  all  this  controversy  came
 up  and  so  much  time  has  been  taken.
 IT  know  Mr.  Jha  feels  very  strongly
 about  this  matter.

 SHRI  PILOO  MODY:  What  mat-
 ter?

 MR.  DEPUTY-SPEAKER:  If  you
 all  agree,  I  will  give  two  minutes  to
 Mr.  Jha  and  after  that,  I  will  call
 the  Minister.

 श्री  भोगेन्र  झा  :  उपाध्यक्ष  महोदय,  इस
 सदन्  में  कई  दिन  से  जमशेदपुर  में  चली  श्र  रही
 हड़ताल  के  बारे  में  ध्यान  दिलाया  जा  रहा  है  ।
 श्राज  वहां  पर  उस  हड़ताल  का  33  वां  दिन  है  ।
 यहां  पर  श्रम  विभाग  के  राज्य  मंत्री  न ेयह  बयान
 दिया  कि  वहां  पर  ऐडवाइज़र  गये  हैं  श्रौर  वह
 इस  मामले  को  तय  करेंगे  ।  यह  वहां  की  संघर्ष
 समिति  के  ्रध्यक्ष  का  तार  है  कि  ऐड़वाइज़र
 ने  जाकर  कह  दिया  कि  किसी  सस्पैंडैड  वर्कर  को
 वापिस  काम  पर  लेने  के  लिए  कोई  समझौता
 नहीं  हुआ  है  श्लौर  इसलिए  किसी  को-  वापिस
 नहीं  लेने  जा  रहे  हैं  -  शाम  को  डेड़  लाख  लोगों
 की  एक  श्राम  सभा  जमशेदपुर  में  हुई  थी  जिसमें
 कि  हड़ताल  को  चालू  रखने  की  बात  तय  हुई  थी  ।
 दरअसल  बम्बई  में  जो  नई  कांग्रेस  का  अधिवेशन
 होने  जा  रहा  है  टाटा  की  थैली  उस  के  लिए
 है  श्रौर  इसीलिए  इस  बम्बई  भ्रधिवेशन  को  सफल
 बनाने  के  लिए  वह  हड़ताल  को  समाप्त  नहीं
 करा  रहे  हैं  भौर  मामला  नहीं  तय  कर  रहे  हैं  ।
 मेरा  भाग्रह  श्राप  के  जरिए  प्रध्।ते  मन्वी [से  यह
 है  भ्रौर  जैसा  कल  प्रध्यक्ष  महोदय  ने  भी  कहा
 था,  प्रधान  मंत्री  यहां  सदन  में  ्राकर  उस  बारे
 में  बयान  दें  श्रौर  घोषणा  करें  कि  वर्कर्स  की  मग्नत्तिली
 वापिस  ली  जायगी  ।  मेरा  आग्रह  झ्राप  के  जरिए
 से  यह  है  कि  प्रधान  मन्त्री  जी  ग्राज  शाम  तक
 LP(N)SLSS—  3
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 यहां  सदन  में  ्राकर  कह  दें  कि  इस  बारे  में  उन
 की  क्या  नीति  है  मौर  वह  इस  मामले  में  क्या  करना
 चाहती  हैं  ।  उन  की  धोषणा  होने  के  बाद  मज़दूर
 अगर  ज़रूरी  हुआ  तो  वह  पने  श्राप  इस  मामले
 को  तय  कर  लेंगे  I

 दूसरा  मसला  बिहार  की  दजेंनों  चीनी  मिलों
 में  हडताल  का  है  1  यह  नौ  तार  मेरे  पास  प्राये

 हुए  हैं  ।  कई  तार  बिहार  भप्रसेम्बली  के  एम०
 एल०  एज़०  के  है  कि  चीनी  मिलों  में  हड़ताल
 चल  रही  है  और  वह  काम  नहीं  कर  रही  हैं
 उपाध्यक्ष  महोदय,  मेरा  ग्राप  के  माध्यम  से  खाद्य
 मंत्री  से  श्राग्रह  है  कि  वह  बिहार  की  चीनी  मिलों
 की  हड़ताल  के  बारे  में  यहां  सदन  में  बयान  दें
 शौर  बतलायें  कि  क्या  कुछ  हो  रहा  है  ।

 SHRI  RAGHU  RAMAIAH:  Hon.
 Members  have  naturally  made  refe-
 rence  to  various  important  problems.
 But  before  I  refer  to  them  may  I  re-
 quest  that  the  whole  House  should
 pray  to  God  that  he  must  help  us  to
 finish  the  existing  work.

 SHRI  PILOO  MODY:  Let  him
 pray  in  the  name  of  Indira.  Why
 God?

 श्री  रणधीर  सिह  :  बम्बई  के  प्रधिवेशन
 के  लिए  टाटा  की  थैली  की  जो  बात  श्रभी  उन
 माननीय  सदस्य  ने  कही  है  वह  एकदम  गलत

 है  श्लौर  वह  एक्सपंज  होनी  चाहिए  ।

 That  should  be  expunged.
 SHRI  UMANATH:  God  is  unpar-

 liamentary.
 SHRI  S.  M.  BANERJEE:  Sir,  I  rise

 on  a  point  of  order,  God  is  not  a  mem-
 ber  of  this  House.  Let  him  not  raise
 ihe  name  of  God.  Even  God  does  not
 know  what  is  happening  here.

 SHRI  PILOO  MODY:  In  any  case,
 it  is  a  Devi;  not  God.

 SHRI  RAGHU  RAMAIAH:  The
 anxiety  of  the  House  is  to  finish  all
 the  items  that  are  placed  before  the
 House  and,  if  there  is  time,  certainly
 Government  will  consider  the  vari-
 ous  suggestions  made  by  the  hon.
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 (Shri  Raghu  Ramaiah]
 Members  for  discussion  of  the  vari-
 ous  suggestions.  More  than  that,  I
 cannot  add  anything.

 .53  hrs.
 COMPTROLLER  AND  AUDITOR
 GENERAL'S  (DUTIES.  POWERS
 AND

 CONDITIONS
 OF  SERVICE).

 EXTENSION  OF  TIME  FOR  PRESENTATION
 07  REPORT  OF  JOINT  COMMITTEE,

 श्री  एस०  एम०  जोशी  (पूना):  उपाध्यक्ष
 महोदय,  में  निम्नलिखित  प्रस्ताव  पेश  करना
 चाहता  हूं  :

 “कि  यह  सभा  भारत  के  नियंत्रक  श्रौर  महा-
 लेखापरीक्षक  की  सेवा  की  शर्तों  को  श्रवधारित
 करने  तथा  उसके  कतंव्य  श्रौर  शक्तियों  को  विहित
 करने  श्रोर  तत्संसकत  या  उससे  प्रानुषंगिक
 विषयों  की  व्यवस्था  करने  वाले  विधेयक  सम्बन्धी
 संयुकत  समिति  के  प्रतिवेदन  को  प्रस्तुत  करने  के
 लिये  नियत  समय  को  वर्षाक,लीन  सत्र  (1970)
 की  “प्रथम  दिन  तक  बढ़ाती  है  v

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  this  House  do  extend  the
 time  appointed  for  the  presenta-
 tion  of  the  Report  of  the  Joint
 Committee  on  the  Bill  to  deter-
 mine  the  conditions  of  service
 of  the  Comptroller  and  Auditor
 General  of  India  and  to  prescribe
 his  duties  and  powers  and  for
 matters  connected  therewith  or
 incidental  thereto  upto  the  Ist
 day  of  the  Monsoon  Session
 (1970)",

 The  motion  was  adopted,

 .54  hrs,
 DEMANDS  FOR  SUPPLEMENTARY

 GRANTS  (RAILWAYS),  969-70—
 contd.
 MR.  DEPUTY-SPEAKER:  The

 House  will  now  take  up  further  dis-
 cussion  and  voting  on  the  Supple-
 mentary  Demands  for  Grants  (Rail-
 ways)  for  which  50  minutes  are  left.

 DECEMBER  20,  969  D.S.G.  (Rlys.)
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 श्री  सत्य  नारायण  सिह  (वाराणसी  )  :  उपा-
 घ्यक्ष  महोदय,  में  वर्ष  969-70.  के  बजट

 (रेलवे)  सम्बन्धी  अ्रनुदानों  की  अ्रनुपूरक  मांगों
 पर  बोलते  हुए  पहले  तो  यह  कहना  चाहूंगा  कि

 इस  तरह  की  मांगें  हमेशा  सदन  के  सामने  पेश  की
 जाती  हैं  श्रौर  सदन  द्वारा  उन्हें  स्वीकृति  प्रदान
 की  जाती  है।  उन  की  चर्चा  के  दौरान  सदन  के
 सभी  मैम्बर  रेलवे  विभाग  में  कया  त्रुटियां  हैं,  उसके
 कार्य  में  क्या  गड़बड़ियां  हैं  उन  के  ऊपर  यहां  सदन
 में  प्रकाश  डालते  हैं  श्रौर  मंत्री  महोदय  हमेशा

 इस  बात  का  श्राश्वासन  देते  हैं  कि  उन  के  सुझावों
 पर  अमल  किया  जायेगा  और  उन  खामियों  को

 दूर  करने  की  कोशिश  की  जायगी  लेकिन  लगता
 ऐसा  है  कि  पालियामंट  के  बन्द  हो  जाने  के  बाद
 बहस  बन्द  हो  जाने  के  बाद  वह  सारे  मसले  भूल
 जाते  हैं  और  उन  के  बारे  में  कोई  भी  क़दम  नहीं
 उठाया  जाता  है  ।
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 पहली  बात  में  यह  कहना  चाहता  हूं  मुगलसराय
 हिंदुस्तान  का  सबसे  बढ़ा  रेलवे  जंक्शन  है  जहां  पर
 कि  चारों  तरफ़  से  रेलगाड़ियां  श्ाती  जाती  हैं  ।
 वहां  पर  जाकर  आप  देख  सकते  हैं  कि  वहां  के
 रेलवे  कर्मचारियों  के  लिये  जो  जगह  बनाई  गई
 है  वह  कितनी  असनन््तोषजनक  है  कि  जिसमें  कठिन
 जाड़े  में  या  गर्मी  में  न  तो  वह  किसी  तरीक़े  से शीत
 से  बच  सकते  हैं  श्रौर  न  ही  लू  स ेबच  सकते  हैं  और
 उन  के  लिये  काम  करना  मुश्किल  हो  जाता  है  |
 बारबार  इस  के  ऊपर  अधिकारियों  का  ध्यान
 खींचा  गया  लेकिन  कोई  ध्यान  नहीं  दिया  गया
 श्रौर  हालत  यह  है  कि  झ्ाज  भी  वहां  बैठ  कर
 काम  करना  रेलवे  कर्मचारियों  के  लिये  मुश्किल
 हो  जाता  है  |

 दूसरी  बात  जो  मैं  ाप  के  सामने  कहता  हूं
 वह  चतुर्थ  श्रेणी  के  कर्मचारियों  के  रहने  के  लिये
 की  गई  भ्रावास  व्यवस्था  से  सम्बन्धित  है  ।  श्रावास
 की  जसी  व्यवस्था  उन  के  लिये  की  गई  है  उस  को
 देखन  से  लगता  है  कि  उन्हें  इंसान  नहीं  समझा
 जाता  है  उन्हें  रहने  के  लिय  जो  क्वार्टर  दिया
 गया  है  जिसमें  कि  वह  कर्मचारी  अपने  तमाम
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 परिवार  के  साथ  रहे  उस  में  उन  के  पाखाना
 फिरने  का  कोई  इंतजाम  नहीं  है  जिसकी  वजहसे
 उनको  शौर  उनके  परिवार  वालों  को  बड़ी
 परेशानी  का  सामना  करना  पड़ता  है  ।  पाखाना
 न  होने  से  यह  भली  भांति  समझा  जा  सकता  है  कि
 उनको  और  उनके  परिवार  वालों  को  कितनी

 मुसीबत  का  सामना  करना  होता  होगा  ।  इसके
 विपरीत  हम  देखते  हैं  कि  रेलवेज़  के  बड़े  बड़े
 अफसरों  के  लिये  ऐसी  शानदार  और  आझालीसान
 इमारतें  बनाई  जाती  हैं  कि  देखते  बनता  है  ।
 एसी  ऐसी  सुविधाएं  उन्हें  दी  जाती  हैं  जिनकी  कि
 दरभअसल  कोई  जरूरत  ही  नहीं  होती  है  ।  लेकिन  जो
 रेलवे  कमंचारी  सुबह  से  शाम  तक  इंजन  के  सामने
 आग  के  सामने  खड़े  होकर  रेलवेज़  को  चलाते  हैं
 और  जो  कि  रेलवे  विभाग  की  बैकबोन  हैं,  जान
 हैं,  उनकी  कोई  पर्वाह  नहीं  की  जाती  है,  उनके
 लिए  कोई  संतोषजनक  व्यवस्था  नहीं  है  और
 उनकी  व  उनके  बालबव्चे  की  देखभाल  के  लिए
 कोई  व्यवस्था  नहीं  की  जाती  है  t

 9  सितम्बर  को  जो  हड़ताल  हुई  थी  उसको
 लेकर  बारबार  इस  सदन  के  सामने  इस  बात  का
 श्राश्वासन  दिय  गया  था  कि  कुछ  ऐसे  केसेज
 जो  बहुत  सीरियस  है  जिनमें  कि  वाएलेंस  का  चार्ज
 है  उनको  छोड़कर  बाक़ी  सभी  केसेज़  वापिस  ले
 लिये  जायेंगे  लेकिन  वैसा  कुछ  नहीं  किया  गया  है
 शौर  वह  विदूड़ा  नहीं  किये  गये  हैं  ।  उपाध्यक्ष
 महोदय,  आपको  यह  जानकर  ग्रफसोस  होगा  कि
 बनारस के  ग्रन्दर  न  तो  कोई  वाएलेंस  की  घटना
 हुई  भऔौर  न  ही  भौर  कोई  दुर्घटना  वाली  बात
 हुई  लेकिन  कुछ  लोगों  पर  सरकार  की  तरफ़  से
 मुकदमें  चलाये  गये  |  लोभ्रर  कोर्ट  ने  उन्हें  बारी
 कर  दिया  लेकिन  वहां  के  श्रधिकारियों  ने
 फिर  हाईकोर्ट  में  श्रपील  कर  दी  अब  इस  से  क्या
 रेलवे  विभाग  को  नुकसान  नहीं  होगा  ?  बार-
 बार  तारीखें  पड़ेंगी.  श्रौर  वहां  जाने  श्राने  की
 परेशानियां  उठायेंगे  ।  क्या  मंत्री  महोदय  सदन
 के  प्रन्दर  श्राज  इस  तरह  का  प्राश्वासन  देंगे
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 कि  ऐसे  तमाम  केसेज़  वापिस  ले  लिये  जायेंगे
 और  लोगों  को  परेशान  नहीं  किया  जायगा  ?
 इस  तरीके  से  जो  एक  परेशानी  पैदा  की  जाती  है
 उससे  क्या  रेलवे  के  काम  में  बाधाएं  नहीं  पैदा
 होती  हैं  लेकिन  भ्रधिकारियों  ने  जानबूझकर  ऐसा
 ऐटीच्यूड  रक्खा  है  कि  कर्मचारियों  को  हैरेस
 किया  जाय  परेशान  किया  जाय  शौर  रेलवैज्ञ  का
 काम  ठीक  ढंग  से  न  चल  सके  ।

 एक  श्न्य  बात  में  द्रापके  सामने  यह  कहना
 चाहता  हं  कि  रेलवेज़  के  ऐक्सीडेंट्स  जो  होते  हैं
 उनकी  चर्चा  होती  है  श्रौर  ज़रुरत  समझने  पर
 इनक्वारी  भी  कराई  जाती  है  ।  यह  ठीक  है  कि

 खतावार  साबित  होने  पर  उसे  सज़ा  दी  जाय
 लेकिन  रेलवे  प्रशासन  को  इसका  ध्यान  रखना

 चाहिए  कि  यह  ड्राइवर्स  श्रौर  फोरमैन  जो  कि-इंजन
 पर  ग्राग  के  सामने  दिन  दिन  भर  शौर  रात,रात
 भर  ड्यूटी  देते  हैं  और  होता  यह  है  कि  दिन  भर

 ड्यूटी  देने  के  बाद  जब  वह  पहुंचते  हैं  तो  इन्हें
 तुरन्त  गाड़ी  ्ागे  लेकर  जाना  पड़ता  है  तो  उस
 समय  उनके  सामने  चार्जशीट  रख  दी  जाती  है
 जिससे  कि  जाहिरा  तौर  पर  उनका  दिमाग

 विक्रृत  हो  जाता  है  और  मुनासिब  यह  होगा  कि
 जब  गाड़ी  लेकर  जाने  वाला  हो  तब  वह  चार्जे-
 शीट  उसे  न  हँडआोवर  की  जाय  ।  श्रब  एक  रेलवे  का

 ड्राइवर  जो  कि  गाड़ी  झ्रागे  ले  जाता  हो  उसके  हाथ
 में  चाजंशीट  पहुंच  जाय  तो  उसकी  मानसिक
 स्थिति  उस  दशा  में  क्या  होगी  ?  ऐसी  स्थिति
 में  ऐक्सीडेंट  होने  का  खतरा  मौजूद  रहता  है  ।

 इसलिए  में  समझता  हूं  कि  इसका  प्रशासन  ख़याल
 य्क्खे  |  ग्राज  ड्यूटी  पर  जा  रहे  ट्रेन  ले  कर  जा  रहे

 ड्राइवर  आदि  को  जो  चार्जशीट  थमा  दी  जाती  है
 वह  उसे  उमर  समय  न  दी  जाय  घ्रौर  ब्ागे  पीछे

 उसे  दी  जा  सकती  है  ।

 मंत्री  महोदय  से  मैं  एक  बात  यह  भी  कहना

 चाहूंगा  कि  प्रफमर  लोग  जो  जवाब  देते  हैं  वही
 बस  उठा  कर  झ्राप  हम  लागों  को  दे  दिया  करते

 है  ।  वह  भ्रफसर  ही  वहां  पर  कार्यवाही  करते  हैं,

 उन्हीं  से  झ्राप  उस  बारे  में  पूछते  हैं  भौर  वह  जो
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 श्र  सत्य  नारायण  सिह]
 लिख  कर  आपके  पास  भेज  देते  हैं  वहीं  श्राप  हमें
 पास  झौन  कर  देते  है  श्राप  अपने  तौर  पर  उस
 बारे  में  दिमाग  में  प््हीं  लगाते  हैं  ।

 बनारस  के  श्न्दर  i)  श्रादमियों  की  एक
 लिस्ट  ट्रेनिंग  के  लिए  तैयार  की  गई  शौर  यह
 तय  पाया  गया  कि  इस  i.  आदमियों  की  लिस्ट
 में  से  प्रीफ्रेस  के  मुताबिक  ट्रेनिंग  में  उनमें  से  एक
 आदमी  जायगा  लेकिन  दरअसल  उस  की
 लिस्ट  में  से  एक  भी  आदमी  उस
 ट्रेनिग  के  लिए  नहीं  भेजा  गया  और  उस  लिस्ट
 के  बाहर  का  श्रादमी  भेज  दिया  गया  ।  वह  भेजा
 गया  जो  अ्रधिकारियों  की  चापलूसी  करता  था
 श्रौर  भ्रप्ट  कार्यवाहियां  करता  था।  एक  चापलूस
 झौर  भ्रष्ट  काम  करने  वाले  को  भेज  दिया  गया  |
 यही  जवाब  मंत्री  महोदय  ने  दे  दिया  ।  दिमाग
 लड़ाने  की  कोई  कोशिश  नहीं  की  कि  ग्यारह
 ग्रादमियों  में  से  कोई  ग्रादमी  भी  प्रबेलेवल  नहीं

 हश्ना  |  इस  तरह  से  बैठकर  मंत्री  महोदय  क्या
 देश  के  काम  को  चला  सकते  हैं  और  रेलवे  के  काग
 को  चला  सकते  हैं  ?  मंत्री  महोदय,  मस्तिप्क
 लगाने  की  कोई  ज़रूरत  महसूस  नहीं  करते  है  ।
 श्रधिकारीगण  जो  कुछ  लिख  कर  भेज  देते  हैं
 उसी  को  वे  मान  लेते  हैं  ।  मैं  कहना  चाहता
 हूं  कि  श्रगर,  मंत्री  महोदय  मंत्री  रहना  चाहते  हैं
 तो  उनको  चाहिए  कि  वें  श्रपने  भश्रधिकारों  का

 उपयोगदरुकरें  भोर  देखें  कि  उनके  डिपार्टमेंट  में
 अ्रधिकारी  लोग  कमंचारियों  को  न  सतायें  ।
 कर्मचारियों  '  को  सताकर  उनका  सहयोग  प्राप्त

 नहीं  किया  जा  सकता  है  चूंकि  कमंचारियों  को
 परेशान  किया  जाता  है  इस  वास्ते  रेलवे  विभाग
 का  जो  काम  है,  वह  सफर  करता  है  |

 i2  hrs.
 SHRI  NATH  PAI  (Rajapur):  Mr.

 Deputy-Speaker,  Sir,  I  will  save  all
 my  time  for  my  colleague,  Shri  Sur-
 endranath  Dwivedy,  and  I  will  make
 only  one  submission.

 In  a  letter  dated  27th  of  July,  1957,
 addressed  to  me,  the  then  Railway
 Minister,  Shri  Jagjivan  Ram,  wrote
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 in  these  categorical  terms  which  I
 quote:

 “Extension  of  Diva-Panvel-Uran,
 line  to  Dasgaon  either  from  Pan-
 vel  or  Uran  is  still  on  our  list  and
 will  be  considered  along  with
 other  proposals  in  due  course”.

 It  is  more  than  0  years  since  this
 assurance  was  given,

 Then,  in  a  message  to  the  Konkan
 Railwaymen’s  Conference,  the  pre-
 sent  Railway  Minister,  once  again,
 reiterated  the  assurance  in  these
 words:

 “The  Bombay-Mangalore  railway
 line  is  a  project  which  I  consi-
 der  should  be  examined  serious-
 ly”.

 This  is  a  project  in  which  not  only
 the  people  of  Konkan  are  interested
 but  the  people  of  Konkan,  Goa,  Wes-
 tern  Mysore  and  Kerala  are  also  in-
 terested.  It  is  an  extra-ordinary  kind
 of  liability  for  our  friends  coming
 from  Kerala  that  in  order  to  reach
 Bombay,  they  have  to  go  from  Kerala
 to  Madras  and  then  come  to  Bombay.
 I  don’t  see  the  reasons  given  by  the
 Railway  Board.  It  is  very  difficult  to
 make  any  dint  on  the  kind  of  rea-
 soning  advanced  by  the  Railway
 Board.

 What  I  am  saying  is  an  exercise  in
 optimism  and  J  gm  encouraged  in  it
 because  of  the  interest  of  the  present
 Railway  Minister.  The  fact  that  he
 is  from  Kerala  is  an_  incidental
 thing.  I  would  like  to  make  a  very
 strong  appeal  on  behalf  of  the  people
 of  Konkan,  Goa,  Mangalore  and
 Kerala  for  the  project  because  of
 strategic  and  economic  reasons  and
 I  request  that  a  survey  be  under-
 taken  immediately  and  that  an  as-
 surance  given  by  the  Railway  Minis-
 ter  and  reiterated  by  the  Prime
 Minister  be  fulfilled  by  making  at
 least  a  beginning.

 श्री  देवराव  पाटिल  (यवतमाल )  :  डिमांड  नम्बर
 दो  पेज  नम्बर  दो  पर  न्यू  सविसिस  के  लिए  कुछ
 राशि  मांगी  गई  है।  महाराष्ट्र  क ेववतमाल  जिले  में
 घनका  नामक  स्थान  पर  एक  बड़ी  सिमट  फैक्दरी
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 लगाई  जा  रही  है  ।  चनका  को  रेलवे  लाइन  से  मिलाने
 के  लिए  नई  लाइन  डालने  का  जो  सर्वेक्षण  का  काम
 है,  वह  बहुत  मंद  गति  से  चल  रहा  है।  वहां
 की  जनता  की  यह  मांग  है  कि  चनका  से  वणी  तक
 नई  रलवे  लाइन  डालने  क॑  लिए  इंजीनिय  तंग  सर्वे
 हो  ।  ऐसा  एक  प्रस्ताव  भी  हुआ!  था,  जेसा  अभी
 मेरे  मित्र  श्री  नाथपाई  ने  कहा  है  यह  कार्य

 बहुत  ही  धीमी  गति  से  चल  रहा  है  ।  मं  मंत्री
 महोदय  से  प्रार्थना  करता  हूं  कि चनका  से  वणी  तक
 रेलवे  लाइन  डालने  के  लिए  सर्वेक्षण  का  काम
 जल्दी  पूरा  किया  जाए  ओर  जल्दी  से  जल्दी
 रेलवे  लाइन  वहां  डाली  जाए  ताकि  उस  क्षेत्र
 का  झ्ाधिक  और  आ्रोद्योगिक,  दोनों  दृष्टियों  से
 विकास  हो  सके  ।  वहां  की  जनता  की  तरफ
 से  और  यवतमाल  जिले  के  लोगा  की  तरफ  से
 में  मंत्री  महोदय  से  निवेदन  करना  चाहता  हु
 कि  इस  नई  रलवे  लाइन  को  वह  शीघ्र  डालन
 के  लिए  कार्रवाई  करें  i

 SHRI  P.  K.  DEO  (Kalahandi):
 Mr,  Deputy-Speaker,  Sir,  it  is  un-
 thinkable  that  there  can  be  a  major
 port  without  a  railway  line,  Some-
 time  back,  the  Railway  authorities
 took  up  the  construction  of  the  Para-
 deep-Cuttack  Railway  line  and  they
 promised  that  they  will  complete  the
 construction  of  it  by  97l.  But  for
 some  reason  or  the  other,  they  are
 trying  to  delay  the  construction.
 Now  they  say  that  the  construction
 of  the  railway  line  will  be  ready  by
 1973.  They  do  not  give  any  adequate
 reasons  for  this  delay.  The  reasons
 given  by  the  Railway  Board  are
 rather  vague.  They  have  expressed
 doubts  regarding  the  export  of  iron
 ore  from  Daitari  mines  to  Japan.

 The  second  point  is  this.  They  say
 that  the  Orissa  Mining  Corporation
 is  not  bearing  the  cost  of  _  siding
 from  the  main  railway  line  to  the
 mining  area.  In  the  meantime,  seve-
 ral  developments  have  taken  place
 and  various  agreements  have  al-
 ready  been  signed  between  the
 MMTC  and  Japan  for  the  export  of
 three  lakh  tonnes  of  iron  ore  he rough
 Paradeep  Port.  There  is  also  an  agree-
 ment  between  the  MMTC  and  the
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 Rumanian  Government  for  the  ex-
 port  of  20  million  tonnes  cf  iron  ore.
 A  third  agreement  has  been  signed
 on  the  9th  December,  1969,  for  the
 export  of  a  further  quantity  of  iron
 ore  to  Japan  from  Barajamda  area
 through  Paradeep  Port.  So,  every
 year  there  will  be  an  export  of  three
 million  tonnes  through  Paradeep
 Port.  The  Orissa  Mining  Corporation
 has  agreed  to  pay  their  share  of  con-
 tribution  to  the  tune  of  Rs,  67  lakhs
 for  the  cost  of  siding  and  the  Gov-
 ernor  of  Orissa  and  the  Qrissa  Gov-
 ernment  have  been  pressing  the  Gov-
 ernment  of  India  to  stick  to  the  time
 schedule  regarding  construction  of
 tne  Paradeep-Cuttack  railway  line.
 But  I  am  very  sorry  to  say  that  all
 these  promises  are  not  kept  up;  they
 are  broken  like  piecrest;  no  time-
 schedule  is  kept  up.  Mr.  Parimal
 Ghosh  sometime  back  visited  the
 Barajamda-Barbil  area  and  he  pro-
 mised  that  the  passenger  train  which
 has  been  running  upto  Barajamda
 since  926  would  be  extended  to  Bar-
 bil  and  further  on  to  Belani  Khadan.
 Mr.  Parimal  Ghosh  has  gone  and  with
 Mr.  Parimal  Ghosh,  the  promise  of
 the  Railways  Ministry  also  gone.  I
 request  the  Government  to  stick
 to  their  promise  and  see  that  this
 passenger  train  is  commissioned  as
 soon  as  possible.

 Thirdly,  I  would  like  to  point  our
 this.  Sometime  back  there  was  a  pro-
 posal  to  dismantle  the  narrow  gauge
 line  between  Mettupalayam  and
 Ootacamund,  but  later  on  it  was
 decided  that  it  should  continue.  To
 make  it  more  economical.  I  would
 beg  to  submit  that  it  should  be  fur-
 ther  extended  to  Calicut  and  Mysore,
 so  that  there  would  be  the  develop-
 ment  of  the  entire  Nilgiri  district
 and  it  would  also  be  an  economical
 proposition.

 क्री  कामेश्वर  सिह  (खगरिया)  :  उपाध्य!
 महोदय,  मैं  ग्रापके  सामने  एक  बहुत  ही  महत्व
 पूर्ण  मसला  रखना  चाहता  हूं  ।  बिहार  में  रेन्

 पुल  बरौनी  ग्रौर  मोकामा  के  बीच  में  बना  है
 उस  पुल  की  लम्बाई  एक  मील  के  भीतर  है।
 लेकिन  26  किलो  मीटर  का  पैसा  चार्ज  किया
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 प्रभी  कामेश्वर  सिंह]
 जाता  है  ।  मैं  जानना  चाहता  हूं  कि  पुल  बनने
 के  बाद  से  श्राज  तक  कितने  पैसेन्जर  उस  पर
 से  पास  हुए  और  उनसे  कितना  रुपया  आपके
 पास  प्राया  है  ?  मेरा  ग्रनुमान  है  कि  चौदह
 करोड़  रुपया  इस  पुल  पर  खच  किया  गया
 था  ।  यह  सारा  रुपया  इनको  वापिस  मिल  गया
 है  या  इससे  भी  ज्यादा  मिल  गया  है  ।  श्रब  रेलवे
 को  चाहिये  कि  एक  दूसरा  पुल  अ्रगवानी  डुमरिया
 श्रौर  सुलतानगंज  के  बीच  बनाये  |  यह  बहुत
 श्रावश्यक  है  |

 ~
 छोटे  मोटे  कामों  में  जब  गड़बड़ियाँ  होती  है

 तो  बड़े  कामों  में  कितनी  होती  होंगी,  इसका

 प्रनुमान  आप  लगा  सकते  हैं  ।  में  एक  मिसाल
 देता  हूं  ।  पश्चिम  एक्सप्रेस  दिल्ली ,  से  बम्बई
 जाती  है  1  जाती  दफा  वह  गोदरा  में  नहीं  रुकती

 है|  लेकिन  लौटती  बार  वहां  उसका  स्टापेज  है  ।

 इससे प्रा  सोच  सकते  हैं  कि  इस  मंत्रालय  का  काम
 किस  तरह  से  चलता  होगा  ।

 उत्तर  पूर्व  रेलवे  पर  मंसी  नाम  का  एक  जंकशन
 है  ।  वह  गंगा  के  किनारे  है  wan  जाने  के
 लिए  वही  एकमात्र  लाइन  है।  गंगा  का

 बहुत  भयंकर  कटाव  हो  रहा  है  ।  शायद  रेलवे
 बोर्ड  ने  तय  किया  है,  इस  स्टेशन  को  वहां  से

 हटाया  जाए,  एक  मील  पीछे  ।  ऐसा  करने  का
 नतीजा  यह  होगा  कि  श्राठ  दस  करोड़  की  सम्पत्ति
 की  हानि  होगी  t  वहां  इंजीनियरिंग  हैडक्वार्टर
 है  गंगा  जी  का  कटाव  रुकेगा  नही  ।  इस  सम्बन्ध
 में  हमारी  रेलवे  मंत्री  से  यह  मांग  है  कि  मुंगेर
 स्थित  चण्डी  स्थान  घाट  के  करीब  पश्चिम-दक्षिण
 कोण,  नेत॒त्य  कोण  में  मनपत्थर  या  सीताचरण
 स्थान  के  नजदीक  गंगा  की  धार  को  मण्डाल  निर्माण
 कर  पूरब  की  ओर  पुराने  धार  में  जो  मानसी
 जाने  के  पहले  बहती  थी  उस  धार  में  मोड  4
 तथा  मुंगेर  पूर्वी  रेलवे  स्टेशन  के  नजदीक  जो  बालू
 की  राक्षी  ढेर  हो  कर  गंगा  नदी  के  धार  को  श्रवरुद्ध

 किए  हैं  उसको  बल्डोजर  के  द्वारा  खोद  कर  हटा
 दने  से  गंगा  नदी  पूर्ववत  चण्डी  स्थान  धार  में
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 बहेगी  तभी  मानसी  खगड़िया  निरापद  हो  सकेगा  ।
 प्रतिवर्ष  बाढ़  निरोधन  कार्य  एवं  बाढ़  से  कटे

 हुए  गांवों  को  पुन:  बसाना  तथा  अन्य  सहायक  कार्यों
 में  जो  करोड़ों  रुपया  बर्बाद  होता  है  उससे  मुक्त
 होवें  ।  इस  योजना  के  कार्यान्वियन  में  कुल  चार
 पांच  करोड़  रुपया  खर्च  होने  का  अनुमान  है  ।
 यह  तो  हम  लोगों  की  मांग  है

 32

 अब  में  श्रापकों  बतलाता  हूं  कि  इस  के
 बावजूद  भी  रेल  मंत्रालय  चाहता  है  कि  इस
 जंक्शन  से  इंजीनिर्यारिग  हैडक्वार्टर  को  हटा  दिया
 जाये  तथा  सारे  इलाक  को  गंगाजी  के  कटाव  पर
 छोड़  दिया  जाये  ।  में  बतलाना  चाहता  हूं  कि
 वहां  घनी  आबादी  है  ।  परन्तु  यह  कितनी  भयंकर
 गलती  कर  रहे  है,  में  इसका  उदाहरण  दे  रहा  हूं  ।
 पिछले  5  दिसम्बर  को  डा०  के०  एल०  राव  ने,
 जो  सिंचाई  तथा  बिजली  मंत्री  है,  इसी  सदन  में
 हमारे  एक  ध्यान-आ्ाकर्षण  प्रस्ताव  के  ऊत्तर  में
 कहा  था  कि

 “...withstood  the  floods  without
 much  damage  due  to  the  constant
 attention  paid  by  the  Railways
 but  serious  embayment  recurred
 between  some  of  the  spurs.”,

 इसका  साफ  ग्र्थ  यह  है  कि  रेलवे  ने  जो  आज
 कई  सालों  से  वहां  पर  काम  किया  उसकी  वजह
 से  कटाव  ज्यादा  नहीं  हुय्रा  ।  परन्तु  इस  वर्ष
 सपर  के  बीच  में  कटाव  जरूर  ज्यादा  हुआ  है  ।
 जब  सिंचाई  मंत्री  यह  कह  रह  है  तो  मेरी  समझ
 में  नहीं  श्राता  कि  वह  क्यों  हटाना  चाहते  हैं  ।
 में  नहीं  समझ  सकता  कि  एन  ई  रेलवे  के  चीफ
 इंजीनियर  सिंचाई  मंत्रालय  के  इंजीनियरों  से

 बहुत  ज्यादा  जानते  होंगे  बाढ़  भ्रौर  कटाव  क॑  बारे
 में  -  जब  मैंने  डा०  के०  एल०  राव से  प्रश्न  किया
 था  तब  उन्होंने  उत्तर  में  कहा  था  कि  :

 “Nevertheless,  I  can  assure  the
 hon,  Member  that  in  view  of  the
 fact  that  the  Manasi  is  a  very
 critical  area  and  it  is  only  four
 miles  between  the  Ganga  and  the
 Bagmati  and  the  Kosi  system,  we
 have  to  ensure  that  no  land  is
 lost  there,  and.  therefore,  it  is  al-
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 most  certain  that  we  shall  not
 allow  the  Manasi  erosion  to  pro-
 ceed  further.  That  is  why  we
 shall  spend  some  more  money
 and  see  that  the  protective  works
 are  maintained  intact.”.

 यहां  पर  सिंचाई  और  बिजली  मंत्री  कहते  हैं
 कि  मानसी  से  चार  मील  उत्तर  में  कोसी  बागमती
 सिस्टम  है,  उससे  खतरा  है  ।  श्गर  एक  मील
 स्टेशन  हटा  देते  है  ता  क्या  कोसी  बागमती  सिस्टम
 में  नही  जाता  है  ?  और  क्या  बागमती  से  खतरा
 नहीं  है  ?  उसको  हटाने  का  क्या  उपयोग  है
 इस  बारे  में  रेलमंत्री  सिचाई  मंत्रालय  के  एक्सपर्ट स
 की  बात  नहीं  मानते  हैं,  श्रपने  इंजीनियरों  की  बात
 मानते  2  और  देश  का  करोड़ों  रुपया  फिर  से
 ड्बाने  जा  रह  है  क्योंकि  वहां  पर  करोड़ों  की
 सम्पत्ति  है  ।

 इसके  बाद  म॑  श्रापके  माध्यम  से  कहना  चाहूंगा
 कि  हम  लोगों  की  जो  डिमाड  थी  वह  मेने  पढ़  कर
 सुना  दिया  ।  अभी  जो  मुख्य  प्रभियन्ता  प्रर्थात्
 चीफ  इंजीनियर  है  एन  ई  रेलवे  के  उनका  एक
 वक्तव्य  27  नवम्बर  के  “इंडियन  नेशन”  में
 ग्राया  था  वह  भी  में  सदन  में  पढ़कर  सुनाना
 चाहता  हूं  :

 “The  Chief  Engineer  of  the
 North  Eastern  Railway  indicated
 that  the  schemes  to  be  recom-
 mended  would  necessarily  be
 comprehensive.  These  might  en-
 visage  diversion  of  the  main  cur-
 rent  of  the  river  at  a  cost  of  Rs.
 3  crores  and  intensification  of
 efforts  for  stopping  erosion  per-
 manently  by  constructing  big
 spurs  at  a  cost  of  about  Rs.  5  cro-
 res”.

 मैं  ने जो  श्रपनी  डिमांड  बतलाई  थी  वह  वही  है
 जो  मानसी  बचाव  संघर्ष  समिति  की  है  ।  वही
 एन  ई  रेलवे  के  चीफ  इंजीनियर  कहते  हैं  ।  25
 तारीख  को  हम  मानसी  में  थे  ।  उस  समय  जो  चीफ
 प्राफ  दी  टेैकनिकल  सब-कमेटी,  कोसी  अह्ापुत्र
 बोर्ड,  मि०  कृषण  मुरारे  हैं,  उन्होंने  दस  हजार
 जनता  के  बीच  में  कहा  कि  यहां  से  रेलवे  स्टेशन
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 नहीं  हटाया  जायगा  ।  वहां  बोर्ड  के  चीफ  इंजी-
 निम्नर  मौजूद  थे।  उन्होंने  एक  बार  भी  नहीं  कहा
 कि  यह  बात  गलत  है  ।  श्राज  वह  क्यों  वहां  से
 रेलवे  लाइन  हटाने  की  बात  करते  हैं  ?

 श्रन्त  में  मे  यही  कहूंगा  कि  भ्रभी  तक  रेलब
 ं  वहां  जो  रपसे  बनाये,  टेंकनिकल  कमेटी  उसकी
 जांच  करे  कि  क्या  उनको  बनाने  में  कोई  गलती  थी  ।
 कायदे  के  ग्रनुसार  स्पसं  500-500  फीट  की  दूरी
 पर  बनाये  जाने  चाहिये  लेकिन  उन्होंने  000
 फीट  की  दूरी  पर  बनाये।  इसलिए  वहां  पर
 कटाव  हुमा  |  शब  वह  चाहते  हैं  कि  स्टेशन  को
 हटाया  जाये  ।  मे  चाहूंगा  कि  रेलवे  मंत्री  हमें
 यह  ्राशण्वासन  दें  कि  वहां  से  रेलवे  स्टेशन  और
 इंजीनियरिंग  हैडक्वार्टर  नहीं  हटाये  जायेंगे  प्रौर
 उस  क्षेत्र  के  कटाव  को  रोका  जायेगा  |

 में  यह  भी  जानना  चाहता  हुं  कि  क्या  रेल
 मंत्रालय  ने  श्राज  तक  बिहार  सरकार  को  कभी
 यह  लिखा  है  कि  16  प्रतिशत  खर्च  उनको  भी
 देना  है  ?  यदि  नही  लिखा  है  तो  क्यों  नहीं  लिखा
 है  ?  अगर  यह  गलती  हुई  है  तो  में  चाहता  हूं  कि
 वह  इस  सदन  में  झ्राश्वासन  दें  कि  वहां  से  स्टेशन
 नही  हटाया  जायेगा  शौर  इंजीनियरिंग  हेडक्वार्टर
 भी  नहीं  हटाया  जायगा  ।

 श्री  चन्व्रिका  प्रसाद  (बलिया)  :  उपाध्यक्ष
 महोदय,  इस  समय  उपस्थित  रेलवे  की  अनुदानों
 का  में  समर्थन  करता  हूं।  लेकिन  साथ  ही
 यह  भी  कहना  चहता  हू  कि  भारत  सरकार
 द्वारा  जो  पालिसी  बनाई  जाती  है  उसका  इम्प्लि-
 मेटेंशन  हमारे  उच्चाधिकारियों  के  हाथ  में  होता
 है  ।  श्राप  के  क्लास  4  के  जो  'एम्प्लाप्रीज  हैं
 उनके  लिये  यह  रूल  बना  हुआ  है  कि  पांच  वर्ष  बाद
 उनका  प्रमोशन  होना  चाहिए,  लेकिन  मेरी  समझ
 में  इसकी  प्रगति  ब  त  ही  धीमी  ge  मुझे  बल-
 लाया  गया  है  कि  जिन  कमंचारियों  का  उच्चाधि-
 कारियों  से  सम्बन्ध  होता  है,  उन्ही  को  प्रमोणन
 दिया  जाता  है।  लेकिन  इस  पर  भी  यह  परसेंटेज
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 (भी  चर्त्रिका  प्रसाद)

 बहुत  कम  है  ।  इस  पर  विचार  किया  जाना
 चाहिए  3

 रेलवे  हमारा  बहुत  बड़ा  पब्लिक  सेक्टर  है  ।
 लेकिन  इस  पर  भी  जो  हमारा  उपेक्षित  एरिया
 है  उसके  सम्बन्ध  में  सोचते  समय  वह  लाभ  और
 हानि  पर  विचार  किया  जाता  है  |  यह  सोचा
 जाता  है  कि  वहां  पर  सुविधा  देने  से  लाभ  के  मुका-
 बले  हानि  होगी  ।  जब  टाटा  शौर  बिड़ला  यह
 सोचते  हैँ  तब  हम  उनकी  शिकायत  करते  हैं
 लेकिन  हम  हमेशा  यह  सोचते  हैं  कि  उपेक्षित
 एरिया  में  शासन  को  लाभ  नहीं  होगा  ।  इस  तरह
 का  विचार  हमारी  समाजवादी  नीति  के  अनुसार
 नहीं  है।  भारत  सरकार  का  काम  जो  समाजवादी
 नारा  है  उसके  अनुसार  जो  कमजोर  हैं,  जो  उपेक्षित
 हैं  सारे  देश  में,  उन  को  दृष्टि  में  रखकर  रेलवे
 का  काम  होना  चाहिये,  वहां  पर  गाड़ियां  देनी
 चाहिये,  वहां  पर  एक्सप्रेस  देनी  चाहिये  और
 दूसरी  तरफ  की  सहलियतें  देनी  चाहिये,
 नहीं  तो  यह  क्षेत्र  पिछड़े  रह  जायेंगे  ।  इस  तरह
 से  जहां  पर  तरक्की  होती  रही  है  वहां  तरक्की
 होती  जायेगी  झौर  उपेक्षित  क्षेत्र  उपेक्षित  ही
 रह  जायेंगे,  जो  श्रमीर  हैं  वह  अ्रमीर  होते  जायेंगे
 और  जो  गरीब  हें  वे  गरीब  ही  रह  जायेंगे  ।
 हमारा  क्षेत्र  बहुत  उपेक्षित  एरिया  है  ।  वहां
 एक्सप्रेस  तो  दूर,  ठीक  से  रेलें  भी  नहीं  हैं।  बनारस
 से  वलिया  जाने  के  लिये  बारह  बारह  घंटों  तक  कोई
 रेल  नहीं  है।  वहां  पर  श्रतिवृष्टि  और  भयंकर  बाढ़
 के  कारण  भुखमरी  भर  परेशानियां  हैं  ।  वहां
 पर  रेलवे  कममंचारियों  को  कुछ  महीनों  से  तन्ख्वाहें
 भी  नहीं  मिली  हैं  ।  रेलवे  मंत्रालय  ने  उनको
 तन्ख्वाह  देने  के  लिये  कहा  था  लेकिन  जाड़ा  बीत
 गया  शौर  गर्मी  भी  बीत  जायेगी  झौर  वह
 उपेक्षित  ही  पड़े  रह  जायेंगे  ।  जो  आल  इन्डिया
 क।मशियल  के  रेलवे  कमचारी  हैं  और  मिनिस्टी-
 रियल  स्टाफ  ऐसोसिएशन  हैं  उनके  प्रतिनिधि
 प्रधान  मंत्री  श्र  रेलवे  मंत्री  से  मिले  थे  ।  उन्होंने
 झाश्वारान  भी  दिया  था  कि  उनकी  बातों  पर
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 विचार  किया  जायेगा,  लेकिन  इसके  बावजूद
 अभी  तक  कुछ  नहीं  किया  गया  है।  इसी  तरह  स
 आल  इंडिया  के  टेन्स  कल  जो  हैं,  उनकी  स्थिति
 पर  भी  विचार  किया  जाना  चाहिये।

 SHRI  8,  K.  DASCHOWDHURY
 (Cooch-Behar):  The  functioning  of
 Railway  Minister  is  very  difficult  to
 understand.  Sometimes,  here  the  hon,
 Minister  says  something,  but  the
 department  does  just  the  reverse,  I
 would  like  to  give  certain  specific
 examples  in  this  connection.

 On  the  22nd  April  1969,  I  had  tabl- ed  a  question  whether  any  of  the senior  grade  Assistant  Station  Mas- ters’  posts  had  been  abolished  from the  Cooch-Behar  station  on  the  metre
 8auge  line,  and  the  hon.  Minister  re-
 plied  that  no  such  thing  had  taken
 place.  But  in  fact,  one  post  was withdrawan.  When  I  brought  this  to
 the  hotice  of  the  former  Railway Minister,  Dr.  Ram  Subhag  Singh,  he expressed  his  regret  in  a  letter  to me  and  assured  me  in  his  letter  dated
 the  l0th  October,  969  that  that  par- ticular  station  master  Shri  K.  Lala would  be  re-posted  at  Cooch-Behar aS  soon  as  possible,  but  nothing  has been  done  so  far.

 Since  the  great  October  floods,  two branch  lines  of  the  NF  Railway  have been  suspended  from  _  operation
 namely  the  Haldibari-Jalpaiguri  sec- tion  and  the  Lataguri-Chanraban- dha  section  via  Domohoni,  These  are in  the  flood-affected  area.  The  Rail-
 way  Ministry  had  assured  us  that these  two  lines  would  be  restored  to
 services  very  soon,  but  nothing  has
 yet  been  done,

 Regarding  Haldibari  itself,  I
 would  like  to  submit  that  this  area
 produces  about  5  to  6  lakhs  maunds
 of  jute  and  about  20  to  25  maunds  of
 tobacco,  and  according  to  the  latest
 report  the  income  accruing  to  this
 particular  station  Haldibari  in  1967-
 68  was  to  the  extent  of  more  than
 Rs,  0  lakhs  only  from  forward  jour-
 neys.  I  would  request  the  hon.  Minis-
 ter  to  give  a  categorical  assurance
 that  these  two  branch  lines  on  the
 NF  Railway  will  be  reopened  to  tra-
 ffic  very  soon.
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 For  the  new  Cooch-Behar  station
 on  the  broad  gauge  line,  a  bigger
 area  was  acquired  some  years  ago,
 for  the  purpose  of  having  a  bigger
 loco-shed.  Because  according  to  their
 assessment,  their  own  calculation,
 it  was  proposed  to  extend  this  broad
 gauge  line  from  Farakka  to  Gauhati
 and  thereafter  also,  and  the  Cooch-
 Behar  station  being  at  the  midpoint
 in  between,  it  was  proposed  to  have
 a  bigger  loco-shed  there,  but  nothing
 has  been  done  in  that  regard,  |
 would  request  the  hon.  Minister  to
 look  into  these  cases  and  see  why
 nothing  has  been  done  although  they
 have  acquired  a  bigger  area  for  the
 purpose.

 Now.  I  would  like  to  draw  the  at-
 tention  of  the  hon.  Minister  to  the
 service  conditions  and  duty  hours  of
 the  station  mastcrs.  According  to  the
 recent  circular  of  the  Railway  Board,
 they  have  been  given  duty  hours
 ranging  from  8  to  84  hours  in  a  day
 in  the  course  of  24  hours,  but  very
 recently,  they  have  termed  the  duty
 not  as  continuous  duty  but  as  inter-
 mittent  duty.

 The  duty  hours  range  from  06.00
 hours  to  3.00  hours,  which  comes  to
 7  hours’  duty,  and  then  from  5.00  or
 5.30  hours  to  7.00  hours,  which
 comes  to  about  |  hours’  duty,  making
 a  total  of  84  hours’  duty.  In  the
 course  of  this  duty  thev  are  also
 asked  to  attend  to  goods-booking.
 But  who  is  to  attend  to  the  goods-
 booking  from  7.00  to  8.00  hours?
 There  is  nobody  to  look  after  that.
 T  would  request  the  hon.  Minister  to
 look  into  this  matter  and  see  that
 the  duty  is  termed  as_  continuous
 duty  and  not  as  intermittent  duty.

 In  the  NF  Railway,  there  are  cer-
 tain  stations  having  double  gauge,
 namely  metre  gauge  and_  broad
 gauge  lines.  In  some  stations,  there
 is  just  one  station  master  and  in
 some  there  are  two  station  masters.
 They  are  authorised  to  work  on  both
 the  metre  gauge  and  broad  gauge
 lines.  It  becomes  very  difficult  for
 them  to  attend  to  both  At  least,  the
 authorities  should  man  those  small
 stations  having  two  gauge  lines  with
 more  number  of  station  masters:
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 there  should  be  one  station  master
 for  the  broad  gauge  and  one  for  the
 metre  gauge,

 Now,  I  come  to  the  question  of  pas-
 senger  amenities.  Sir,  you  come  from
 Assam  and  you  know  what  the  posi-
 tion  in  regard  to  passenger  amenities
 is  on  the  NF  Railway.  In  the  Cooch-
 Behar  station,  there  are  certain  re-
 served  seats,  5  first  class  and  three
 third  class  sleeper  and  24  third  class
 sitting  accommodation,  but  these  re-
 servations  are  generally  done  up  to
 Farakka  and  not  up  to  Calcutta.  Pas-
 sengers  who  intend  to  travel  by  6Dn
 and  the  5Up  train  to  Calcutta  and
 Cooch-Behar  are  put  to  great  incon-
 venience.  I  would,  therefore,  urge
 the  hon.  Minister  to  extend  the  faci-
 lities  of  reservation  from  Farakka  to
 Calcutta  or  Sealdah  station.  Since
 there  is  a  large  number  of  passen-
 gers,  the  number  of  reserved  third
 class  berths  should  also  be  increased
 to  J2  and  first  class  to  8.

 Then,  I  would  say  a  word  about
 the  Howrah-Madras  train.  This  train
 is  always  catering  to  the  long-dis- tance  passengers  most;  it  has  been
 calculated  that  only  30  per  cent  are
 iocal  passengers.  Certain  steps  should
 be  taken  to  give  more  facilities  to the  long-distance  passengers  who
 want  to  travel  from  Howrah  to
 Madras  and  vice  versa,

 SHRI  DATTATRAYA  KUNTE
 (Kolaba):  I  would  like  to  make  a few  observations  as  regards  the  de
 mand  for  the  Bombay-Mangalore
 area  on  which  a  cut  motion  has  al-
 ready  been  tabled.  As  early  as  1955, the  late  Lal  Bahadur  Shastri  who
 was  the  Minister  in  charge  at  that time  and  who  was  touring  had  given an  assurance  to  the  people  that  he
 would  ask  for  an  immediate  survey to  be  made  by  the  department. Not  only  that  he  would  look  into
 the  matter,  but  he  would  ask  that  an
 immediate  survey  be  made.  Then  in 1967,  I  referred  to  this  matter  in  this House  concerning  this  missing  link on  the  west  coast  to  be  connected. Last  August  or  Septemter.  I  contact.
 ed  the  Chairman.  Railway  Board.  in
 this  matter,  and  he  was  pleased  to
 inform  me  that  nobody  had  brought this  matter  to  his  notice  upto  now
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 [Shri  Dattatraya  Kunte]
 and  therefore  the  Board  was  not
 considering  the  matter.  As  if  it  is  the
 duty  of  the  public  to  bring  such  im-
 portant  matters  to  the  notice  of  the
 Railway  Board  and  then  only  they
 will  consider  taking  it  up—I  am
 really  surprised  that  the  Minister  is
 writing  down  something  else,  instead
 of  listening  to  my  points.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 R.  L.  CHATURVEDI):  I  am  noting
 down  his  points  only.

 SHRI  DATTATRAYA  KUNTE
 This  is  what  the  Chairman  said  that
 nobody  had  approached  him  and
 therefore  they  are  not  being  attend-
 ed  to.  The  west  coast  is  the  only
 coastal  area  of  our  country  where
 there  is  no  railway  link.

 After  meeting  the  Chairman  of  the
 Board,  I  got  a  letter  from  the  Mem-
 ber  in  charge,  Engineering.  He  tells
 me  that  because  it  might  cost  Rs.  80
 crores,  they  are  not  even  thinking
 of  survey  of  the  line.  When  I  asked
 whether  Rs.  80  crores  were  for  the
 survey,  he  said  that  it  was  not  that,
 but  that  the  line  would  not  be  useful
 or  profitable.  I  am  afraid  the  rail-
 ways  are  wanting  only  _  profitable
 lines  in  the  sense  that  by  transport-
 ing  goods  and  passengers  to  and  from
 Kerala  via  the  existing  route,  they
 earn  much  more  money  than  they
 would  if  there  was  this  shorter  direct
 route.  Therefore,  they  do  not  like  to
 consider  opening  this  line  to  trans-
 port  passengers  and  goods  to  and
 from  Kerala,  Mysore,  Konkan  and
 Goa,  even  though  it  is  more  conve-
 nient  to  the  public  in  that  region.

 Therefore,  this  needs  to  be  imme-
 diately  looked  into.  The  Railway
 Minister  should  issue  immediate  or-
 ders  for  survey  of  this  line.  It  will
 be  found  that  it  is  economical  and
 very  feasible.  There  are  three  major
 ports  and  two  intermediate  ports  on
 this  coast.  Bombay,  Marmagoa  and
 Cochin,  are  the  major  ones,  the  big-
 gest  we  have  in  the  country,  and
 Mangalore  and  Ratnagiri  are  the
 other  ports.  In  these  ports,  ships
 many  times  do  not  get  berths.  If
 goods  are  diverted  to  the  railways
 there,  it  will  greatly  ease  the  trans-
 port  problem.
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 I  am  bringing  this  to  the  notice  of
 the  Railway  Minister  so  that  he
 should  pull  up  the  officers  concern-
 ed,  officers  who  sit  on  the  Railway
 Board  drawing  high  salaries  and  do
 not  care  to  know  what  _  promises
 were  made  by  Ministers  as  early  as
 955  and  959  and  also  recently  by
 the  Railway  Minister.  This  shorter
 route  linking  up  Bombay’  with
 Kerala  via  this  route  on  the  west
 coast  to  cater  to  the  passenger  and
 goods  traffic  requirements  of  this  rc-
 gion  is  a  matter  which  requires  im-
 mediate  attention  and  therefore,  a
 survey  ought  to  be  undertaken  with-
 out  delay.

 MR.  DEPUTY  SPEAKER:
 Dwivedy—two  minutes.

 SHRI  _SURENDRANATH  DWI-
 VEDY  (Kendrapara):  Then  I  might as  well  not  speak  at  all

 MR.  DEPUTY  SPEAKER:  Not
 that,  let  him  please  not  take  it  that
 way,

 SHRI  SURENDRANATH  DWI-
 VEDY:  Every  member  is  conscious
 of  his  time.  It  is  not  for  the  Chair
 every  minute,  every  second  to  go  on
 reminding  them  about  it.  I  am  cun-
 fining  my  remarks  to  my  two.  cut
 motions  Nos.  52  and  53.  So  this  sort
 of  reminder  is  very  unusual.

 40

 Shri

 My  cut  motions  are  in  regard  to  the
 delay  in  the  construction  of  the
 Paradeep  line  and  for  its  completion
 by  97l.  I  do  not  want  to  take  much
 time,  You  have  already  warned  me.
 I  want  to  know  from  the  Minister—
 I  do  not  know  whether  he  will  be
 able  to  give  me  a  reply  at  all—who

 5  the  mysterious  hand  working  in
 the  Ministry  either  at  the  Board
 level  or  at  the  South  Eastern  zone
 level  to  undo  whatever  the  Minister
 had  promised  or  assured.  Shri  Poo-
 nacha  had  given  this  promise  at  the
 inauguration  of  this  line  that  by  97l
 it  will  be  completed.  We  all  know
 there  are  some  interests  working  be-
 hind  to  delay  it  so  that  Paradeep
 line  is  not  completed  before  the
 completion  of  a  line  to  Haldia  port.

 Shri  Poonacha  took  over  some
 other  portfolio.  The  next  Railwav
 Minister  Dr.  Ram  Subhag  Singh  was
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 also  replaced  by  somebody  else  who
 is  ill,  and  he  is  also  a  temporary
 hand  now.

 What  has  been  done  is  that  they
 have  given  reasons  which  have  no
 relations  as  to  why  the  construction
 of  this  line  should  be  delayed.  They
 said  there  was  delay  in  the  transfer
 of  land,  but  a  co-ordination  commit-
 tee  was  constituted  which  saw  to  it
 that  somehow  or  other  this  matter
 ‘vas  ironed  out  in  the  minimum  time
 available,  and  that  is  in  the  record

 of  the  Railway  Ministry  itself.  There
 was  no  obstacle  so  far  as  that  is  con-
 cerned.  Now,  they  come  forward  with
 the  plea  that  the  agreement  with
 the  MMTC  to  have  a  siding  somc-
 where  was  not  concluded  in  time,
 What  has  this  got  to  do  with  the
 construction  of  a  railway  line  to
 varadip,  I  fail  to  understand.  When
 they  said  that  this  line  is  going  to
 be  completed  by  97l,  a  siding  may
 come  in  1970,  how  that  is  connected
 with  the  construction  of  the  railway
 line,  I  fail  to  understand.

 Already,  as  has  been  mentioncd,
 they  have  concluded  an  agreement  to
 export  about  three  million  tonnes  of iron  ore  from  the  Daitri-Barajamda
 area  through  the  Pradip  port,  If  the line  is  not  constructed  by  97l,  then
 necessarily  that  will  have  to  go  to
 some  other  port  and  that  is  the
 game  they  are  playing.  I  want  the
 Minister,  therefore,  to  let  us  know
 who  has  done  this  and  why  this  is
 being  delayed,  and  why  when  there
 was  already  a  tender  call  for  the
 construction  of  railway  quarters  for the  railway  employees  at  Paradip,  it
 was  subsequently  cancelled  and  why,
 again,  when  the  Chief  Engineer  was
 appointed  for  the  specific  purpose  of
 this  work,  he  has  been  entrusted with  some  other  duty  and  he  is  not appointed  to  look  after  this  special
 work.  This  very  team  was  entrust-
 ed  with  task  of  the  survey  work  for
 Bimlagarh-Talcher  line  about  which also  an  assurance  was  given  here.  I want  the  Minister  to  give  us  a  reply about  this.  T  would  like  them  to  stick to  the  original  schedule  that  this  line should  be  completed  by  97]  and  the delay  that  has  been  caused  should somehow  or  other  be  set  right.  All
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 the  reasons  that  are  given  are  al-
 ready  with  the  Ministry  and  other
 people  concerned;  they  have  already
 discussed  this  matter,  and  there  is
 no  difficulty  and  they  should  give  a
 firm  promise  that  this  line  should  be
 completed  by  1971,

 SHRI  R.  K.  BIRLA  (Jhunjhunu):
 Sir,  |  am  of  the  view  that  if  one  wants
 to  see  the  present  world  comfortably
 and  quickly,  one  should  travel  by  Air
 India,  but  if  one  wants  to  enter  the
 next  world  quickly  one  should  travel
 by  the  Indian  railways.

 With  that  preface,  I  would  like  to
 say  that  Khetri,  where  a  public  un-
 dertaking  is  being  installed—the  big-
 gest  mining  project  in  the  country—
 and  where  a  fertiliser  unit  is  also
 being  installed,  is  without  a  railway
 station.  I  have  drawn  the  attention
 of  the  hon.  Minister  and  the  hon.
 House  quite  a  few  times  to  this
 matter,  that  if  there  is  no  railway
 station  at  Khetri,  how  they  are  going
 to  bring  the  raw  material  and  how
 they  are  going  to  take  the  finished
 goods  to  their  destination,  The
 Khetri  project  is  costing  over  Rs.  00
 crores,  and  I  am  Sure  that  the  Gov-
 ernment  should  pay  the  most  urgent
 and  the  quickest  attention  to  this
 project.

 Coming  to  Pilani,  we  know  very
 well  that  Pilani  has  got  a  residen-
 tial  university  on  the  pattern  of  the
 BHU  at  Banaras.  I  am  sure  my
 friends  will  agree  that  every  univer-
 sity  town  in  the  country  has  got  a
 rail  link,  but  Pilani  has  not  yet  been
 linked  with  a  railway  line  up  till,
 now.  It  is  a  cosmopolitan  university,
 giving  education  to  about  5,000  stu-
 dents  coming  from  all  parts  of  the
 country,  north,  south,  east  and  west.
 Therefore.  I  would  appeal  to  the
 Railway  Minister  that  this  must  be
 kept  in  view.  that  Pilani  should  be
 linked  up  with  a  railway  station  as
 early  as  possible.

 MR.  DEPUTY  SPEAKER:  Shri
 Chaturvedi.

 SHRI  SURAJ  BHAN  (Ambala):
 Just  one  minute.
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 MR,  DEPUTY  SPEAKER:  J]  re-
 quest  you  to  co-operate.  Your  party
 has  got  more  than  the  time  which
 was  allotted  to  it.

 SHRI  SURAJ  BHAN:  Only  a  ques-
 tion,  No  speech.

 DECEMBER

 MR.  DEPUTY  SPEAKER:  Then,
 only  a  question;  no  speech.

 SHRI  CHINTAMANI  PANI-
 GRAHI  (Bhubaneswar):  Just  two
 minutes  for  me.

 DR.  SURYA  PRAKASH  PURI:
 Two  minutes  for  me  also.

 SEVERAL  HON.  MEMBERS  rose—
 MR.  DEPUTY  SPEAKER:  We  arc

 exceeding  the  time  allotted  for  this.
 By  oversight,  I  did  not  call  Mr.  Puri.
 I  will  call  him  now.

 SHRI  CHINTAMANI  PANI-
 GRAHI:  On  the  Appropriation  Bill,
 you  may  give  me  a  few  minutes.

 MR.  DEPUTY  SPEAKER:  After
 speeches  on  the  demands  have  been
 made,  it  is  not  oustomary  to  repeat

 the  same  thing  on  the  Appropriation
 Bill.  Therefore.  I  will  allow  another
 5  or  6  minutes  and  you  may  make
 your  observations.  No  speeches  will
 be  allowed  on  the  Appropriation
 Bill,  The  same  applies  to  Mr.  Jha
 also.

 डा०  सू्यप्रकाश  पुरी  (नवादा)  :  उपाध्यक्ष
 महोदय,  अभी  रेलवे  बोर्ड  ने  एक  मिया  भाई
 कमीशन  बनाथा  है  ।  मुझे  यह  पता  चला  है  कि
 यह  जो  मियां  भाई  कमीशन  है  यह  इनके  कुछ  अपने
 प्रन्दरूनी  जो  झगड़े  हैं  उनको  सुलझाने  के  लिए
 बनाया  है  हालांकि  इस  कमीशन  को  यह  चाहिए
 कि  जितने  तरह  के  कैटेगोरिकल  यूनियन्त  हैं  उनको
 सबको  वह  बुलाये  और  उनकी  बातें  सुने,  लेकिन
 मुझे  यह  नहीं  पता  चलता  कि  इस  रेलवे  बोई  के
 ऊपर  एन०  एफ०श्राई०भ्रार०भ्रीर ०९०ग्राइ  ०  प्रार
 एफ०सिर्फ  यह  दो  यूनियनें  ही  क्यों  अपना  प्रधिकार
 जमाए  बंठी  हैं  ?  में  समझता  हूं  कि  जितुने  भी
 कैटेगोरिकल  यूनियन  शब  तक  रेलवे  में  बन  नचके
 हैं  उनको  झपनी  अपनी  बातें  श्रपने  अपने  ढंग  से
 कहने  का  प्रधिकार  मिलना  चाहिए  श्रौर  एन  ०एफ०
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 आइ०  आर०  या  ए०श्राइ०  ग्रार०  एफ०  का  जो
 ऑधिपत्य  रेलशे  छा  बालों  पर  या  अधिकारियों
 पर  पड़ा  हुआ  है,  संभवल:  मत्रियों  पर  भी  हा,
 वह  आधिपत्य  शीघ्र  समाप्त  हाना  चाहिए  |

 दूसरी  बात---मैं  अभी  धनवाद  गया  था।  वहां
 एक  रेलवे  वलब  है।  बड़े  आश्चर्य  फी  बात  है

 कि  उस  रेलवे  क्लब  में  जथ  कभी  पूराने  जमान
 7

 अंग्रेज  लोग  थे  तो  उन्हाने  एक  बार  शुरू
 किया  था,  शराब  पीने  का  प्रबन्ध  वहां  किया  था
 वह  श्राज  भी  चला  झा  रहा  है  ।  आज  भी  उत
 पब्लिक  प्लेस  में  शरा4  को  दूका।  आता  ZiT
 यह  बड़े  खेद  की  बात  है  श्रौर  उसका  विरोध  करता

 हूं  -  श्राप  शराब  पीयें,  या  +।ई  भी  पीयें,  मे ंउसका
 विराधी  नहीं  हूं  ।  लेकिन  उस  जग?  पर  इस  तरह
 की  शराब  की  दूकान  का  होना,  उसका  में  विराध
 करता  हूं ग्र  आशा  करया  हू  दि  मंत्री  महोंदव  इस
 बात  पर  ध्यान  देंगे  |  यहां  तक  tela  पहुच  जाती  है
 कि  उस  क्लब  में  कुछ  रलवे  के  कर्मचारियों  ने  एक
 बैठक  करने  की  योजना  बनाई  थी  जिसकी  सूचना
 वहां  के  जनरल  मंनेजर  को  भी  मिल  चुकी  थी
 ग्रधिकारियों  को  मिल  oar  थी,  रंकिन  उन्हें
 सिफ  इसलिए  मीटिग  बदों  नहीं  पर  दी  राई
 कि  उन  लोग;  ने  साचा  कि  शायद  उनके  विर्द्ध

 कुछ  बातें  डिस्कस  हो  जाये  ।  इसकी  तहकीदगत
 होनी  चाहिए  जोर  जो  धनवा<  ह  मुगलसराय
 की  लाइन  पर  गअनद्रेन्ड  गार्ड  लोगो  को  ड्पूटी  पर
 दिया  जा  रहा  है  वह  बहुत  गर  कानूनी  बात  हो  रही
 है  ।  जिन  गाडस  को  ट्रेनिंग  भी  नहीं  दी  गई  है
 वह  रैगुलर  गाइस  को  हैरेस  करने  के  लिए  एक्स्ट्रा
 हैडसू  लगा  कर  डूयूटी  में  दें  देते  &,  इसकी  भी
 तहकीकात  होनी  चाहिए  ।

 तीसरी  बात  में  यह  कहना  चाहता  हूं  कि  एक
 चलती  हुई  गाड़ी  में  जहां  गाई  ov  ड्राइबर  या
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 कंडक्टर  इन  तमाप  लागा  का  प  रनिग  स्टाफ
 मानते  ६  तो  उसी  में  ट्रेवलिंग  टिकट  एग्जामिनर
 भी  चलता  है  और  तमाम  रास्ते  आपकी  सेवा
 करता  चलता  है  तो  आप  उसे  रनिग  स्टाफ  क्यों
 नहीं  मानते  हैं  ?  में  मांग  करता  हूं  कि  ट्रेविलिंग
 टिकट  एग्जामिनर  को  रनिंग  स्टाफ  मानना
 चाहिए  और  उसे  भत्ते  मिलने  चाहिए  ।

 SHRI  CHINTAMANI  PANI-
 GRAHI  (Bhubaneswar):  I  want  to
 bring  to  the  notice  of  the  Minister  the
 difficulties  faced  by  the  casual  labou- rers  working  on  the  Khurda  Division
 of  the  South-Eastern  Railway.  Their
 numtcer  runs  into  thousands.  Accord-
 ingly  to  the  specific  order  of  the  Rail-
 way  Board—Establishment  Serial  No.
 324  of  1962.  the  Railway  Board  has
 specilically  mentioned  that  the  casual
 labour  wage  rates  should  be  revised
 according  to  the  rates  which  are  fixed
 by  the  repective  District  Collectors,
 The  District  Collector  of  Ganjam
 has  fixed  casual  labour  rate  at
 Rs,  2.25  per  day  and  the  District
 Collector  of  Puri  has  fixed  a  rate  of
 Rs,  3  per  day.  But.  after  a  great  deal
 of  agitation  by  the  workers,  the  Divi-
 sional  Superintendent  has  agreed  to
 revise  the  rates  as  Rs,  2.6  for
 Ganjam  and  Rs.  2.50  for  Puri.  But  it
 is  much  less  than  what  is  fixed  by
 the  District  Collectors.  So,  I  would
 request  the  Railway  Minister  that
 the  rates  now  fixed  by  the  Divisional
 Superintendent  should  be  _  revised
 and  given  effect  to  from  1-1-1969.

 Secondly,  I  had  asked  the  Railway
 Board  to  have  more  electrification  of
 the  railway  stations  in  the  South
 Eastern  Railways,  I  am  glad  they
 have  done  it  in  some  cases.  But  I
 am  a  little  unhappy  that  Kaipadar
 Road  railway  station  has  been  left
 out  even  though  electricity  is  avail-
 able  within  a  mile  of  the  station.

 Thirdly,  the  shuttle  train  connect-
 ing  Cuttack  to  Berhampur  was,  un-
 fortunately,  discontinued,  I  would  re-
 quest  the  Minister  that  it  should  be
 resumed,

 AGRAHAYANA  29,  89]  (SAKA)  D.S.G.  (Rlys.)  46
 ‘1969-70

 Lastly,  the  Paradip-Cuttack  rail
 link  work  should  be  expedited  and
 completed  before  1971.

 श्री  सूरज  भान  (प्रम्बाला)  :  उपाध्यक्ष  महोदय,
 में  मंत्री  महोदय  से  पूछना  चाहता  हूं  कि  इस  साल
 के  शुरु  में  पुनाचा  साहब  ने  गजेटेड  अफसरों  को
 उनकी  पोस्टों  में  श्रप-ग्रेडेशन  करके  उनको  नये
 साल  का  तोहफ़ा  दिया  था  और  उसके  बाद  डा०
 राम  सुभग  सिंह  ने  कहा  था  कि  क्लास  2,  3  और
 4  को  भी  देंगे,  लेकिन  वह  वायदा  वैसा  ही  रह  गया
 श्रगले  महीने  नया  साल  शुरु  होने  वाला  है,  क्या
 आप  अगले  साल  के  तोहफ़े  के  तौर  पर  क्लास  2

 5४  और  4  को  भी  कुछ  देने  जा  रहे  है  या  नहीं  ?

 केन्द्रीय  सरकारी  कर्मचारियों  के  लिये  जितने
 भी  पे-क्मीशन  बैठ  वे  रेलवे  इम्प्लाइज़  के  साथ
 इन्साप;  नहीं  कर  सके,  क्योंकि  रेलवे  में  एम्प्लाइज़
 की  78  इटेगरीज़  है  ।  उन्होंने  प्रापको  तारें  भी
 भेजी  है,  मेरे  पास  उनकी  कापीज़  है,  में  चाहता  हूं
 कि  श्राप  मेहरबानी  करके  एनाउन्स  कीजिये  कि
 श्राप  उनके  लिए  कोई  सैपरेट  पे-कमीशन  एप्वाइन्ट
 बचेंगे  |

 तीसरी  बात  मेरी  कान्स्टीचूएन्सी  से  सभ्बन्धित
 है-मं  तीन  साल  से  लगातार  कोशिश  कर  रहा  हूं
 कि  अम्बाला  सहारनपुर  लाइन  पर  पैसन्जर्स  की
 हालत  बहुत  बुरी  है,  वहां  पर  नई  गाड़ी  इन्ट्रोडयूस
 करें  बौर  कुछ  एडीशनल  बोगियां  गाड़ियों  में
 लगायें  ।  लेकिन  चुंकि  म॑  विरोधी  पार्टी  से  हूं,
 इसलिए  इस  काम  को  नहीं  किया  जा  रहा  है  ।
 में  श्री  गोविन्द  मेनन  जी  को  पत्र  में  भी  लिख

 चुका  हूं  श्रौर  श्राज  यहां  एनाउन्स  करना  चाहता
 हैं  कि  भ्रगर  इस  महीने  के  प्राखिर  तक  कुछ  नहीं
 हुश्ना  तो  मुझे  भूख  हड़ताल  करनी  पड़ेगी  ।

 SHRI  P.  GOPALAN  (Tellichery):
 Mr.  Deputy  Speaker,  Sir,  I  whole-
 heartedly  support  the  powerful  plea
 made  by  the  hon.  Members.  Shri  Nath
 Pai  and  Shri  Kundu  for  the  construc-
 tion  of  the  Mangalore-Hassan  railway line.  I  wish  to  state  very  clearly  that
 this  is  the  unanimous  demand  of  the
 entire  people  of  Kerala.
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 Secondly,  there  is  a  persistent  de-

 mand  for  a  new  railway  line  con-
 necting  Mysore  with  Kerala,  There
 was  a  proposal  for  the  construction
 of  a  railway  line  between  Kerala
 and  Mysore  but  because  of  the  out-
 break  of  the  first  world  war  it  was
 not  taken  up.  When  Shri  Lal  Baha-
 dur  Shastri  was  holding  the  railway
 portfolio  he  assured  the  people  of
 our  State  that  a  new  railway  line
 will  be  constructed  connecting
 Mysore  with  Tellichery  and  a  survey
 was  undertaken.  What  happened  to
 that  survey  has  not  been  disclosed  to
 us,  There  are  some  vested  interests
 which  are  against  the  construction
 of  this  railway  line  and  I  hope  it
 has  nothing  to  do  with  the  delay  in
 the  taking  up  of  this  work.  I  would
 request  the  Railway  Minister  to  take
 up  this  proposal  very  seriously  and
 see  that  the  scheme  is  included  in
 the  Fourth  Plan  itself.  I  hope  the
 Minister  will  accept  the  reasonable
 demand  of  ours.

 श्री  शिवचन्त्र  झा  (मधुवनी)  :  उपाध्यक्ष
 महोदय,  में  अपके  जरिए  से  मंत्री  महोदय  का
 ध्यान  सकरी-पण्डौल  के  बीच  में  उगता  हाल्ट
 की  तरफ  दिलाना  चाहता  हूं  ।  इस  हाल्ट  को
 खोलने  के  लिये  एस्टीमेट  बन  चुका  है,  लेकिन
 रेलवे  बोर्ड  के  पास  पड़ा  हुआ  है  ।  बड़ी  हैरानी  की
 बात  है  कि  रेलवे  बोर्ड  इस  पृथ्वी  पर  है  या  नहीं,
 या  दूसरी  दुनिया  में  है  ।  उपाध्यक्ष  महोदय,  यह
 रेलवे  बोर्ड  एक  गैंग  के  रूप  में  है,  इस  को  स्मैश  कर
 देना  चाहिये  |  समस्तीपुर  डिवीज़नल  प्राफिसर  के
 झ्राफिस  को  एश्नर-कन्डीशन  करने  के  लिये  इन्होंने
 2  हजार  रुपये  लगा  दिये,  लेकिन  इस  काम  के  लिये

 इनके  पास  5  हजार  रुपये  नहीं  है।  इनके  पास
 इस  मांग  को  लाने  का  क्या  नैतिक  बल  है,  जबकि

 समस्तीपुर  डिबीज़नल  झ्राफिस  को  एश्रर-कन्डीशन

 करने,के  लिये  इन्होंने  2  हजार  रुपये  खर्च  किया
 है  ।  यह  सब  रेलवे  बोर्ड  की  बदमाशी  है,

 शतानीद्वैहै  जो  वे'इसकी  मंजूरी  नहीं  दे  रहे  हैं।
 झाज  नैतिकता  का  तकाज़ा  है  कि  भाप  इस्तीफा  दे

 दें,  झाप  समस्तीपुर  के  पास  एक  हाल्ट  का  उद्धाटन
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 करने  गये  थे,  क्या  आपका  यह  कतंव्य  नहीं  था  कि
 श्राप  पूछते  कि  क्या  कोई  शरार  हाल्ट  भी  खुलना
 है  ।  मैं  चाहूंगा  कि  श्राप  उगना  हाल्ट  की  स्वीकृति
 शीघ्र  दें,  इस  काम  को  जल्द  से  जल्द  करवायें।

 इसी  तरह  से  घोधाडीहा  और  निर्मली  के
 बीच  में  वरसा  हाल्ट  है  1  उसके  सम्बन्ध  में  मेरे
 पास  जवाब  आया  है  कि  यह  इकानामिक  ग्राउण्ड
 पर  नहीं  हों  सकता  है।  यह  वैलफेश्रर  स्टेट  है  ।
 भागलपुर  मन्दार  हिल  लाइन  बन्द  होने  से  रोक
 दी  गई  थी,  डा०  राम  सुभग  सिंह  ने  कहा  था  कि
 इसको  नहीं  रोका  जाएगा  ।  जनता  की  सुविधा
 को  दृष्टि  में  रखते  हुए  इस  हाल्ट  का  बनाया  जाना
 निहायत  जरूरी  है,  इसकी  स्वीकृति  अवश्य
 दी  जानी  चाहिये  ।

 समस्तीपुर  बाजार  के  बीच  में  पश्चिमी  गुमटी
 को  बन्द  करवा  दिया  है,  जिससे  बहुत  कठिनाई
 हो  गई  है,  एक्सीडेंट  की  सम्भावना  बढ़  गई  है  ।
 में  जानना  चाहता  हूं  कि  श्रापने  किस  कारण  से
 उस  गुमटी  को  बन्द  करवा  दिया  है  ।  इसे  शीघ्र
 खोला  जाना  चाहिये  ।

 जयनगर  से  सहरसा  या  सुपौल  तक  एक
 बोगी  और  लगाने  का  इन्तजाम  करें।  समस्तीपुर
 से  दिल्ली  के  लिये  एक  गाड़ी  और  चलाई  जानी
 चाहिये  1

 MR,  DEPUTY-SPEAKER:  The  hon.
 Minister.

 SOME  HON.  MEMBERS  rose—
 SHRI  NAVAL  KISHORE  SHAR-

 MA  (Dausa):  No  questions  have
 been  asked  from  this  side.  After
 all.  we  are  also  Members  of  |  this
 House  and  we  have  every  right  to
 ask  questions.  If  the  Opposition
 Members  are  allowed  to  ask  ques-
 tion,  why  are  we  not  given  an
 opportunity  to  ask  questions?

 MR.  DEPUTY-SPEAKER:  It  is
 right  that  we  are  all  members  of  this
 house  and  have  equal  rights,  but  I
 allowed  that  side  to  ask  questions  for
 the  reason  that  from  your  side  the
 Minister  will  also  take  quite  some
 time.
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 SHRI  RANDHIR  SINGH  (Rohtak):

 haba
 have  also  to  ask  something  from

 m.

 MR.  DEPUTY-SPEAKER:  All  right.
 Shri  Sharma......  (Interruption),

 SHRI  RANDHIR  SINGH:  Sir.  I
 will  obey  the  Chair  and  will  not  ask
 a  question.

 श्री  कामेश्वर  सिह  :  उपाध्यक्ष  महोदय,
 इनको  बैठाइये,  चौधरी  साहब  बहुत  बोल  चुके  हैं  ।
 श्री  जनेश्वर  मिश्र  को  सवाल  पूछने  दीजिये  ।
 हर  बात  में  चौधरी  साहब  उठ  कर  खड़े  हो  जाते
 हँ  V

 MR.  DEPUTY-SPEAKER:  I  very
 much  appreciate  the  attitude  of
 Shri  Randhir  Singh.  He  says  that  in
 order  to  help  the  Chair  and  _  the
 House  he  is  not  going  to  ask  any
 question.

 SHRI  J.  M.  BISWAS  (Bankura):  In
 order  to  help  the  Chair  I  have  given
 in  writing  my  points  to  the  Deputy
 Bea

 Please  ask  him  to  reply  to
 em.

 MR.  DEPUTY-SPEAKER:  He  will
 reply  to  them.

 sit  नवल  किशोर  शर्मा  :  उपाध्यक्ष  महोदय,
 मैं  रेलवे  मंत्री  महोदय  से  जानना  चाहता  हूं  कि

 जयपुर  को  ब्राडगेज  लाइन  से  कनेक्ट  करना
 चाहते  हैं  या  नहीं  ?  श्रगर  चाहते  हैं  तों  कब
 तब  करेंगे  ?

 दूसरा  निवेदन--प्रापके  प्रैडिसिसर  ने  यह  घोषणा
 की  थी  कि  बांदीकुई  श्रौर  जयपुर  के  बीच  में
 यात्रियों  की  सुविधा  के  लिये  एक  शटल  ट्रेन  शुरु
 की  जायगी  ।  यह  शटल  ट्रेन  रिवाड़ी  से  जयपुर
 तक  शुरू  होने  वाली  थी,  लेकिन  इस  घोषणा  को
 आप  झमल  में  नहीं  लाये  म  निवेदन  करना

 चाहूंगा  कि  'रिवाड़ी  और  जयपुर  के  बीच  में
 यह  शटल  ट्रेन  शुरुकी  जाय  और  यदि  ऐसा  सम्भव
 न  हो  तो  बांदीकुई  और  जयपुर  के  बीच  में  शुरू
 की  जाय
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 मेरा  तीसरा  सवाल  यह  है  कि  गुड़ा  कटरा  को
 जाने  वाली  जो  सड़क  है  उसको  रेलवे  ग्रधिकारियों
 ने  ब्लाक  कर  दिया  है  जिससे  वहां  के  लोगों  को
 बड़ी  परेणानी  है  ।  इसलिए  मेरी  प्रार्थना  है  कि
 इस  सड़क  पर  जो  रुकावट  है  उसको  दूर  किया
 जाता  चाहिये  ।

 श्री  Go  मि०  सधुकर  (केसरिया)  :  उपाध्यक्ष
 महोदय,  मेरे  कई  एक  प्रश्नों  के  जबाव  म  रेलवे
 मिनिस्टर  ने  कहा  था  कि  समस्तोधुर  बाया  मुजफू्-
 फरपुर  होते  हुए  नरकटियागंज  तक  बड़ी  लाइन
 बनाई  जायेगी  और  उसके  लिए  सर्वेक्षण  भी  हो
 रहा  है  लेकिन  उसके  ऊपर  ग्रभी  तक  कोई  कार्य-
 वाही  नहीं  हुई  है।  में  जानता  चाहता  हें  कि  समस्ती-

 पुर  वाया  मुजफ्फरपुर  होते  हुए  कबंतक  बड़ी
 लाइन  बनाई  जायेगी  ?

 दूसरी  बात  जो  मैंने  कई  बार  संसद  में  उठाई  है
 कि  हाजीपुर  से  भेंसालोटन  तक  एक  नयी  ब्रांच
 लाइन  खोली  जाये  शौर  उसके  लिये  सर्वे  कराया
 जाये  ।  यह  लाइन  हाजीपुर  से  वाया  लालगंज
 केसरिया,  शाहगंज,  गोविन्द्गंज  होते  हुए  जायेगी
 इस  लाइन  पर  बहुत  कम  खर्चा  श्रायेगा  और
 कमर्शियल  दृष्टिकोंण  से  यह  बहुत  फायदेमन्द
 रहेगी  ।  तो  में  यह  जानना  चाहता  हूं  कि  इस
 लाइन  पर  सर्वेक्षण  कराने  जा  रहे  हैं  या  नहीं  ?

 SHRI  BISWANARAYAN  SHAS-
 TRI  (Lakhimpur):  I  would  like  to
 know:  from  the  hon.  Deputy  Railway
 Minister  as  to  when  Gauhati  is  going
 to  be  connected  by  broad-gauge.  We
 are  told  that  a  survey  is  being  under-
 taken.  I  would  like  to  know  when
 the  survey  will  be  completed.  I  would
 also  like  to  know’  whether  there  is
 any  proposal  to  extend  the  line  upto
 Tinsukhia.

 Secondly,  there  is  a  report  that
 there  is  clandestine  trade  in  Rail-
 way  land  by  the  railway  authorities
 in  the  northern  sector  of  NF.  Rail-
 way,  namely,  in  Demaji,  Silapathar
 and  Murkongselek  where  the  popu-
 lation  is  cent  per  cent  tribal.  There,
 the  railway  authorities  acquired land  from  the  State  Government
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 and  they  are  leasing  out  the  land
 to  outsiders.  I  would  like  to  know
 whether  the  railway  authorities  are
 soing  to  stop  that.

 श्री  गुरवचरन  सिंह  :  (फिरोज़पुर)  :  जिन
 शहरों  के  दर्मियान  से  रेलवे  लाइन  गुजरती  है  उन
 शहरों  की  श्राबादी  बहुत  बढ़  गई  है  झ्लौर  गेगों
 को  बहुत  दिक्कत  जाती  है  वर्योकि  वहां  १२  रेलवे
 ब्रिज  नहीं  बने  हैं  ।  ऐसे  तमाम  शहर  हैं  मसलन
 मोगा  है  ।  मोगा  में  उस  वक्त  रेल  निकली  थी
 जबकि  वह  एक  गांव  था  लेकिन  श्ब  उस  शहर
 की  झाबादी  40  हजार  हो  गई  है  ।  उस  शहर  के
 दर्मियान  से  रेल  गुजरती  है  ।  वहां  पर  घंटों
 फाटक  बन्द  रहता  है  जिससे  लोगों  को  बड़ी  दिक्कत
 होती  है  ।  में  पूछना  चाहता  हूं  कि  क्या  यह  बात
 जेरे  गौर  है  कि  ऐसी  जगहों  पर  रेलवे  के  पुल  बनाये
 जायें  ?

 श्री  झोस  प्रकाश  त्यागी  (मुरादाबाद)  :  श्री
 डा०  राम  सुभाग  सिंह  भू०  पू०रेलमन्त्री  जी
 ने  पिछले  बजट  सेशन  में  आश्वासन  दिया
 था  कि  राजधानी  एक्सप्रेस  की
 भांति  से  किसान  एक्सप्रेस  भी  चलाई  जायेंगी।
 मैं  जानना  चाहता  हूं  कि  क्या  श्रापका  विचार
 राजधानी  एक्सप्रेस  की  तरह  से  किसान  एक्सप्रेस
 चलाने  का  है  या  नहीं  ?

 दूसरी  बात  में  यह  जानना  चाहता  हूं  कि
 देहली  के  लिये  बिजली  की  ट्रेन्स  चलाने  का  श्रापका
 विचार  है  या  नहीं  ?

 श्री  जनेश्वर  मिथ  (फूलपुर)  :  लखनऊ  में
 डिवीजनल  सुप्रिन्टेन्डेन्ट  के  कार्यालय  में  काम
 करने  वाले  हरिजन  कमंचारियों  के  साथ  ऊंची
 जाति  के  कम॑चारी  बहुत  भ्रन्याय  करते  हैं,  उनके
 साथ  गाली  गलौज  करते  हैं  ।  इसकी  शिकायत
 कई  बार  की  जा  चुकी  है  1  बार  बार  यही  जवाब
 दिया  गया  कि  हम  जांच  कर  रहे  हैं।  डा०  राम-

 सुभग  सिह  ने  भी  कहा  भौर  दूसरों  ने  भी  कहा
 लेकिन  झभी  तक  कोई  कार्यवाही  नहीं  हुई  है  ।
 तो  क्या  मंत्री  महोदय  इस  पर  कुछ  सफाई  देंगे  ?
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 दूसरी  बात  यह  है  कि  भूतएवं  प्रधान  मन्वी  और
 वर्तमान  प्रधान  मंत्री  के  पिताजी  का  जो  चुनाव
 क्षेत्र  ह ैफूलपुर  उसके  रेलवे  स्टेशन  पर  कोई  वेटिग
 रूम  नहीं  है  ।  श्री  नागेश्वर  द्विवेदी  जी  ने  इस
 सम्बन्ध  में  कई  बार  चिट्ठी  भी  लिखी  कि  वेटिंग
 रूम  बने  लेकिन  वह  नहीं  बनता  तो  इसका  भी
 जवाब  दें  ।

 श्री  झवधेश  चख  सिंह  (फरुंखाबाद)  :  में
 यह  जानना  चाहता  हूं  कि  फतेहगढ़  से  जब  डी०
 टी०  एस०  आफिस  हटाया  गया  था  तो  यह  वायदा
 किया  गया  था  कि  जो  खाली  बिल्डिग  है  उसमें
 रेलवे  दा  कोई  दूसरा  काम  शुरू  कर  दिया
 जायेगा  लेकिन  वह  नहीं  किया  गया  है  tv

 दूसरी  वात  यह  है  कि  दिल्ली-फरुखाबाद
 पैसेन्जर  ट्रेन  के  लिए  हमने  डिमान्द्र  की  थी  कि
 उसको  एक्सप्रेस  या  फास्ट  पैसेन्जर  बना  दिया
 जाये  लेकिन  उसकों  एक्सप्रेस  या  फास्ट  पैसेनजर
 बनाने  के  बजाय  बन्द  ही  कर  दिया  गया  a  मैं
 चाहता  हूं  कि  यह  गाड़ी  जारी  रखी  जाये  ।

 SHRI  6.  5.  REDDI  (Miryalguda):
 The  survey  between  Macherla  and
 Hyderabad  has  been  completed  by  the
 Survey  Department.  I  want  to  know
 whether  it  will  be  included  in  the
 Fourth  Plan.

 ot  सीताराम  केसरी  (कटिहार)  :  डा०
 राम  सुभग  सिंह  जब  मिनिस्टर  थे  तो  उन्होंने
 श्राश्वासन  दिया  था  कि  बिरौनी  से  लगायत
 कटिहार  तक  ब्राडगेज  लाइन  बनाई  जायेगी
 उन्होंने  चिट्ठी  में  प्राश्वासन  दिया  था  कि  इसका
 सर्वे  भी  हो  रहा  है  तो  मेँ  रेलवे  मंत्री  से जानना
 चाहता  हूं  कि  इस  दिशा  में  बरौनी  से  कटिहार  तक
 ब्राडगेज  लाइन  करने  में  श्राप  कहां  तक  जागे
 बढ़े  हैं  ?

 रेलवे  मंत्रालय  मे  उप-मंत्रो  थों  रोहन  लाल

 चतुर्वेदी)  :  उपाध्यक्ष  जी,  सबसे  पहले  जो  प्वाइंट
 श्री  नीतिराज  सिह  और  श्री  सहगल  ने  कल  प्रनए-
 कोनामिक  ब्राचःहँ  लाइन्स  कमेटी  के  बारे  में
 रखा  था,  उसके  सम्बन्ध,में  कहना  चाहता  हूं  ।
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 उनका  कहना  था  कि  जो  कुछ  'फसला  या  जो  कुछ
 सिफारिशें  उस  कमेटी  ने  की  हैं,  सरकार  उन  पर
 जल्दी  अश्रमल  करे-भअ्रगले  बजट  में  ही  उन  पर  श्रमल
 करे।  इस  सिलसिले  में  मुझे  यह  निवेदन  करना  है
 कि  भी  जो  रिपोर्ट  दी  गई  है  5  तारीख  को
 श्ौर  कल  ही  दोनों  हाउसेज़  में  ले  ली  गई  हें।
 हमारा  प्रशासन  उसकी  जांच  करेगा  शौर  हम
 कोशिश  करेंगे  कि  जो  कुछ  उस  पर  संकेत  है,
 बजट  के  पहले  श्रगर  कोई  चीज़  ला  सकते  हैं
 तो  लायेंगे  लेकिन  इसमें  कुछ  शक  मालूम  पड़ता
 है  ।  ....(ब्यवधान)....  इस  कमेटी  की  मुख्य
 सिफारिश  यह  भी  थी  कि  कुछ  जो  नैरो  गेज  लाइन्स
 है  उनको  कन्वर्ट  किया  जाये  श्रौर  किसी  जगह  पर
 उनका  एक्सटेंशन  किया  जाये  ।  यह  डिटेल्स
 की  बातें  तो  श्रलग  हैं  ,  लेकिन  इसमें  एक  प्रमुख
 सिफारिश  यह  है  कि  डीजल  कार्स  चलाई  जायें
 उन  बहुत  सी  जगहों  पर  जहां  पर  कि  लोग  जल्दी
 जाना  चाहते  हैं।  तो  इस  सम्बन्ध  में  हमनें  फंसला
 ले  लिया  है,  सरकार  का  फैसला  हो  गया  है  श्रौर
 आ्रादेश  जारी  हो  रहे  हैं  कि  हमारी  वर्कशाप  में
 डीज़ल  कार्स  जल्दी  से  जल्दी  बनाई  जाये  ।  इस
 काम  को  हम  फौरन  करने  वाले  हैं  hee  (व्यवधान  )
 नस  प्रकार  से  हम  लोग  कोशिश  कर  रहे  हैं  कि
 जल्दी  से  जल्दी  ग्रमल  में  लावें  जो  कि  लाभदायक
 चीज़ें  हैं  -  लेकिन  इतनी  बात  तो  फिर
 भी  कहनी  पड़ेगी  कि  जितनी  रिक्मेंडेशन्स
 हैं  श्गर  उन  सभी  को  माना  जाये  तो  उसके
 लिए  बहुत  अधिक  धन  चाहिए  जो  कि  बहुत
 मुश्किल  है  ।  फिर  भी  जो  कुछ  हो  सकता  है  वह
 हम  करेंगे  ।

 दूसरी  बात  जो  श्री  विश्वास  ने  श्रौर  चौधरी
 रणधीर  सिह  ने  कही...  (व्यवधान  माननीय

 सदस्य  श्री  विश्वास  को  बतलाना  चाहूंगा  कि

 रिपोर्ट  में  पुरुलिया  कोटिशिला  लाइन  को  कन्वर्जन
 के  लिए  रिक्मेंड  कर  दिया  है।  इधर

 गोहाना,  पानीपत  के  लिए  भी  हम  लोगों
 ने  एक्सटेंशन  रेकमेंड  कर  दिया  है  ।
 L/P(N)  5  LSS  =
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 3.32  hrs.
 कल  चौधरी  नीतिराज  सिंह  ने  कुछ  बातें

 कही  थीं  ।  एक  बात  जो  उन्होंने  खास  तौर  पर
 कही  थी  वह  एक  थर्ड  क्लास  की  कोच  में  लेडीज्ञ
 कम्पार्टमेंट  में श्राग  लगी  और  एक  श्रफ़सर
 जिसका  कि  सैलून  उसी  रेलगाड़ी  में  लगा  हुआ  था
 उसने  उस  पर  कूछ  नहीं  किया  ।  उन्होंने  कहा  कि
 जब  उस  लेडीज़  कम्पार्टमेंट  में  श्राग  लगी  तो
 वह  भ्रधिकारी  जिसका  कि  सैलून  उसी  रेलगाड़ी  में
 लगा  था  वह  अपने  सेलून  में  बैठा  रहा  और  वह
 बाहर  निकल  कर  वहां  पर  नहीं  श्राया  ।  इस  बारे
 में  जांच  करने  से  पता  लगा  है  कि  वह  अभ्रधिकारी
 लखनऊ  से  मद्रास  जा  रहे  थे  ।  जिस  वक्त  उनको
 उस  लेडीज़  कम्पार्टमेंट  में  श्ाग  लगने  के  बारे  में
 पता  लगा  वैसे  ही  वे  मौके  पर  पहुंचे  और  वहां
 जाकर  उन्होंने  स्थिति  देखी  ।  बाद  में  वह  प्रपने

 सैलून  में  लोट  कर  आये  ।  वह  जो  चौधरी  नीति
 राज  सिंह  का  कहना  है  कि  कुछ  लोग  इकट्ठा
 हुए  तो  वह  उसके  बाद  का  वाक्या  हो  सकता  है
 लेकिन  मैं  माननीय  सदस्य  की  जानकारी  के  लिए
 कहना  चाहूंगा  कि  हमें  पता  लगा  है  कि  वह  भ्रफ़सर
 जैसे  ही  उन्हें  पता  लगा  वह  अपने  डिब्बे  से उतर  कर
 मौके  पर  पहुंचे  थे  -  वह  अफ़सर  पहले  ही  वहां
 पहुंच  गये  थे  ।  इसलिए  मुझे  कहना  पड़ता  है  कि
 माननीय  सदस्य  ने  जो  द्राक्षेप  लगाया  है  वह
 गलत  है  ।

 क्री  नरेख  कुमार  सालवे  (बेतुल)  :  क्या
 मंत्री  जी  इसके  लिए  इन्क््वारी  कमेटी  बंठाने
 के  लिए  तैयार  हैं  ?

 श्री  रोहन  लाल  चतुर्वेदी  :  यट  वेसिक  फैक्ट

 है  जो  कि  मैने  अभी  हाउस  को  बतलाया  है  श्रौर
 इस  पर  इन्कवारी  कमेटी  बैठाने  की  कोई  जरुरत
 नही  है  ।

 MR,  DEPUTY-SPEAKER:  W

 (

 already  kchind  time,  Please  don’t  ine terrupt.
 SHRI  J.  M.  BISWAS:  It  wv  as  a very  vital  point  raised  by  t’  yr Membcr  yesterday  that  an

 had  been  there  and  an  off
 there,  If  I  take  it  as  gre  acer  Went

 ted,  then
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 [Shri  J.  M.  Biswas]
 what  steps  did  the  officers  take  to
 extinguish  the  fire?  ee

 SHRI  N,  K.  P.  SALVE:  The  ques-
 tion  is  deeper  than  that,  An  Hon.
 member  of  this  house  has  made  a
 serious  charge,

 श्री  रोहन  लाल  चतुर्वेदी  :  एक  और  गम्भीर

 आरोप  यहां  इस  सदन  में  लगाया  गया  कि  बम्बई
 में  चर्चंगेट  श्रौर  ग्रान्ट  रोड  के  बीच  में  हम  लोग

 कुछ  स्काई  स्क्रैपस  ग्र्थात्  मल्टीस्टोरीड  विल्डिग

 के  निर्माण  के  बारे  में  विचार  कर  रहे  थे  ।  उस

 जगह  पर  मल्टीस्टोरीड  बिल्डिग  के  निर्माण
 का  ठेका  भी  दे  दिया  है  और  नाम  भी  लिया  गया
 था  कि  खंडेलवाल  वरकर्स  को  यह  निर्माण  का

 ठेका  दिया  गया  है  t  मैं  कहना  चाहूंगा  कि  उन  की

 इत्तिला  ग़लत  है  ग्रभी  इस  का  एक  प्रपोज़ल

 भर  है  लेकिन  ग्रभी  न  उस  बारे  में  कोई  फैसला

 हुआ  है  और  नही  उस  तरह  की  कोई  चीज़  की

 गई  है  t  इस  लिए  उसके  निर्माण  का  ठेका  दिये
 जाने  आदि  का  सवाल  ही  नहीं  ्राता  है  ।  श्रब
 सिर्फ  यह  श्रारोप  इस  वजह  से  कर  देना  कि  चूंकि
 उस  का  नाम  खंडेलवाल  कस्ट्रक्शन  लिमिटेड

 है  और  हमारे  रेलवे  बोर्ड  के  चेग्नरमैन  का  नाम
 भी  खंडेलवाल  है  इसलिए  यह  इस  तरह  से  कह
 देना  भ्रनुचित  है  और  जो  वह  श्रारोप  उन  माननीय
 सदस्य  ने  लगाया  उसमें  कोई  सत्यता  नहीं  है  ।

 (Interruptions),
 MR,  DEPUTY-SPEAKER:  We  have

 exceeded  our  time  by  a  great  margin.
 If  you  go  on  interrupting  the  Minis-
 ter,  he  cannot  complete  his  speech.

 I  request  the  Minister  to  confine
 himself  to  basic  points  and  not  en-
 ter  into  a  dialogue  with  the  Mem-
 bers.

 SHRI  N.  K.  P,  SALVE:  I  appre- ciate  the  hurry  but  an  hon.  Mem-
 ber  has  made  certain  serious  alle.
 gations,

 श्री  रोहन  लाल  चतुर्वेदी  :  एक  बात  और  यहां
 पर  कही  गई  है  कि  डी०  एस०  आफ़िस  वम्बई
 को  हम  लोग  तोड़  रहे  हैं  और  वहां  पर  सुपर
 माकट  की  बिल्डिग  बन  रही  है  लेकिन  यह  स्थिति
 नहीं  है।  अलबत्ता  एक  विचार  यह  है  कि  हमारे
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 जो  कर्मचारी  हैं  उन  के  आवास  की  समुचित
 व्यवस्था  की  जाये  और  यह  सोचा  गया  कि

 अगर  वहां  पर  मल्टीस्टोरीड  बिल्डिंग  बन  जाये

 तो  हमारे  कर्मचारियों  को  जो  अभी  बम्बई
 जैसे  शहर  में  जहां  काफ़ी  दूर  दूर  से  उन्हें  आना

 पड़ता  है  वह  उन  की  दिक्कत  दूर  हो  जाये  और

 जाहिर  है  कि  अगर  वहीं  उन  के  रहने  के  लिए

 ऐसा  कोई  इंतजाम  हो  जाये  तो  वह  बड़ी  लाभ-

 दायक  चीज़  होगी  ।  इसी  दृष्टि  से  हम  लोगों

 ने  उस  चीज़  को  लिया  है  और  उस  बारे  में  हम
 सोच  विचार  कर  रहे  हैं  ।

 सुपर  मार्केट  के  बारे  में  केवल  यह  है  कि

 ऊपर  हमारे  स्टाफ़  क्वार्टर्स  रहेंगे  और  नीचे

 का  जो  पोर्शन  है  उसमें  शौप्स  बनाने  का  इरादा

 है  लेकिन  उस  बारे  में  अभी  कोई  फंसला  नहीं
 लिया  गया  है  वहू  विचाराधीन  है  क्योंकि

 बहुत  रक़म  लगने  का  सवाल  है  भर  देखना

 है  कि  वह  लगानी  चाहिएं  कि  नहीं  ।  हमारी
 फ़ाइनेंशियल  पोजीशन  कैसी  रहेगी  उस  चीज़

 को  भी  हमें  देखना  होगा  और  सभी  बातों  पर

 विचार  करके  तब  कोई  फैसला  लिया  जायेगा  ।

 हमारे  श्री  क०  ना०  तिवाड़ी  ने  एक  बात

 उठाई  थी  ।  'रेलबेज  सबसे  बड़ी  पब्लिक  सैक्टर

 की  इंडस्ट्री  है  उस  में  बड़ी  इररैगूलेरिटीज़  हें  और

 उसके  लिए  एक  हाई  पावर  कमेटी  जांच  के  लिए
 बठायी  जानी  चाहिये  |  में  उन  माननीय  सदस्य

 से  निवेदन  करूंगा  कि  वह  हाईपावर  कमेटी

 जोकि  रेलवेज़  की  पालिसी  के  बारे  में  है  उस  के

 वह  सम्माननीय  सदस्य  रहे  हैं  और  रेलवे  के

 कामों  के  बारे  में  और  रेलवेज  में  जो  प्रगति

 हुई  है  उस  के  बारे  में  उन  को  पूरी  जानकारी

 है  और  उन्होंने  श्रपनी  रिपोर्ट  में  भी  उस  के  बारे

 में  जिक्र  किया  था  ।  उस  को  भी  ग्रभी  हम  लोग

 ग्रंतिम  रूप  नहीं  दे  पाये  हैं  कि  उस  को  किस

 तरीके  से  कार्यान्वित  किया  जाये  ।  लेकिन  जो

 दूसरी  बात  उन्होंने  कही  कि  रेलवेज़  में  जोकि

 सबसे  बड़ी  पब्लिक  सैक्टर  की  इडस्ट्री  है  उस  में

 काफ़ी  इररैगुलैरिटीज़  हैं  उस  पर  मुझे  बड़ा  खेद
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 है  कि  उन्होंने  ऐसी  बात  कही  ।  मैं  उस  चोज़
 को  डिनाई  करता  हूँ  झ्र  समझता  हूँ  कि  ऐसी
 किसी  कमेटी  की  कोई  आवश्यकता  न  तो  थी
 झौर  न  प्रभी  है  ।

 कनवर्जन  के  बारे  में  यहां  पर  पूछा  गया  है  ।
 बरौनी  से  कटिहार  या  प्रागे  गोहाटी  तक  क्या
 पोजीशन  है  तो  उस  सिलसिले  में  मुझे  यह  निवेदन
 करना  है  कि  हमारा  जो  सर्वे  है  वह  काफ़ी  भागे
 बढ़  चुका  है  शौर  वह  कार्य  भ्रब  जल्दी  खत्म
 होने  वाला  है  ।  कुछ  हिस्सों  में  वह  खत्म  भी  हो
 गया  है।  बरौनी  से  कटिहार  तक  ब्राडगेज  का  सर्वे
 हो  रहा  है  ।  कटिहार  से  वौगईगांव  ब्राडगेज  है,
 वौंगईगांव  से  गोहाटी  का  सर्वे  खत्म  हो  गया  है
 उस  की  जांच  हो  रही  है  ।  इस  सिलसिले  में  कोई
 कार्रवाई  तभी  होगी  जब  वह  रिपोर्ट  श्रा  जाये
 झ्रौर  उसके  सब  एस्पेक्ट्स  को  देख  लिया  जाये,
 ट्रैफिक,  कामशील  वगैरह  हर  चीज़  की  जांच  कर  ली
 जाये।  इतना  में  ज़रूर  श्राश्वासन  देना  चाहूंगा  कि
 हम  लोग  इस  सिलसिले  में  काफ़ी  कोशिश  कर  रहे  हैं
 कि  यह  जो  क्षेत्र  ह ैबरौनी  a  कटिहार  या  बारा-
 बंकी  टु  कटिहार  शौर  उधर  वौगईगांव  टु  गोहाटी
 उस  में  हम  कनवर्जन  करें  ।  लेकिन  यह  फंसला
 तभी  होगा  कि  जब  उस  की  पूरी  सर्वे  रिपोर्ट
 जाये।

 श्री  कामेश्वर  सिह  :  मानसी  के  बारे  में  भी

 कछ  कहिये  |  (व्यवधान)

 शओ  रोहन  लाल  चतुर्वेदो:  इसी  के  साथ
 साथ  यह  बात  भी  है  कि  कल  श्री  एन०  पी ०  यादव
 नें  भ्रौर  कुछ  शौर  सदस्यों  ने  कहा  वाया  दरभंगा
 श्रौर  वाया  मुज़फ्फरपुर  के  बारे  में  ny  में  बतलाना
 चाहूंगा  कि  हम  लोगों  का  सर्वे  वाया  दरभंगा
 श्रौर  वाया  मुजफ्फरपुर  दोनों  तरफ  से  हो  रहा
 है,  रक्सौल  से  भ्रलग  हो  रहा  है  ।  रकक््सौल
 से  नरकटियागंज  ब  होने  का  प्रश्न  नहीं  है  ।

 इस  सिलसिले  में  में  एक  बात  शौर  निवेदन
 करना  चाहूंगा

 L/P  (४)  5  ि  S--(a)
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 MR.  DEPUTY-SPEAKER:  May
 I  suggest  one  thing  to  the  hon.  Mi-
 nister?  The  hon.  Members  have
 made  so  many  points  and  obviously
 the  hon.  Minister  has  got  to  take
 some  time  to  examine  them  most
 sympathetically.

 SHRI  DHIRESWAR  KALITA
 (Gauhati):  What  about  the  extension
 of  the  broad  line  from  Jogigopa  to
 Gauhati  via  Pancharatna?

 MR,  DEPUTY-SPEAKER:  I  think
 the  hon.  Minister  is  examining  it.

 SHRI  R.  L.  CHATURVEDI:  We
 are  examining  all  that.

 हम  लोग  चाहते  हें  कि  जिन  ट्रेनों  में  रात  का
 सफर  है,  उन  में  चोथी  प्लान  के  खत्म  होने
 तक  थर्ड  क्लास  स्लीपर  कोच  लगा  दी  जायें  1

 SHRI  J.  M.  BISWAS:  What  about
 sleeper  coach  special  from  Howrah
 to  Delhi?

 sit  रोहन  लाल  चतुर्वेदी  :  इस  के  साथ  साथ
 हम  लोग  प्रयत्नशील  हैं  कि  एक  थर्ड  क्लास
 स्लीपर  डस्ट  प्रूफ  श्लौर  न्वायज़  प्रूफ,  यानी  एभर
 कंडिशन्ड  का  भी  प्रबन्ध  किया  जाये  ।  इसके
 लिये  हम  ने  भ्रार०  डी०  'एम०  झो०  से  रिपोर्ट
 ली  है  ।  उस  को  हम  एग्ज्ामिन  कर  रहे  है  प्रौर
 उस  की  फ़ीजिविलिटी  देख  रहे  हे  ।

 एक  सासनीय  सदस्य  :  किराया  तो  उतना  ही
 रहेगा  ?

 शी  रोहन  लाल  चतुर्वेदो  :  वह  तो  बाद  की
 चीज़  है  ।

 एक  प्वाइंट  है  जो  माननीय  सदस्य  श्री  नाथ
 पाई  प्लौर  श्री  जोशी  ने  उठाया,  प्रर्थात्  कोंकण
 लाइन  के  बारे  में  श्रौर  हसन  मैंगलोर  लाइन  के
 बारे  में  ।  हस  सिलसिले  में  में  निवेदन  करूंगा.
 कि  जैसा  श्री  नाय  पाई  ने  कहा  श्री  गोविन्द
 मेनन  ने  लोक  सभा  में  हस  का  जवाब  दिया  था  1

 हम  लोग  इस  बात  को  जानते  हैं  कि  इस  लाइन
 में  खर्च  वहुत  प्रायेगा  |  करीब  50  करोड़  to
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 श्री  रोहन  लाल  चतुववेदी]
 लगेगा  ।  परन्तु  हम  इस  बात  से  भी  सहमत  ह
 कि  यह  लाइन  बहुत  महत्वपुर्ण  है. श्रौर  इस  को
 बताना  चाह  परन्तु  जैसा  मेने  कहा  इस  पर
 फसला  श्रोवर-श्राल  फाइनेन्शियल  पोझ्षोशन  के
 ऊपर  होगा  i  मैं  इतना  भ्राश्वासन  ज़रूर  देना  चाहुंगा
 श्री  नाथ  पाई  और  श्री  जोशी  को  कि  जो  उन
 के  सजेशन  हैं  उन  पर  हम  लोग  सिम्पैथेटिक्ली
 गौर  करेंगे  |

 एक  माननोय  सदस्य  :  सर्वे  के  बारे  में  क्या
 कहते  हैं?

 श्रो  रोहन  लाल  चतुर्वेदी  :  सर्वे  के  बारे  में
 मैं  भी  नहीं  बतला  पाऊंगा  ।

 श्री  द्विवेदी  ने  पारादीप  पोर्ट  की  लाइन  के
 लिये  कहा  ।  मुझे  खेद  है  कि  इस  में  कुछ  देरी

 हुई  जैसा  माननीय  सदस्य  ने  कहा  कि  यह  आ्राश्वासन
 दिया  गया  था  कि  यह  i97)  के  एन्ड  तक  पूरी
 हो  जायेगी  ।  परन्तु  जहां  तक  मेरी  इत्तला  है  उस
 के  अनुसार  972  तक  हो  सकेगी  |

 श्री  सुरेख  नाथ  ढिवेदो  :  इस  को  बदलिये।

 थ्रो  रोहन  लाल  चलुर्वेदो  :  में  कोशिश  करूंगा
 जैसा  आप  ने  कहा  ।  लेकिन  जो  एक्चुअ्नल  पोजिशन
 है  वह  यह  है  कि  काम  पूरे  ज़ोर  से  शुरू  हो  गया  है
 शरीर  मेरा  अनुमान  है  कि  972  तक  वह  ज़रूर
 खत्म  हो  जायेगा  फिर  भी  यदि  हों  सका  कि
 कुछ  समय  कम  लगे  तो  इसके  लिये  हम  पूरा
 प्रयत्न  करेंगे  ।

 MR.  DEPUTY-SPEAKER:
 long  will  he  take?

 SHRI  R,  L.  CHATURVEDI:  I  can
 conclude  any  moment.

 SHRI  J.  M.  BISWAS:  We  are  very
 much  interested  in  his  reply.  Kindly find  time  for  him.

 SHRI  N.  K.  P.  SALVE:  This  is
 the  first_time  in  the  history  of  the
 Indian  Parliament  that  a  Deputy Minister  has  been  put  in  command  of
 supplementary  demands.  and  it  will
 not  be  fair  to  interfere  with  his
 time,

 How
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 MR.  DEPUTY-SPEAKER:  I  am
 only  trying  to  safeguard  the  rights
 and  privileges  of  members;  we  have
 other  equally  important  business  be-
 fore  the  House.

 SHRI  BAL  RAJ  MADHOK  (South
 Delhi):  Two  hours  have  been  spent
 in  making  suggestions.  He  may  be
 allowed  ten  minutes  more  for  reply.

 SHRI  R.  L,  CHATURVEDI:  Vari-
 ous  suggestions  have  been  made  by
 hon,  members  concerning  individual
 lines.  I  will  reply  to  them  after  due
 consideration,  unless  there  is  some-
 thing  on  which  I  can  tell  the  House
 right  now.

 About  the  Guna-Maski  line,  there
 is  good  progress  and  it  will  be  ready
 before  long,

 As  for  the  Tinneveli-Kanyakumari
 line,  survey  is  going  on  and  as  soon
 as  it  is  completed,  we  will  give  due
 consideration  to  its  construction.

 SHRI  KAMESWAR  SINGH:
 About  Mansi?

 SHRI  R,.  L.  CHATURVEDI:  About
 Mansi,  I  will  get  it  examined  and
 let  him  know.

 श्री  कामेश्वर  सिंह  :  उपाध्यक्ष  महोदय,
 अगर  वहां  का  कटाव  नहीं  रोका  गया  तो  वहां  पर
 लाइन  नहीं  बनने  देंगे  हम  रेलवे  के  सारे  काम
 को  रोक  देंगे  भ्रगर  रेलवे  ने  कटाव  को  नहीं
 रोका।  (ब्यबधान)

 MR,  DEPUTY-SPEAKER:  Has  the
 Minister  finished?

 SHRI  R.  L.  CHATURVEDI:  Yes.

 SHRI  J.  M.  BISWAS:  T  want  your
 protection.  Two  points  are  not
 answered.

 MR.  DEPUTY-SPEAKER:  The  Mi-
 nister  has  given  his  reply.

 श्री  सत्यनाशायरा  सिंह  :  हम  लोगों  की  बातों
 का  कोई  जवाब  नहीं  झाया  जब  तक  जवाब  नहीं
 झायेगा  हम  डिमांड  कैसे  पास  करेंगे  ?
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 MR,  DEPUTY-SPEAKER:  He  has
 given  his  reply  as  well  as  he  could,
 and  he  has  said  that  all  the  points
 raised  by  the  hon.  Members  would
 be  sympathetically,  duly  and  most
 seriously  considered.  I  would  suggest
 to  him—

 SEVERAL  HON.  MEMBERS  rose—
 SHRI  DHIRESWAR  KALITA:  He

 never  said  so.

 MR,  DEPUTY-SPEAKER:  That  is
 what  I  have  understood  him  to  say,
 listening  to  him.  I  would  suggest  to
 him  that  as  far  as  possible  he  may
 give  written  replies  by  letters  to  the
 hon.  Members  concerned.

 SHRI  R.  L.  CHATURVEDI:  That
 will  be  given.

 SHRI  J.  M.  BISWAS:  Just  one
 point.

 MR.  DEPUTY-SPEAKER:  Kindly
 co-operate.

 SHRI  J.  M.  BISWAS:  I  just  want
 to  say—

 MR.  DEPUTY-SPEAKER:  Nothing
 will  go  into  the  records.

 SHRI  8.  K.  DASCHOWDHURY
 rose—

 MR.  DEPUTY-SPEAKER:  Mr.
 Daschowdhury,  I  request  you  to  co-
 operate.  Mr.  Biswas,  I  request  you  to
 kindly  co-operate.  You  can  bring  a
 motion  later  on  if  you  want,  but  not
 here.  If  you  feel  so,  you  can  bring  a
 Proper  motion.  Now,  may  I  put  all
 the  cut  motions  to  the  vote?

 seu
 8.  K.  DASCHOWDHURY:

 ir...
 MR.  DEPUTY-SPEAKER:  No,  no.

 Please  co-operate.  Nothing  is  going into  the  records.
 SHRI  R.  L.  CHATURVEDI  rose—
 MR.  DEPUTY-SPEAKER:  Nothing is  being  recorded,  and  there  is  no need  for  you  to  reply.  (Interruption).

 Now,  may  I  put  all  the  cut  motions to  the  vote?
 SHRI  NATH  PAI:  Mr.  Deputy-

 Speaker.....  Puy
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 MR.  DEPUTY-SPEAKER:  Please
 co-operate.  There  is  no  time.

 SHRI  NATH  PAT:  Sir.  the  rules
 are  there  and  the  rules  are  binding
 on  everyone,  I  am  constrained  to  say
 that  the  rules  are  binding  on  every-
 one  of  us  here,  I  am  pressing  my
 cut  motion.  You  cannot  overrule  me.
 I  am  rising  in  my  seat.  I  am  pressing
 my  cut  motion  No.  54  to  a  division.
 because  the  Deputy  Minister  does
 not  even  reiterate  the  promise  that
 the  Minister  has  made.

 MR.  DEPUTY-SPEAKER:
 putting  cut  motion  No,  54

 SHRI  NATH  PAI:  May  I  read  it
 out?

 MR.  DEPUTY-SPEAKER:  No,  It
 has  been  circulated.  Mr.  Nath  Pai,
 you  are  a  seasoned  Member.  You
 know  the  rules  much  better  than  I.
 It  has  been  circulated  to  all  the
 Members.

 SHRI  NATH  PAI:  How  can  you
 put  it  to  the  vote  without  reading
 it?

 I  am

 MR.  DEPUTY-SPEAKER:  I  will
 now  put  Mr.  Nath  Pai's  cut  motion

 No.  54.

 SHRI  P.  K.  DEO:  Kindly  read  it.
 MR.  DEPUTY-SPEAKER:  It  says:
 The  question  is:

 “That  the  Demand  for  a  supple-
 mentary  grant  of  a  sum  not  cx-
 ceeding  Rs.  1,000  in  respect  of  mis-
 cellaneous  expenditure  be  reduced
 ty  Rs.  100.”  “{Failure  to  provide
 funds  for  the  construction  of  a
 railway  line  from  Bombay  to
 Mangalore  with  a  view  to  foster
 economic  development  of  west
 coast  region.”  (54). 1

 ‘The  Lok  Sabha  divided.
 Div,  No.  22]  AYES  [13.30  hrs.

 Banerjee,  Shri  8.  M.
 Barua,  Shri  R.
 Basu,  Shri  Jyotirmoy.
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 Biswas,  Shri  J.  M.
 Daschowdhury,  Shri  8.  K.
 Deo,  Shri  P.  K.

 Dhrangadhra,  Shri  Srirajji  Megh-
 Tajji.

 Esthose,  Shri  P.  P.

 Gopalan,  Shri  P.
 Gowder,  Shri  Nanja.
 Gurcharan  Singh,  Shri.
 Haldar,  Shri  K,
 Jha,  Shri  Shiva  Chandra.
 Joshi,  Shri  S.  M.
 Kalita,  Shri  Dhireswar.
 Kothari,  Shri  S.  S.
 Kunte,  Shri  Dattatraya.
 Madhukar,  Shri  K.  M.
 Mangalathumadam,  Shri.
 Meghachandra,  Shri  M.
 Menon,  Shri  Viswanatha.
 Misra,  Shri  Janeshwar.
 Modak,  Shri  B.  K.
 Mohammad  Ismail,  Shri.
 Molahu  Prasad,  Shri.
 Naik,  Shri  0.  C.
 Nath  Pai,  Shri.
 Nihal  Singh,  Shri.
 Paswan,  Shri  Kedar.
 Patel,  Shri  J.  H.
 Patil,  Shri  N.  R.
 Ranjeet  Singh,  Shri.
 Satya  Narain  Singh,  Shri.
 Sharma,  Shri  Beni  Shanker.
 Umanath,  Shri.

 NOES
 Ahmed,  Dr,  I.
 Ahmed,  Shr  F.  A.
 Asghar  Husain,  Shri
 Awardesh  Chandra  Singh,  Shri
 Azad,  Shri  Bhagwat  Jah
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 Bajpai,  Shri  Vidya  Dhar
 Barupal  Shri  P.  L.
 Bhanu  Prakash  Singh,  Shri
 Bohra,  Shri  Onkarlal
 Bramhanandji,  Shri  Swami
 Burman,  Shri  Kirit  Bikram  Deb

 Chandrika  Prasad,  Shri
 Chaturvedi,  Shri  8.  L.
 Chavan,  Shri  D.  R.
 Choudhary,  Shri  Valmiki

 Deshmukh,  Shri  K.  ७.
 Dwivedy,  Shri  Nageshwar

 Gandhi,  Shrimati  Indira

 Jadhav,  Shri  Tulshidas
 Jamna  Lal,  Shri

 Kamble,  Shri
 Kamala  Kumari,  Shrimati
 Kesri,  Shri  Sitaram
 Kisku,  Shri  A.  हू.
 Kureel,  Shri  8.  N.

 Lalit  Sen,  Shri
 Luxmi  Bai,  Shrimati

 Mahadeva  Prasad,  Dr.
 Mahida,  Shri  Narendra  Singh
 Mahishi,  Dr.  Sarojini
 Mishra,  Shri  G.  S.

 Pahadia,  Shri
 Panigrahi,  Shri  Chintamani
 Parthasarathy,  Shri
 Patil,  Shri  S.  D.
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 Qureshi,  Shri  Shaffi
 Raghu  Ramaiah,  Shri
 Randhir  Singh,  Shri
 Rao,  Shri  J.  Ramapathi
 Reddi,  Shri  G.  8.
 Roy,  Shrimati  Uma
 Sadhu  Ram,  Shri
 Saigal,  Shri  A.  S.
 Saleem,  Shri  M.  Y.
 Salve,  Shri  N.  K,  P.
 Sankata  Prasad,  Dr.
 Sant  Bux  Singh,  Shri
 Savitri  Shyam,  Shrimati

 Sen,  Shri  Dwaipayan
 Sethi.  Shri  P.  ९.
 Shambhu  Nath,  Shri
 Shashi  Bhushan,  Shri
 Shastri,  Shri  Sheopujan
 Sher  Singh,  Shri
 Shukla,  Shri  S.  N.
 Shukla,  Shri  Vidya  Charan
 Singh,  Shri  D.  V.
 Snatak,  Shri  Nar  Deo
 Sonar,  Dr.  A.  G.
 Surendra  Pal  Singh,  Shri
 Suryanarayana,  Shri  K.
 Tiwary,  Shri  ्  N.
 Uikey,  Shri  M.  G.
 ‘Virbhadra  Singh,  Shri
 Yadav,  Shri  Chandra  Jeet
 MR.  DEPUTY-SPEAKER:  The  re-

 sult*  of  the  devision  is  Ayes  35, Noes  66.

 The  motion  was  negatived.
 SHRI  8.  K.  DASCHOWDHURY:

 My  cut  motions  Nos.  50  and  5]  may also  be  put  separately,

 MR.  DEPUTY-SPEAKER:  When
 you  were  called  to  move  your  cut
 motions,  you  were  not  present  in  the
 House.  Therefore,  they  were  not
 moved.  I  will  now  put  all  the  other
 cut  motions  to  the  vote  of  the  House.

 All  the  other  cut  motions  were  put
 and  negatived.

 MR.  DEPUTY-SPEAKER:  The
 question  is;

 “That  the  respective  Supple-
 mentary  sums  not  excceding
 the  amounts  shown  in  the
 third  column  of  the  order
 paper  be  granted  to  the  Presi-
 dent  to  defray  the  charges
 which  will  come  in  course
 of  payment  during  the  year
 ending  the  3lst  day  of  March,
 1970,  in  respect  of  the  follow-
 ing  demands  entered  in  the
 second  column  thereof—

 Demand  Nos.  2  and  15,
 The  motion  was  adopted,

 [The  motions  for  Demands  for
 Supplementary  Grants  (Railways),
 which  were  adopted  by  the  Lok
 Sabha,  are  reproduced  below—Ed,]

 DemAND  No.  2—MISCELLANEOUS  Ex-
 PENDITURE

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,000  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  cnding  the  3lst
 day  of  March,  1970,  in  respect  of
 Miscellaneous  Expenditure.

 *Dr.  Raven  Sen  also  recorded  his  vote  for  ‘AYES’,
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 Demanp  No,  5—Opren  LINE  WorKs—

 CapPiITaL,  DEPRECIATION  FUND  AND
 DEVELOPMENT  FUND

 “That  a  Supplementary  sum  not
 exceeding  Rs.  2,000  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  3lst
 day  of  March,  1970,  in  respect  of
 Open  Line  Works—Capital,  Depre-
 ciation  Fund  and  Development  Fund.
 3.30  hrs.
 APPROPRIATION

 No.  5  Bill*,
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 R.  L,  CHATURVEDI):  I  beg  to  move
 for  leave  to  introduce  a  Bill  to  au-
 thorise  payment  and  appropriation
 of  certain  further  sums  from  and  out
 of  the  Consolidated  Fund  of  India
 for  the  service  of  the  financial  ycar
 1969-70  for  the  purposes  of  Railways.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 (RAILWAYS)
 969

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  pay-
 ment  and  =  appropriation  of
 certain  further  sums.  from
 and  out  of  the  Consolidated
 Fund  of  India  for  the  service
 of  the  financial  year  1969-70
 for  the  purposes  of  Rail-
 ways.

 The  motion  was  adopted
 SHRI  R.  L, CHATURVEDI:  I  intro-

 ducet  the  Bi
 I  movet:

 “That  the  Bill  to  authorise  pav-
 ment  and  appropriation  of
 certain  further  sums  from  and
 out  of  the  Consolidated  Fund
 of  India  for  the  service  of
 the  financial  year  1969-70  for
 the  purposes  of  Railways,  be
 taken  into  consideration.”

 “*Published  in  Gazette  of  India
 Extraordinary,  Part  II,
 dated  20-12-69.

 section  2.

 tIntroduced/moved  with  the  recom-
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 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of
 certain  further  sums  from  and
 out  of  the  Consolidated  Fund
 of  India  for  the  Service  of
 the  financial  year  1969-70  for
 the  purposes  of  Railways,  be
 taken  into  consideration.”

 The  motion  was  adopted.
 MR.  DEPUTY-SPEAKER:  We

 will  now  take  up  clause  by  clause
 consideration.  The  question  is:

 “That  clauses  2,  3,  Pr the  Schedule,
 the  Enacting  Formula  and

 te:
 title  stand  part  of  the

 Bi  a
 The  motion  was  adopted,

 Cluuses  2,  3,  a  the  Schedule,  the
 Enacting  Formula  and  the  Title

 were  added  to  the  Bill,
 SHRI  R,  L.  CHATURVEDI:  I

 move:
 “That  the  Bill  be  passed”.

 MR,  DEPUTY-SPEAKER:
 question  is:

 “That  the  Bill  be  passed”.
 The  motion  was  adopted,

 The

 3.32  hrs.
 DEMANDS}  FOR  EXCESS  GRANTS

 (GENERAL),  ‘1967-68
 DEMAND  No.  —MINISTRY  OF

 COMMERCE
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  sum  of  Rs.  99,562  be

 granted  to  the  President  to
 make  good  an  excess  on  the
 grant  in  respect  pf  ‘Ministry
 of  Commerce’  for  the  year
 ended

 the  3lst  day  of  March,

 mendation  of  the  President.

 tMoved  with  the  recommendation
 of  the  President.
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 Demanp  No,  4—MiInIstTRY  OF  DEFENCE
 MR.  DEPUTY-SPEAKER:  Motion

 moved:

 “That  a  sum  of  Rs.  18,448  be
 granted  to  the  President  to
 make  good  an  excess  on  the
 grant  in  respect  of  ‘Ministry
 of  Defence’  for  the  year

 Pees
 the  3lst  day  of  March.

 ]  ”

 DEMAND  No.  5—DEFENCE  SERVICES,
 EFFECTIVE—ARMY

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  of  Rs.  18,85,15,570  be
 granted  to  the  President  to
 make  good  an  excess  on  the
 grant  in  respect  of  ‘Defence
 Services,  Effective—Army’  for
 the  year  ended  the  3lst  day of  March,  1968.”

 Demand  No,  8—DEFENCE  SERVICES,
 Non-EFFECTIVE

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  of  Rs.  75,03,436  be
 granted  to  the  President  to
 make  good  an  excess  on  the
 grant  in  respect  of  ‘Defence
 Services,  Non-Effective’  for
 the  year  ended  the  3lst  day of  March,  1968,”

 Demanp  No,  2|—Stamps

 MR.  DEPUTY-SPEAKER:  Motion moved:

 “That  a  sum  of  Rs.  14,04,444  be
 Branted  to  the  President  to make  good  an  excess  on  the
 Brant  in  respect  of  ‘Stamps’ for  the  year  ended  the  3lst
 day  of  March,  1968,”
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 DEMAND  No.  26—PENSIONS  AND  OTHER
 RETIREMENT  BENEFITS

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  of  Rs.  21,26,534  be
 granted  to  the  President  to
 make  good  an  excess  on  the
 grant  in  respect  of  ‘Pen-
 sions  and  other  Retirement
 Benefits’  for  the  year  ended
 the  3lst  day  of  March,  1968.”

 Demand  No.  38—MINIstTRY  OF  HEALTH
 AND  FAMILY  PLANNING

 MR.»  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  of  Rs.  14,04,444  be
 granted  to  the  President  to
 make  good  an  excess  on  the
 grant  in  respect  of  ‘Ministry
 of  Health  and  Family  Plan-
 ning’  for  the  year  ended  the
 3lst  day  of  March,  1968,"

 DemanD  No,  5—ANDAMAN  AND  NICOBAR
 ISLANDS

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  of  Rs.  64,50,698  be
 granted  to  the  President  to
 make  good  an  excess  on  the
 grant  in  respect  of  ‘Andaman
 and  Nicobar  Islands’  for  the
 year  ended  the  3lst  day  of
 March,  1968.”

 DEMAND  No.  52—Tripat  ARFAS

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  of  Rs.  93,75,374  be
 granted  to  the  President  to
 make  good  an  excess  on  the
 grant  in  respect  of  ‘Tribal
 Areas’  for  the  year  cnded
 the  3lst  day  of  March,  1968."

 Demann  No.  60—Mrnistry  oF  INFOR-
 MATION  AND  BROADCASTING

 MR.  DEPUTY-SPEAKER:  Motion
 moved:
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 “That  a  sum  of  Rs.  30,414  be
 granted  to  the  President  to
 make  good  an  excess  on  the
 grant  in  respect  of  ‘Ministry
 of  Information  and  _  Broad-
 casting’  for  the  year  ended
 the  3lst  day  of  March,  1968.”

 Demanp  No.  7l—MINISTRY  OF  LAW
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  sum  of  Rs.  92,584  be

 granted  to  the  President  to
 make  good  an  excess  on  the
 grant  in  respect  of  ‘Ministry
 of  Law’  for  the  year  ended
 the  3lst  day  of  March,  1968.”

 Demanp  No,  83—Roaps
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  sum  of  Rs,  -13,80,433  be

 granted  to  the  President  to
 make  good  an  excess  on  the
 grant  in  respect  of  ‘Roads’
 for  the  year  ended  the  3lst
 day  of  March,  1968.”

 Demanpn  No.  95—Posts  AND  TELE-
 GRAPHS—WORKING  EXPENSES

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  of  Rs.  1,24,24,596  be
 granted  to  the  President  to
 make  good  an  excess  on  the
 grant  in  respect  of  ‘Posts
 and  Telegraphs—Working  Ex-
 penses’  for  the  year  ended
 the  3lst  day  of  March,  1968.”

 Demand  No.  00—DEPARTMENT
 PARLIAMENTARY  AFFAIRS

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  of  Rs,  2,052  be
 granted  to  the  President  to
 make  good  an  excess  on  the
 grant  in  respect  of  ‘Depart-
 ment  of  Parliamentary
 Affairs’  for  the  year  ended
 the  3lst  day  of  March,  1968.”"

 OF
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 Demand  No.  117—Commutep:  VALUE
 OF  PENSIONS

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  of  Rs.  13,18,710  be
 granted  to  the  President  to
 make  good  an  excess  on  the
 grant  in  respect  of  ‘Com-
 muted  Value  of  Pensions’  for
 the  year  ended  the  3lst  day
 of  March,  1968.”

 Demanp  No.  25—OTHER  CaPiTAL  OuT-
 LAY  OF  THE  MINISTRY  OF  HOME

 AFFAIRS

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  of  Rs.  7,19,365,  be
 granted  to  the  President  to
 make  good  an  excess  on  the
 grant  in  respect  of  ‘Other
 Capital  Outlay  of  Ministry
 of  Home  Affairs’  for  the  year

 a
 the  3lst  day  of  March,

 Demand  No,  28—CapPiraL  OUTLAY  ON
 MULTI-PURPOSE  RIVER  SCHEMES

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  of  Rs.  47,45,330  be
 granted  to  the  President  to
 make  good  an  excess  on  the
 grant  in  respect  of  ‘Capital
 Outlay  on  Multi-purpose
 River  Schemes’  for  the  year
 ended  the  35६  day  of  March,
 1968,”

 SHRI  SEZHIYAN  (Kumbakonam):
 Sir,  I  have  a  submission  to  make.  You
 have  allotted  one  hour  for  Excess
 Grants  and  two  hours  for  Supplemen-
 tary  Grants.  I  would  suggest  that
 both  the  Grants  be  taken  together  and
 the  total  time  of  three  hours  divided
 on  that  Lasis  so  that  each  party  will
 have  some  time  to  go  into  the  de
 tails.
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 MR.  DEPUTY-SPEAKER:  It  is  a
 very  constructive  suggestion.  But  7
 am  told  that  there  is  a  technical
 difficulty.  They  are  separate  grants
 and  they  cannot  be  discussed  to-
 gether.  Of  course,  if  the  House  agrees
 to  pass  these  Excess  Grants  without
 any  discussion  than  one  hour  can  be
 given  for  the  Supplementary  Grants.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Because  of  this  technical  difficulty,
 the  Excess  Grants  will  have  to  be
 passed  first.  Both  of  them  cannot  be
 discussed  together.  Shri  Sezhiyan’s
 contention  is  that  all  the  three  hours
 should  be  given  for  the  Supplemen-
 tary  Demands  (General).  But  some  of
 us  want  to  discuss  the  Excess  Grants
 also,  So,  my  suggestion  is  that  what-
 ever  time  you  can  give  be  given.  Let
 it  be  three  hours  for  this  and  four
 hours  for  that.  It  is  in  your  hands,

 SHRI  SEZHIYAN:  Technically,  as
 you  said,  we  cannot  club  them  to-
 gether  and  discuss  them.  Therefore
 my  suggestion  is  that  we  pass  the
 Excess  Grants  without  discussjon  and
 add  this  one  hour  to  the  two  hours
 for  Supplementary  Demands,  so  that
 we  can  even  discuss  those  matters
 which  come  under  Excess  Grants  and
 each  party  may  have  good  amount  of
 time.

 SHRI  BENI  SHANKER  SHARMA
 (Banka):  I  support  the  suggestion  of
 Shri  Banerjee.  The  Excess
 Grants  should  be  discussed  first  and
 the

 Supplementary
 Demands  after-

 wards.

 MR,  DEPUTY-SPEAKER:  So,  we
 will  have  it  as  it  is  on  the  Order
 Paper.  Shri  Banerjee.

 SHRI  S.  M.  BANERJEE:  Sir,  by
 discussing  the  Excess  Grants  it  seems
 we  are  trying  to  have  a  post  mortem
 of  what  the  Government  has  spent
 knowingly  or  unknowingly.  extrava-
 gantly  or  otherwise.  I  do  not  want  to
 say  much  about  them  but  before  the
 House  gives  its  sanction  to  these  Ex-
 cess  Grants  I  would  like  to  bring  to
 the  notice  of  Government  certain
 glaring  injustices  which  are  still
 there  as  regards  the  Central  Govern-
 ment  employees.
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 3.38  hrs.

 (Suri  K.  N,  Tiwary  in  the  Chair]
 In  the  morning  |  pointed  out  that

 on  the  l9th  September,  1968,  a  token
 strike  by  the  Central  Government
 employees  had  taken  place  in  which
 more  than  six  lakhs  of  Central
 Government  employees  took  part.  The
 Prime  Minister  announced  a  lenient
 policy  as  a  result  of  which  people
 were  taken  back  but  even  today,
 when  we  are  discussing  these  Excess
 Demands  and  when  we  want  to  give
 something  to  the  various  ministrics,
 it  is  most  unfortunate  that  nearly
 1,000  to  1,200  people  are  either  facing
 suspension  or  are  still  retrenched.  It
 is  a  sad  commentary  on  the  various
 assurances  given  by  the  Home  Minis-
 ter  and  the  Prime  Minister  cither  on
 the  floor  of  this  House  or  outside  that
 all  people  will  be  taken  back,  Nobody
 is  involved  in  any  violence  case  and
 I  do  not  know  why  those  people  are
 not  being  taken  back.

 My  second  point  is  this.  The
 Government  has  decided  to  appoint
 a  Pay  Commission.  Though  we  are
 always  against  a  Pay  Commission
 because  it  is  not  going  tv  be
 an  arbitration  award—we  wanted
 the  whole  question  to  9४22  refer-
 red  to  arbitration  so  that  it  be-
 comes  an  award—my  suggestion  is
 that  before  the  Government  an-
 nounces  the  terms  of  reference  of
 the  Commission,  let  them  take  the
 employees  into  confidence.  We  want
 to  discuss  the  personnel  of  the  Com-
 mission,  as  to  who  should  be  ap-
 pointed  to  the  Commission,  and  the
 terms  of  reference.  This  morning  |
 have  requested  the  Minister  of  Par-
 liamentary  Affairs,  through  you,  and
 through  him  the  Prime  Minister  to
 make  an  announcement  about  this.
 Every  day  Central  Government  em-
 ployees  in  this  country  are  support-
 ing  some  of  the  progressive  actions
 taken  by  the  Prime  Minister  and  we
 expect  that  all  people  who  took  part
 in  the  strike  will  be  taken  back,  Six
 lakhs  of  Central  Government  em-
 ployees  are  facing  these  glaring  dis-
 abilities.  Because  of  the  break  in
 service,  they  are  not  gctting  their
 promotions,  they  are  not  getting  their
 increments  and  they  are  being  de-
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 [Shri  8.  M.  Banerjee]
 prived  of  their  leave.  The  railway
 employees  have  been  deprived  of
 their  passes  and  PTOs  also.

 I  would  request  the  Hon.  Prime
 Minister  who  is  also  the  Finance
 Minister  to  make  an  announcement
 here  and  now  that  all  these  disabili-
 tics  will  be  removed.  The  break  in
 service  is  a  serious  matter  so  far  as
 the  employees  are  concerned.  I  would
 also  request  the  Hon.  Finance  Minis-
 ter  to  give  an  assurance  about  the
 proposed  Pay  Commission,  what  are
 going  to  be  its  terms  of  reference,
 whether  the  employees’  unions  are:
 being  consulted,  whether  they  will
 be  binding  and  whether  an  interim
 relief  will  be  paid  within  one  or  two
 months  after  the  appointment  of  the
 Pay  Commission.  All  those  Central
 Government  employees  should  be
 taken  back.  Let  us  start  with  a  clean
 slate.  The  Central  Government  em-
 ployees  stood  behind  the  Prime
 Minister  when  she  announced  the
 nationalisation  of  banks  and,  I  hope,
 she  will  respond  to  the  call  the
 Central  Government  employees  and
 will  not  allow  them  to  rot  in  the
 streets  or  face  any  disability  because
 of  the  break  in  service.

 With  these  words,  I  support  the
 Excess  Grants.

 SHRI  UMANATH  (Pudukkottai):
 Mr.  Chairman,  Sir,  I]  support  the  con-
 tentions  put  forward  by  my  Hon.
 friend.  Shri  5.  M.  Banerjee,  with  re-
 gard  to  the  Central  Government  em-
 ployees.

 This  thing  has  been  going  on  for
 long.  The  Government  in  their  re-
 plics  to  various  debates  and  questions
 has  been  repeatedly  saying  about
 leniency  and  all  that  and  that  they will  again  consider  the  rest  of  the
 cases.  These  things  have  been  going on,  During  the  last  session  also,  this
 question  was  seriously  raised  and  the
 Minister  of  State  for  Home  Affairs
 made  a  statement  saying  that,  at  the
 Cabinet  level.  they  were  going  to
 mcet  and  certain  decisions  would  be
 taken.  High  hopes  were  given.  But
 after  that  statement,  we  find  no  such
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 thing  is  taking  place.  There  is  the
 same  policy  of  reinstatements  in
 driblets  of  penalised  employees,  That
 process  is  going  on.

 What  I  suggest  is  that  the  re-
 instatement  or  cancellation  of  the
 action  should  not  be  done  by  passing
 certain  executive  orders  which  are
 to  be  left  for  the  interpretation  of
 the  officials.  Let  the  Government
 straightway  decide  this,  So  many
 months  have;  passed  and  so  many
 major  developments  have  taken  place.
 If  the  Government  really  wants  to
 reinstate  the  employees,  why  should
 they  depend  upon  the  issuing  of  exe-
 cutive  orders  which  are  to  be  inter-
 preted  by  the  officials  as  they  like?
 Let  the  Home  Minister  announce  that
 all  these  employees  are  reinstated
 straightway.  When  they  have  done
 with  regard  to  the  recognition  of
 various  unions,  they  must  also  do
 this.  No  question  of  interpretation  of
 the  executive  orders  should  be  left
 to  the  officials.

 Then,  another  thing  is,  even  if  re-
 instatement  is  done,  if  the  Govern-
 ment  does  not  take  a  decision  on  the
 question  of  break  in  service  and  you
 do  not  condone  the  break  in  service,
 it  will  mean,  despite  your  leniency
 on  the  question  of  reinstatement,  the
 disability  remains  because,  along
 with  their  break  in  service.  all  their
 various  facilities  are  completely  cut-
 off,  their  promotions,  their  seniority, their  increments,  everything.  So,  the
 Government  must  make  an  an-
 nouncement,  as  was  said  by  my  Hon.
 friend,  Shri  S.  M.  Banerjee.  here  and
 now  during  this  debate  that  the  break
 in  service  will  be  condoned,

 I  find,  even  now,  the  Customs  em-
 ployees  union  has  not  been  recog-
 nised.  That  should  not  be  left  out.
 That  should  also  be  recognised,

 There  is  another  serious  matter
 that  I  want  to  bring  to  the  notice  of
 the  House.  Ever  since  the  Parliament
 came  into  being,  we  have  been  re-
 ceiving  so  many  representations  and
 we  used  to  forward  them  to  the
 Ministers  concerned  and  the  Minis-
 ters  have  been  replying  to  us,  whe-
 ther  it  is  an  individual  case  or  a
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 general  case  or  whatever  it  is.  Sir,  I
 would  like  your  help  also  in  this
 matter.  Now,  recently,  I  find,  in
 respect  of  certain  employees  whose cases  were  brought  to  our  notice
 through  their  unions,  when  we  wrote
 to  the  Minister  on  those  individual
 cases  and  they  replied  also  to  us,
 those  employees  have  been  penalised
 by  withholding  their  increments  on
 the  ground  that  these  employees  ap-
 proached  an  M.P.  and  made  a  repre-
 sentation.

 SOME  HON.  MEMBERS:  Shame,
 shame!

 SHRI  UMANATH:  That  is  going
 on  a  large-scale  now-a-days.  I  raised
 the  matter  with  the  concerned  Minis-
 tries.  One  of  the  Ministries  have  re-
 plied  to  me  saying  that  when  Dr.
 Ram  Subhag  Singh  was  the  Minister
 in-charge  of  P.  &  T.,  he  sent  a  cir-
 cular  that  this  thing  must  be  dis-
 couraged,

 Since  then,  this  thing  has  started.
 This  is  very  wrong  and  most  atro-
 cious.  The  Minister  replies  to  me  as
 a  Member  of  Parliament.  In  fact,  it
 must  be  a  question  of  privilege  itself.
 I  write  to  the  Minister  on  an  indivi-
 dual  case  or  a  general  case  or  what-
 ever  it  is.  The  inquiry  is  also  not
 held.  The  employee  is  asked,  ‘How
 is  it  your  individual  question  has
 gone  to  the  Minister  through  an
 M.P.?’  He  tells  them  in  writing  that
 he  had  not  approached  any  M.P.  He
 did  not  approach,  it  was  the  Union
 which  approached  me.  When  the
 Union  approaches  me  and  I  represent
 to  the  Minister,  the  Minister  replied
 all-right  but  the  member  is  penalised.
 This  is  highly  objectionable;  this  is
 contempt  of  the  House,  this  is  also
 a  breach  of  privilege.  I  would  like
 the  Hon.  Minister  to  come  forward
 with  a  clear  statement  on  this.  Whe-
 ther  it  is  individual  case  or  not,  leave
 it  to  the  Member  concerned  to  choose
 or  not  to  choose:  let  them  not  penalise
 the  member  of  the  service  for  my
 having  raised  or  any  other  Member
 having  raised  the  question  here.

 My  last  point  is  with  regard  to  In-
 formation  and  Broadcasting  Minis-
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 MR.  CHAIRMAN:  This  is  a  very
 serious  allegation  that  the  Hon,  Mem-
 ber  is  making  against  an  officer.  Has
 he  got  definite  cases  that  such  and
 such  officer  has  behaved  like  this?

 SHRI  UMANATH:  I  have  put  it  in
 writing  to  Mr.  Satya  Narayan  Sinha.
 Mr.  V.  V.  Giri,  when  he  was  the
 Labour  Minister,  said  that  it  would
 not  be  done  like  that.  I  have  given
 that  quotation,  I  have  also  given
 various  other  quotations  from  the
 debates.  I  have  given  in  writing  to
 Mr.  Satya  Narayan  Sinha.  It  is
 from  him  that  I  have  received  tine
 reply  that  it  was  at  the  time  when
 Dr.  Ram  Subhag  Singh  was  the  Minis-
 ter  in  charge  of  P&T  that  this  circu-
 lar  had  gone  that  we  should  not  en-
 courage  this.  It  is  there  in  writing.

 SHRI  S.  M.  BANERJEE:  This  rule
 should  also  be  withdrawn  when  he
 has  withdrawn  himself.

 SHRI  UMANATH:  My  third  point is  with  regard  to  the  staff  artistes  in
 Information  &  Broadcasting.  I  find
 that  the  Announcers  in  the  Regional
 Stations  like  Tiruchirappali,  from
 where  I  come,  and  the  Announcers  in
 Madras,  Delhi  and  Calcutta  are  doing
 the  same  jobso  far  as  the  workload  is
 concerned  but  there  is  a  great  differ-
 ence  in  the  pay-scales  of  these  two
 categories.  I  brought  it  to  the  notice
 of  the  hon.  Minister  and  the  Minister
 said  that  they  wanted  to  remove  this
 disparity  but  since  there  was  a  ban  on
 revision  of  pay  and  other  things  they
 could  not  take  it  up;  he,  however,
 assured  that  something  would  be
 done,  But  I  find  that,  despite  the  ban.
 so  many  revisions  are  taking  place  in
 various  categories  in  government  ser-
 vice.  So,  why  should  these  people alone  be  excluded  or  discriminated
 against?

 Regarding  drama  voice,  they  are  to
 be  categorised  as  ‘A’,  ‘B’  or  whatever
 it  is  from  ‘1-10-1964.  Though  for  drama
 voice,  unlike  music  section,  there  is
 no  specific  rule  saying  that  they  must
 be  auditioned  before  classification  or
 categorisation,  the  Directorate  want-
 ed  that  the  drama  voice  must  be  audi-
 tioned.  They  offered  themselves  for
 auditioning  from  1-10-1964,  but  the
 Directorate  chose  its  own  time  and
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 auditioned  in  4966  and  then  they
 classified  them  in  967  as  ‘A’.  Now
 they  say  that  though  they  have  classi-
 fied  and  assessed  them  as  ‘A’,  they
 would  not  recognise  them  so  from
 1-10-1964  but  would  recognise  them  so
 only  from  967  when  the  Directorate
 themselves  chose  the  auditioning.
 This  is  very  bad  and  unjust.  I  have
 brought  it  to  the  notice  of  the  Minis-
 ter  and  he  has  said  that  something
 would  be  done.  I  would  like  the  hon.
 Minister  to  make  the  position  clear.

 श्री  वेणी  शंकर  शर्मा  (बाँका):  सभापति  महोदय
 में  इस  अतिरिक्त  श्रनुदानों  की  मांगों  का  विरोध
 करते  हुए  इस  प्रथा  का  भी  विरोध  करता  हूं  ।
 प्राज  हमारे  मन्त्री-मंडल  का  कुछ  ऐसा  रवेया
 सा  हो  गया  है  कि  मांगों  के  संबंध  में  वह  इस  सदन
 में  तीन  वार  भ्राते  हैं।  पहले  रेगूलर  बजट  के  समय,
 फिर  सप्लीमेंट्री  डिमांडस  के  समय  श्रौर  श्रव
 एक्सेस  डिमांड  के  समय  ।  यह  उन  की  खर्च
 करने  की  श्रादत  कुछ  बुरी  पड़  गई  है  |  भ्रधिक
 ख़र्च  करते  हैं  ;  जो  खर्च  करने  के  लिए  निर्धारित
 किया  जाता  है  उस  से  वह  प्रागे  बढ़  जाते  हैं  चूंकि
 उन  के  पास  नासिक  का  प्रैस  है  श्रोर  भारत  की
 गरीब  जनता  है  जिसको  चूस  कर  वह  अपनी
 श्रावश्यकताओों  को  पूरा  कर  सकते  हैं  |  इस  तरह
 से  उनका  काम  चल  सकता  है  ।  लेकिन  मैं  पूछना
 चाहता  हूं  कि  जहां  तक  सर्व-साधारण  जनता  का
 प्रश्न  है  क्या  वह  श्रपने  भ्रतिरिक्त  खच  की  पूर्ति
 किसी  शौर  उपाय  से  कर  सकती  है  ?  हमारी
 जो  श्रामदनी  है  उसी  में  से  हमें  करना  पड़ता  है  ।
 हमारे  अफ़सरों  को  जो  महीना  मिलता  है  उन्हें
 भ्रपना  खर्च  उस  के  भीतर  करना  पडता  है।
 भ्रगर  वह  ग्रतिरिक्त  खर्च  करते  हैं,  तो  वे
 कर्ज  लेंगे  श्रौर  साथ  ही  साथ  दिवालिये  हो  जायेंगे  ।
 में  समझता  हूं  कि  गवर्नमेंट  के  लिये  यह  बहुत
 बुरी  झादत  है  कि  रेगुलर  डिमांड  के  समय  जो
 निर्धारित  किया  जाता  है,  उस  से  ज्यादा  चे
 कर  देते  है  a  प्रगर  कोई  भूल-चूक  हो,  तो  उस  को
 में  मान  सकता  हूं,  लेकिन  यहां  तो  भ्रधिक  खर्चे
 करने  का  रवैया  हो  गया  है  में  उदाहरण  के  लिये
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 केवल  दो  मंत्रालयों  की  मांगों  को  ही  पेश  करता
 हूं  ।  पहली  है  काम  मिनिस्ट्री  उस  के  सम्बन्ध
 में  खर्च  क्यों  बढ़ा,  इस  के  बारे  में  बताते  हुए  कहा
 है  1

 “Increased  expenditure  on  Travel-
 ling  Allowance  due  to  payment  of
 arrear  bills  of  the  Indian  Airlines
 and  more  tours  undertaken  by  offi-
 cers  during  the  last  few  months  of
 the  year  as  well  as  larger  expendi-
 ture  on  overtime  allowance  than
 anticipated.”

 दूसरी  मिनिस्ट्री  है--मिनिस्ट्री  श्राफ़  इन्फोरमेशन
 एण्ड  ब्राडकास्टिग  उस  में  जो  भ्रधिक  खर्च  हुआ  है
 उस  का  कारण  बताते  हुए  कहा  है--

 “Larger  expenditure  than  anticipat-
 ed  on  travelling  allowance  and
 overtime  allowance  towards  the
 close  of  the  year.  More  frequent
 tours,  mostly  by  air,  had  to  be  un-
 dertaken  in  public  interest  by  cer-
 tain  officers  and  personal  staff  of
 Ministers,  etc.”

 सभापति  महोदय,  श्राप  देख  रहे  हैं  कि  इन
 दोनों  मन्त्नालयों  के  लिये  जो  एक्सेस  डिमाण्ड  झभी
 मांगी  जा  रही  है  उस  का  कारण  है-प्राफ़िसरों
 द्वारा  भ्रधिक  यात्रा  करना,  विशेषतया  विमानों  के
 द्वारा,  तथा  यात्रा  भत्ता  ।  हिन्दुस्तान  एक  बहुत
 गरीब  देश  है।  मेरी  समझ  में  नहीं  श्राता  कि
 हमारे  झफिसजे  क्यों  ज्यादातर  हवाई  जहाजों
 से  यात्रा  करते  हैं,  क्यों  एयर  कन्डीशन्ड  में  यात्रा
 करते  हैं।  वे  जनता  के  प्रतिनिधि  हैं,  जनता  के
 साथ  ही  उन  के  लिये  थर्ड  क्लास  में  व्यवस्था
 करें।  हमें  उन  के  झाराम  का  ख्याल  है,  इस  लिये
 श्राप  उन  के  लिये  प्रलग  से  एक  थड़े  क्लास  की
 बोगी  की  व्यवस्था  करें,  इस  तरह  से  हम  काफी
 खर्च  बचा  सकते  हैं ।

 जो  भी  बजट  भाप  बनाते  &,  उस  में  कमी  की
 काफ़ी  गुंजाइश  होती  है  ।  बहुत  से  खर्चे  ऐसे  हैं
 जो  जायज्ञ  होते  हैं  धौर  बहुत  से  नाजायज़  होते
 हैं  ।  में  ऐसे  खर्चों  की  बात  नहीं  करता-  जैसे
 हैल्थ  डिपार्टमेन्ट  में  दवाइयां  भ्राती  हैं,  कागज



 8l  D.E.G.(Gen.),  AGRAHAYANA  29,  89  (SAKA)  D.E.G.(Gen.).  88
 1967-68  I

 पर  जमाखर्च  होता  है,  पैसा  डिपार्टमेन्ट  स ेनिकल
 जाता  है,  लेकिन  दवाइयां  वास्तव  में  नहीं  श्रातीं  t

 मैं  रेलवे के  सोस  या  ट्रांस्पोट  के  सोसे  की  बात
 भी  नहीं  करता,  जहां  टायर्स  और  दूसरे  स्पेश्नर-
 पार्ट्स  जाते  ही  नहीं,  लेकिन  ऊपर  के  ऊपर
 जमाखर्च  हो  जाता  है  ।  लेकिन  मैं  तो  उन  के  लिये

 कहता  हूं  जो  जायज़  खर्चे  हैं,  लेकिन  उन  में  कमी
 की  जा  सकती  है  ।  भ्रगर  हमारी  प्रबन्ध  व्यवस्था
 ठीक  हो  तो  उन  में  काफ़ी  कमी  कर  सकते  हैं  ।

 हम  चोरी  को  रोक  सकते  हैं,  जो  नाजायज
 खर्चे  हैं,  उन  को  रोक  सकते  हैं,  लेकिन  बहुत
 से  जायज  खर्चे  हैं,  उन  में  भी  कमी  कर  सकते

 है  ।  जैसे  राष्ट्रपति  भवन  झौर  राज  भवनों  के

 खर्च  हैं।  प्राज  हमारी  सरकार  सोशियलिउम  का
 नारा  लगा  रही  है,  उस  के  लिये  बहुत  बड़ी  बड़ी
 बाते  कर  रहीं  हैं,  लेकिन  यह  कैसा  सोशिलिजम  है  कि
 श्राज  राष्ट्रपति भवन  की  हज़ारों  एकड़  जमीन

 यूंही  पड़ी  हुई  है,  राज  भवनों  में  सेकड़ों  एकड़  ज़मीन

 यूंही  पडी  हुई  है,  उस  में  फल  फूल  भौर  बगीचे
 लगाये  जाते  हैं  ।  जब  में  उन  में  गुलाव  के  फूलों
 के  बगीचों  को  देखता  हूं,  तो  विश्वास  कीजिये
 मेरे  बदन  में ध्राग  लग  जाती  है  कितने  दुख
 की  बात  है  कि  जिस  देश  में  गरीबों  को  प्रन्न

 नहीं  मिलता,  जहां  हम  देखते  है  कि  कलकत्ता
 शौर  न्य  शहरों  में  ठण्ड  के  दिनों  में  लोग  फुटपाथों
 पर  पड़े  हुए  है,  वहां  के  भ्रफ़सरान  भ्रपनी  कोठियों
 के  भहातों  में  फूलों  के  बाग  लगायें  ।  मेरा  बस  चले
 तो  इन  बागों  के  बदले  सब  जगह  गेहूं  की  खेती
 करवाऊं  |  ऐसी  बहुत  सी  मदें  हैं  जिन  में  हम  खर्चों
 की  कमी  कर  सकते  हैं।

 धब  में  इन्फरमेशन  झौर  ब्राडका  स्टिंग  मिनिस्टरी
 के  खर्चे  की  तरफ़  भ्राता  हूं  ।  इस  में  पहल  8
 लाख  22  हज़ार  रुपया  मन्जूर  हुआ  था,  उस  के
 वाद  सप्लीमेन्ट्री  डिमाण्ड  के  समय  2  लाख
 48  हजार  रुपये  की  मन्जूरी  दी  गई  भौर  भ्रव  फिर
 30,414  स्पये  की  मन्जूरी  मांगी  गई  है।  यह
 रकम  बहुत  यादा  नहीं  है,  हमें  देने  में  कोई
 पझ्रापत्ति  भी  नहीं  है,  लेकिन  मुझे  शक  है  कि  प्रागे
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 चल  कर  यह  रक़म  बहुत  ज्यादा  न  बढ़  जाय,
 क्योंकि  झाज  हमारा  भ्राल  इण्डिया  रेडियो,
 झाल  इण्डिया  रेडियो  न  रह  कर  आल-हन्दिरा-
 रेडियो  हो  गया  है।  झाज  एक  पार्टी  के  फायदे
 के  लिये  श्राल  इण्डिया  रेडियो  का  उपयोग  किया
 जा  रहा  है  जो  लोग  इस  पर  वोलते  हूँ,  म ेसमझता

 हुँ  कि  उन  को  परिश्रमिक  शुल्क  दिया  जाता  है,
 डस  लिये  च्ागे  चल  कर  यह  एक्सेस  डिमाण्ड
 कितनी  प्रायेगी,  में  नहीं  कह  सकता  ।  लेकिन
 म  मन्त्री  जी  को  भ्रागाह  करना  चाहूंगा  कि  कम
 से  कम  इस  वारे  में  सतक  रहें  ।

 सड़कों  के  सम्बन्ध  में  भी  एक  बात  कहना
 चाहता  हूं  ।  सड़कों  के  लिये  भी  प्रतिरिक्त  प्रनुदानों
 की  मांग  की  गई  है,  लेकिन  जहां  तक  नेशनल
 हाइवेज़  का  प्रश्न  है  उन  की  प्रवस्था  यह  है--
 मुझे  ग्राण्ड-ट्रंक  रोड  पर  जाना  पड़ता  है-  बहुत
 सी  जगहों  पर  सड़कों  की  ऐसी  स्थिती  है  कि
 श्रगर  श्राप  सावधानी  से  मोटरगाडी  न  चलायें
 तो  स्प्रिग  के  साथ  साथ  श्राप  को  हड्डी  पसली
 टूटने  का  खतरा  रहता  है  ।  लेकिन  में  नैशनल
 हाइवेज  की  बात  नहीं  करना  चाहता  हूं  ।  में  तो
 देहातों  भ्रौर  ग्रामीण  क्षेत्रों  की बात  करना  चाहता
 हूं,  जहां  हमारे  प्रतिनिधियों  को  बराबर  जाना
 पड़ता  है  ।  इस  सदन  में  90  प्रतिशत  प्रतिनिधि
 गांवों  से  जाते  हैं,  चुनाव  के  समय  भी  श्रोर  बैसे
 भी  उन  को  गांवों  में  जाना  पड़ता  है  लेकिन
 झाज  वहां  सड़कों  की  हालत  क्या  है  ।  मेरे  प्रपने
 क्षेत्र  बांका  में  केवल  दो-तीन  सड़कें  पक्की  हैं,
 बाकी  सब  कच्ची  हैं  श्रोर  इन  पक्की  सड़कों
 की  लम्बाई  शायद  दो  सौ  मील  से  भ्रधिक  नहीं
 होगी,  जब  कि  मेरा  क्षेत्र  t00  मील  लम्बा  भौर  80
 मील  चौड़ा  है  |  जहां  बरसात  में  प्रादमी  जा  नहीं
 सकता,  जीप  भी  नहीं  चल  सकती  t  इस  लिये
 में  प्राथंना  करूंगा  कि  जहां  तक  देहातों  की  सड़कों
 का  प्रशन  है,  उस  को  भ्रपने  हाथ  में  लें,  ताकि
 उन  सड़कों  पर  कम  से  [कम  जीप  चल  सके,
 बेलगाड़ियां  चल  सके  ।

 झन्त  में  में  यह  कहूंगा  कि  खर्चें  में  किफ़ायत
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 [श्री  वेनी  संकर  शर्मा]
 की  झावश्यकता  है,  खर्चा  बढ़ाने  की  श्रावश्यकता
 नही  है  ।  मैं  केवल  एवराहम  लिकन  की  दो  लाइनों
 को  यहां  उद्धरित  करना  चाहता  हुं--

 “You  cannot  bring  atkout  pros-
 perity  by  discouraging  thrift,  you
 cannot  keep  out  trouble  by  spending
 more  than  you  earn.”

 SHRI  LOBO  PRABHU  (Udipi):  I
 would  begin  by  pointing  out  two  criti-
 cisms  which  I  have  made  before  and
 which  have  so  far  produced  no  re-
 sults,  The  first  is  that  the  mechanism
 of  excess  payments  discloses  the
 weakness  and  deficiencies  of  our
 budgeting.  In  this  particular  demand,
 the  sum  involved  is  Rs.  26  crores  in
 the  budget  for  the  year  1967-68.  One
 has  to  remember  that  before  an
 amount  is  classified  as  excess,  Gov-
 ernment  had  opportunity  by  way  of
 supplementary  budgets  and  the
 Ministries  had  opportunities  by  way
 of  appropriation  to  clear  these  am-
 ounts.  I  would,  therefore,  again  press
 and  I  do  hope,  with  some  effect,  that
 Government  may  take  a  better  note
 of  the  inefficiency  of  its  officers  and
 if  such  amounts  are  spent  in  excess  of
 the  budget  amount,  then  their  budget-
 ing  and  budgeting  officers  are  sadly
 lacking.

 Secondly,  I  have  to  repeat  my  criti-
 cism  that  these  excesses  of  1967-68
 come  to  us  nearly  two  years  after
 the  expenditure  has  been  incurred.
 Of  course,  the  excuse  will  be  that  they
 have  to  go  to  the  PAC,  the  Auditor-
 General  and  so  on.  Something  must
 be  done  so  that  these  things  come  up
 expeditiously  and  not  when  they  are
 dead  and  cold  as  they  are  now,  when
 we  cannot  apply  our  minds  properly
 to  them,

 In  the  time  available  to  me,  I  can
 only  comment  on  8  few  of  these
 excesses,  and  I  have  selected  them  be-
 cause  they  are  of  special  importance.
 Under  the  Ministry  of  Commerce,
 there  is  an  increase  of  Rs.  46,000  for
 delegations  going  aLroad.  And  this  is
 out  of  a  total  expenditure  of  Rs,  2.46
 lakhs.  T  would  like  this  Government
 to  consider  whether  these  delegations serve  any  purpose  at  all.  They  are
 sending  delegations  for  the  delecta-
 tion  of  the  officials  concerned  or  some
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 other  parties,  but  to  no  purpose  at  all.
 lt  is  time  that  some  kind  of  close  scru-
 tiny  and  some  kind  of  microscope
 was  applied  to  these  delegations
 which  go  abroad  like  this,  because  al-
 together,  in  addition  to  the  other
 delegations  like  those  of  Members  of
 Parliament,  Ministers  and  so  on,  these
 delegations  from  a  single  Ministry
 cost  the  exchequer  Rs.  2.46  lakhs,  and
 that  is  not  fair  to  the  tax-payer.

 T  next  come  to  the  defence  service
 excess  which  is  a  very  colossal  sum  of
 Rs.  8.8  crores  under  one  head  and
 Rs.  75  lakhs  under  another,  3  know
 we  are  very  indulgent  to  the  defence
 forces  and  we  think  that  they  are
 defending  us.  But  they  cannot  be
 defending  us  with  their  inefficiency
 like  this,  Such  a  colossal  sum  occurs
 on  items  which  were  clearly  foresee-
 able,  and  which  were  avoidable,  and
 there  is  something  again  very  wrong
 with  this  Ministry  and  it  requires  not
 only  the  attention  of  the  Finance
 Ministry  but  of  the  whole  Government
 to  be  set  right  as  soon  as  possible.

 In  regard  to  some  of  the  items  it
 has  been  said  that  the  provisions  did
 not  materialise  before  the  end  of  the
 year.  They  did  materialise  some  time,
 I  suppose,  and  the  Army  is  not  blind
 in  the  remaining  part  of  the  year
 when  they  materialise  when  they  are
 seen.

 MR.  CHAIRMAN:  The  hon.  Mem-
 ber  should  try  to  conclude.

 SHRI  LOBO  PRABHU:  I  am  not
 being  in  any  way  irrelevant.  If  I  am
 irrelevant,  you  can  pull  me  up.

 MR.  CHAIRMAN:  He  is  relevant.

 4  hrs,

 SHRI  LOBO  PRABHU:  I  now  come
 to  the  next  demand  in  respect  of  pen-
 sion  and  retirement  benefits.  There
 is  another  demand  also  under  pen-
 sions.  I  would  like  to  take  this  oppor-
 tunity  to  impress  on  Government  that
 I  am  a  pensioner  but  there  are  other
 pensioners  in  this  country  who  are
 suffering  from  the  fact  that  they  are
 not  receiving  any  allowances  for  the
 increase  in  prices  and  the  consequent reduction  in  their  real  earnings.  The
 Government  of  India  have  given  some
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 kind  of  concession  to  their  own  pen-
 sioners.  But  the  State  pensioners  are
 also  important,  they  are  receiving  a
 much  smaller  amount  because  they
 were  drawing  smaller  salaries  and  to-
 day  their  pensions  are  worth  only  a
 fraction.  And  this  is  happening  not  be-
 cause  of  any  fault  of  the  State  Gov-
 ernment  tut  because  of  the  fauit  of
 the  Government  of  India  and  the
 Finance  Ministry  which  had  allowed
 inflation  to  go  on  like  this.  In  any
 case,  I  would  suggest  that  the  Centre
 must  give  some  relief  to  the  State
 pensioners  by  giving  an  ad  hoc  grant
 for  the  extra  cost  involved.  This  is  a
 matter  of  very  great  importance,  If
 they  are  not  going  to  satisfy  the  pen-
 sioners,  then  they  will  find  that  they
 will  work  against  them  in  the  forth-
 coming  mid-term  or  other  elections.

 SHRI  S.  M.  BANERJEE:  As  the
 hon.  Member  is  working.

 SHRI  LOBO  PRABHU  :I  am  not
 complaining  about  myself.  My  pen-
 sion  is  quite  sufficient.  and  I  do  not
 want  any  dearness  allowance,  but  I
 am  thinking  of  the  poorer  people,  the
 poorer  pensioners  who  have  been  neg-
 lected  in  the  States.

 Then,  I  come  to  roads.  There  is  an
 excess  payment  here  of  only  about
 Rs.  3  lakhs,  but  I  would  like  to  high-
 light  another  point  which  is  of  very
 great  importance  to  the  public.  Gov-
 ernment  are  spending  so  much  of
 money  and  they  are  having  this
 excess,  But  I  would  like  to  know  whe-
 ther  they  have  given  thought  to  the
 village  roads  of  this  country.  I  find
 in  my  State  that  for  the  whole  of  the
 Fourth  Plan  only  an  amount  of  Rs.  !
 crore  has  been  provided  for  roads  and
 villages  to  about  three  lakhs  villages.
 Government  are  talking  about  socia-
 lism  and  they  have  issued  a  long statement  of  what  they  are  going  to
 do  for  the  people  of  this  country,  Can
 they  not  even  provide  a  road  to  our
 villagers  so  that  they  can  go  toa
 school  or  to  a  doctor  or  to  the  market?
 I  would  like  to  impress  that  there  is  a
 criminal  neglect  on  the  part  of  the
 Government  and  the  Ministry  of
 Transport  in  particular  that  they
 have  not  considered  village  roads  at
 all.  Of  course  it  will  be  argued  by  the
 Ministry  that  village  roads  are  not
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 their  concern.  But  I  submit  that  they
 are  their  concern  because  they  feed
 the  bigger  roads  which  they  are  con-
 structing,  and  it  is  also  their  concern
 because  they  are  giving  lump  sum
 block  grant  to  the  State  for  PWD
 works.  If  they  do  not  include  village
 roads,  then  I  must  say  that  the  people
 in  the  villages  will  not  have  even  the
 slightest  sense  of  socialism  and  will
 not  feel  that  Government  are  doing
 something  for  them.  I  do  appeal  to
 them  in  the  name  of  the  people  of  the
 villages  to  see  that  some  provision  is
 made  bv  the  States  for  village  roads
 especially  for  culverts  on  rivers  which
 get  swollen  during  the  rains  and  are
 not  capatle  of  being  crossed.

 Lastly,  I  come  to  the  P  &  T  grant,
 which  is  a  fairly  big  grant  of  Rs.  .2
 crores.  This  department  is  a  kind  of
 prodigal  department  which  is  always
 increasing  its  expenditure,  It  does  not
 go  up  by  Rs.  |  or  2  crores’  but  by
 Rs.  0  to  Rs,  20  crores  ultimately.
 Even  then  we  have  the  situation  that
 when  there  are  lakhs  and  lakhs  of
 connections  for  telephones  waiting  to
 be  given,  they  cannot  produce  the
 cable,  required  for  them.  There  is
 something  very  wrong  when  it  is  said
 that  they  cannot  produce  the  cable,
 because  there  are  firms  which  are
 having  idle  capacity  for  production  of
 cable.  I  would  like  to  impress  on
 Government  that  they  mu  g  have
 some  kind  of  a  committee  or  some
 kind  of  था  investigation  why  the
 existing  capacity  for  cable  production
 is  not  being  utilised  and  why  the
 Ministry  is  pleading  the  excuse  that
 cables  are  not  available  for  giving
 connections.

 Now,  I  come  to  loans  by  the  '  ‘ent-
 ral  Government  to  the  State  Govern-
 ments.  ,

 Now,  we  know  that  State  Govern-
 ments  are  improvident.  These  excess
 payments  for  loans  reflect  the  incapa-
 city  of  the  Planning  Commission  and
 the  Finance  Ministry  to  make  adjust-
 ments  in  time.  This  is  a  fairly  consi-
 derable  amount  of  about  Rs.  5  crores
 which  has  to  be  overspent.  What  were
 they.  the  different  Ministries  and
 different  sections  of  the  Planning
 Commission  doing  that  such  a  large
 sum  should  be  outstanding  unadjust-
 ed  before  the  end  of  the  year?
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 श्री  शिवचन्द्र  झा  (मधवनी  )  :  ये  जो  एक्सेस
 ग्रान्ट्स  की  माँगे  हें  उनकी  में  पुरजोर  मुखालिफत
 करता  हूं  b  श्राप  इसकी  एक  एक  डिमान्ड  को
 देखेंगे  तो  जो  इन्होंने  तर्क  दिये  हें  कि  एक्सेस  क्यों

 हुआ  तो  वह  सारे  तर्क  झ्नकंविसिंग  हें  1

 उदाहरण  के  रूप  में  में  दो  तीन  डिमान्ड्स,  क॑
 बारे  में  कहना  चाहता  हुं  Z  पहली  डिमान्ड  जो

 मिनिस्ट्री  आफ  कार्मस  के  मुतालिक  है.  उसमें
 ज्यादा  खर्चा  क्यों  हुआ  उसके  बारे  में  पेज  एक
 पर  कहा  गया  है  :

 “Increased  expenditure  on  travel-
 ling  allowance  due  to  payment  of
 arrear  kills  of  the  Indian  Airlines
 and  more  tours  undertaken  by  offi-
 cers  during  the  last  few  months  of
 the  year  as  well  as  larger  expendi-
 ture  on  overtime  allowance  than
 anticipated”,

 जितनी  बातें  &  वह  यही  हें  कि  ट्रेवेलिग  एलाउन्स
 पर  ज्यादा  खर्चा  किया  वजाय  इसके  कि

 दूसरे  विकास  कार्यो  पर  वह  खर्च  किया  जाता  |

 इसी  तरह  से  श्राप  डिमान्ड  नं०  60  को  ले
 लीजिए  ।_इसमें  भी  वही  बात  है  ।  यह  डिमान्ड
 मिनिस्ट्री  श्राफ  इन्फार्मेशन  ेन्ड  ब्राडकास्टिंग,क
 मुलाल्लिके  है  ।

 इसमें  कहा  गया  है  t

 “Larger  expenditure  than  antici-
 pated  on  TAL  and  overtime  allow-
 ance  towards  the  close  of  the  year”.

 ये  जापान  में  जाकर  यूनिवर्सल  पोस्टल  कांफ्रेंस
 1 टेड  करते  हें  और  फिल्म  फेस्टिवल  जाकर
 यटेंड  करते  हँ ।  इस  तरह  से  जो  ट्रेवेलिंग
 एकसपेंसज  होते  हैं  वह  बिल्कुल  फजलखर्ची
 है  ।  में  कतई  इसको  माफ  नहीं  कर  सकता  हुं  ।

 तीसरी  डिमांड  होम  मिनिस्ट्री  के  मुताल्लिक
 नं०  725  है  में  चाहुंगा  कि.  मंत्री  महोदय
 इसकी  सफाई  पेश  करें  |  इसमे  कहते  हें  :

 “Purchase  and  distribution  of  tear
 smoke  material”,
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 क्या  मतलब  है,  म॑  चाहुंगा  कि  मंत्री  महोदय
 उसको  साफ  करें  ।  जहां  तक  में  समझतां  हूं
 टीयर  गैस  को  गुह  मंत्रालय  जनता  पर  इस्तेमाल
 करता  है।  जनता  कोटरदबाने  [के]  लिए  इसका
 इस्तेमाल  किया  जाता  है  ।  इन्होंने  टीयर  गेस
 को  खरीदने  F2,90,475  to  awe  किया  है
 श्रौर  वह  भी  बाहर  से  इम्पोर्ट  किया  है  ताकि  जनता
 को  कुचल  सकें।  जनता  श्रपनी  तकलीफों  को
 रखने  के  लिए  अपनी  श्रावाज़  उठाती  है  ताकि
 उनका  निराकरण  किया  जाये।  लेकिन  उस
 जनता  को  कुचलने  के  लिए  गृह  मंत्रालय  पहले
 साल  के  मुकाबले  में  ज्यादा  टीयर  गैस  बाहर
 से  खरीदने  में  एक्सेस  खर्चा  करता  है  |

 इसी  प्रकार  से  जितनी  डिमान्डस  हैं,  मोटे
 तौर  पर  भी  फजूल-खर्ची  की  हें।  उसमें  कोई  भी
 तक  नहीं  है  ।  अगर  कुछ  थोड़ा  वहुत  तर्क  है  तो  वह
 डिफेन्स  की  डिमान्ड  &  संबन्ध  में  है  1  हालांकि
 तफसील  में  जाने  पर  उसमें  भी  नुक्ताचीनी
 की  गुंजायश  हो  सकती  है  ।  लेकिन  चूंकि  वह  देश
 की  सुरक्षा  के  लिए  है  इसलिए  उसको  हम  समझ
 सकते  हें  -  लेकिन  दूसरी  और  जितनी  मांगें
 हैं  उनके  लिए  सरकार  के  पास  कोई  जवाब  नहीं  है  ।
 समाजवाद  की  बातें  होती  हें  ।  कहा  जाता  है  कि
 समाजवाद  की  स्थापना  करेंगे  लेकिन  सरकार
 जरूरत  से  ज्यादा  खर्च  कर  लेती  है  खर्चे  का  जो
 एक  माध्यम  है,  डेफिसिट  फाइनेंसिंग  यानी  नोट
 छापना,  सरकार  उस  पर  भी  मुस्तेदी  से  रोक

 नहीं  लगा  पाती  है  1  चौथी  योजना  में  850  करोड़
 रुपये  की  डेफिसिट  फाइनैसिंग  होने  जा  रही
 है  धौर  कहा  जाता  है  कि  हिन्दुस्तान  में  चारों
 तरफ  ग्रीन  रवोल्यूशन  हो  रहा  है  ।
 पैदावार  बढ़  रही  है  ।  ब्र॒र्थ-शासत्रीयों  का  कहना  है
 कि  जितना  पंसा  देश  में  है  जो  मनी  सर्कूलेशन  में

 है  वह  कांउट  ऐक्ट  करता  है  और  कमोडिटी
 ज्यादा  भा  जाती  है,  उस  से  इन्फलेशनरी  ट्रेड
 नहीं  हो  सकता  है  लेकिन  बावजूद  सो-काल्ड
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 ग्रीन  रेबोल्यूशन  के  सरकार  ड्रेफिसिट  फाइनसिंग
 करती  जा  रही  है  चौथी  पंच-वर्षीय  योजना  में:
 सरकार  जो  मांग  ले  कर  श्राती  है  वह  विल्कुल
 फुजूलखर्ची  है  1  उस  में  कोई  तकं  नहीं  है  श्र
 ज्यादा  अच्छा  होगा  कि  वह  काम  ज्यादा  मुस्तंदी
 शर  चुस्ती  से  करें  7  जो  सही  तरीका  है  श्रगर  शाप
 उस  को  इस्तेमाल  करते  झौर  डेफिसिट  फाइ-
 नेसिंग  को  रोकते  तो  श्राप  का  काम  चल  सकता
 था,  लेकिन  श्राप  ने  ऐसा  नहीं  किया  ।

 ब  पी  एल  480  की  बात  आती  है  ।  कई
 दफे  वहां  यह  बात  उठाई  गई  ।  पी०एल०  480
 की  सबसे  खतरनाक  श्रौर  खराब  बात  यह  है  कि
 उस  का  एक  पोर्शन  श्रमरीकी  दूतावास  देश  में
 खर्च  करता  है  जिस  से  डेफिसिट  फाइनसिग  में
 इजाफा  होता  है  और  इन्फ्लेशनरी  ट्रेड  बढ़ता  है
 कई  दफ  भ्रर्थ-शास्रियों  ने  बैठ  कर  फंसला  किया

 है  कि  हिन्दुस्तान  की  सरकार  को  चाहिए  कि

 वह  इस  को  फ्रीज़  कर  दें,  इस  को  खत्म  कर  दें
 लेकिन  चूंकि  इस  के  साथ  श्रमरीका  सरकार  का

 ताल्लुक  है  इस  लिए  उस  में  इतनी  हिम्मत  नहीं  हो
 रही  है  कि  वह  इस  लिये  कोई  कदम  उठाये  ।
 इस  के  लिये  बहुत  से  कदम  हो  सकते  हैं  ।  कई  दफे

 हम  लोगों  ने  कहा  कि  कांस्पिकुश्रस  कंजक्शन  है,
 टैक्स  हवेजन  है,  कई  दर्फ  यह  बातें  बाई  हें  कि
 प्रगर  खर्च  कम  किया  जाता  तो  एक्सेस  खर्च

 होता  ही  नहीं  ।  चूंकि  जो  एक्सेस  डिमाड  लेकर
 सरकार  यहां  शाई  है  वह  बिल्कल  बेतरक  श्रौर
 अ्रनंकविसिंग  हैं,  इस  लिये  उस  के  ज्यादा  खर्च
 को  माफ  नहीं  किया  जा  सकता  श्रौर  इस  के  लिये
 कोई  पंसा  मंजर  नहीं  कर  सकते  1

 शी  सोहलो  प्रसाद  :  (वॉसगाव)  :  सभापति

 महोदय,  जो  प्रतिरिक््त  झनुदानों  की  मांगे  सरकार
 ने  पेश  की  हें  उन  के  संबन्ध  में  में  सब  से  पहले
 यह  कहना  चाहता  हूँ  कि  967-6  में  सरकार  ने
 जो  झनुमान  लगाया  था  वह  उस  क॑  भनुमान
 लगाने  वालों  ने  सही  नहीं  लगाया  था,  इसी  लिये
 अतिरिक्त  प्रनुदानों  की  मांग  की  श्रावश्यता
 पड़ी  ।  इस  कारण  में  इस  का  समर्थन  नहीं  करता,
 LjP(N)  BLSS—5(a)
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 वल्कि  विरोध  करते  हुए  जो  सरकार  की  नीति
 मिर्धारित  करने  -बाले  पश्रधिकारी  हे  उन  की
 तरफ  प्राप  का  ध्यान  ले  जाना  चाहता  हूं  v
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 aa  तो  श्रावडी  से  लेकर  बंगलोर  तक  इस
 सरकार के  प्रोग्राम  सुनते  सुनते  तवियत  पक  चुकी
 है  क्योंकि  इस  सरकार  ने  कायंक्रमों  का  एक
 जंगल  वना  दिया  है,  जिस  को  प्राप  कब्रिस्तान
 समझ  लीजिए  और  नीतियों  का  शव  निकाल
 कर  उस  में  दफना  दिया  गया  है  पर  श्भी  भभी
 नई  कांग्रेस  ने  जो  नीति  निर्धारित  की  है  उस  के

 अनुसार  दर्जनरें  कमेटियां  बनाई  गई  ,  दर्जनों
 प्रस्ताव  पास  हो  गये,  लेकिन  उस  का  कोई  र्थ
 नहीं  निकलता  ।  प्रसल  में  जो  राष्ट्रीय  श्रथिक
 प्रौर  व्यावहारिक  शौध  परिषद्  हें,  जो  कि  सही
 मानों  में  राज्यों  में  भौर  जिलों  में  भ्रसन्तुलन
 को  समाप्त  करनेक  लिये  सिफारिश  करती
 है  उस  की  सिफारिशों  पर  राज्यों  श्रौर  जिलों
 में  भ्रसन््तुलल  को  समाप्त  करने  के  लिए
 राज्य  सरकारों  के  मुख्य  मंत्रियों  के
 सम्मेलन  में  भारत  सरकार  ने  प्रपना  रोल
 श्रच्छा  नहीं  श्रदा  किया  ।  राज्यों  के  श्रसन्तुलन
 को  समाप्त  करने  के  लिये  राष्ट्रीय  भ्राथिक  श्रौर
 व्यावहारिक  शौध  परिषद्  की  रिपोर्टों  को  ध्यान
 में  रख  कर  के  योजना  भ्रायोग  के  प्रधिकारियों
 ने  देश  के  लिये  गलत  योजना  वनाई  है,  जिसकी
 वजह  से  इस  देश  में  प्रसमानताय  बढ़ी  हें,  जिलों
 में  प्रसमानताये  बढ़ी  हें,  राज्यों  में  श्र समानतायें
 बढ़ी  हैं  ।  इसलिए  कि  उन  के  मूल्यांकन  करने  का
 जो  दृष्टिकोण  है  वह  सही  नहीं  है  ।  कारण  यह
 है  कि  उन  का  दिमाग  जो  चलता  है  वह  सिर्फ  दिल्ली,
 कलकत्ता,  अमंबद  शौर  मद्रास,  इन  चार  जगहों

 तक  ही  चलता  है  पहले  ए  वन  क्लास  बालों  की
 तरफ  जाता  है,  उसके  बाद  फिर  बी  कन  वालों  की
 तरफ  जाता  है  ।  'लेसिंग  करने  वालों  की
 गलत  योजनाएं  इस  देश  को  गलत  दिशा  में  ले
 जा  रही  हे  भौर  देश  का  सत्यानाथ  कर  रही  हैं

 22  at  हो  गये  हें  जब  से  भूमि  वितरण  के  संबंध

 में  योजनायं  ही  वन  रही  हें,जो  कि  भाजादी  के
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 [श्री  मोहली  प्रसाद]

 तुरन्त  बाद  हो  जाना  चाहिए  था  ।  आज  मुझे
 वहुत  दु:ख  के  साथ  कहना  पड़ता  है  कि  श्भी
 भी  इस  देश  में  जमींदारी  के  भ्रवशेष  बाकी  हैं  ।
 ऐसी  स्थिति  में  भूमि  की  समस्या  कैसे  हल  हो
 सकती  है  ?  लाई  कार्नवालिस  के  कसाईपन
 की  जो  करतूत  है  वह  भ्राज  भी  हिन्दुस्तान  में
 मौजूद  है  ।  प्राज  जरूरी  है  कि  यह  सरकार  श्रपनी
 नीति  को  दुरुस्त  करे  ।  में  चाहता  हूं  कि  वह  भ्रपनी
 नीतियों  को  पुननिर्धारित  करे।  राष्ट्रीय  श्राधिक
 शौर  व्यावहारिक  शोध  परिषद्  की  सिफारिशों
 को  बिना  देखे  हुए,  उन  की  सिफारिशों  को  ध्यान
 में  न  रख्ले  हुए  योजना  झायोग  के  लोग  एभर
 कंडिदान्ड  कमरों  में  बैठ  कर  योजनाएं  बनाते
 हैं  ।  नतीज़ा  यह  होगा  कि  एश्रर  कडिदन्ड  कमरों
 में  बैठने  वाले  लोगों  के  दिमागों  को  ठीक  किया
 जायेगा  ।  बैसे  भी  सरकार  तर्क  की  भाषा  नहीं
 जानती,  वह  सिर्फ  ताकत  की  भाषा  जानती  है  ।
 जैसे  जैसे  उस  की  मैजारिटी  कम  होती  जा  रही
 है  बसे  वैसे  बह  भर  पना  दिमाग  वनाती  जा  रही  है,  इस
 लिये  में  इस  सरकार  से  तो  कछ  नहीं  कह  सकता,
 लेकिन  संसद्  के  माध्यम  से  देश  की  जनता  से
 में  चाहता  हूं  कि  वह  इस  के  ऊपर  दृष्टि  करे
 द्रौर  मेजारिटी  कम  करके,  ताकि  इस  सरकार
 की  झक्ल  दुरुस्त  हो  सके  और  वह  सही  नीति
 निर्धारित  करे  जिस  में  देश  बागे  बढ़े  श्रौर  तरक्की
 करे

 SHRI  JYOTIRMOY  BASU  (Dia-
 mond  Harbour):  Sir.  T  want  to  bring to  the  serious  notice  of  the  hon.  Minis-
 ter.  the  misdeeds  and  monopolistic
 activities  of  Mr.  Ramnath  Goenka, the  press  tycoon  and  monopolist.
 functioning  today  through  cornered
 money  in  this  country.  The  volume
 of  Mr.  Goenka’s  holding.  in  the  name
 of  his  companies,  associates  and  finan- ciers  Is  now  estimated  to  be  over  92 lakhs  equity  shares  as  disclosed  by the  proxies,  including  certain  invalid
 proxies,  lodged  by  him  at  the  last Annual  General  Meeting  of  the  Com-
 pany  held  in  September,  1969,  The
 Central  Government  issued  an  order
 banning  al}  forward  transactions  in
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 all  the  stock  markets.  Despite  this
 ban,  no  serious  attempt  has  been
 made  by  the  Calcutta  Stock  Exchange
 Authorities  to  have  the  outstanding
 transactions  adjusted.

 4  top  commercial  banks  have  been
 nationalised.  These  banks  have  large
 advances  outstanding:  against  IISCO
 shares.  No  effort  appears  to  have
 been  made  by  the  Reserve  Bank  to
 direct  these  nationalised  banks  and
 other  banks  to  stop  further  advances
 against  IISCO  shares,  nor  to  speedily
 adjust  the  outstanding  advances.

 90  lakhs  IISCO  shares  at  about
 Rs.  6  per  share  cost  Rs,  4.50  lakhs.
 This  money  has  come  from  market
 brokers,  financiers  and  companies.
 The  various  financiers  who  are  hold-”*
 ing  their  shares  on  Mr.  Goenka’s  ac-
 count  have  put  up  Rs.  0  to  Rs.  2  per
 share.  What  was  the  source  of  their
 income?  Was  their  income  declared
 and  taxed?  Many  companies,  mostly
 private  limited,  are  holding  IISCO
 shares  in  their  names  either  by  way
 of  investment  or  by  way  of  loans.
 The  Company  Law  _  Department
 should  investigate  the  legality  and
 propriety  of  these  transactions.

 Mr.  Ramnath  Goenka  has  put  up
 billions  of  rupees  by  way  of  margin
 to  hold  90  lakhs  shares.  What  is  the
 source  of  his  income?  Was  it  declared
 and  taxed?  It  is  freely  rumoured  that
 funds  are  being  siphened  off  the  com-
 panies  under  his  control,  particularly
 the  National  Company  Limited,  a  jute
 mill,  ete.

 75  lakhs  shares,  which  he  now  con-
 trols.  to  which  I  have  already  refer-
 red,  at  Rs.  5  per  share  cost  Rs.  .25
 crores.  Where  have  the  funds  come
 from?  The  Punjab  National  Bank
 holds  over  5  lakhs  shares.  The  rest
 of  the  funds  have  come  from  other
 financiers  and  brokers  including  many
 companies  who,  amongst  themselves,
 have  provided  the  requisite  finance.
 Has  the  Government  shut  their  eyes
 and  allowed  Mr.  Goenka  to  grow  big-
 ger  and  bigger?  Why  did  the  Reserve
 Bank  of  India  permit  the  Punjab  Na-
 tional  Bank  in  August  968  to  grant
 a  composite  advance  of  Rs.  80  to  85
 lakhs  to  this  man  and  his  nominees  in
 the  full  knowledge  of  the  cornering
 operation?  What  action,  if  any,  has  so
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 far  been  taken  on  the  reports  of  the
 enquiries  that  had  been  made  earlier
 this  year  by  the  Income-tax  Investi-
 gation  Department  on  the  affairs  of
 certain  stock  brokers  of  Calcutta  and
 of  the  press  baron  himself,  particular-
 ly  as  regards  the  sources  of  the  funds
 with  which  they  were  holding  shares
 of  IISCO?

 It  is  reported  that  unaccounted
 mony  owned  by  the  press  baron  to
 the  extent  of  Rs.  l4  crores  was  dis-
 covered  under  the  benami  of  one  of
 his  relatives,

 I  would  like  to  know  what  the  Gov-
 ernment  is  doing  with  regard  to  Mr.
 Goenka  and  all  his  misdeeds  and
 monopolistic  activities.  The  minister
 must  give  a  categorical  reply  to  my
 questions,

 SHRI  हू  LAKKAPPA  (Tumkur):
 Mr.  Chairman,  Sir,  speaking  on  the
 Demands  for  Excess  Grants,  I  would
 like  to  say  a  few  words  on  foreign
 trade,  I  want  to  say  that  under  the
 guise  and  style  of  foreign  trade  many
 cheats  have  come  into  existence  in
 this  country,  The  Ministry  of  Foreign
 Trade  has  failed  to  check  the  enorm-
 ous  growth  of  cheating  and  fraud  in
 foreign  trade.  Sir,  the  other  day
 when  you  were  in  the  Chair,  when  I
 wanted  to  make  certain  allegations
 against  the  Ministry  of  Foreign  Trade
 you  obstructed  mc  from  doing  so  by
 saying  that  it  was  unparliamentary.  I
 still  hold  that  they  are  not  unparlia-
 mentary  and  I  am_  going  to  repeat
 them  today  with  a  full  sense  of  res-
 ponsibility.

 My  allegation  is  that  a  certain  sup-
 ply  of  silk  waste  from  Channapatnam
 Spinning  Mill  of  Mysore  was  taken
 by  a  big  business  man  from  Bombay
 in  collusion  with  the  Minister  holding
 the  portfolio  of  Sericulture  in  My-
 sore  State  and  a  Deputy  Minister  who
 happened  to  be  holding  that  portfolio
 thus  depriving  an  opportunity  to  the
 mills  which  are  expected  to  consume
 three-fourth  of  the  raw  silk.  Even
 ignoring  the  rules  and  regulations  the
 Ministry  of  Foreign  Trade  has  been
 allowing  all  this,  During  the  discus-
 sion  on  the  Silk  Board  Amendment
 Bill  I  brought  that  to  the  notice  of  the
 Minister  but  he  did  not  have  the
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 courtesy  to  reply  to  this  point,  I  hope
 the  Minister  will  now  at  least  go  into
 the  allegations  against  the  firm,  how
 far  the  Sericulture  Minister  of  My-
 sore  is  involved  in  this,  whether  the
 Minister  holding  the  portfolio  of
 Foreign  Trade  is  also  involved  in  this
 and  at  what  particular  point  of  time
 this  transaction  took  Pp face:  This  is
 the  way  the  foreign  trade  of  this
 country  is  carried  on.

 Then,  many  Starred  Questions,  Un-
 starred  questions,  half  an  hour  dis-
 cussions  and  so  on  have  been  raised
 «bout  Bird  &  Company,  Calcutta.  The
 customs  people  raided  this  company
 in  March  963  for  alleged  violation  of
 Sea  Customs  Act  and  Foreign  Ex-
 change  Regulations  Act.  In  Novem-
 ber,  1964,  in  a  meeting  of  the  senior’
 executives  it  was  announced  by  the
 then  Chairman,  Mr.  DCB  Pilkington
 that  Benthalls  the  owners  of  Bird
 Heilgers  would  transfer  their  holdings
 to  five  senior  Indian  exeeutives  so
 that  Bird  Heilgers  could  be  run  as  a
 co-operative  of  executives;  at  a  later
 date,  more  shares  would  be  handed
 over  to  some  more  senior  executives
 to  make  the  share-holding  broad-
 based;  the  recipients  of  these  shares
 would  not  be  free  to  transfer  the
 shares  except  to  employees  of  the
 company  to  be  nominated  by  the
 Board.

 In  spite  of  this  transfer  of  owner-
 ship,  a  massive  fine  was  levied  on  Bird
 &  Company  in  February/March  1965.
 Bird  &  Company  had  no  cash  to  pay
 the  fine.  The  Chairman,  Bird  &  Com-
 pany  then  made  the  members  of  the
 superannuation  Fund  (a  pension  fund
 for  senior  executives)  agree  to  the
 fund  disinvesting  itself  of  shares
 (blue  chips)  and  buy  from  Bird  &
 Company  such  shares  of  the  Managed
 cumpanies  as  were  held  by  Bird  &
 Company  and  the  executives  had  no
 option  but  to  agree  to  it.  This  is  how
 cheating  and  fraud  are  committed  by
 this  company.

 There  is  one  Shri  Pran  Prashad
 who  is  moving  heaven  and  earth  in
 the  Ministry  to  get  things  for  the
 company.  Ido  not  know  who  is  the
 officer  in  the  Ministry  for  this  state
 of  afluirs.  Anyhow,  these  things  are
 KOINK,  ON.
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 MR.  CHAIRMAN:  As  you  know,
 by  bringing  in  of  any  name  without
 giving  previous  information,  I  am  put
 in  a  very  embarrassing  position.  So,
 please  avoid  mentioning  of  names.

 SHRI  हू  LAKKAPPA:  I  am  quot-
 ing  from  a  copy  of  a.public  document.

 MR.  CHAIRMAN:  Then  it  is  all
 right.

 SHRI  K.  LAKKAPPA:  I  have  got
 the  relevant  material  and  am  quoting
 from  it,

 This  is  how  our  foreign  trade  is
 going  on,  So  many  delegations  are
 going  to  foreign  countries.  Every
 officer  of  this  Ministry  is  going  and
 spending  a  lot  of  money  at  the  cost
 of  the  ratepayer.  What  has_  this
 Foreign  Trade  Ministry  brought  by
 way  of  an  increase  in  our  trade?  We
 have  brought  nothing  but  loans  from
 other  countries.  We  have  not  earned
 any  foreign  exchange  at  all.  Therefore
 this  Ministry  has  to  be  pulled  up  and
 a  thorough  investigation  has  to  be
 made  so  far  as  these  particular  allega-
 tions  are  concerned.

 Coming  to  my  State,  I  make  certain
 allegations  today,  The  allegations  are
 that  the  relief  funds  released  by  the
 Central  Government  have  been  mis-
 used  in  several  places  in  my  State.  It
 also  appeared  recently  in  the  press.
 Many  Members  of  Parliament  have
 expressed  in  Bangalore  about  the  dis-
 tress  situation  prevailing  in  Mysore
 State.  Even  farmers  in  certain
 famine-stricken  parts  of  Mysore  are
 not  allowed  to  utilise  the  grant
 released  by  this  Government.  There
 is  no  agency  to  check  such  misappro-
 priation  and  misuse  of  funds,

 Recently  the  Ministry  there  allowed
 the  contractors  under  the  guise  of
 making  measurement  of  all  the  old
 pits,  roads  and  everything,  collecting
 money,  paying  to  the  contractors  and
 running  to  the  Ahmedabad  confer-
 ence.  For  their  politics  this  money
 cannot  be  misused.  In  my  State  minis-
 ters  and  officers  are  colluding.  I  do
 not  know  for  the  Bombay  conference
 how  many  people  will  go.  I  request
 the  hon,  Minister  to  send  immediately
 a  committee  or  some  responsible  offi-
 cer  to  investigate  into  the  funds
 which  are  at  the  disposal  of  the  My-
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 sore  State  Government  and  which  are
 being  misused;  to  make  a  report  about
 it  which  the  Government  should  place
 on  the  Table  of  the  House.  Let  the
 hon.  Minister  give  an  assurance  that
 an  investigation  will  be  made  about
 the  misuse  of  funds  for  their  own
 ends  and  political  motives.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  P.  C.  SETHI):  Mr,  Chairman,
 Sir,  first  of  all,  I  would  like  to  deal
 with  the  points  raised  by  Shri  Beni
 Shankar  Sharma  and  Shri  Lobo  Pra-
 bhu  saying  that  the  entire  budgeting
 system  is  absolutely  inefficient  be-
 cause  the  Government  first  comes
 with  the  Budget,  then  with  the  Sup-
 plementary  Demands  and  then  with
 the  Excess  Demands.  Shri  Beni  Shan-
 kar  Sharma  even  went  on  to  say,  if
 these  things  happen  in  the  case  of
 some  private  partics  or  firms  or  in-
 dividuals,  how  they  can  do  it  and  how
 we  do  it  because  we  have  a  printing
 rress  for  printing  notes.  A  contin-
 gency  may  arise  even  in  the  case  of
 indiv:duals  and  even  in  the  case  of
 firms  and  much  more  so  in  the  case  of
 the  Government.

 Here,  I  would  like  to  say  that  out
 of  48  Grants,  appropriations  pertain-
 ing  to  the  year  1967-68,  the  excess  has
 occurred  only  in  respect  of  20  Grants,
 not  in  all  the  cases.  In  respect  of  28
 Grants,  there  was  no  excess.  Then,  I
 would  also  like  to  point  out  that  in
 spite  of  the  fact  that  the  excess  to  the
 tune  of  Rs,  26.06  crores  has  occurred,
 the  overall  position  in  1967-68  has
 been  that  out  of  Rs.  14,760.08  crores,
 the  actual  expenditure  has  been  to  the
 tune  of  Rs,  14,589.05,  crores.  Thus,  in
 spite  of  this  excess  of  Rs,  26.06  crores,
 there  has  been  an  overall  saving  of
 about  Rs.  72.03  crores.

 SHRI  LOBO  PRABHU:  Bad  budget.
 ing,

 SHRI  P.  C.  SETHI:  Therefore,  it  is
 not  correct  to  say  that  only  excesses
 are  there  and  that  there  are  no  sav-
 ings,  But  there  are  certain  cases  where
 excess  do  occur.  For  example,  the  ad-
 vances  are  given  to  the  State  Govern-
 nents  fer  financing  their  Plan

 schemes.  Now,  the  advances  have  to
 be  adjusted  against  sanctions  based
 on  performance  which  are  issued  by



 97  DEG.  (Gen),  AGRAHAYANA
 (1967-68

 3lst  March,  and  thus  a  part  of  these
 advances  may  remain  uncleared  in
 the  event  of  short  falls  in  Pian  ex-
 penditures  of  a  State.  Therefore,
 the  excesses  in  respect  of  these  items
 can  occur.

 Then,  various  points  were  raised  by
 some  of  the  hon.  Members,  parti-
 cularly,  with  regard  to  the  Commerce
 Ministry  and  with  regard  to  the
 Ministry  of  Defence.  As  far  as  the
 question  of  the  Defence  Ministry  is
 concerned,  the  Defence  Ministry
 has  to  make  certain  purchases  from
 various  offices  and  adjustment  under
 the  accounting  heads  has  to  be  done
 ky  the  Pav  &  Accounts  Officers
 here  and,  therefore,  sometimes  the
 adjustments  do  take  place  after  the
 stipulated  date.  In  this  particular
 cases,  the  excess  that  is  there  on
 account  of  the  Ministry  of  Defence.
 that  is  mainly  due  to  the  increased
 procurement  of  provisions  and  stores
 and  large  payments  of  customs  duty.

 Then,  a  reference  was  also  made  to
 the  Posts  and  Telegraphs.  particular-
 ly,  because  the  excess  here  is  to  the
 tune  of  Rs.  .24  crores,  As  far  as  the
 excess  of  Rs.  .24  crores  is  concerned.
 that  is  mainly  due  to  the  increased
 issue  price  of  stores  and  apparatus
 and  plant  charged  to  works  and
 execution  of  more  urgent  revenue
 works.  Therefore,  there  is  nothing
 wrong  about  it.

 A  mention  was  also  made  by  some
 hon,  Members  about  the  excess  on  ac-
 count  of  delegations  going  abroad,
 particularly,  with  reference  to  the
 Ministry  of  Commerce.  The  last  spea-
 ker,  Shri  Lakkappa.  also  remarked
 that  each  and  every  officer  of  the
 Foreign  Trade  Ministry  goes  abroad
 without  any  particular  results,  First
 of  all,  I  would  like  to  say  that  it  is
 not  correct  to  say  that  each  and  every
 officer  of  the  Foreign  Trade  Ministry
 woes  abroad.  But,  certainly,  some-
 times.  as  far  as  foreign  travels  are
 concerned,  it  is  very  difficult  precisely
 to  come  to  a  stipulated  amount  in  ad-
 vance.  Sometimes,  it  is  likely  that
 more  delegations  have  to  be  sent  and,
 therefore,  the  excess  which  has,  parti-
 cularly,  occurred  here  is  an  account
 of  the  delegations  going  abroad,  The
 total  sum  involved  is  Rs,  46,335  and,
 compared  to  the  overall  expenses,
 that  is  not  much.
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 As  far  as  the  Foreign  Trade  Minis-
 try  and  exports  and  imports  are  con-
 cerned,  I  will  not  go  into  any  minute
 details.  I  would  like  to  point  out  that,
 certainly,  exports  have  improved  in
 the  last  couple  of  years  and,  to  that
 extent,  the  Ministry  of  Foreign  Trade
 has  to  be  congratulated  for  that  pur-
 pose.  But  if  there  are  certain  cases  of
 improvement,  they  should  be  looked
 into....

 SHRI  हू.  LAKKAPPA  :  What  about
 the  specific  allegations  against  the
 Foreign  Trade  Ministry?

 SHRI  P.  C.  SETHI:  I  have  not  rep-
 lied  to  all  your  points.  I  have  simply
 referred  to  you.  Although  you  were
 the  last  speaker,  I  referred  to  you
 first.

 Mr.  Banerjce  has  particularly  raised
 the  question  of  employees  and  the
 assurance  given  by  the  hon.  Home
 Minister  on  the  floor  of  the  House
 that  they  would  be  treated  properly...

 SHRI  S.  M.  BANERJEE  :  He  said,
 with  ‘leniency’  and  not  ‘properly’.

 SHRI  P.  C.  SETHI:  According  to
 my  information,  out  of  about  two  lakh
 employces  who  went  on  strike,  only
 about  800  cases  of  discharged  or  sus
 pended  employees  remain  to  be  set-
 tled.  This  is  progressively  going  on
 and  they  are  likely  to  te  settled  soon.

 As  far  as  the  question  of  break  in
 service  is  concerned,  normally  the
 break  in  service  is  condoned  if  the
 conduct  of  the  employec  over  a  period
 of  five  years  is  found  satisfactory,  but
 this  period  is  not  considered  or  it  is
 relaxed  in  the  case  of  those  whose date  of  retirement  falls  within  this
 period  of  five  years,  Therefore,  to  that
 extent.  this  is  being  taken  care  of  by
 the  Home  Ministry.

 श्री  एस०  एम०  जोशी  (पता):  यह  सवाल

 नहीं  है  ।  सवाल  यह  है  कि  हमारी  ट्रेंड  यूनियन्ज
 के  प्रस्ताव  के  अनुसार  उन  लोगों  ने  स्ट्राइक  की
 ग्रौर  उसको  ले  कर  सरकार  ने  उन  की  सर्विस  में
 ब्रेक  कर  दिया।  भव  जवकि  सरकार ने  ट्रेड  यूनियन्ज
 का  रेकगनीशन  वहाल  कर  दिया  है,  तब  क्या
 उन  कर्मचरारयों  का  सर्विस  में  ब्रेक  रहेगा  ?
 जब  सरकार  ने  ट्रेड  यनियन्ज़  का  रेकगनीसन  दे
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 दिया,  तो  उन  के  प्रस्ताव  के  अनुसार  जो
 कर्मचारी  स्ट्राइक  पर  गये  थे,  उन  को  वापिस
 भी  ले  लिया  गया  है,  लेकिन  उन  की  सविस  में

 ब्रेक  (रखने  का  मतलब  तो  विक्टिमाइज़ेशन

 होगा  सरकार ने  ट्रेड  यूनियन्ज  को  रेकगनीशन
 दे  दिया,  श्ब  वह  पे  कमीशन  भी  मुकरंर
 करने  जा  रही  है  ।  इस  लिये  शब  यह  स्वाभाविक

 है  कि  उस  को  कर्मचारियों  के  साथ  सहयोग
 करने  की  नीति  भ्रपनानी  चाहिए  यह  बात  तो

 प्राटोमेटिक  होनी  चाहिए  |  यह  तो  सत्यावान

 सावित्री  वाला  किस्सा  है।

 SHRI  TENNETI  VISWANATHAM
 (Visakhapatnam):  Another  point  is
 this,  Not  only  those  employees,  but
 there  are  also  about  two  to  three
 thousand  employees  whose  services
 were  terminated  in  the  960  strike
 and  the  break  of  their  service  has  not
 yet  been  condoned.

 SHRI  s.  M.  BANERJEE:  My  point
 was  this.  Assurances  have  been  given
 by  the  Home  Minister  and  the  Prime
 Minister.  The  last  letter  which  the
 Home  Minister  has  written  to  the
 Communications  Minister  that  where
 people  were  not  involved  directly  in
 violence,  they  should  be  taken  back,
 has  not  yet  been  implemented.  That
 letter  was  sent  to  all  the  Ministries.

 Secondly,  the  break  in  service  will
 affect  actually  more  than  three  lakhs
 of  employees  and  not  two  lakhs  of
 employees.  Moreover,  in  the  case  of
 those  who  are  on  the  verge  of  retire-
 ment,  it  should  be  condoned.  But  we
 find  that  there  will  be  no  promotion,
 no  increment  and  all  sorts  of  things.
 The  officials  are  taking  full  advantage
 of  these.  That  is  why  I  suggest,  when
 a  Pay  Commission  is  being  appointed,
 let  us  start  everything  afresh.

 SHRI  UMANATH:  About  the  five-
 year  thing  which  he  mentioned—that
 it  will  be  reviewed  after  five  years—,
 that  is  in  cases  where  departmental
 things  have  happened.  But  these  are
 cases  arising  out  of  a  strike  call  and
 three  lakhs  of  employees  are  involv-
 ed.  Do  not  apply  the  departmental
 position  to  this.
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 SHRI  5.  M.  BANERJEE:  Let  him
 convey  our  feelings  to  the  Prime
 Minister.  The  Prime  Minister  gave

 'the  assurance...  (Interruptions).  Let
 some  statement  come  from  the  Prime
 Minister  at  the  fagend  of  the  Session.

 SHRI  P.  C.  SETHI:  I  appreciate
 the  anxiety  shown  by  the  hon.
 Members  in  this  case.  I  would
 only  say  at  the  present  moment  that
 I  have  passed  on  to  the  hon.  House
 whatever  information  I  have  in  my
 possession  at  the  moment,  and  I
 would  certainly  put  forward  these
 sentiments  before  both  the  Prime
 Minister  and  the  Home  Minister.

 SHRI  VISWANATHA  MENON
 (Ernakulam):  What  about  the  Cus-
 toms  employees?

 SHR]  P.  C.  SETHI  :  I  would  come  to
 that.  As  far  as  Customs  is  concerned,
 it  is  true  that  recognition  and  restora-
 tion  in  respect  of  the  Customs  and
 Excise  Employees’  Union  is  pending.
 We  are  discussing  the  matter  with  the
 Home  Ministry  and  we  hope  that,  in
 consultation  with  the  Home  Ministry,
 we  will  be  able  to  finalise  this  very
 shortly.

 SHRI  S.  M.  BANERJEE:  What
 about  Pay  Commission?

 SHRI  P.  C.  SETHI:  I  am  coming  to
 that.

 As  far  as  the  question  of  the  Pay
 Commission  is  concerned,  the  terms  of
 reference  and  its  composition  are  to
 be  finalised.  The  appointment  of  the
 Pay  Commission  has  been  known  to
 the  hon.  House  as  it  was  already  an-
 nounced  and  before  finalising  the
 terms  of  reference,  we  have  addres-
 sed  communications  to  certain  recog-
 nized  Employees’  Associations  and
 after  receiving  the  replies  from  them,
 the  terms  of  reference  would  be  fina-
 lised  and  certainly  then  the  hon.
 Members  would  be  in  a  better  posi-
 tion  to  know  the  terms  of  reference,

 It  is  difficult  for  me  to  give  an  as-
 surance  at  this  stage  that  the  report
 to  be  given  by  the  Pay  Commission
 would  be  taken  85  binding  or  as  a
 sort  of  an  award.  That  will  have  to  be
 decided  in  view  of  the  policy  that  the
 Government  is  adopting  in  regard  to
 the  appointment  of  the  Pay  Commis-
 sion.



 0l  DEG.  (Gen.),  AGRAHAYANA  89,  89]  (SAK)  DEG,  (Gen.),  02
 1967-68

 SHRI  9  M.  BANERJEE:  What
 about  interim  relief?

 SHRI  P.  0.  SETHI:  That  could  also
 be  one  of  the  part  of  their  recommen-
 dations.  If  the  Pay  Commission  does
 it,  certainly  the  Government  would
 consider  it.

 Mr.  Umanath  particularly  raised  the
 question  of  M.Ps.  writing  letters  to
 the  Ministers  in  regard  to  particular
 grievances  of  employees.  I  would  like
 to  take  the  House  into  confidence  in
 this  particular  matter,  This  is  certain-
 ly  an  important  issue  which  the
 House  must  decide  once  for  all.  It
 would  depend  upon  the  nature  of
 the  communication  which  an  hon.
 Member  of  Parliament  is  making  to
 the  Minister.  Supposing  it  is  only  a
 reference  with  regard  to  a  transfer  or
 a  posting,  then  certainly  we  will  have
 to  discourage  it  because  the  Rules
 provide  that  any  influence  brought
 even  through  a  Member  of  Parlia-
 ment  for  a  transfer  or  pusting  is  not
 desirable  in  the  running  of  the  ad-
 ministration  efficiently  and  smoothly

 paces
 we  have  already  provid-

 ed...
 SHRI  UMANATH:  How  do  you  call

 it  an  influence?  Despite  all  the  Rules,
 if  there  is  a  serious  violation  of  the
 Rules  which  the  top  officers  of  the
 Government  commit,  then,  I,  as  a
 Member  of  Parliament,  am  only  dis-
 charging  my  duty.  Why  do  you  call
 it  pressure?

 SHRI  P.  C.  SETHI:  Therefore,  I  am
 saying  that  it  would  depend  upon  the
 nature  of  the  communication.  I  must
 also  clarify  that  we  have  issued  cir-
 culars  and  we  have  given  instructions
 that  the  superior  officers  must  take
 into  cognisance  the  application  that
 may  be  made  by  the  junior  officers
 even  in  transfer  or  positing,  and  if
 there  is  any  difficulty  they  must  look
 into  those  applications  and  decide
 them  on  their  merits.  If  somebody’s
 mother  is  ill,  that  is  a  valid  reason
 and  the  officer  himself  should  go  into
 the  grievance  of  that  employee.  But,
 normally,  it  is  not  desirable  to  write
 a  letter  about  transfers  and  postings.
 But,  certainly  if  there  is  a  case  of  vic-
 timisation  or  if  there  is  a  case
 where  the  grievances  of  the  concern-
 ed  junior  officer  or  employee  have  not
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 been  looked  into  or  if  his  promotion
 or  anything  else  is  ignored  or  by-
 passed,  in  that  case,  if  there  is  a
 complaint,  certainly  it  should  be  the
 duty  of  the  Government  and  the
 concerned  Department  to  go  into
 the  letters  received  not  only  from
 Members  of  Parliament  but  even
 from  other  members  of  the  public.

 SHRI  छू  LAKKAPPA:  There  is  a
 central  circular  that  during  the  non-
 session  interval  the  M.Ps.  should  be
 apprised  of  all  the  programmes  in  the
 NES  blocks  and  they  should  be  asked
 to  participate.  There  is  a  circular
 from  this  Government.  But  certain
 officers  have  not  followed  the  circular,
 In  my  district  of  Tumkur,  the  Collec-
 tor  who  is  an  JAS  officer,  has  flouted
 the  central  circular  in  not  informing
 me  of  the  activities  in  the  NES
 Blocks.  No  action  has  been  taken  in
 spite  of  repeated  complaints.

 SHRI  P.  C.  SETHI:  The  matter
 raised  by  the  hon.  Member  has
 nothing  to  do  with  the  Excess
 Grants  which  are  before  the  House.
 Anyway  I  take  cognizance  of  it,

 MR.  CHAIRMAN:  You  are  raising
 a  question  about  the  State  Govern-
 ment  and  about  what  is  happening
 in  the  States.

 SHRI  K.  LAKKAPPA:  Shri  Uma-
 nath  has  raised  a  matter,

 MR.  CHAIRMAN:  Mr,  Umanath's
 is  a  pertinent  question.

 SHRI  K.  LAKKAPPA:  It  is  a
 question  regarding  the  relations  bet-
 ween  the  officers  and  Members  of
 Parliament  ventilating  the  grievanc-
 es  of  the  public,

 SHRI  P.  C.  SETHI:  I  would  only
 say  that  I  take  cognisance  of  the  hon.
 Member's  feeling,  and  I  would  cer-
 tainly  like  the  State  Government  to
 give  due  credence  and  due  importance
 to  the  Members  of  Parliament  and
 the  Members  of  the  legislatures.

 क्रो  मोलहू  प्रसाद:  एक  मेरा  निवेदन  है
 कि  जब  सरकार  कहती  है  कि  यह  स्टेट  सबजेक्ट
 है  इसलिये  उस  से  हमारा  कोई  मतलब  नहीं  है
 तो  सेंट्रल  गवन॑मैन्ट  का  कोई  भी  कर्मचारी  जब
 झपनी  मांग  रखता  है  तो  यह  सरकार  क्यों  कहती
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 है  कि  केन्द्रीय  कर्मचारी  अ्रपनी  [मांग  न  देव
 क्योंकि  हमारे  भूमिहीनों  की  समस्या  बड़ी
 खराब  है  और  बड़ी  जटिल  है,  इसलिए  केन्द्रीय
 कर्मचारी  श्रपनी  कोई  मांग  न'  पेश  करें  तो  वह

 भूमिहीनों  की  समस्या  भी  तो  स्टेट  सबजेक्ट

 है  ।  तब  स्टेट  सबरजक्ट  का  बहाना  ले  कर  यह
 केन्द्रीय  सरकार  क्यों  इस  प्रश्न  को  टालना

 चाहती  है  ?

 SHRI  P.  con  SETHI:  Shri  Umanath
 had  raised  the  question  about  the
 artistes  from  the  Delhi  and  other  re-
 sions,  As  far  as  this  particular  aspect
 is  concerned,  this  was  not  agreed  to
 previously  by  the  Ministry  of  Finance,
 but  I  would  only  say  that  we  shall
 corta‘nly  give  it  a  second  thought  and
 have  the  matter  examined  again.

 Mention  was  also  made  by  Shri
 Lobo  Prabhu  about  village  roads.  It  is
 not  necessary  for  me  to  repeat  that  as
 far  as  thc  development  of  village
 roads  is  concerned,  they  have  to  be
 part  and  parcel  of  the  overall  State
 plans  and  certainly  the  Planning  Com-
 mission  while  finalising  the  State
 Plans  should  take  into  account  the
 requirements  of  the...

 SHRI  LOBO  PRABHU:
 roads.  ‘

 SHRI  P.  C.  SETHI:  Village  roads
 have  to  be  done  by  the  State  Govern-
 ment,

 SHRI  LOBO  PRABHU:  Let  the
 Centre  give  a  grant  for  the  purpose.

 SHRI  UMANATH:  What_  is  the
 final  position  of  the  hon,  Minister
 with  regard  to  our  taking  up  the
 question  with  the  Government  and
 the  question  of  penalising  the  em-
 ployees?  If  we  take  up  certain  repre-
 sentations  in  a  bona  fide  manner  we
 find  that  they  are  penalising  the
 employees.  What  is  Governments
 final  position  on  that?

 SHRI  P.  C.  SETHI:  I  have  said  that
 if  there  is  any  complaint  whjch  the
 hon,  Member  is  taking  up,  if  there  is
 any  overriding  of  the  interest  of  the
 employees.  if  the  employee  is  being
 victimised  and  ४७  on,  in  all  such  cases,
 it  should  be  the  duty  of  the  concern-

 Village
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 ed  Department  or  the  Minister  to  go
 into  such  cases.  But  I  would  only  like
 to  stress  again  that  mere  questions  of
 transfers  and  postings  need  not  be
 taken  up  at  this  level.

 SHRI  UMANATH:  When  there  is
 injustice  involved  in  such  cases?

 SHRI  P.  con  SETHI:  If  there  is  in-
 justice  involved,  certainly  those  things
 should  be  looked  into.  I  am  not  op-
 posed  to  that,

 SHRI  5.  M.  BANERJEE:  May  I
 seek  a  clarification?  In  some  genuine
 and  compassionate  cases,  even  trans-
 fer  may  be  taken  up.  Supposing  a
 person  belongs  to  my  place  Kanpur
 and  he  is  a  Central  Government  em-
 ployee.  then  he  is  my  _  voter  also.
 Naturally,  ]  know  the  condition:  for
 instance,  his  mother  may  be  sick  or
 may  be  suffering  from  a  heart  attack
 or  some  such  thing,  and  I  represent
 the  case  because  of  my  _  personal
 knowledge.  In  that  case,  there  should
 be  no  penalising  of  the  employee.
 Some  of  us  who  are  Members  of  Par-
 liament,  are  also  at  the  same  time
 connected  with  some  Central  Govern-
 ment  employees,

 04

 MR.  CHAIRMAN:  If  the  hon.
 Minister  yields,  and  hon.  Members  go
 on  putting  questions  like  this,  then
 there  will  be  no  end  to  it.

 SHRI  S.  M.  BANERJEE:  Kindly
 hear  me.  We  are  following  the  House
 of  Commons,  and  in  the  House  of
 Commons,  every  application  and
 every  petition  from  a  person,  whether
 a  Government  employee  or  a  private
 emeloyee,  goes  through  the  Member
 from  the  constituency.  That  is  the
 House  of  Commons  procedure.  I
 would  submit,  therefore,  that  clear
 orders  should  be  issued  that  no  em-
 ployee  should  be  harassed  or  charge-
 sheeted  for  this.

 SHRI  P.  C.  SETHI:  Shri  Shiva
 Chandra  Jha  had  particularly  raised
 the  question  about  tear-gas  and  the
 extra  expenditure  incurred  by  the
 Home  Ministry  on  tear-gas,  I  would
 only  say  that  "ve  need  his  cooperation
 and  the  cooperation  of  all  Members
 of  the  House  so  that  less  tear-gas  may
 be  used  in  the  country.
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 श्रो  शिव  चन्द्र  झा  :  44  शाप  तोड़वा  देंगे  ?
 इसका  विश्वास  दिलाते  हैं  ?

 श्री  मोलहू  प्रसाद  :  सभापति  महोदय,
 ब्रभी  सम्पूर्ण  भारत  में  जमीदारी  की  प्रथा  खत्म
 नहीं  हुई  है,  ऐसी  स्थिति  में  भूमि  की  समस्या

 यह  सरकार  कसे  सुलझा  सकती  है  ।  में  चाहता
 हूं  कि  इस  के  संम्बन्ध  में  श्राप  स्पष्ट  जानकारी
 दे  ।  भ्रमी  भी  जमींदारी  तोड़ी  जा  रही  है,  पूरी
 तरह  से  टूटी  नहीं  है  इस  समस्या  को  सुलझाने
 के  लिये  आपको  राज्यों  के  कृषि  मंत्रियों  को  बुलाना
 पड़ेगा  ।  ज़ाब्ता  फोजदारी  के  कानून  में  संशोधन
 करने  के  लिये  राज्यों  के  गृह  मंत्रियों  को  बुलाकर
 निर्णय  करें,  तब  यह  समस्या  हल  होगी  |  इसी
 तरह  से  राज्यों  के  श्रम  मंत्रियों  का  सम्मेलन  बुला
 कर  न्यूनतम  मजदूरी  के  बारे  में  निर्णय  किया  जाय
 तब  यह  समस्या  हल  होगी  ।

 SHRI  P.  C.  SETHI:  I  am  grateful  to
 the  hon.  Member  for  the  suggestions
 that  he  has  made.

 Shri  Jyotirmoy  Basu  had  raised  the
 question  about  Goenka’s  share  in  the
 Indian  Iron  Co,  I  was  under  the  im-
 pression  that  I  was  here  to  deal  with
 the  Excess  Demands  of  Government;
 I  was  not  discussing  the  excess  de-
 mands  of  the  Goenkas.  Therefore,  I
 do  not  think  that  I  could  reply  to
 that  particular  point  now.

 SHRI  UMANATH:  Excess  appro-
 priation  of  Goenkas.

 SHRI  P.  ८.  SETHI  :  But  if  a  specific
 question  is  tabled,  then  I  would  cer-
 tainly  clarify  the  position.

 Then,  Shri  K.  Lakkappa  had  rzised
 many  points.  He  had  referred  to  some
 deal  between  some  silk  company  and
 some  Ministers  and  said  that  the
 Ministry  of  Foreign  Trade  was  help-
 ing  in  that.  He  also  asked  us  whether
 we  would  depute  some  officer  from
 here  to  look  into  the  accounts  of  the
 State  Governments,  According  to  the
 present  position,  I  do  not  think  that
 any  of  the  representatives  here,  whe-
 ther  he  is  opposed  to  or  in  favour  of  a
 particular  State  Government,  would
 appreciate  or  like  this  position  that
 the  Central  Government  must  send
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 some  officers  for  scrutinising  the  ac-
 counts  of  the  State  Governments,  But
 if  there  are  any  specific  complaints
 which  the  hon.  Member  has,  he  may
 forward  them  to  me,  and  if  it  is  the
 concern  of  the  Central  Government,
 we  would  certainly  look  into  them,
 and  if  it  pertains  to  the  State  Govern-
 ment,  we  would  forward  them.

 SHRI  K.  LAKKAPPA:  My  point  is
 this.  Central  grants  are  released  for
 various  famine-relief  works  which
 are  in  progress  and  while  the  money is  being  spent,  the  State  Govern-
 ment  in  collusion  with  some  officers
 and  the  Minister  have  misused  the
 funds;  they  have  said  that  roads
 would  be  constructed  and  have  passed
 on  the  money  to  contractors  and  the
 money  has  been  taken  for  the  AICC
 at  Ahmedabad.  That  was  the  parti-
 cular  allegation.

 MR.  CHAIRMAN:  The  question  is:
 “That  the  respective  excess  sums

 not  exceeding  the  amounts  shown
 in  the  third  column  of  the  Order
 Paper  be  granted  to  the  President
 to  make  good  the  amounts  spent
 during  the  year  ended  3lst  day  of
 March,  1968,  in  respect  of  the  fol-
 lowing  Demands  entered  in  the
 second  column  thereof—

 Demands  Nos,  1  4,  5,  8,  2l,  26,
 38,  5l,  52,  60,  1,  83,  95,  100,  ‘117,
 25  and  128."

 The  motion  was  adopted.

 APPROPRIATION  (NO.  5)  BILL*,
 969

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  P.  C.  SETHI):  I  beg  to  move
 for  leave  to  introduce  a  Bill  to  pro-'
 vide  for  the  authorisation  of  appro-
 priation  of  moneys  out  of  the  Conso-
 lidated  Fund  of  India  to  meet  the
 amounts  spent  on  certain  services
 during  the  financial  year  ended  on
 the  3lst  day  of  March,  1968,  in  excess
 of  the  amounts  granted  for  those  ser-
 vices  and  for  that  year.

 MR.  CHAIRMAN:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  provide  for  the
 authorisation  of  appropriation  of

 *Publised  in  Gazette  of  India  Ext  raordinary,  Part  1,  Section  &  dated  20  P2-69
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 [Mr,  Chairman]
 moneys  out  of  the  Consolidated
 Fund  of  India  to  meet  the  amounts
 spent  on  certain  services  during
 the  financial’  year  ended  on  the  38
 day  of  March,  1968,  in  excess  of  the
 amounts  granted  for  those  services
 and  for  that  year.”

 The  motion  was  adopted.

 SHRI  P.  C.  SETHI:
 the  Bill.

 I  beg  to  movet:
 “That  the  Bill  to  provide  for  the

 authorisation  of  appropriation  of
 moneys  out  of  the  Consolidated
 Fund  of  India  to  meet  the  amounts
 spent  on  certain  services  during
 the  financial  year  ended  on  the  3st
 day  of  March,  1968,  in  excess  of  the
 amounts  granted  for  those  services
 and  for  that  year  be  taken  into
 consideration.”
 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  to  provide  for  the
 authorisation  of  appropriation  of
 moneys  out  of  the  Consolidated
 Fund  of  India  to  meet  the  amounts
 spent  on  certain  services  during
 the  financial  year  ended  on  the  3ist
 day  of  March,  1968,  in  excess  of  the
 amounts  granted  for  those  services
 and  for  that  year  be  taken  into
 consideration.”

 The  motion  was  adopted.
 MR.  CHAIRMAN:  The  question  is:

 “That-clauses  ]  to  3,  the  Sche-
 dule,  the  Enacting  Formula  and  the
 Title  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 I  introduce

 Clauses  ]  to  3,  the  Schedule,
 the  Enacting  Formula  and

 the  Title  were  added
 to  the  Bill.

 SHRI  P.  C.  SETHI:  I  beg  to  move:
 “That  the  Bill  be  passed”.

 MR.  CHAIRMAN:  The  question  is:
 “That  the  Bill  be  passed.”

 The  motion  is  adopted

 flutroduced/moved  with  the  rec  munendation  of  the  President

 DECEMBER  20,  969  08

 4.55  hrs.
 DEMANDS  FOR  *SUPPLEMEN-

 TARY  GRANTS  (GENERAL).
 1969-70

 MR.  CHAIRMAN:  The  House  will
 now  take  up  discussion  and  voting
 on  the  Supplementary  Demands  for
 Grants  in  respect  of  the  Budget
 (General)  for  1969-70.
 Demanp  No.  4—Ministry  or  FINANCE
 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  5,70,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  ‘B1st
 day  of  March,  1970,  in  respect  of
 Ministry  of  Finance.”

 Demanp  No.  5l—DELHI
 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  2,12,40,000.  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  350
 day  of  March,  1970,  in  respect  of
 Delhi.”
 Demanp  No.  58—Munistry  0७  INpDUS-

 TRIAL  DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS

 MR.  CHAIRMAN:  Motion  moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  4,97,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst
 day  of  March,  1970,  in  respect  of
 Ministry  of  Industrial  Development,
 Internal  Trade  and  Company  Affairs.”
 Demand  No.  67—OTHER  REVENUE  Ex-

 PENDITURE  OF  THE  MINISTRY  OF  IRRI-
 GATION  AND  POWER

 MR.  CHAIRMAN:  Motion  moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  1,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3ist
 day  of  March,  1970,  in  respect  of
 Other  Revenue  Expenditure  of  the
 Ministry  of  Irrigation  and  Power

 *Moved  with  tho  recummeddation  of  (४०  President
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 Demanp  No.  88—OTHER  REVENUE  Ex-
 PENDITURE  OF  THE  MINISTRY  OF  TOUR-
 ISM  AND  CIviIL  AVIATION

 MR.  CHAIRMAN:  Motion  moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  44.00.000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst
 day  of  March,  1970,  in  respect  of

 .Other  Revenue  Expenditure  of  the
 Ministry  of  Tourism  and  Civil  Avia-
 tion.”

 Demand  No.  96—DEPARTMENT  OF
 PARLIAMENTARY  AFFAIRS

 MR.  CHAIRMAN:  Motion  moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  2,68,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  38
 day  of  March,  1970,  in  respect  of
 Deptt.  of  Parliamentary  Affairs.”

 Demanp  No.  00—Loxk  SaBHA
 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  54.57,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  38
 day  of  March,  1970,  in  respect  of
 Lok  Sabha.”

 Demanp  No,  0l—Rasya  SABHA
 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  2,70,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst
 day  of  March,  1970,  in  respect  of
 Rajya  Sabha.”

 Demanp  No.  l0—Orner  CaprraL  Ourt-
 LAY  OF  THE  MINISTRY  OF  FINANCE

 MR.  CHAIRMAN:  Motion  moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  14,25,00,000  be  granted
 to  the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  358

 D.S.G.  (Gen.),
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 day  of  March,  1970,  in  respect  of
 Other  Capital  Outlay  of  the  Ministry
 of  Finance.”

 0

 Demanp  No.  2—Loans  AND  ADVANCES
 By  THE  CENTRAL  GOVERNMENT

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding.  Rs.  1,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  35
 day  of  March,  1970,  in  respect  of
 Loans  and  Advances  by  the  Central
 Government.”

 Demanp  No.  24—OrTHER  CaprtaL  Our
 LAY  OF  THE  MrInistry  oF  IRRIGATION
 AND  POWER

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  80,00,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst
 day  of  March,  1970,  in  respect  of
 Other  Capital'  Outlay  of  the  Ministry
 of  Irrigation  and  Power.”

 The  hon,  Members  may  now  move
 their  cut  motions  subject  to  their
 being  otherwise  admissible.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  I  beg  to  move:

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  5,70,000  in  respect  of  the
 Ministry  of  Finance  be  reduced  by
 Rs.  100.”
 [Failure  of  the  Government  to  take

 any  follow  up  action  after  the  nation-
 alisation  of  banks  (32).]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  5.70,000  in  respect  of  the
 Ministry  of  Finance  be  reduced  by
 Rs.  100.”

 (Failure  of  the  Government  to  run

 ey
 nationalised  banks  effectively

 (33).]
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 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  -2,12,40,000  in  respect  of
 Delhi  be  reduced  by  Rs.  100.”

 [Failure  of  the  Government  to  ad-
 vance  more  loans  to  Delhi  Municipal
 Corporation  for  D.T.U.  and  for  gene-
 ral  wing'  (36).]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  4,97,000  in  respect  of  the
 Ministry  of  Industrial  Develop-
 ment,  Internal  Trade  and  Company
 Affairs  be  reduced  by  Rs.  100.”

 {Failure  to  take  action  against  lead-
 ing  business  companies  which  were
 involved  in  black  marketing  and
 against  officers  who  connived  with
 them  (41).

 SHRI  LOBO  PRABHU  (Udipi):  I
 beg  to  move:

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  5.70.000°  in  respect  of  the
 Ministry  of  Finance  be  reduced  by
 Rs.  100.”
 {Reduction  of  an  unnecessary  com-

 mitment  which  could  be  placed  on
 the  Reserve  Bank  in  large  part  (50).]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs,  4,97,000  in  respect  of  the
 Ministry  of  Industrial  Develop-
 ment,  Internal  Trade  and  Company
 Affairs  be  reduced  by  Rs.  100.”
 (An  expenditure  arising  from  an

 unnecessary  distribution  of  work
 (52).)

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  44,00,000  in  respect  of  the
 other  Revenue  Expenditure  of  the
 Ministry  of  Tourism  and  Civil
 Aviation  be  reduced  by  Rs.  00g
 [Fall  in  competitive  qualities  of

 Air-India  both  in  rates  and  services
 (55).]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  2,68,000  in  respect  of  the
 Department  ०  Parliamentary
 Affairs  be  reduced  by  Rs.  100.”
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 [Expenditure  arising  for  political
 reasons,  which  also  given  unfair  ad-
 vantage  to  Government  (56).]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  1,000  in  respect  of  Loans
 and  Advances  by  the  Central  Gov-
 ernment  be  reduced  by  Rs.  100.”
 [Bad  planning  and  management  of

 Indo-Soviet  enterprises  (57).]
 SHRI  JANESHWAR

 (Phulpur):  I  beg  to  move:
 MISRA

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs,  80,00,000  in  respect  of  Other
 Capital  Outlay  of  the  Ministry  of
 Irrigation  and  Power  be  reduced
 by  Rs.  00.’

 [Delay  and  carelessness  in  the  im-
 plementation  of  Shringverpur  Hydro
 Electric  Project  of  Allahabad  (58).]

 SHRL  OM  PRAKASH  TYAGI
 (Moradabad):  I  beg  to  move:

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  5,70,000  in  respect  of  the
 Ministry  of  Finance  be  reduced  by
 Rs.  100.”

 [Failure  of  banks  to  advance  loans
 to  landless  and  helpless  people  (72).

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  5,70,000  in  respect  of  the
 Ministry  of  Finance  be  reduced  by
 Rs.  100.”
 [SIackness  in  setting  up  banks  in

 rural  areas  (73).]
 SHRI  LOBO  PRABHU:  I  beg  to

 move:

 “That  the  Demand  for  a  Supple
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  -14,25,00,000  in  respect  of  the
 Other  Capital  Outlay  of  the  Minis-

 a  ;  of  Finance  be  reduced  to
 e,  2

 [Underpayment  for  assets  acquired
 from  nationalised  banks  (82).]

 SHRI  OM  PRAKASH  TYAGI:  I
 beg  to  move:
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 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  80,00,000  in  respect  of  Other
 Capital  Outlay  of  the  Ministry  of
 Irrigation  and  Power  be  reduced  by
 Rs.  100.”

 [Failure  to  supply  power  to  rural
 areas  at  cheaper  rates  and  according
 to  the  requirements  (83).]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  80,00,000  in  respect  of  Other
 Capital  Outlay  of  the  Ministry  of
 Irrigation  and  Power  be  reduced
 by  Rs.  00.’
 {Limiting  the  industrial  and  eco-

 nomic  development  only  to  urban
 areas  neglecting  rural  areas  (84).]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  5,70,000  in  respect  of  the
 Ministry  of  Finance  be  reduced  by
 Rs.  100.”

 {Failure  of  the  Government  to  na-
 tionalise  foreign  banks  (87).]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  2,12,40,000,  in  respect  of
 Delhi  be  reduced  by  Rs.  100.”

 [Failure  of  the  Government  to  pro-
 vide  adequate  financial  help  to  Delhi
 Transport  Undertakings  (88).]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  -2,12,40,000  in  respect  of
 Delhi  be  reduced  by  Rs.  100.”

 [Failure  to  give  assistance  to  Delhi
 Municipal  Corporation,  according  to
 their  request,  to  help  the  Harijans,
 Ricksha-walas  and  other  poor  people
 (89).]  त्

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  4.97000  in  respect  of  the
 Ministry  of  Industrial  Develop-
 ment,  Internal  Trade  and  Company
 Affairs  be  reduced  by  Rs.  100.”

 {Failure  of  Government  ४0  intro-
 duce  social  control  on  _  industries
 (90).]
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 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  44,00,000  in  respect  of  the
 Other  Revenue  Expenditure  of  the
 Ministry  of  Tourism  and  Civil
 Aviation  be  reduced  by  Rs,  100.”
 [Failure  to  develop  tourist  centres

 properly  in  the  country  (91).
 SHRI  JANESHWAR  MISRA:  T

 beg  to  move:
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  80,00,000  in  respect  of  Other
 Capital  Outlay  of  the  Ministry  of
 Irrigation  and  Power  be  reduced
 ty  Rs.  100."
 [Delay  and  carelessness  in  the  im-

 plementation  of  Shringverpur  Hydro
 Electric  Project  of  Allahabad  (92).]

 SHRI  SEZHIYAN  (Kumbakonam):
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  4.97,000  in  respect  of  the
 Ministry  of  Industrial  Develop-
 ment,  Internal  Trade  and  Company
 Affairs  be  reduced  by  Rs.  100.”
 {Need  to  continue  the  present  con-

 trol  of  price  in  cement  industry  in
 the  interest  of  consumers  throughout
 the  country  (98).]

 SHRI  UMANATH  (Pudukkottai)  :
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  497.000  in  respect  of  the
 Ministry  of  Industrial  Develop-
 ment,  Internal  Trade  and  Company
 Affairs  be  reduced  by  Rs.  100.”
 [Need  to  continue  the  present

 system  of  control  over  prices  and
 distribution  of  cement  (99).]

 SHRI  P.  P.  ESTHOSE  (Muvatthu-
 puzha):  I  beg  to  move:

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  5,70,000,  in  respect  of  the
 Ministry  of  Finance  be  reduced  by
 Rs.  100.”
 [Failure  to  withdraw  provisions  re-

 garding  curtailment  of  Trade  Union
 rights  of  bank  employees  after  the
 bank  nationalisation  (102).]
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 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  asum  not  exceed-
 ing  Rs.  5,70,000  in  respect  of  the
 Ministry  of  Finance  be  reduced  by
 Rs.  100.”

 [Failure  to  confiscate  secret  re-
 serves  of  the  nationalised  banks
 (103).}

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  5,70,000  in  respect  of  the
 Ministry  of  Finance  be  reduced  by
 Rs.  100.”

 {Refusal  of  Reserve  Bank  to  with-
 draw  its  circular  regarding  coopera-
 tive  credit  societies  which  accept
 deposits  from  non-members  (104).]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  5,70,000  in  respect  of  the
 Ministry  of  Finance  be  reduced  by
 Rs.  100.”

 {Role  of  bureaucrats  in.  obstructing
 a  change  in  banking  policy  towards
 popular  directions  (105).}

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  5,70,000  in  respect  of  the
 Ministry  of  Finance  be  reduced  by
 Rs.  100.”  ‘

 [Failure  to  extend  credit  facilities
 to  the  poor  peasants  after  the  bank
 nationalisation  (106).

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  5,70,000  in  respect  of  the

 Ministry  of  Finance  be  reduced  by
 Rs.  100."

 [Non-availability  of  suitable  credit
 for  small  scale  industries  even  after
 bank  nationalisation  (107).)

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  5.70,000  in  respect  of  the
 Ministry  of  Finance  be  reduced  by
 Rs.  100"

 [Failure  to  stop  the  use  of  banking
 funds  for  speculative  activities  after
 bank  nationalisation  (108).]
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 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  5,70,000  in  respect  of  the
 Ministry  of  Finance  be  reduced  by

 Rs.  100.”
 [Anti-employees  policy  of  the  cus-

 ee
 of  the  nationalised  banks

 (109).]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  5,70,000  in  respect  of  the
 Ministry  of  Finance  be  reduced  by
 Rs.  100.”
 {Failure  of  the  Government  to  ap-

 point  new  custodians  for  the  nation-
 alised  banks  (110).]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  5,70,000  in  respect  of  the
 Ministry  of  Finance  be  reduced  by
 Rs.  100.”
 [Failure  to  stop  misuse  of  banking

 funds  by  big  business  houses  after
 bank  nationalisation  (111).

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  -2,12,40,000  in  respect  of
 Delhi  be  reduced  by  Rs.  100.”
 [Failure  to  introduce  one  point

 sales  tax  system  in  Delhi  (112).]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  4,97,000  in  respect  of  the
 Ministry  of  Industrial  Develop-
 ment,  Internal  Trade  and  Company
 Affairs  be  reduced  by  Rs.  100.”
 [Delay  in  completing  the  investiga-

 tions  regarding  the  affairs  of  British
 India  Corporation  (114).]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  4,97,000  in  respect  of  the
 Ministry  of  Industrial  Develop-
 ment,  Internal  Trade  and  Company
 Affairs  be  reduced  by  Rs.  100.”
 [Top  heavy  administration  of  de

 partment  (115).
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  497,000  in  respect  of  the
 Ministry  of  Industrial  Develop-
 ment,  Internal  Trade  and  Company
 Affairs  be  reduced  by  Rs.  100.”
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 [Links  of  big  business  houses  with
 higher  officials  of  department  of  com-
 pany  affairs  (116).]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  4,97,000  in  respect  of  the
 Ministry  of  Industrial  Develop-
 ment,  Internal’  Trade  and  Company
 Affairs  be  reduced  by  Rs.  100.”

 [Failure  to  take  action  after  the
 Report  of  the  Industrial  Licensing
 Policy  Inquiry  Committee  (117).

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  1,000  in  respect  of  the  Other
 Revenue  Expenditure  of  the  Minis-
 try  of  Irrigation  and  Power  be
 reduced  by  Rs.  100.”

 {Failure  to  settle  Narmada  Water
 dispute  amicably  (120).]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  1,000  in  respect  of  the  Other
 Revenue  Expenditure  of  the  Minis-
 try  of  Irrigation  and  Power  be
 reduced  by  Rs.  100.”

 {High  cost  of  Narmada  Water  Dis-
 putes  Tribunal  (121).

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  44,00,000  in  respect  of  the
 Other  Revenue  Expenditure  of  the
 Ministry  of  Tourism  and  Civil  Avi-
 ation  be  reduced  by  Rs.  100.”
 [Waste  of  public  funds  in  the  name

 of  travel  promotion  scheme  (122).)
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  2,68,000  in  respect  of  the
 Department  of  Parliamentary
 Affairs  be  reduced  by  Rs.  100.”
 [Need  to  discontinue  all  the  facili-

 ties  to  Government  Deputy  Chief
 Whips  at  the  cost  of  public  exchequer
 (123).)

 “That  the  demand  for  a  supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  -14,25,00,000,  in  respect  of  the
 Other  Capital  Outlay  of  the  Minis-
 try  of  Finance  be  reduced  to  Re.  1”
 {High  rate  of  compensation  than

 necessary  to  the  fourteen  nationalis- ed  banks  (124),]
 L/P(N)5LSS—6

 DS.G.  (Gen.),
 1969-70

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  -14,25,00,000°  in  respect  of  the
 Other  Capital  Outlay  of  the  Minis-
 try  of  Finance  be  reduced  to  Re.  1”
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 {Failure  to  nationalise  foreign
 banks  (125).]

 “That  the  demand  for  a  supple-
 mentary  Grant  of  asum  not  exceed-
 ing  Rs.  80,00,000  in  respect  of  Other
 Capital  Outlay  of  the  Ministry  of
 Irrigation  and  Power  be  reduced
 by  Rs.  100.”
 [Failure  to  provide  adequate  funds

 for  rural  electrical  programmes
 (126).]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  80,00,000  in  respect  of  Other
 Capital  Outlay  of  the  Ministry  of
 Irrigation  and  Power  be  reduced
 by  Rs,  100.”

 [Failure  to  provide  adequate  funds
 for  medium  irrigation  schemes  (127).]

 SHRI  S.  M.  JOSHI  (Poona):  I  beg
 to  move:

 “That  the  demand  for  a  supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  4,97,000  in  respect  of  the
 Ministry  of  Industrial  Develop-
 ment,  Internal  Trade  and  Company
 Affairs  be  reduced  by  Rs.  100.”

 [Need  to  continue the  present  sys-
 tem  of  cement  control  (136).]

 MR.  CHAIRMAN:  The  cut  mo-
 tions  are  also  before  the  House.  Two
 hours  are  allotted  for  this  discussion.

 SHRI  D.  N.  PATODIA  (Jalore):
 While  we  are  authorising  and  sanc-
 tioning  additional  expediture  to  be
 incurred  by  various  government  agen-
 cies,  we  appear  to  be  completely  in-
 different  to  the  economic  conditions
 prevailing  in  the  country  and  the
 conditions  in  which  the  common  man
 in  the  country  is  living  today.  Go-
 vernment  expenditures  over  the  last
 few  years  have  been  rising  in  geo-
 metrical  progression  which  will  be
 indicated  by  the  fact  that  as  com-
 pared  to  the  central  budget  in  950-5l
 of  Rs.  627  crores,  in  1969-70  the  bud-
 get  has  risen  to  nearly  Rs,  4,000
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 crores.  On  the  other  hand,  the  condi-
 tions  of  the  common  man  are  dete-
 riorating.  What  is  the  Government
 doing  today  to  improve  the  lot  of
 the  common  people?  What  has  it  done
 over  all  ¢hese  years  to  improve  the
 living  conditions,  the  economic  con-
 ditions  in  the  country?
 b  hrs.

 First  of  all,  I  will  take  some  of  the
 basic  needs  of  the  common  people
 where  our  Government  has  miser-
 ably  failed.  The  biggest  problem  to-
 day  is  of  unemployment.  For  the  first
 time  now,  we  hear  that  the  total  un-
 employed  in  the  country  is  as  much
 as  0  million.  Every  day,  every  hour
 and  every  minute,  the  number  of
 unemployed  people  is  rising.  There
 appears  to  be  no  solution  in  sight
 vither  in  the  fourth  Five  Year  Plan
 or  anywhere  else,  Next  important
 problem  is  with  regard  to  providing
 adequate  housing  facilities  to  the
 people  of  our  country.  According  to
 the  recent  assessments  made  by  the
 Governmental  agencies,  we  have  al-
 together  a  shortage  of  as  much  as
 eight  crore  houses  in  our  country.
 This  shortage  is  rising  every  vear.
 Construction  of  houses  in  the  country
 does  not  keep  pace  with  the  need
 for  additional  houses  even  in  rela-
 tion  to  the  rising  population,  and
 every  year,  every  month,  the  short-
 age  is  mounting.  With  regard  to  edu-
 cation  and  medical  facilities  which
 are  the  other  basic  needs  of  the
 people,  we  are  lagging  behind  in  the
 similar  manner,  Even  today,  in  our
 country,  out  of  00  persons.  66  are
 illiterate,  who  do  not  know  how  to
 read  and  how  to  write.

 What  is  the  Government  doing  to
 seek  improvement  in  respect  of  all
 these  situations?  What  are  they  plan-
 ning?  What  are  their  programmes?
 They  are  always  silent  and  round
 about  in  respect  of  all  such  matters
 and  never  come  to  the  point  direct.
 T  would  strongly  rec®mmend  that
 let  all  their  programmes,  let  all  their
 planning,  let  all  their  schemes  be  set
 aside,  but  let  these  basic  needs  of
 the  people  be  taken  care  of.  Let  us
 provide  education  to  the  people;  let
 us  provide  employment  to  the  people:
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 let  us  provide  housing  to  the  people;
 let  us  provide  medical  facilities  to
 the  people,  and  let  us  provide  drink-
 ing  water  to  the  people.  Unless  we
 are  able  to  provide  these  facilities,
 there  is  no  sense  in  making  any  pro-
 gress  on  any  other  front  and  bring-
 ing  in  the  fourth  Plan  or  the  fifth
 Plan  and  there  is  no  sense  in  increas-
 ing  the  budget  year  after  year.
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 Let  us  take  the  other  side  of  the
 economy  and  see  how  we  are  func-
 tioning  over  the  last  few  years.  On
 food  production,  we  appear  to  have
 achieved  some  results  and  our  pro-
 duction  is  likely  to  increase  beyond
 one-hundred  million  tonnes,  but  si-
 multaneously,  the  prices  are  now
 tending  to  fall,  so  much  so  that  the
 cultivator  is  no  more  finding  it  re-
 munerative  to  utilise  fertilisers  for
 agriculture:  the  consumption  of  fer-
 tilisers  has  considerably  gone  down.
 On  the  other  hand,  there  is  a  steep
 rise  in  the  cost  of  all  consumer  goods.
 There  is  a  steep  rise  in  the  cost  of
 all  industrial  raw  materials.  Accord-
 ing  to  the  figures  of  the  Reserve  Bank
 of  India,  there  has  been  a  rise  of
 approximately  3  per  cent  over  the
 last  few  months.  But  there  is  no
 simultaneous  expansion  of  industrial
 production.  There  is  no  activity  what-
 soever  with  regard  to  the  growth  of
 industrial  production.  The  demand
 is  going  up  but  production  is  not
 going  up.  Industrial  expansion  is
 more  or  less  stagnant.  We  hear,  for
 the  first  time  over  the  last  so  many
 years,  that  even  bank  funds  are  sur-
 plus;  there  are  no  entrepreneurs:
 there  are  no  businessmen  who  are
 willing  to  take  funds  from  the  banks.
 They  want  to  give  funds  but  there  is
 no  demand.

 MR.  CHAIRMAN:  The  difficulty  is,
 there  is  a  demand  by  the  agricultu-

 fists.
 but  there  is  nobody  to  give

 them.
 SHRI  D.  N.  PATODIA:  That  is

 what  I  am  saying;  there  is  a  growing
 demand  but  there  is  no  matching
 production  of  industrial  goods.

 MR.  CHAIRMAN:  You  said  no-
 body  wants  to  take  funds  from  the
 banks,
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 SHRI  0.  N.  PATODIA:  What  I
 meant  to  say  was  the  industrial  pro-
 duction  is  not  increasing.  There  is
 stagnancy  in  industrial  production.
 Industrial  entrepreneurs  are  not  com-
 ing  forward  with  investment.  There
 is  no  healthy  climate  for  expansion
 of  industries  today.  By  various  legis-
 lative  measures,  by  various  acts
 which  have  been  passed  by  the  Go-
 vernment  recently,  by  various  re-
 ports  of  Commissions  which  have
 been  set  up,  like  the  Dutt  Commis-
 sion,  the  Monopolies  Bill,  etc.,  they
 have  created  a  scare  in  the  country.
 lf  these  conditions  are  going  to  pre-
 vail  in  our  country,  there  is  not  going
 to  be  any  appreciable  industrial
 growth.  The  position  today  is,  the
 State  sector  itself  is  employing  as
 much  as  Rs,  3,500  crores  every  year,
 and  they  are  losing  in  the  neighbour-
 hood  of  Rs.  35  crores  annually.  They
 are  not  in  a  position  to  expand  and
 they  are  not  capable  of  expanding.
 They  do  not  have  the  calibre  to  ex-
 pand  and  act.  The  private  sector
 is  being  prevented  from  expanding.
 This  is  the  position  of  stagnancy  in
 which  we  are  stuck  up  in  our  eco-
 nomic  sphere.

 In  exports,  we  fared  a  little  better
 last  year,  but  this  year  it  has  started
 coming  down.  Our  deficit  financing  is
 foing  to  exceed  Rs.  250  crores.  I
 would  not  be  surprised  if  it  reaches
 Rs.  300  crores.  All  these  indications
 are  extremely  unhealthy.  We  are
 heading  towards  a  situation  where
 there  would  be  an  economy  of  short-
 age,  of  rising  prices  without  corres-
 ponding  rise  in  income.  If  we  do  not
 take  proper  care  of  the  situation,  we
 shall  be  facing  a  very  acute  infla-
 tion  in  our  country  which  the  Go-
 vernment  will  not  be  able  to  take
 care  of.

 What  is  the  Government  going  to
 do  about  providing  the  basic  necessi-
 ties  of  life  to  the  common  man  such
 as  housing.  employment,  drinking Water,  medical  facilities,  education. etc?  What  are  they  going  to  do  to
 reverse  the  trend  of  economy  which is  heading  towards  inflation  and  an
 economy  of  shortage?  Unless  these
 things  are  taken  care  of,  whatever
 budget  they  may  bring  forward,  what
 L/P(N)5LSS—6(»)

 AGRAHAYANA  29,  89]  (SAKA)  D.S.G.  (Gen),  22
 1969-70

 ever  schemes  and  planning  they  may
 try,  to  have,  nothing  will  happen  in
 this  country.  I  warn  the  Government.
 They  should  rise  to  the  occasion  and
 see  that  the  needful  is  done.  Let
 them  come  forward  with  certain  spe-
 cific  assurances  and  with  certain
 crash  programmes  by  which  they  may
 reverse  the  trend  of  the  economy
 which  is  prevailing  today.

 SHRI  NITIRAJ  SINGH  CHAU-
 DHARY  (Hoshangabad):  Sir,  I  rise  to
 support  the  Demands  before  the
 House,  because  they  arise  from  deci-
 sions  taken  by  Parliament  or  approv-
 ed  by  Parliament.  At  the  same  time,  I
 would  like  to  draw  attention  to  leak-
 ages  in  revenue.  I  will  first  refer  to
 a  case  which  relates  to  the  Industrial
 Development  Ministry  and  also  the
 Finance  Ministry.

 I  will  put  forth  the  case  of  the
 lower  middle-class  persons.  I  am
 referring  to  Vespa  scooters.  Its  price
 ex-factory  is  Rs.  2402.  The  spare  wheel
 with  tyre  and  tube  costs  Rs.  86.31,
 The  pillion  seat  costs  Rs.  46,  the  foot
 rest  Rs.  23,  plastic  bottle  Rs.  1.75,
 excise  duty  Rs.  219.53,  freight  from
 factory  to  Delhi  Rs.  84.00,  transit  in-
 surance  charge  Rs.  7  and  octroi  at
 Delhi  Rs.  17.  The  total  comes  to
 Rs.  2886.39.  But  the  manufacturers
 have  sold  the  Vespa  scooter  at  Rs.
 30.9  through  their  Daryaganj  de-
 pot.  They  have  been  thus  charging
 an  excess  amount  of  Rs.  25  per  scoo-
 ter  approximately.  I  understand
 during,  the  period  14-55  to  30-9-69
 about  18,000  scooters  have  been  sold
 through  this  branch  office  at  Delhi
 and  at  the  rate  of  Rs.  25  extra  per
 scooter,  more  than  Rs.  20  lakhs  extra
 have  been  recovered  from  the  custo-
 mers.  Besides  this,  the  manufacturers
 send  these  scooters  to  their  Delhi
 office  as  branch  transfers  and  do  not
 pay  any  Central  Sales  Tax.

 The  company  buys  foot  rest  from
 ancillary  suppliers  for  not  more  than
 Rs.  3  including  fittings,  but  charge
 Rs.  23,  They  buy  pillion  seat  for  not
 more  than  Rs.  30  but  charge  Rs.  46.
 The  actual  cost  of  transit  insurance
 is  not  more  than  Rs.  2  per  scooter,
 but  they  charge  Rs.  7.

 These  manufacturers  are  also  manu-
 facturing  autorickshaws,  There  is  a
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 long  waiting  list  for  these  vehicles
 in  towns  like  Delhi,  Ahmedabad,
 Poona,  Bangalore,  etc.  In  these  places,
 the  autorickshaws  are  sold  at  a  pre-
 mium  of  Rs.  2,000  to  Rs.  2,500.  Yet,
 the  managing  agents  have  during  the
 period  February,  968  to  January,
 i969  allotted  288  autorickshaws  to
 Thana,  34  to  Patna,  98  to  Hansi  and
 88  to:  Hissar.  There  ere  hardly  any
 autorickshaws  plying  in  these  places.

 There  is  one  more  important  point.
 The  managing  agents  of  this  com-
 pany  drew  Rs,  70,000  in  967  and  de-
 posited  that  money  in  the  eccount
 of  Jivan  Private  Limited,  but  in  the
 original  manufacturing  company  the
 amount  is  shown  as  debiting  the  War-
 dha  District  Congress  Committee.  to
 which  it  has  not  been  paid,  May  !
 request  the  Government  to  enquire
 into  these  affairs  and  see  how  the
 money  of  this  undertaking  is  being
 misappropriated  by  the  managing
 agents.

 SHRI  PILOO  MODY  (Godhra):  To
 the  benefit  of  the  Congress  Party.

 SHRI  NITIRAJ  SINGH  CHAU-
 DHARY:  I  am  speaking  irrespective
 of  ‘parties,

 The  other  matter  to  which  I  would
 like  to  draw  attention  of  the  Minister
 relates  to  the  statement  of  a  person,
 who  came  to  India  by  Air  India,  who
 brought  certain  contraband  things.
 He  was  searched  and  diamonds  and
 many  other  things  were  found  on  his
 person,  His  statement  was  recorded.
 I  would  not  name  him.  His  statement
 is  in  Bombay  Customs  file  No.  AIR.
 CUS.  49/171/69  and  the  statement  was
 dated  30th  January,  1969.  I  hope  the
 Minister  will  look  into  the  important
 revelations  made  by  this  person  and
 see  to  it  that  the  matter  is  not  hushed
 up.  .

 The  third  point  is  about  persons
 coming  to  this  House  with  limited
 means  and  limited  resources  and  then
 getting  rich  almost  overnight.  When
 we  sit  in  this  House,  whether  on  the
 treasury  benches  or  on  the  opposition
 benches.  we  sit  as  representatives  of
 the  people.  I  will  not  name  the  per-
 sons  but  T  have  papers  in  my  posses-
 sion  which,  if  the  Minister  desires,  I
 will  place  at  his  disposal,
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 SHRI  PILOO  MODY:  Sir,  you
 should  esk  him  to  lay  them  on  the
 Table.

 SHRI  TENNETI  VISWANATHAM
 (Visakhapatnam):  I  think  it  is  a  very
 important  point.  Since  it  relates  to
 members  of  this  House  I  think  it  is
 only  proper  that  the  information
 should  be  placed  on  the  Table  of  the
 TIouse,  Although  we  are  not  very
 much_  interested  in  kecoming  rich
 quickly,  we  are  yet  interested  in  that
 information.

 SHRI  PILOO  MODY:  At  least  we
 know  whom  to  look  for  a  donation.

 SHRI  NITIRAJ  SINGH  CHAU-
 DHARY:  The  Minister  should  look
 into  these  matters.

 SHRI  RANJEET  SINGH  (Khab-
 labad):  It  is  an  accepted  fact  that
 whenever  there  is  any  Supplemen-
 tary  Demand  for  Grants,  part  of  the
 reason  is  the  lack  of  foresight  in  for-
 mulating  the  main  budget  and  the
 greater  tragedy  here  is  that  the  go-
 vernment  does  not  even  confess  to
 lack  of  foresight.  I  would  like  to  ask
 the  government  on  what  principles
 they  formulate  the  budget.  When  you
 want  to  do  something  certain  princi-
 ples  are  involved.  There  is  a  certain
 appreciation  of  the  situation,  you
 consider  the  task  that  one  is  required
 to  do  and  then  relate  it  to  the  budget.
 There  is  no  planning  for  the  budget
 in  this  country,  at  least  by  this  go-
 vernment.

 I  would  like  to  submit  that  thev
 keep  on  coming  to  this  House  with
 excess  demands  and  supplementary
 demands  onlv  because  of  the  lack  of
 foresight  and  lack  of  planning  in
 preparing  budgets.  Thev  should  con-
 sider  this  point  that  whenever  thev
 get  the  commanding  heights  of  eco-
 nomy  under  them  they  cannot  be
 controlled  from  commanding  heights
 of  foolishness.  Therefore.  I  would
 appeal  to  them  that  thev  formulate
 all  their  budgets  and  run  their  go-
 vernment  on  certain  principles.
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 Let  us  see  some  of  the  principles
 that  should  be  involved  in  planning
 the  budget.  For  instance,  there  is  no
 aim  formulated  by  the  government.
 The  first  principle  is  that  all  budgets
 should  conform  to  the  aims  set  “by
 the  government.  There  should  be  a
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 national  aim.  Whether  it  is  an  aim
 of  development  according  to  certain
 percentage  or  it  is  up  to  certain
 norms,  that  aim  should  be  there,  and
 the  budget  should  conform  to  that
 aim.  Unfortunately,  the  only  aim  this
 government  has  formulated  is  stick
 to  the  chair  at  all  costs.

 SHRI  PILOO  MODY:
 money,

 SHRI  RANJEET  SINGH:  I  would
 appeal  again  that  the  government
 should  step  down  from  the  schizo-
 phrenic  utopia  of  neo-communism
 and  come  down  to  the  earth  root  itself
 deep  in  the  soi]  and  then  plan  for
 the  people.

 That  costs

 Mere  slogan-mongering  wil]  not  do.
 That  they  are  socialists  and  want  the
 people  to  prosper  should  be  reflected
 even  in  the  Supplementary  Demands
 and  in  the  Budget.  ]  wish  that  in  the
 Supplementary  Demands  there  were
 items  included  for  interim  relief,  for
 instance,  to  Government  emplovecs.
 A  Pay  Commission  is  already  ap
 pointed  but  that  Pay  Commission  will
 take  a  long  time.  Everybody  knows
 that  the  Pay  Commission  is  not  going
 to  recommend  lesser  pay  for  these
 people;  it  is  going  to  recommend
 higher  pay  for  these  people.  Therc-
 fore,  we  know  that  there  is  at  the
 moment  a  want  existing,  Realising
 this  and  foreseeing  that  want,  Go-
 vernment  should  have  demanded
 money  for  payment  of  interim  relief
 to  Government  employees.

 Let  us  also  look  at  the  socialist
 picture  of  this  Government.  Take
 housing,  for  instance.  90  per  cent  of
 the  Class  I  officers  in  Delhi  have  becn
 provided  with  houses.  52  per  cent  of
 the  Class  II  officers  have  been  pro-
 vided  with  houses,  But  when  it  comes
 to  Class  III  and  Class  IV,  the  basic
 strata  of  socialism  which  they  profess
 to  represent  and  follow,  the  percent-
 age  is  only  25,

 SOME  HON.  MEMBERS:  Shame,
 shame,

 SHRI  PILOO  MODY:  They  cannot
 provide  housing  for  the  country;  they
 cannot  house  their  own  employees.

 SHRI  BAL  RAJ  MADHOK  (South
 Delhi):  They  are  your  own  figures
 Given  in  reply  to  my  questjon.
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 SHRI  RANJEET  SINGH:  in  con-
 sidering  the  basic  principles  of  so-
 cialism  I  would  like  to  put  it  to  this
 Government  that  the  future  is  not  far
 when  the  prophecy  of  Jesus  Christ
 that  the  meek  shall  inherit  the  earth
 will  come  true  but  there  will  never
 be  a  day  when,  although  they  may
 succeed  in  forming  governments,  the
 fools  will  inherit  the  earth.  There-
 fore  I  would  like  the  Government  to
 formulate  certain  guidelines  and  a
 national  aim  and  then,  according  to
 that,  have  a  plan  for  their  Budget
 and  then  budget  for  their  plans  and
 aims,

 I89]  (SAKA)

 I  would  also  request  the  Govern-
 ment  to  keep  away  from  their  plan-
 ning  those  people  who  have  always
 been  engrossed  in  making  personal
 money  for  personal  gains.  What  is
 the  use  of  leaving  the  entire  economic
 and  industrial  planning  of  the  ruling
 party  to  persons  who  have  bcen  in
 the  shadow  when  they  were  in  the
 Ministry  or  even  when  they  were
 outside?

 SHRI  BAL  RAJ  MADHOK:  TTK.
 SHRI  PILOO  MODY:  KDM,  KGB,

 MVD,  DMK.
 SHRI  RANJEET  SINGH:  Those  are

 the  persons  who  are  now  formulating
 the  future  of  our  country.  The  eco-
 nomic  and  industrial  development  of
 our  country  is  based  on  such  per-
 sons.  Is  the  Government  going  to
 bring  in  socialism  through  such
 people?

 I  would  like  to  give  a  guideline  to
 the  Government  by  quoting  in  full
 the  two  lines  which  were  quoted  out
 of  the  full  context  by  Shri  Beni
 Shanker  Sharma  from  the  aphorisms
 of  Abraham  Lincoln,  and  Abraham
 Lincoln  was  somebody  whom  even
 Stalin  praised,  even  Lenin  praised
 and,  I  am  sure,  if  he  had  read  propcr
 history.  Mao  also  would  have  praised.

 SHRI  BAL  RAJ  MADHOK:  They
 do  not  praise  him.  Lenin  stood  for
 the  unity  of  America;  they  stand  for
 the  partition  of  India.

 SHRI  RANJEET  SINGH:  This  is
 what  Lincoln  said—

 “You  cannot  bring  about  prospe-
 rity  by  discouraging  thrift.
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 {Shyi  Ranjeet  Singh]
 You  cannot  strengthen  the  weak

 by  weakening  the  strong.
 You  cannot  help  the  poor  by

 destroying  all  riches.
 You  cannot  establish  sound  secu-

 rity  on  borrowed  money.
 You  cannot  keep  out  trouble  by

 spending  more  than  you  earn.
 You  cannot  build  character  and

 courage  by  taking  away  man’s
 initiative  and  independence

 You  cannot  help  men  permanent-
 ly  by  doing  for  them  what
 they  could  do  for  themselves

 If  you  follow  these  guidelines  given
 by  a  person  who  led  his  country  to
 unity,  integrity  and  prosperity,  the
 Government  will  vertainly  give  us
 a  good  and  properly  planned  Budget
 a  properly  planned  economy  and  an
 economy  with  a  sound  base  for  the
 country

 \ewe

 श्री  शिव  चन्द्र  झा  (मधुबनी  )  :  लिकन  पक्का
 सोशलिस्ट  था,  वह  साइंटिफिक  सोशलिस्ट  था  ।

 यह  मिसरिप्रेज़ेन्ट  करने  के  लिये  कार्ल  सेंडवर्ग
 की  किताब  लाये  हें  |

 श्रो  कुण  To  देशमुख  (भ्रमरावती):  सभापति
 महोदय,  सप्लीमेन्टरी  डिमांडज़  के  मौके  का  लाभ
 उठा  कर  कुछ  बातें  जो  काइतकारों  के  लिए  नहीं
 की  गई  हैं  उनकी  श्रोर  सरकार  का  ध्यान  दिलाना
 चाहता  हूं  ।  काइतकारों  के  हित  की  बहुत  सी  बातें
 कही  जाती  है  7  सोशलिज्म  की  बात  भी  की  जाती
 हैश्नौर  वहू  भी  बताया  जाता  है  कि  काइतकारों  के
 लिए  सरकार  क्या  करने  वाली  है।  लेकिन  कपास
 बैदा  करने  वाले  जो  काइतकार  हें  उनकी  जो
 डिफिकलटी  है,  वह  में  आपके  सामने  रखना
 चाहता  हूं  ।

 बजट  संशन  में  कुछ  बातें  मेने  सरकार  के  सामने
 रखीं  थीं  ।  लेकिन  एक  बात  मे  खास  तौर  से
 प्रापको  श्राज  बताना  चहाता  हूं  ।  कपास  के
 बारे  में  श्राज  व्यवस्था  यह  है  कि  कपास  की  जो
 पृदावार  है,  उसकी  खरीद  का  काम  व्यापारियों
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 और  मिल  श्रोनर्ज़  के  हाथ  में  है  ।  काइतकार
 अपनी  कपास  उन्हीं  के  हाथ  बेचते  हैं  ।  करोड़ों
 रुपये  की  कपास  देश  में  हर  साल  पंदा  होती  है  ।
 जहां  तक  कपास  की  प्रोडकशन  का  सम्बन्ध  है,
 वह  विषय  एग्रिकलचर  मिनिस्ट्री,के  पास  है  लेकिन
 जहां  तक  इसकी  मार्किटिग  की  व्यवस्था  करने
 का  सम्बन्ध  है,  वह  विषय  फारेन  ट्रेड  मिनिस्ट्री
 के  भ्रन्तगंत  आता  है  इन  दोनों  मिनिस्ट्रीज़
 के  बीच  में  काइतकार  जो  कपास के  हें  वे  सेंडबिच
 हो  गए  हैं  ।  फूड  मिनिस्ट्री  के  पास  भ्रगर  हम  जाते
 हैं  तो  हमें  जबाव  दिया  जाता  है  कि  हम  कुछ
 नहीं  कर  सकते  हें  श्रौर  आप  फारेन  ट्रेड  मिनिस्ट्री
 के  पास  जायें  और  जब  हम  फारेन  ट्रेड  मिनिस्ट्री
 के  पास  जाते  हैं  तो  हमें  कहा  जाता  है  कि  श्राप
 एग्रीकलचर  मिनिस्ट्री  के  पास  जायें  या  किसी

 दूसरी  के  पास  जायें  ।  ऐसी  हालत  में  कपास
 काइतकारों  की  समझ  में  नहीं  भ्राता  है  कि  वे  कहां
 जाय,  कहां  से  जो  कष्ट  हैं,  उनको  दूर  करायें  |

 आज  हालत  यह  है  कि  हम  को  हर  साल  सात
 आठ  लाख  वेल्ज  कपास  की  बाहर  से  मंगानी
 पड़ती  हैं,  अमरीका,  इजिप्ट,  सूडान  श्रादि  देशों
 से  मंगानी  पड़ती  हें  । उसके  लिए  फारेन  एक्सचेन्ज
 जिस  की  बहुत  कमी  है,  हम  को  देना  पड़ता  है  ।
 एक  तरफ  तो  यह  हालत  है  और  दूसरी
 तरफ  कपास  का  जो  उत्पादन  है  वह  बढ़  नहीं  रहा
 है,  कम  हो  रहा  है  |  जब  इसके  बारे  में  कुछ  कहा
 जाता  है  तो  कोई  परवाह  नहीं  करता  है  ।  अच्छी
 कपास  पंदा  करने  के  रास्ते  में  तरह  तरह  के  रोडे
 श्रटकाये  जाते  हें  । खाद  जोकि  कपास  की  पंदावार
 के  लिए  बहुत  जरूरी  है,  उसकी  कीमत  पंद्रह
 प्रतिशत  बढ़ा  दी  गई  है।  इसका  नतीज़ा  यह  हया
 है  कि  छोटे  किसान  खाद  खरीद  ही  नहीं  सकते  हें
 खेती  में  उसका  इस्तेमाल  कर  ही  नहीं  सकते
 हैं  ।  खाद  का  प्रोडक्सन  हर  साल  कम  होता
 जा  रहा  है  ।  यह  बढ़  नहीं  रहा  है  ।  इस  साल  भी
 शुरू  शुरू  में  जो  एस्टीमेट  किया  गया  था  वह  यह
 था  कि  67  लाख  वेल्ज़  देश  में  पंदा  होंगी  t
 लकिन  आज  हालत  यह  है  कि  कपास  को  साठ
 लाख  बेल्ज  भी  होने  की  झाद्या  नहीं  है  ।
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 ऐसी  जब  हालत  है  तो  में  एक  सुझाव  देना  चाहता
 हूं  कि माकिटिंग  के  मामले  में  हमें  अपने  व्यापारियों
 और  मिल  झोनज  की  दया  पर  छोड़  दिया  है  जो

 बहुत  खतरनाक  है  |  जब  सीजन  शुरू  हुभा  था
 तव  कच्ची  कपास  का  भाव  215  रुपये  क्विटल
 था  ।  झाज  वही  भाव  70  रुपये  है  ।  करीब
 45  रुपये  कम  हो  गया  है  ।  साढ़े  तीन  क्विटल
 की  श्रगर  कंडी  हुई  तो  काइतकार  को  50-160
 रुपये  कम  मिल  रहे  हें  ।  आज  उसके  हितों  की
 रक्षा  करने  वाला  कोई  नहीं  है  ।  कई  बार  में
 इसके  बारे  में  चिल्लाया  हूं,  मेंने  लिखा  है  लेकिन
 कोई  देखने  को  तंयार  नहीं  है  ।  मेरा  सुझाव  है
 कि  अगर  कपास  का  प्रोडकशन  बढ़ाना  है  तो
 कपास  के  लिए  भी  श्राप  एक  काटन  कारपोरेशन
 की  स्थापना  करें  उसके  जरिये  से  कपास  खरीदने
 की  व्यवस्था  की  जाए  ।  इम्पोटिड  काटन  के  लिए
 आपने  यह  व्यवस्था  की  हुई  है  कि  वह  एस०  टी०
 सी०  के  द्वारा  इम्पोर्ट  की  जायेगी  ।  उसी  तरह  से
 इस  देश  में  जो  कपास  पंदा  होती  है  काटन
 कारपोरेशन  के  जरिये  से  उसको  खरीदा  जाना

 चाहिए  और  उचित  दाम  काध्तकारों  को  दिलाने
 की  व्यवस्था  होनी  चाहिए  7  तभी  कपास  का
 प्रोडकशन  हमारे  देश  में  बढ़  सकता  है  और  फारेन
 एक्सचेनज  जो  आप  को  कपास  के  इम्पोट  पर  खर्च
 करना  पड़ता  है,  उसकी  बचत  हो  सकती  है  ।

 SHRI  SEZHIYAN  (Kumbakonam):
 Mr.  Chairman,  Sir,  I  have  moved  Cut
 Motion  No.  98  seeking  to  continue  the
 present  system  of  control  of  price  and
 distribution  in  cement  industry  in  the
 interest  of  consumers  throughout  the
 country.

 SHRI  PILOO  MODY:  No.
 SHRI  SEZHIYAN:  The  very  per-

 son  who  says  now  ‘No’  si
 ig

 ned  a
 memorandum  prepared  by  all  the
 Members  of  Parliament  to  the  effect
 that  the  present  system  should  con-
 tinue  and  it  will  be  in  the  interest
 of  the  consumers  to  continue’  the
 present  system.  It  is  probably  his
 second  thought

 SHRI  PILOO  MODY:  I  am  very
 happy  he  has  given  me  an  opportu-
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 nity  to  explain  that  I  did  it  entirely
 by  mistake.

 SHRI  SEZHIYAN:  Probably,  later
 on,  he  may  come  out  and  say  some-
 thing  entirely  different,  that  what  he
 said  today  was  also  a  mistake.

 Apart  from  one  or  two  persons
 who  by  mistake  put  their  signa-
 tures,  almost  all  the  persons,  all  the
 parties,  except  the  Swatantra  Party,
 want  that  the  present  system  should
 continue.  The  Chief  Minister  of  Mad-
 ras,  the  Chief  Minister  of  Andhra
 and  the  Industry  Minister  of  Assam
 have  written  to  say  that  the  present
 system  should  continue.  All  the  pub-
 lic  sector  undertakings  in  the  cement
 industry  have  also  said  that  the  pre-
 sent  system  should  continue.  In  spite
 of  that,  there  was  a  proposal  by  the
 Government,  In  the  Consultative
 Committee,  the  Minister  was  very
 gracious  enough  to  say  that  so  manv
 representations  had  come  and  that
 they  had  not  yet  made  up  their  mind.
 that  their  mind  was  still  open.  I  hope
 that  they  will  reconsider  and  come
 out  with  a  positive  statement.

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS.  AND  SHIP-
 PING  AND  TRANSPORT  (SHRI
 RAGHU  RAMAIAH):  May  I  suggest
 that  the  proceedings  ef  the  Consul-
 tative  Committee  be  not  referred
 here?  The  convention  is  that  the  pro-
 ceedings  of  Consultative  Committees
 are  not  referred  in  the  House.

 SHRI  SEZHIYAN:  I  only  refer  to
 what  appeared  in  the  paper  about
 the  Consultative  Committee  meeting.
 I  think,  I  can  say  that  in  the  House.
 This  has  appeared  in  the  press,

 SHRI  RAGHU  RAMAIAH:  It
 comes  to  the  same  thing.

 MR.  CHAIRMAN:  Is  he  a  membcr
 of  the  Consultative  Committee?

 SHRI  SEZHIYAN:  Yes.
 MR.  CHAIRMAN  :  He  may  please

 not  refer  that.  (Interruptions),
 SHRI  SEZHIYAN:  T  referred  to

 what  has  appeared  in  the  paper.
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 MR.  CHAIRMAN:  If  it  has  appear-
 ed  in  the  paper,

 SHRI  RAGHU  RAMAIAH:  There
 ig  an  agreement  among  all  the  par-
 ties—Acharya  Rangaji  knows  about
 it—that  the  proceedings  of  Consulta-
 tive  Committees  be  not  referred  on
 the  floor  of  the  House.

 SHRI  DHIRESWAR  KALITA
 (Gauhati):  There  is  no  such  agree-
 ment.

 SHRI  SEZHIYAN:  I  do  not  want
 to  enter  into  controversies  and  waste
 my  time,  Even  now  I  appeal  to  the
 hon.  Minister  to  reconsider  the  de-
 cision  because  decontrol  of  cement
 at  this  stage  will  be  against  the  con-
 sumers’  interests  and  will  encourage
 monopoly  hold  which  has  already
 about  68  per  cent  of  the  cement  in-
 dustry,  it  will  help  the  big  business
 at  the  expense  of  the  consumers
 throughout  the  country  and  exports
 will  be  affected,  all  the  public  sector
 works  and  planning,  will  go  away  if
 decontrol  of  cement  is  done  at  this
 stage,  the  Government  itself  being  a
 buyer  to  the  extent  of  35  to  40  per
 cent.  Even  at  the  proposal  stage,  the
 ACC  has  announced  that  they  are
 going  to  increase  by  Rs.  6,  Suppose
 cement  is  decontrolled,  the  ACC
 alone  will  make  a  profit  of  Rs.  60
 lakhs  through  this  process;  Sahu  Jain
 will  make  a  profit  of  Rs.  83  lakhs;
 and  Dalmia_  will  make  8  profit  of
 about  Rs.  40  lakhs,  All  the  big  busi-
 ness  will  profit  by  this.  Therefore,  I
 would  appeal  to  the  Government  to
 go  into  this  question,  and  continue
 the  present  system  of  control  over
 price  and  distribution  of  cement.

 Secondly,  I  will  talk  about  drought
 relief  and  flood  relief.  One  of  the
 learned  leaders  of  this  House,  Shri
 Ranga,  once  wrote  in  an  article  that
 a  permanent  fund  should  be  created
 for  flood  relief  and  drought  relief
 which  was  a  recurring  one,  That  is
 a  very  good  idea  and  Government
 should  accept  it.

 Speaking  about  the  drought  relief,
 my  mind  is  turned  to  the  various
 canards,  accusations  and  abuses  made
 about  the  drought  relief  that  was
 given  to  Tamil  Nadu.  Because  some
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 amount  has  been  given  for  drought
 relief  there,  one  hon.  Member  of
 this  House  wrote  that  the  DMK  had
 been  bought;  an  illustrious  leader
 came  out  amplifying  that  the  DMK
 was  bought  with  public  money  by
 Indira.

 SHRI  5.  S.  KOTHARI  (Mandsaur):
 That  is  correct.
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 SHRI  SEZHIYAN:  Do  not  rush
 where  the  angels  fear  to  tread.
 Wherever  there  was  a  change  in  the
 situation  and  there  was  a  change  in
 the  attitude,  I  do  not  know  whether
 it  is  fair  to  accuse  that  the  members
 have  been  bought,  I  can  say  this  to
 the  Swatantra  members.  In  964
 there  was  a  no-confidence  motion
 moved  by  Mr.  N.  Cc  Chatterjee
 against  Shastri’s  Government.  At  that
 time,  making  his  maiden  speech,  Mr.
 Dandeker  spoke  on  behalf  of  the
 Swatantra  Party.  He  did  not  support
 the  no-confidence  motion;  he  was
 with  the  Government  in  1964,  At
 that  time;  he  said:

 “I  think,  this  Government  has  to
 be  given  a  chance.  I  am  equally
 certain  that  quietly  and_  steadily
 they  want  to  come  to  grips  with
 the  problem.  If  they  do  the  right
 thing,  we  shall  respond  by  saying.
 ‘Allright,  get  along,  you  are  doing mo” fine’.

 I  do  not  know  how  many  crores
 were  paid  to  them  in  964  to  make
 that  stand  and  support  the  Govern-
 ment,  I  might  also  say  one  thing.  Till
 this  date  the  amount  paid  for  drought
 relief  in  Tamil  Nadu  was  only  Rs.  3
 crores.

 SHRI  S.  S.  KOTHARI:  I  am  glad
 that  you  admit  that  Rs.  3  crores  has
 been  paid  to  Tamil  Nadu  Govern-
 ment.  Has  this  not  affected  your
 Party's  attitude?

 SHRI  SEZHIYAN:  You  are  an  ac-
 countant.  I_  will  account  for  every
 thing.  Mr.  0.  B.  Gupta,  the  present
 Chief  Minister  of  Uttar  Pradesh,  as
 per  newspaper  reports.  is  reported
 ue  have

 said  in  Lucknow  on  Decem-
 er  l]:
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 “Prime  Minister,  Indira  Gandhi,
 has  won  over  25  DMK  Members
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 een  bought?  Rajasthan  was  given
 .  ie  50  crores,  Can  you  say  that  the

 of  Parliament  by  making  a  gift  of  Rajasthan  Government  was  bought
 Rs.  24  crores  to  Tamil  Nadu  for
 flood-relief  work.”

 Actually  this  is  a  gift  from  Shri
 Gupta,  not  from  Shrimati  Indira
 Gandhi,  whose  Government  gave
 only  Rs.  3  crores.  Out  of  this  Rs.  3
 crores,  only  Rs.  3  crores  is  grant
 and  the  balance  of  Rs.  0  crores  is
 loan.  Sir,  this  is  a  serious  allegation.

 SHRI  PILOO  MODY:  You  admit
 Shrimati  Indira  Gandhi  gave  and  not
 the  Government.\

 SHRI  SEZHIYAN:  Out  of  this
 Rs,  3  crores,  the  first  instalment  was
 paid  on  the  l9th  April  and  the  last
 instalment  of  Rs.  2  crores  was  paid
 on  26th  September.  Sir,  Congress  rift
 came  in  the  middle  of  November.
 Till  then  no  accusation  was  made  on
 the  DMK  Government  of  Tamil
 Nadu  that  DMK  members  are  being
 bought.  Just  because  there  was  an
 adjournment  motion  and  we  look  a
 particular  line  on  that,  all  these  mo-
 tives  are  being  attributed  to  us.
 If  motives  are  to  be  attributed  for
 giving  relief  flood  or  drought,  then
 the  Orissa  Government  should  he  in
 the  red  rag  because  in  the  year  1968-
 69  they  got  as  much  as  Rs,  9  crores
 50  lakhs.  I  do  not  know’  whether
 when  the  amount  was  paid  to  Orissa,
 the  Swatantra  Members  from  Orissa
 were  bought.  In  1967-68  Rs,  4l  crores
 were  paid  to  Bihar.  Were  the  Bihar
 members  bought  with  that?

 I  can  give  the  entire  story.  From
 1966-67  to  1969-70.  Andhra  Pradesh
 was  given  about  Rs.  26  crores.
 Assam  got  about  Rs.  8  crores.  Bihar
 was  given  about  Rs.  64  crares.

 SHRT  RANGA  (Srikakulam):  What
 is  your  real  complaint?  Is  it  that  vou
 have  not  been  given  more?

 SHRI  PILOO  MODY:  During  thr
 similar  period  what  did  you  get?
 5.34  hrs.

 [Suri  M.  8.  Rana  in  the  Chair]
 SHRI  SEZHIYAN:  West  Bengal

 got  Rs.  26  crores.  Do  you  mean  to
 say  that  Shri  Ajoy  Mukherji  has

 over?  These  are  canards.  These  are
 {false  accusations.  There  is  a  proverb

 in  Tamil:
 “Than  Thirudi  pirarai  namban,”

 That  is,  a  man  who  is  accustomed  te
 thieving  will  never  believe  anybody
 else.  So.  only  a  person  who  can
 easily  be  bought  makes  such  _  silly
 accusations,  I  do  not  know  what  the
 prices  of  those  members  who  raised
 this  question  are,  Whether  it  is  a
 crore  or  g  lakh,  I  do  not  know.  They
 can  sav  ‘we  do  not  agree  with  your
 line  of  action  here.’  They  may  say
 ‘We  do  not  agree  with  your  attitude.’
 But  to  attribute  a  motive  that  so
 many  members  have  been  _  bought,
 and  even  q  Chief  Minister  makes  an
 accusation  that  a  gift  of  Rs.  24  crores
 was  made  to  Tamil  Nadu  to  win
 over  the  DMK  members—he  _  says
 Rs.  24  crores  whereas  we  _  received
 only  Rs.  3  crores  and  I  will  be  glad
 to  receive  the  balance  Rs,  crores
 from  that  Chicf  Minister.  After  the
 W5th  of  November  there  is  8  split
 here  and  a  change  in  the  attitude
 which  dragged  all  these  things.  If
 there  is  an  honest  accusation,  then
 in  the  month  of  April  when  Tamil
 Nadu  Government  received  Rs.  2
 crores,  it  should  have  been  made
 then.  The  Central  Government,  ac-
 cording  to  the  constitutional  provi-
 sions,  is  bound  to  help  the  States.

 Sir,  the  drought  condition  in  Tamil
 Nadu  was  not  a  normal  one.  It  was
 an  abnormal  drought.  For  two  conti-
 nous  years,  due  to  the  failure  of
 the  monsoon,  there  was  a  shortfall  of
 Rs.  0C  crores  worth  of  foodgrains.
 Who  is  40  bear  this?  On  account  of
 the  drought  and  the  failure  of  the
 monsoon  8  million  people  were
 affected  in  Tamil  Nadu.  9  lakhs
 acres  were  left  barren  and  the  short-
 fall  of  foodgrains  was  2.75  lakh  ton-
 nes.  When  we  have  lost  about  Rs.  00
 crores  worth  of  foodgrains,  the  State
 Government  lost  a  revenue  of  about
 Rs.  20  crores  and  further,  the  State
 had  to  incur  an  expenditure  of  Rs.  8
 crorcs  bocause  the  drought  relief  is
 not  fully  subsidised  by  the  Centre.
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 tsitri  Sezhiyan]
 They  give  only  75  per  cent.  And
 with  the  Rs.  3  crores  granted,  all
 the  25  members  have  been  bought!
 The  entire  DMK:>  Government  has
 been  bought  by  the  Indira  Gandhi
 Government!

 SHRI  PILOO  MODY:  For  a  figure
 like  Rs.  3  crores,  how  can  25  be
 bought?

 SHRI  S.  M.  BANERJEE  (Kanpur):
 I  can  buy  him  for  Rs.  5.

 SHRI  PILOO  MODY:  Produce  it.
 SHRI  SEZHIYAN:  These  accusa-

 tions  will  not  help  parliamentary
 democracy.

 Prof,  Ranga  has  suggested  that  <
 permanent  fund  should  be  created  to
 help  when  there  is  drought  in  some
 place,  floods  in  some  other  place.  be-
 cause  protection  is  needed  by  way  of
 relief  when  such  calamities  occur.
 With  this  end  in  view,  the  Central
 Government  should  set  up  a  perma-
 nent  financial  commission  to  look
 into  the  matter  and  afford  appro-
 priate  relief.

 SHRI  CHINTAMANI  PANIGRAHI
 (Bhubancswar):  We  are  today
 faced  with  a  most  difficult  situation
 in  the  economic  sphere  which  de-
 serves  the  serious  attention  of  Gov-
 ernment.  If  we  look  at  the  debt  ser-
 vicing  position  of  Joans,  you  will  be
 surprised  to  know  that  it  is  mount-
 ing  every  year  at  a  speed  at  which
 perhaps  the  people  of  India  will  not
 be  able  to  bear  the  burden  any  fur-
 ther.

 In  1966-67,  the  debt  servicing  pay-
 ment  on  foreign  loans  was  of  the
 order  of  Rs,  333  crores,  in  4968-69  it
 rose  to  Rs,  375  crores  and  in  1969-70
 it  shot  up  to  Rs.  42  crores.  I  was
 going  through  the  draft  Fourth  Plan
 where  they  have  estimated  the  total
 debt  servicing  payment  during  the
 Plan  period  to  be  of  the  order  of
 Rs.  2,080  crores,  I  venture  to  say
 that  it  will  actually  exceed  that
 amount  by  a  wide  margin.  Recently
 the  President  of  the  World  Bank  had
 said  that  perhaps  in  a  course  —  of
 vears  India  will  have  to  pav  off  all
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 her  export  earnings  by  way  of  ser-
 vicing  payments.  In  1966-67,  debt  ser-
 vice  formed  2l  per  cent  of  our  ex-
 ports,  in  1969-70  it  went  up  to  29  per
 cent.  Calculating  the  same  liability
 as  part  of  foreign  aid  utilisation,  in
 1966-67,  it  was  24  per  cent  and  in
 1969-70,  it  has  gone  up  to  42  per  cent.
 I  can  say  without  fear  of  contradic-
 tion—L  hope  Government  will  come
 forward  with  an  answer  to  this—
 that  by  1973-74,  more  than  80  per
 cent  of  our  export  earnings  will  be
 consumed  by  debt  servicing  pay-
 ments  on  the  foreign  loans  we  have
 incurred,  If  this  is  the  position,  what
 do  Government  propose  to  do?
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 Exports  in  1966-67  were  Rs,  1,157
 crores  and  in  1969-70  they  went  up to  Rs,  1,406  crores.  Even  at  the  pre-
 sent  rate  of  imports  and  exports, we  have  an  adverse  balance  of
 trade.  The  latest  export-import  . figures  are:  imports  Rs,  .972  crores
 and  exports  Rs.  1,406  crores.  If  the
 debt  servicing  payments  remain  at
 this  rate,  what  remains  for  this  coun-
 try  to  utilise  for  development  out  of
 its  hard  earned  export  earnings.  This
 is  a  most  serious  aspect  of  our  econo-
 mic  burden  and_  it  needs  immediate
 consideration  of  the  Government.
 We  do  not  know  how  they  have  ne-
 gotiated  with  the  foreign  Govern-
 ments  and  what  are  the  decisions,
 and  if  they  have  requested  the
 World  Bank  and  other  international
 financing  agencies  that  these  pay- ments  should  be  staggered,  I  do  not
 know  to  what  extent  they  have  suc-
 ceeded,

 Again,  I  come  to  the  question  of
 the  total  financial  drain  so  far  as
 India  is  concerned,  I  shall  give  the
 figures  from  the  statistics  that  the
 Government  itself  has  supplied  to
 Members  of  Parliament.  I  have  just
 now  stated  that  the  debt  servicing
 itself  comes  to  Rs,  450  crores  a  year.
 But  if  you  include  the  repatriation
 of  profits  of  foreign  companies  in
 this  country,  the  pavments  towards
 imported  know  how.  and  the  pay-
 ment  on  royalties,  and  even  the  pav-
 ment  for  the  import  of  crude  oil,  if



 137  D.S.G.  (Gen),  AGRAHAYANA
 1969-70

 you  did  add  all  these  things,  then
 the  total  annual  financial  drain  from
 this  country  comes  to  Rs.  700  crores.

 I  then  submit  for  your  considera-
 tion  and  the  consideration  of  the
 Government  that  there  are  foreign
 private  investments  in  this  country.
 [  am  citing  only  five  or  six  foreign
 private  companies  in  the  country:
 one  is  the  Imperial  Chemicals;  the
 next  is  Unilever.  and  then  there  is
 Metal  Box.  Indian  Aluminium,  Union
 Carbide,  Dunlop  Rubber,  Esso  and
 Caltex,  and  so  on.  Their  rate  of  pro-
 fit  averages  from  9  to  22  per  cent
 and  for  Esso  and  Caltex,  it  comes  to
 about  nine  to  2  per  cent.  Even  take
 the  Oil  India  Co.,  where  the  Govern-
 ment  have  equity  shares  and  see  how
 it  is  being  managed.  If  you  donot  look
 into  all  this  and  if  you  do  not  check
 the  financial  drain,  I  do  not  know
 how  you  can  make  a  self-reliant  and
 planned  economy  for  our  country.
 Planning  does  not  mean  spreading  the
 governmental  expenditure  over  a
 period  of  nine  years.  That  is  no  plan-
 ning.  Planning  must  be  a  self-gene-
 rating  and  self-financing  process  and
 it  must  be  growth-oriented,  But  what
 is  happening  now?  You  must  check
 this  kind  of  thing  which  is  going  on.

 Then  I  want  to  bring  to  your  no-
 tice  what  one  of  the  business  execu-
 tives  in  the  United  States  has  said
 in  this  connection.  Business  Interna-
 tional,  a  United  States  consulting
 firm,  has  said:

 “Few  countries  in  the  world  have
 maintained  a  record  of  prompt  re-
 mittance  as  companies  in  India  des-
 pite  the  extreme  shortage  of
 foreign  cxchange  that  has  faced
 the  country  during  the  past  few
 years.”

 So,  that  is  the  position  about  remit-
 tances,  and  even  the  United  States
 consulting  firm,  the  Business  Inter-
 national,  have  said  like  this.

 With  one  more  point,  I  shall  be
 concluding.  Recently  there  has  been
 a  shortfall  of  20  per  cent  so  far  as
 consumption  of  fertilisers  are  con-
 cerned.  Some  months  ago.  we  request-
 ed  the  Government  that  they  should
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 not  go  in  for  the  advice  of  the  so-
 called  experts,  who  come  to  this
 country.  Those  experts  say  that  the
 consumptions  of  fertilisers  will  in-
 crease  to  four  million  tonnes  and
 therefore  you  go  on  importing  ferti-
 lisers;  on  their  advice,  Rs,  200  crores
 worth  of  fertilisers  were  imported  yet
 tha  shortfall  in  its  use  is  20  per  cent.
 We  have  our  own  fertiliser  factories.
 Why  should  we  not  rationalise  and
 channelise  our  production  in  a  manner
 that  we  can  meet  the  demand  in  our
 country  without  importing  Rs,  200
 crores  worth  of  fertilisers  every
 year?  I  request  the  Government,
 therefore,  through  you,  and  I  urge  on
 them  to  see  that  whenever  they  arc
 going  in  for  the  import  of  foodgrains
 and  the  import  of  fertilisers,  they
 should  consider  the  actual  demand
 of  the  country  and  then  alone  they
 should  go  in  for  foreign  markets  if
 necessary,

 What  we  now  find  is  that  the  Gov-
 ernment  are  being  squeezed,  We  have
 nationalised  our  major  commercial
 banks  but  not  the  foreign  banks
 which  are  allowed  to  open  their
 branches  here.  How  do  you  allow
 these  things?  You  have  not  nationa-
 lised  the  foreign  banks  here;  you
 have  only  nationalised  the  major
 Indian  banks;  and  the  foreign  banks
 go  On  opening  their  branches.  If  to-
 day  the  USA  decides  to  withdraw  at
 least  Rs.  200  crores  from  the  PL  480
 deposits  and  give  them  to  the  foreign
 banks  as  the  deposits,  than  the  na-
 tionalised  banks  can  never  compete
 and  such  deposits  shall  exceed  the
 total  paid  up  capitals  of  all  the  na-
 tionalised  banks,  Therefore,  the  Gov-
 ermment  should  take  this  aspect  also
 into  consideration,  and  they  should
 never  allow  any  foreign  bank  to
 open  their  branches  and,  if  necessary
 in  the  shortest  possible  time,  the
 Government  should  _nationalise  all
 the  foreign  banks  in  this  country.
 That  is  my  submission.

 श्री  प्रकाशवीर  शास्त्री  (हापुड़)  :  सभापति  जी
 में  इन  अनूप्रक  मांगों  में  से  केवल  तीन  मांगों  की
 शोर  सदन  का  ध्यान  झाकपित  करना  चाहता
 ह।
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 प्री  प्रकाशवीर  शास्त्री]
 एक  तो  मांग  संख्या  45  है  जिस  में  कुछ

 न्यायाधीशों  की  संख्या  बढ़ाने  की  बात  है  श्रौर
 उस  के  लिए  सदन  से  स्वीकृति  मांगी  गई  है  व्यय
 की  ।  पहले  भी  में  ने  इस  बात  को  उठाया  था  और
 अब  फिर  इस  बात  को  उठा  रहा  हूं  ।  दिल्ली  भले
 ही  यहां  पर  विधान  सभा  न  हो,  लेकिन!  दिल्ली
 प्रशासन  ने  दिल्ली  को  हिन्दी  भाषी  राज्य  स्वीकार
 किया  है  ।  इस  के  बगल  में  हरयाणा  है,  वह  भी

 हिन्दी  भाषी  राज्य  है,  हिमाचल  प्रदेश  भी  हिन्दी
 भाषी  है।  मेरा  कहना  यह  है  कि  इन  राज्यों  के  जो

 हाई  कोर्ट  हैं  उन को  सरकार  की  ओर  से  अ्रनुमति
 मिलनी  चाहिए  कि  वहां  हाई  कोर्टो  के  स्तर  तक
 जितने  निर्णय  हें  वह  सब  हिन्दी  में  लिखे  जा  सके
 और  हिन्दी  में  हो  सके  ।  यह  बात  इस  लिए  भी  और
 ग्रधिक  आवश्यक  हो  गई  है  कि श्राज  जब  देश  की
 राजभाषा  हिन्दी  है  और  965  के  बाद  हम
 संविधान  में  स्वीकृत  सिद्धांत  को  व्यावहारिक  रूप
 देना  चाहते  हें  तो  बड़  उपहास  की  बात  है  कि
 सरकार  कह  दे  कि  जब  वहां  के  हाई  कोर्ट  मांग
 करेंगे  तो  हम  अनुमति  देंगे।  संविधान  में  ऐसी  कोई
 व्यवस्था  नहीं  है  राजभाषा  भ्रधिनियम  में  भी  कोई
 ऐसी  व्यवस्था  नहीं  है  कि  हाई  कोर्ट  हिन्दी  में
 निर्णय  देने  की  स्वीकृति  मांगे  तव  केन्द्रीय  सरकार
 उसे  स्वीकृति  दे  ।  इसलिए  में  यह  चाहता  हूं  कि
 केन्द्रीय  सरकार  ने  जो  राजभाषा  अधिनियम
 में  एक  नियत  दिन'  शब्द  रखा  है  ऐसा  कोई  दिन
 नियत  करे  ।  अगर  963  में  नहीं  तो  श्रब  कम  से
 कम-  970  से  पहले  यह  व्यवस्था  श्रवदय  कर  दे  ।
 एक  तो  मेरी  यह  मांग  है  ।

 दूसरी  बात  में  मांग  संख्या  67  के  संबंध

 कहना  चाहता  हूं  जिस  में  नर्मदा  जल  विवाद  के
 संबंध  में  कोई  न््यायाधिकरण  नियुक्त  करने  का
 प्रदन  है,  एक  सब  से  बड़ी  दुबंलता  इस  सरकार  की

 यह  है  कि  पहले  बड़े  बड़े  प्रायोग  वनाती  है,
 उन  के  ऊपर  लाखों  और  करोड़ों  रुपया
 व्यय  करती  है  ।  श्रायोग  इस  तरफ  के  बनाती  है
 कि  जिन  व्यक्तियों  के  मस्तिष्क  पर  निष्पक्षता
 का  विश्वास  हो  कि  यह  किसी  प्रकार  से  भी  पक्षपात
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 में  आकर  निर्णय  नहीं  देगे।  लेकिन  जब  उन  के
 निर्णय  ब्ाते  हें  तो  क्यों  कि  वह  कुछ  मंत्रियों  के

 अनुकूल  नहीं  पड़ते  इसलिए  उन  निर्णयों  को  उठा
 कर  के  अ्रलमारियों  मे  बन्द  कर  दिया  जाता  है  ।

 ऐसे  ही  तो  पंजाब  शौर  हरयाणा  के  संबंध  में  हम्
 चंडीगढ़  के  प्रश्न  को  लेकर  हुआ,  ऐसे  ही  मंसूर
 ग्रौर  महाराप्ट्र  के  विवाद  को  लेकर  हा  |
 तो  मेरा  कहना  यह  है  कि  श्रगर  आप  आयोग
 बनाने  जा  रहें  हैं  तो  श्राप  सदन  को  यह  विश्वास
 दिलाइये  कि  जनता  का  लाखों  और  करोड़ों
 रुपया  व्यय  कर  के  जब  आप  एक  निप्पक्ष  आयोग

 मुकरंर  करेंगे  तो फिर  उस  की  जो  राय  या  सिफारिश

 होंगी  उन  को  केन्द्रीय  सरकार  और  राज्य  सरकार
 स्वीकार  करेंगी  ।  चंड/गढ़  के  संबंध  में  शाह
 कमीशन  ने  रप  रिपोर्ट  दी  लेकिन  करन्द्रीय
 सरकार  ने  उस  को  स्वीकार  नहीं  किया  ।  आज
 उस  का  दुष्परिणाम  यह  है  कि  पंजाब  हरयाणा
 और  सार  भारत  में  एक  तनाव  की  स्थिति  उत्पन्न

 हो  गई  है  ।  इस  संबंध  में  जो  विशेष  बात  में  कहना
 चाहता  हुं  वह  यह  कि  चंडीगढ़  क॑  प्रश्न  पर  में  ने

 सुना  है,  यह  सरकार  इसलिए  निर्णय  नहीं  लेना
 चाहती  कि  अगर  हरयाणा  को  देते  हैं  तो  डर  है
 पंजाब  नाराज़  न  हो  जाये  और  अगर  पंजाब  को
 देते  हें  तो  डर  है  कि  हरयाणा  वाले  नाराज  न  हो
 जायें  लेकिन  में  ने  प्रात:  काल  भी  यह  वात

 कही  थी  और  अब  फिर  उस  को  विस्तार  के
 साथ  दोहराता  हूं-सरकार  के  लिए  इससे  भ्रच्छा
 कोई  आर  रास्ता  नहीं  हो  सकता  कि  जैसा
 गोझआ  के  संवध  में  गोगा  निवासियों  की  राय
 जान  कर  गोआ  का  निर्णय  कर  दिया  इसी  तरह
 से  चंडीगढ़  का  प्रश्न  भी  चंडीगढ़  निवासियों  के
 ऊपर  छोड़  दिया  जाय,  उन  की  राय  जान  ली
 जाय,  में  जानता  हूं  कि  मेरे  मित्र  हरयाणा  वाले

 इस  से  संतुष्ट  नहीं  होंगे  और  मेरे  मित्र

 पंजाब  वाले  भी  इस से  संतुष्ट  नहीं  होंगे,  लेकिन
 इसके  लिए  इस से  श्र्च्छा  कोई  रास्ता  नहीं  हो
 सकता  कि  चंडीगढ़  के  निवासियों  की  राय  जानी
 जाय  और  उस  के  अनुसार  इस  समस्या  का  समा-
 धान  किया  जाय

 M0
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 तीसरी  और  आखिरी  बात  में  मांग  संख्या  5
 के  संबंध  में  कहना  चाहता  हूं  ।  यह  दिल्ली  नगर
 निगम  से  संबंधित  मांग  है  ।  में  चाहता  हूं  कि
 दिल्ली  प्रशासनिक  व्यवस्था  और  दिल्ली  की
 स्वच्छता  के  लिए  धन  दें  ।  इस  पर  कोई  श्रापत्ति
 नहीं  हो  सकती  ।  लेकिन  झाज  स्वतंत्रता  के  22
 वर्षों  बाद  भी  भारत  की  राजधानी  दिल्ली  के
 माथ  पर  जो  यह  अंग्रेज  के  नाम  का  कलंक  लगा

 हुआ  है,  यह  कर्जन  रोड  है,  यह  कलिंग  रोड
 है,  यह  इविन  हास्पिटल  है,  यह  विलिंगडन
 हास्पिटल  है  क्या  हमारे  शअ्रन्दर  स्वराज्य  की
 भावना  श्रभी  तक  नहीं  उत्पन्त  हुई  ?  इविन
 हास्पिटल  का  नाम  वदलकर  सरदार  भगत
 सिह  हास्पिटल  किया  जा  सकता  है,  विलिगडन
 का  नाम  बदल  कर  चन्द्र  शेखर  आजाद  या  राम
 प्रसाद  विस्मिल  हास्पिटल  किया  जा  सकता
 है  i  इसी  तरह  सब  सड़कों  के  नाम  बदले  जा  सकते
 है  ।  तो  दिल्ली  नगर  निगम  को  पंसे  तो  दीजिए
 लेकिन  उन  को  कहिए  कि  यह  जो  पराधीनता
 का  कलंक  22  सालों  के  बाद  अभी  भी  लगा

 हुआ  है  इस  को  तत्काल  दिल्ली  के  माथे  से  हटाएं  ।
 SHRI**  P.  P.  ESTHOSE  (Muvat-

 tupuzlia):  Mr.  Chairman,  Sir,  I  am
 going  to  speak  in  Malayalam.  Bank
 Nationlisation  was  done  about
 four  months.  back.  The  biggest
 amount  asked  for  in  the  supplemen-
 tary  demands  for  grants  before  us  is
 for  repayment  of  the  investments
 made  by  the  Directors  of  the  banks
 which  have  been  nationalised.  A  sum
 of  Rs.  4.25  crores  has  been  demand-
 ed,  What  is  the  reason  for  paying
 back  Rs.  4.25  crores  to  the  share-
 holders  of  these  bank?  These  share-
 holders  during  the  last  so  many
 vears  have  received  by  way  of  divi-
 dend  more  than  400  per  cent  to  500
 per  cent  of  their  investment.  That
 being  so,  it  is  not  correct  to  pay
 them  Rs,  425  crores  as  compensa-
 tion.  This  amount  has  been  collect-
 ed  from  common  man  as  tax.  Instead
 of  asking  for  Rs.  4.25  crores  for
 payment  of  compensation,  TI  would
 have  appreciated  if  the  Finance  Mi-
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 nister  had  come  forward  with  an
 amendment  to  the  Banking  Act,
 saying  either  that  no  compensation
 will  be  paid  or  0  or  5  per  cent  as
 provided  under  the  Constitution  will
 be  given,  Bank  nationalisation  is  re-
 garded  as  a  symbol  of  the  much
 talked  about  socialism  in  the  coun-
 try.  It  has  been  proclaimed  many
 times  that  as  a  result  of  bank  na-
 tionalisation  the  poor  agriculturists, small  industrialists  and  lower  and
 middle  class  people  will  benefits.
 But  so  far  nothing  has  been  done  to
 extend  these  benefits  to  them.  It  is
 said  that  a  dispute  is  pending  in  the
 Court  and  till  that  is  settled  nothing
 can  be  done.  When  will  that  dispute
 end?  Will  it  end  only  after  the  starv-
 ing  agriculturists  and  small  indus-
 trialists  die?  I  do  not  know.

 A  major  part  of  the  country’s  earn-
 ing  is  in  the  coffers  of  foreign  banks.
 The  Government  which  talks  about
 socialism  is  not  courageous  enough
 even  to  touch  these  foreign  banks.

 In  the  industrial  field,  the  Govern-
 ment  is  following  the  same  policy as  has  been  followed  during  the  last
 22  years,  Many  areas  in  our  country are  very  much  backward  in  the  mat-
 ter  of  industrialisation.  Kerala.  the
 State  which  I  represent,  is  very
 backward  in  this  respect.  During  the
 last  so  many  years  a  number  of  state-
 ments  have  been  made  by  Central
 Ministers  that  they  will  do  this  and
 do  that.  Shri  A.  M.  Thomas,  who  is
 at  present  our  High  Commissioner
 in  Australia.  in  his  speech  said  when
 he  was  Minister  in  charge  of  Defence
 Production—in  960—that  after  test-
 ing  the  soil  a  ship  building  vard  will
 be  constructed  at  Cochin.  if  the
 Congress  was  voted  to  power.  It  is
 now  ten  vears.  The  testing  is  still
 going  on,  but  the  Congress  rule  has
 ended  in  that  State.  Similarly,  it
 was  agreed  to  start  the  precision
 Instruments  factory  in  Palghat.  But
 that  has  been  shifted  from  there  to
 some  other  place.  In  my  constituency.
 Neriamangalam,  Jand  was  acquired
 at  a  cost  of  Rs.  8.75  lakhs  from  one
 Mr.  George  Thomas  for  the  Phyto-
 chemical  factory.  But  the  factory  has
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 {Shri  P.  P,  Esthose]
 been  shifted  to  some  other  place  re-
 sulting  in  a  loss  of  Rs.  8,75  lakhs  to
 the  State  Government,  Like  this,  I
 can  cite  many  examples  to  show  that
 in  the  last  twenty  years  nothing  has
 been  done  to  help  the  backward
 areas  of  our  country.  +  would  like
 the  Hon.  Minister  to  tell  us  whether
 the  Government  has  any  scheme  at
 least  now  to  help  the  backward
 States,

 In  September  last  there  was  a
 strike  by  Government  employees.  A
 large  number  of  employees  retrench-
 ed  as  qa  result  of  the  strike  belongs
 to  Kerala.  With  a  view  to  taking  re-
 venge  on  the  employees  who  partici-
 pated  in  this  strike,  a  postal  depart-
 mental  Superintendent  of  Ernakulam
 has  issued  orders  that  medical  leave
 will  be  granted  only  if  the  applica- tions  are  supported  by  medical  certi-
 ficates  from  doctors  approved  by  him,
 This  sort  of  punishment  is  still  con-
 tinuing  even  after  the  statement
 made  in  Parliament  by  the  Home
 Minister.

 There  are  many  States  in  our  coun-
 try  which  are  backward  in  the  mat-
 ter  of  water  supply  and  electrifica-
 tion.  The  Minister  for  Irrigation  and
 Power,  Dr.  K.  L.  Rao  has  admitted
 it  many  a  time.  This  amount  of
 Rs.  4.25  crores  which  is  asked  for
 as  compensation  to  be  paid  to  share-
 holders  of  nationalised  banks  can  be
 utilised  for  electrifying  at  least  00
 villages  and  also  for  taking  up  0
 irrigation  schemes.  I  would  like  to
 know  whether  the  Minister  will  come
 forward  with  such  a  proposal.

 The  Cochin  Municipal  Corporation
 is  the  most  important  one  in  our
 State.  Thousands  of  Central  Govern-
 ment  employees  stay  there.  Cochin  is
 a  very  big  town.  During  the  last
 three  or  four  years,  we,  Members  of
 Parliament  from  Kerala,  and  the
 Government  employees  settled  in
 Cochin,  have  been  demanding  the
 upgrading  of  this  town.  Whereas
 even  smaller  towns  have  been  up-
 graded,  no  action  has  been  taken  to
 upgrade  Cochin.

 The  Government  talks  a  lot  about
 socialism.  But  the  Government  is  not
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 dging  anything  to  help  the  backward
 States,  On  the  other  hand,  the  Gove
 errment  is  extending  more  and  more
 help  to  those  States  which  are  al-
 ready  advanced  industrially,  I  hope the  Hon.  Minister  will  make  a  state ment  here  and  now  that  backward States  will  be  given  preference  in the  matter  of  help  from  the  Centre.

 SHRIMATI  ILA  PALCHOUDHURI
 (Krishnagar):  Mr.  Chairman,  I  want to  speak  on  Demand  No,  88  re-
 lating  to  the  Ministry  of  Tourism and  Civil  Aviation.  I  am  very  happy to  see  that  the  traffic  promotion scheme  is  going  to  go  through.  The Kuwait  Airlines  have  been  making  a considerable  amount  of  profit  from
 Passengers  who  travel  by  it  because
 they  undercut  fares,  I  am  very  glad that  Air-India  is  going  to  have
 Rs.  7,000  round-trip  tickets,  This  will
 surely  Increase  our  travel  and  wil] give  some  money  to  the  coffers  of
 Government,

 SHRI  JYOTIRMOY  BASU  (Dia- mond  Harbour):  Because  you  are subservient  to  the  American-  kL led  TATA,  ican-contro)

 6  hrs.
 SHRIMATI  ILA  PALCHOUDHURI; Not  at  all.

 l4

 It  is  a  very  good  thing.  We  do  not want  the  Kuwait  Airlines  to  make  a profit  out  of  India.  Perhaps  you  want that?

 Sir,  we  were  very  concerned  to hear  that  some  of  the  routes  in  India, for  instance,  from  Calcutta  to  Cooch-
 Behar  and  Port  Blair,  were  8008  to
 be  given  to  private  carriers,  Hearing this  some  of  our  pilots  have  threaten- ed  to  go  on  strike.  I  would  like  to
 have  a  clarification  from  the  hon. Minister  in  this  respect  as  to  whe- ther  this  is  going  to  be  done.  Why should  we  suddenly  give  over  these routes  to  private  carriers?  I,  hope, this  will  not  be  done.  The  hon.  Mi-
 nister  for  Tourism  and  Civil  Aviation is  not  present,  but  I  hope  he  will assure  us  in  the  House,

 Then,  there  is  one  small  noint  that T  would  like  to  bring  to  the  notice  of
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 the  hon,  Minister  of  Tourism  and
 Civil  Aviation.  But  he  is  not  here.
 There  is  the  Bagdogra  airport.  The
 airport  is  under  the  military  autho-
 rities,  But  the  civil  aviation  build-
 ings  are  under  the  civil  Aviation  Mi-
 nistry.  There  is  much  to  be  desired
 in  looking  after  those  buildings,  If
 you  are  going  to  promote  tourism,
 Bagdogra  is  a  place  where  tourists
 very  often  come  and  you  have  to
 look  after  it  well.  If  you  are  going
 to  sponsor  Indian  tea  you  have  to  see
 that  good  tea  is  available  there.  The
 first  big  hoarding  that  you  see  there
 says,  “Drink  Darjeeling  Tea”  but  the
 tea  that  you  get  at  Bagdogra  airport
 is  undrinkable!  How  can  you  _pro-
 mote  tourism  and  Indian  tea  and
 project  India  to  the  world  if  you  are
 going  to  serve  undrinkable  Darjee-
 ling  tea  at  the  Bagdogra_  airport
 which  takes  you  to  Darjeeling,  and
 the  airport  buildings  make  you  feel
 miserable?

 These  are  the  two  points  which  I
 would  like  the  hon.  Minister  of
 Tourism  and  Civil  Aviation  to  clarify
 to  us,  firstly,  that  the  routes  from
 Calcutta  to  Cooch-Bihar  and  Port
 Blair  will  not  be  given  to  private
 carriers  and  that  the  Bagdogra  air-
 port  will  be  looked  after  a  Kittle  bet-
 ter  because  it  does  promote  tourism.

 श्री  एस०  एम०  जोशी  (एना)  :  सभापति  जी,

 अनुदानों  की  अनुपूरक  मांगें  जो  सदन  के  सामने  हूँ
 उस  में  मैं  देखता  हूं  कि  बकों  के  राष्ट्रीयकरण
 के  कारण,  उसके  चलते  बहुत  सारी  मांगें
 हैं  । एक  तो  ऋण  विभाग  में  भी  मांग  है,  वह  करीब
 i4  करोड़  की  है  फिर  जो  राजस्व  विभाग  है

 उसमें  बैंकिंग  के  लिए  एक  दूसरा  विभाग  खोला
 गया  है,  एक  दूसरा  इस्टैबलिशमन्ट  खोला
 गया  है  जिसके  लिए  तकरीवन  5  लाख  70  हजार
 की  मांग  है  मैं  बैंकों  के  राष्ट्रीयकरण  का  समर्थन
 करता  हूं  ।  उसके  साथ  साथ  यह  भी  कहा  गया,
 जिससे  कि  लोग  उत्साहित  हो  गए  हैं  कि समाजवाद
 की  रचना  की  दिशा  में  यह  पहला  कदम  है  ।
 उसको  लेकर  जो  कुछ  हम  करने  जा  रहे  हैं
 उससे  जो  लोग  श्रभी  उत्साहित  हो  गए  हैं  उनको
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 भी  कुछ  नतीजा  मिलना  चाहिए  ।  प्रतीकात्मक
 *  रूप  में  उनको  भी  कुछ  मिलना  चाहिए  ।  नहीं

 तो  लोग  हमसे  पूछते  हैं  कि  बैंकों  का  राष्ट्रीयकरण
 हुप्रा,  रुपया  पैसा  और  ज्यादा  खर्च  हो  रहा  है  ।
 एक  इस्टैज्लिशमेंट  भी  खुल  गया  है  परन्तु
 गरीबों  के  पल्ले  में  क्या  आया  ?  उन  लोगों  का  हम
 समाधान  करते  है  और  कहते  हैँ  कि  स्वराज्य
 ्ाया  लेकिन  स्वराज्य  थाने  के  बाद  भी  श्राज
 हमारे  करोड़ों  लोग  जोकि  देहातों  में  रहते  है
 उनके  पल्ले  अभी  तक  कुछ  नहीं  आया  है  t
 जब  नहीं  श्राया  तो  हम  सोचते  हैं  कि  समाजवाद
 को  दिशा  में  आप  अ्रपना  कदम  तेज्ञी  से  बढ़ायेंगे
 ताकि  उन  गरीबों  के  पल्ले  में  भी  कुछ  शा  जाय  |

 (Mr,  DEPUTY-SPEAKER  in  the  chair.]

 wa  में  दो  तीन  बातें  मंत्री  महोदय  से  पूछना
 चाहता  हूं  ।  पहली  बात  तो  यह  है  कि  ये  जो  5  लाख
 70  हजार  के  लिए  प्रतिष्ठान,  यात्रा  व्यय  और

 ग्रन्य  व्यय  वगैरह  हुमा  है  उसमें  तो  जो  भ्रध्रिकारी
 नियुक्त  हो  जायेंगे  वह  सचिव,  झ्रतिरिक्त  सचिव,
 संयुक्त  सचिव  होंगे  जिनकी  तनख्वाह  तीन  हजार
 या  ढाई  हजार  होगी  |  लेकिन  मुझे  पता  नहीं  है
 कि  वे  लोग  कौन  होंगे  ।  इसमें  बताया  गया  है  कि
 र्थ  विभाग  से  कई  लोग  इस  तरफ  लिए  गए  है  1
 एक  तरफ  तो  हम  कह  रहे  हैं  कि  हमें  समाजवाद
 की  तरफ  जाना  है  ।  जैसे  बैकों  का  राष्ट्रीयकरण
 किया  गया  तो  उसी  तरह  से  जो  दूसरे  भी  हमारे
 सरकारी  विभाग  हैं  उनमें  भी  हमको  तेजी  से  बढ़ना
 चाहिए  ।  इस  सदन  में  हमेशा  जो  शिकायत  होती
 रहती  है  वह  यह  कि  पब्लिक  सेक्टर  में  जो  हमारे
 ग्रधिकारी  जाते  हें  वह  ला  फ््ड  भ्रार्डर  वाल  होते  हैं
 जैसे  ग्राई०  सी०  एस  ०,  प्राई०  ए०  एस०  या  फारन
 सर्विस  वाले  श्र  पुलिस  सविस  वाले  i  वे  सिविल

 सर्वेन्ट्स  हैं  >  श्रगर  हम  उनको  प्लिक  सेक्टर
 में  त्रिठायेंगे  तो  उनको  उसकी  कोई  जानकारी
 नहीं  रहती  है  ।  इसलिए  ये  जो  लोग  नियुक्त  किये

 गए  हैं  क्या  उन  लोगों  को  आप  कह  सकते  हैं
 कि  इनको  पूरा  श्रनुभव  है  इन  बातों  का  ?  क्या
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 बैंकों  की  उनको  जानकारी  है  ?  श्रगर  नहीं  है  तो  इस
 सदन  में  पहले  भी  एक  माननीय  सदस्य  ने  कहा
 था  कि  हमारे  देश  में  जब  ब्रिटिश  बाये  तो  यहां
 शांति  रखने  के  लिए  ला  एन्ड  आड्र,  यही  चीज़
 महत्व  की  थी  लेकिन  शब  हम  समाजवाद  की
 रचना  करने  जा  रहे  है  तो  में  समझता  हूं  महत्व
 की  बात  यह  होगी  कि  एक  एकोनामिक  सेक्शन.
 अर्थ  विभाग  हो  और  उसकी  एक  सर्विस  बननी
 चाहिए  ।  उसके  लिए  एक  आल  इंडिया  एको-
 नामिक  सर्विस  होनी  चाहिए  ।  जब  तक  नहीं
 होता  है  तब  तक  काम  चलने  वाला  नहीं  है  ।

 इंडस्ट्री  में.  ट्रेड  में,  दूसरे  उद्योगों  में  और  बैंकिंग
 में  बहुत  सारे  लोग  ऐसे  रहते  हैं  जिनको  अ्रनुभव
 है  ।  वे  भ्रनुभवी  लोग  अगर  इस  में  शा  जायेंगे
 तो  सही  मानों  में  हमारा  कदम  एक  अच्छा
 कदम  होगा  और  फिर  हम  आगे  भी  बढ़  सकते

 हैं  ।  श्राज  जो  हमारे  पास  लोग  है  श्रगर  उन्हीं  को
 प्रमोशन  दे  करके  हर  एक  विभाग  में  रखेंगे  तो
 उससे  काम  नहीं  बन  सकता  है  ।  श्राजादी  की

 लड़ाई  में  लोग  जेलों  में  जाते  थे  आजादी  के  बाद
 हमने  उन  लोगों  की  एज़  लिमिट  को  कन््डोन  करके
 आइ०  To  एस०  में  लिया  |  इस  लिए  ञ्व  जब  हम
 आर्थिक  रचना  करना  चाहते  हैं  तो उसके  लिए  बहुत
 जरूरी  है  क्रि  एक  एकोनामिक  सर्विस  बनाई
 जाये  ।  और  वह  भी  ऐसे  लोगों  से  बननी  चाहिऐ
 जो  कि  ढ्रेड  इंडस्ट्री,  कामर्स  और  बेकिंग  वगैरह
 से  कमिटेड  है-ऐसे  लोग  नहीं  होने  चाहिए  जोकि
 हमारे  सामजवाद के  प्रति  प्रेम  नहीं  रखते,  सहानु-
 भूति  नहीं  रखते,  और  जिनका  समाजवाद  ध्येय
 नहीं  है  ।  श्रगर  ऐसे  लोग  रहेंगे  तो  फिर  उस
 सविस  को  बनाने  से  कोई  फायदा  नहीं  होगा
 इसलिए  मैं  चाहता  हूं  कि  कमिटेड  लोगों  का  कैडर
 हो  ।  प्रत्येक  विभाग  से  श्राप  एक  एक,  दो  दो
 ऐसे  लोगों  को  लें  जोकि  सोशलिज्म  के  लिए
 कमिटेड  हों,  जिनका  सोशलिज्म  ध्येय  हो
 चुका  हो  ।  ऐसे  लोगों  की  एकोनामिक  सर्विस
 बनानी  चाहिये।  म॑  ने  खुद  भी  देखा  है  श्रौर
 में  ने  प्रधान  मंत्री  को  चिट्ठी  भी  लिखी  है,  दो  चार
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 ्रादमियों  को  में  ने  देखा  है  जो  कि  बैंकिंग  का
 "राप्ट्रीकरण  चाहते  हैं  (व्यवधान )
 तो  मैं  चाहता  हूं  कि  ऐसे  लोगों  को  लेकर  हमें
 ग्रपता  काम  चलाना  चाहिए  ।  श्राप  समाजवाद
 को  लाना  चाहते  हैं  ।  जहां  तक  जनता  की  मौलिक
 मांगों  का  संबंध  हू,  कांग्रेस  का  जो  टेन  प्वाइंट
 प्रोग्राम  ह ैउसके  भ्रन्दर  यह  है  कि जनता  की  मौलिक
 मांगें,  अन्न,  व्र,  रहने  की  जगह,  शेल्टर  यह
 सब  उसमें  रखा  है  श्रोर  75  तक  पूरा  करने  की
 बात  है  ।  75  तक  हम  कब  पहुंचेंगे,  मुझे
 पता  नहीं  है  ।  लेकिन  जब  सभी  उसका  समर्थन
 करते  हैं  तो  मैं  चाहता  हूं  कि  उसका  कुछ  प्रारम्भ
 होना  चाहिए  ।  सही  मानों  में  अगर  हम  लोगों
 को  बता  दें  कि  हम  उस  रास्ते  पर  चल  रहे
 हैं  तो  लोगों  को  राहत  मिल  सकती  है  ।  मैं  उसके
 लिए  एक  सुझाव  रखता  हूं  जो  कि  रोटी
 का  सुझाव  है  ।  श्राज  हमारे  देश  में  इतनी  वेकारी
 प्रोर  बेरोजगारी  है  ।  श्राप  हर  एक  स्टेट  के  कुछ
 जिले  आश्राइडेन्टीफाई  कीजिए-बिहार  में  जैसे
 पूर्णिया  है  या  चम्पारन  है,  उसको  लीजिए
 वह  जिला  सेक्पोरिटी  के  हिसाब  से  बहुत  महत्व
 रखता  है  इस  तरह  से  एक  एक  जिला  हर
 राज्प  से  ले  लीजिए  और  वहां  के  लोगों  को  वता
 दीजिए  कि  जो  भी  कोई  आदमी  काम  करने  के
 लिए  तैयार  है  उसको  काम  दे  सकते  है-जैसे
 कि  सेक्योररिटी  की  हालत  में  आप  लोगों  को
 मरने  नहीं  देते  हैं,  उनको  काम  देते  हैं  + उसी  तरह
 से  अगर  श्राप  योजना  चलायेंगे  तो  रचनात्मक
 कार्य  हो  सकेगा  और  आहिस्ता  आहिस्ता  उसको
 व्यापक  बना  सकते  हैं  इस  तरह  से  75  में  न  सही
 बागे  77  में  जाकर  उस  काम  को  पूरा  कर  सकते  हें
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 इसी  तरह  से  लोगों  के  लिए  घर  बनान  का
 काम  है । झ्राप  सभी  को  बना  कर  नहीं  दे  सकते  है
 लेकिन  जैसा  कि  हम  देखते  है  बड़े  भ्रफसरों  के
 लिए  तो  घर  बनाते  हैं  परन्तु  क्लास  4  के  लिए
 नहीं  वनाते  ।  में  सबके  लिए  नहीं  बोलूंगा  लेकिन
 क्लास  फोर  क  लिए  कहता  हूं  -  हमारे  देश
 में  जो  सबसे  खराब  काम  है  जिसके  लिए  दार्म
 झ्ानी  चाहिए  जो  कि  एक  जाति  के  लोग  करत
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 हैं  जैसे  कि  स्केबेंजर्स  है।  पूरे  देश  में  पता  नहीं
 कितने  हैं  ,  सिर्फ  पटना  में  ही  5  हजार  स्केवेंजर्स
 हैं  लेकिन  उनके  रहने  के  लिए  दो  सौ  मकान  भी  नहीं
 बनाये  हैं  ।  ऐसे  मकानों  में  रहते  हैं  जिन  में  ग्रादमी
 जिंदा  भी  नहीं  रह  सकेगा  |  क्या  आप  यह  कहने  के
 लिए  तैयार  हैं  कि  श्राप  सोशलिज्म  की  तरफ  कदम
 बढ़ा  रहे  हैं  ?  हम,महात्मा  गांधी  की  शताब्दी  मना
 रहे  हैं।  इस  छाताब्दी  वर्ष  में  क्या  श्राप  यह  श्राश्वासन
 देने  के  लिए  तैयार  हैं  केन्द्रीय  सरकार  की  तरफ
 से  कि  जो  भी  स्टाफ  कजेवेन्सी  डिपार्टमेन्ट  का  है,
 चाहे  वह  कारपोरेशन  में  हो  चाहे  म्यूनिसिपैलिटीज
 में  हो  या  टाउन  एरियाज़  में  हो  उस  को  बेघर  नहीं
 रहने देंगे  1970  तक,  चाहे  श्षोंपड़ी  ही  क्यों  न  दें
 लेकिन  रहने  के  लिए  घर  देंगे  ?  क्या  श्राप  इस
 तरह  से  एक  कदम  श्रागे  बढ़ाने  के  लिए  तैयार  है।

 AGRAHAYANA

 हमारे  देश  में  कहा  जाता  है  कि  हम  किसानों
 को  सुविधायें  देंगे  ।  मैं  ने  प्रधान  मंत्री  को  बार
 बार  चिट्टियां  लिखी  हैं,  लेकिन  अभी  तक  भूमि
 सुधार  का  कानून  ठीक  तरह  से  पास  नहीं  हया
 कई  राज्यों  में  हुआ  भी  है  लेकिन  कछ  राज्यों
 में  जहां  जभी  तक  नहीं  हुआ  है  ।  इस  लिए  में

 चाहूंगा  कि  भले  ही।  झे  श्राप  भूमि  का  मालिक
 न  बनाइये,  लेकिन  कम  से  कम  इतना  श्राश्वासन
 तो  दीजिए  कि  यहां  कानून  बनाया  जायेगा  q
 fare  राज्य  आज  आपके  हाथ  में  है,  वहां
 श्राप  की  हकूमत  है।  मैं  श्राप  से  यह  मांग  करता

 हूं  कि  श्रगर  श्राप  सही  दिशा  में  समाजवाद
 की  तरफ  जाना  चाहते  हैं  तो  श्राप  इसके  लिए
 कानून  बनाइये  a  कया  श्राप  इस  के  लिए  तैयार
 है?  श्रगर  ग्रभी  कानून  नहीं  बना  सकते  हैं  तो

 इस  सत्न  के  खत्म  होने  के  बाद  क्या  एक  आर्डि-
 नेन्स  के  ढ्वारा  आप  किसानों  और  भूमि  पर  काम
 करने  वालों  को  यह  गारन्टी  देंगे  कि  उन्हें  वेदखल
 नहीं  किया  जायेगा  ?  पुलिस  की  जो  सहायता
 आवश्यक  है  वह  उन  को  मिलेगी,  जमीदारों  को
 नहीं  मिलेगी  ?
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 चाहिए  ।  बेंकिंग  का  जो  राष्ट्रीयकरण  झाप  ने
 किया  है  उस  के  बारे  में  में  कह  सकता  हूं  कि  लोगों
 की  सहानुभूति  उस  के  साथ  है  और  इस  तरह  के
 कदम  उठाने  से  उस  में  शौर  बढ़ावा  श्र  सकता  है  ।
 नहीं  तो  लोग  समझेंगे  कि  जैसे  स्वराज्य  बराने  के
 बाद  हमारे  पल्ले  कुछ  नहीं  पड़ा  उसी  तरह  हमारे
 यहां  बकिंग  का  राष्ट्रीयकरण  होने  के  बाद
 समाजवाद  के  अन्दर  हमारे  प्ले  कुछ  नहीं  पड़ने
 वाला  है  और  जिस  स्थिति  में  हम  पहले  थे  वहीं  रह
 गये  ।  यह  स्थिति  न  रहे,  इस  लिए  में  चाहूंगा
 कि  सरकार  इस के  बारे  में  हमें  कुछ  बतलाये  ।

 **SHRI  TENNETI  VISWANATHAM
 (Visakhapatnam):  Mr,  Deputy  Spea-
 ker,  Sir,  I  rise  to  speak  on  two
 or  three  points  only.  Primarily,  I
 want  to  speak  on  Demand  No.  110.
 Though  the  total  requirement  of
 money  payable  to  the  erstwhile  bank-
 ing  companies  is  of  the  order  of  28
 crores,  the  expenditure  during  the
 current  year  is  estimated  to  be  round-
 about  4  crores,  That  is  all  right.  Al}
 of  us  here  have  supported  the  bank
 nationalisation,  That  day  the  prestige
 of  the  Government  went  up  very
 high  like  that  of  America  when  she
 sent  up  Apollo  2  to  the  moon.  But
 it  will  go  down  as  fast  as  the  descent
 of  Apollo  2  to  earth  if  the  Govern-
 ment  backs  out  and  dves  not  take  any
 follow-up  action  and  it  will  not  be
 a  good  augury  for  the  Government
 or  the  country.  When  we  on  this
 side  supported  the  Government  on
 this  measure.  it  was  not  because  we
 felt  that  the  difficulties  being  faced
 by  the  people  for  the  last  22  years
 would  be  solved  with  this  one  mea-
 sure  instantaneously  but  it  was  be-
 cause  there  seemed  to  be  a  change
 in  approach  for  the  better  and  also
 we  wanted  a  stable  Governnient  at
 the  Centre.  The  Government  should
 show  the  same  courage  and  firmness
 in  taking  the  follow-up  actions  as  it
 showed  at  the  time  of  nationalisation
 of  banks  and  it  should  not  hesitate
 in  the  matter;  otherwise  the  changing
 circumstances  and  difficult  situations

 **The  original  speech  was  delivered  in  Telgu.
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 through  which  we  are  passing,  would
 overwhelm  the  Government.  This  is
 a  testing  time  when  even  the  most
 courageous  might  have  cold  feet.  If
 vou  are  complacent,  time  will  swallow
 up  everything  including  your  pres-
 tige  and  reputation.  As  I  have  stated
 earlier  we  had  given  our  support  tc
 the  Government  for  this  measure  be-
 cause  we  were  convinced  that  this
 measure  is  a  step  in  the  right  direc-
 tion  for  ameliorating  the  conditions
 of  the  people  and  ensuring  prosperity
 for  them.  This  we  did  in  spite  of
 our  experience  of  the  Congress  rule
 for  the  last  22  vears.  If  the  Govern-
 ment  are  complacent  because  of  the
 feeling  that  there  are  peuple  on  this
 side  of  the  House  to  support  them,
 then  they  would  be  in  trouble.  It  will
 be  a  sad  day  for  the  country  too.
 The  people  are  living  in  harrowing
 conditions.  About  60%  of  them  have
 no  roof  over  their  heads,  This  is
 equally  true  of  villages,  towns  and
 cities.  Especially  in  the  cities  with
 a  population  of  more  than  one  lakh,
 the  conditions  are  deplorable  for  want
 of  houses  and  drinking  water  and
 sanitary  facilities.  A  great  drawback
 of  city  life  is  lack  of  proper  modern
 sanitation,  Except,  perhaps,  in  a  few
 major  cities  there  is  no  underground
 sewage  system.  Visakhapatnam,  Ra-
 jahmundri,  Vijayawada  and_  such
 other  expanding  cities  have  no  under-
 ground  sewage  systems.  The  primary
 needs  of  the  people  are  two  square
 meals  a  day,  potable  water  to  quench
 their  thirst  and  a  habitable  house
 with  sanitation  and  other  amenities.
 Give  them  these  as  quickly  as  you
 can  and  then  discontent,  resentment
 and  tendency  to  lawlessness  will
 automatically  decrease.

 A  huge  amount  of  money  is  coming
 under  the  control  of  Government  con-
 sequent  on  Bank  Nationalisation.  I
 hope  that  the  Government  would  for-
 mulate  proper  schemes  for  better  uti-
 lisation  of  these  funds  for  the  com-
 mon  man  and  have  them  implement-
 ed  through  the  banks  or  State  Gov-
 ernments.  I  have  not  despaired,  nor
 am  I  an  alarmist.  I  am  aware  that  this
 question  is  now  before  the  Supreme
 Court,  Yet  I  feel  that  there  is  no  bar
 to  Government  going  ahead  with  the
 formulation  of  plans  for  the  proper utilisation  of  these  funds,  pending
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 decision  of  the  Supreme  Court,  There
 is  no  time  to  waste  and  the  Govern-
 ment  should  draw  up  the  schemes
 within  a  month  at  the  latest.  The
 schemes  should  include  measures  to
 provide  work  for  the  unemployed,
 enough  food,  drinking  water  and
 houses  for  the  common  man,  Then
 only  the  people’s  lot  would  improve
 and  we  in  this  august  House  would
 also  be  happy.

 I  would  like  to  reiterate  that  we
 had  supported  the  Government  on
 this  measure  because  we  felt  that  this
 would  go  in  the  direction  that  benefits
 the  52  crores  of  our  people  and  not
 because  of  our  persona]  liking  for
 particular  Ministers  or  for  the  Go-
 vernment.  The  Government  should
 cash  in  on  the  enthusiasm  generated
 by  this  measure.  We  are  prepared  to
 support  all  the  measures  that  the
 Government  would  bring  forward  to
 do  away  with  economic  and  social
 inequalities.  The  country  would  also
 then  stand  firmly  behind  the  Govern-
 ment.  But  if  the  Government  is  com-
 placent  or  lax,  the  popular  enthu-
 siasm  and  support  would  vanish.  It
 is  rather  easy  to  carn  a  good  namnc
 but  it  is  difficult  to  keep  it.  I  would
 therefore,  like  that  vou  shculd  pev
 serious  attention  to  this  matter.

 More  than  60  per  cent  of  the  people
 living  in  villages  do  not  have  drink-
 ing  water;  thev  have  to  trek  two  or
 three  miles  for  a  pitcher  of  water.
 What  to  talk  of  drinking  water,  some
 villages  do  not  have  any  well  at  all.
 We  have  so  many  rivers  in  our  coun-
 try  and  this  problem  of  providing
 drinking  water  could  be  sclved  bv
 linking  up  al]  these  rivers  through
 cross-country  pipeline  systems.  For
 taking  the  water  to  higher  levels,
 booster  pumps  could  be  installed.  It
 is  a  matter  of  shame  for  the  Govern-
 ment  as  well  as  for  all  of  us  that  in
 this  country  where  the  Ganga,  Yamu-
 na,  Narmada,  Godavari.  Krishna  and
 Kaveri  flow.  people  should  suffer  for
 want  of  drinking  watcr.  This  is  a
 very  important  question  and  Govern-
 ment  should  pay  more  and  urgent
 attention  to  it.

 During  my  45  years  of  public  life
 T  have  had  many  experiences  of  the
 feelings  of  the  peonle  and  the  inten-
 sity  of  these  problems.  The  people
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 and  Parliament  are  always  prepared
 to  support  Government  on  measures
 which  would  usher  in  economic  and
 social  equality  and  justice,  The  Go-
 vernment  should  have  the  tenacity  of
 purpose  to  achieve  these  ends.  I  would
 like  to  sound  a  note  of  caution  once
 egain  to  the  Government:  Do  not  be
 complacent  and  do  not  neglect  be-
 cause  there  is  support.  The  aspira-
 tions  of  the  common  man  are  slow-
 ing  like  the  cascade  down  a  mountain
 and  would  sweep  us  all  off  cur  feet
 if  we  are  not  able  to  understand
 their  speed  or  volume.

 if  you  are  bound  down  by  rules
 and  regulations,  peopie  will  not  wait.
 What  they  want  is  action.  If  you  get
 enmeshed  in  the  quagmire  of  bureau-
 cratic  rules  and  regulations,  then  like
 our  great  late  Prime  Minister  who
 ruled  for  17  years  but  was  not  allow-
 ed  to  achieve  much  by  teing  caught
 in  the  net  of  rules,  you  would  also
 fail  miserably.  You  should  change
 the  rules,  regulations  and  procedures
 to  suit  the  times  and  the  conditions.
 The  aim  of  the  Government  should
 be  the  prosperity  of  the  country  and
 not  of  the  perpetuation  of  some  people in  power  and  if  you  work  selflessly,
 with  honesty  and  integritv,  then  Go-
 vernment  would  improve  and  the
 country  would  also  progress.  Other-
 wise,  Nemisis  will—I  shall  not  finish
 the  sentence,  Sir.

 श्री  प्रेम  चन्द  वर्मा  (हमीरपुर  )  :  जो  सप्लीमैंटरी
 डिमांड्ज़  हाउस  के  सामने  पेश  हैं,  उनमें  से  कुछ
 डिमांड्ज़  के  बारे  में  मैं  ग्रपने  विचार  श्रापके  सामने
 रखना  चाहता  हूं  ।

 सब  से  पहले  मैं  डिमांड  नम्बर  67  की  शोर
 मंत्री  महोदय  का  ध्यान  दिलाना  चहाता  हूं
 जिस  में  स्पेशल  कमिशन  श्राफ  इनक्वायरी  शौर
 ट्रिव्यूनल  का  जिक्र  है  ?  जब  आप  ट्रिक्यूनल
 बनाते  है  या  कमेटी  बनाते  हैँ,  तो  उस  पर  खर्च
 होता  है  ।  लेकिन  उसकी  जो  सिफारिशें  होती  हैं
 उनका  फायदा  नहीं  उठाया  जाता  है  ।  जब  वह
 कमेटी  या  ट्रिब्यूनल  रिपोर्ट  दे  देता  है  तो  उस  पर
 अमल  नहीं  होता  है  या  ठीक  से  भ्रमल  नहीं  होता
 है  ।  झ्ापने  शाह  कमीशन  मुकरंर  किया  था  ।
 उसने  ग्रपनी  रिपोर्ट  दी  ।  शाह  कमिशन  के  ऊपर
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 खर्च  हुमा,  उसकी  रिपोर्ट  शाई  लेकित  उस  रिपोर्ट
 को  पूरी  तरह  लागू  नहीं  किया  गया  ।  यहीं  वजह
 है  कि  श्राज  चंडीगढ़  का  मामला  हमारे  सामने  है  1
 हिमाचल  प्रदेश  के  बारे  में  भी शाह  कमिशन  ने  जो

 कुछ  कहा  था  उसके  ऊपर  अमल  नहीं  किया  गया
 श्रौर  श्रपनी  मर्जी  के  मुताबिक  सरकार  ने  सारी  चीज़
 को  किया  इसका  नतीजा  यह  हुआ  कि  हमारे  साथ
 वेइंसाफी  हुई  में  अर्ज  करना  चाहता  हूं  कि  वाटर

 डिसप्यूट्स  ट्रिव्यूनल  जो  हैं  इसके  प्रन्दर  भाखड़ा
 नंगल  का  जो  मामला  है,  वह  भी  प्पा  जाना  चाहिए  t
 भाखड़ा  बांध  की  वजह  से  सत्तर  मील  का  हमारा
 इलाका  पानी  में  डूब  गया  है  ।  उस  इलाके  में  जो
 तबाही  हुई  है  वह  बयान  नहीं  की  जा  सकती  है  t
 जो  लोग  उजड़ हैं, हैं,  वे  श्राज  भी  वेघरबार  ट,  उनको
 बसाया  नहीं  जा  सका  है  ।  हमको  पानी  की  रायलटी
 भी  नहीं  मिलती  है  और  न  ही  कोई  लाभ
 मिला  है  वल्कि  हम  को  उस  पानी  से  नुक्सान  हो
 रहा  है  ।  भाखड़ा  से  मिलने  वाली  बिजली  से
 दिल्ली  को  तो  फायदा  पहुंचा  है  उसने  दिल्ली
 को  तो  रोशन  किया  है  लेकिन  हमारे  यहां  पर
 प्रंधराही  अंधेराहे।  भाखड़ा  बांध  का  जो
 पानी  है  वह  हमारे  यहां  से  दाता है ,  सतलुज
 का  पानी  हिमाचल  से  श्राता  है  ।  मैं  चाहता  हूं
 कि  उस  मामले  को  भी  द्विव्यूनल  को  सौंप  दिया
 जाना  चाहिए  ।  वहां  हमारी  बात  को  भी  सुना
 जाए  श्रौर  दूसरे  प्रान््तों  की  बात  को  भी  सुना
 जाए  और  सुन  कर  ट्रिव्यूनल  श्रपना  फैसला  दें
 झौर  वह  बताये  कि  हमारा  उस  पानी  के  ऊपर
 कितना  हक़  है  ।  ,

 डिमांड  नम्बर  88  मिनिस्ट्री  भश्राफ  टूरिज्म
 के  बारे  में  है।  यह  टूरिज्म  के  डिवेलेपमेंट  से

 ताल्लुक  रखती  है।  श्राप  टूरिज्म  को  बढ़ावा
 देने  के  लिए  शहरों  के  प्रन्दर  खर्चा  करते  हैं.
 बड़ी  बड़ी  विल्डिंग  बनाते  हैं  ।  लेकिन  इससे
 फायदा  नहीं  होता  है  ।  टूरिज्म  को  श्गर  श्रापको
 बढ़ावा  देना  हैं  तो  पहाड़ी  इलाकों  की  अर  ध्यान
 दें,  उन  इलाकों  की  ओर  ध्यान  दें;  जहां  बाहर
 के  तथा  देश  के  भी  लोग  जाते  हैं  |  पहाड़ी  इलाकों
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 श्र  प्रेस  चन्द  बर्मा]  ठीक  दे  सकती  है  शौर  न  सड़कें  ठीक  दे  सकती  है
 में  गर्मियों  में  हमारे  देश  के  लोग  भी  बड़ी  संख्या
 में  जाते  हैं  -  वहां  पर  जाकर  लोग  आराम  से
 रह  सके,  अच्छी  तरह  से  सैर  कर  सकें,  अच्छी
 रहने  की  वहां  जगह  हों,  अ्रच्छी  सड़कें  हों,  उनको

 सुविधा  हो,  इस  ओर  झ्रापका  ध्यान  जानां  चाहिए  |

 हिमाचल  प्रदेश  में  गोबिन्द  सागर  झील  सत्तर
 मील  चौड़ी  है  7  इतनी  अच्छी  झील  झ्रापको  संसार
 में  शायद  ही  कहीं  मिले  ।  अ्रगर  उसका  डिवेलेप-
 मेंट  किया  जाए,  उस  पर  पैसा  खर्च  किया  जाय
 तो  वह  एक  बहुत  अच्छा  टूरिस्ट  सेंटर  बन  सकता  है
 शौर  उसको  ग्रपने  देश  के  ही  नहीं  विदेशी  भी  देखने
 के  लिए  जा  सकते  हैं  ।  भाखड़ा  के  पानी  का  भी

 हिमाचल  को  फायदा  मिले  और  गोबिन्द  सागर
 झील  का  भी  डिवेलेपमेंट  हो  ।  साथ  ही  साथ
 धर्मशाला,  पालमपुर,  कुल्लु,  मनाली  के  जो  इलाके
 हैं,  उनकी  ओर  भी  मिनिस्ट्री  श्राफ  टूरिज्म
 का  ध्यान  जाना  चाहिए।

 शब  में  दिनलली  म्यूनिसिपल  कारपोरेशन  के
 बारे  में  थोड़ा  सा  जे  करना  चाहता  हूं  ।  हमारे
 मधोक  साहब  बेठे  हुए  हैं।  शायद  वह  मेरी  बात  का

 बुरा  मना  लें  |  आप  इसको  कर्जा  दे  या  अनुदान  दें,
 कुछ  भी  करें,  मुझे  कोई  एतराज़  नहीं  है  ।  लेकिन
 मैं  समझता  हूं  कि  यह  कारपोरेशन  कुरप्शन  में
 तबदील  हो  चुकी  है  मैं  नहीं  जानता  कि  उसका
 कारण  क्या  है  ?  यह  पहले  हो  चुकी  थी  या  झझब  हुई
 है,  यह  मैं  नहीं  जानता  हूं  ।  लेकिन  श्राप  देखें  कि
 95  और  952  के  केसिस  को  श्राज  निकाला

 जा  रहा  है  ,  969  में  निकाला  जा  रहा  है  श्लौर
 उनकी  सुनवाई  हो  रही  है।  श्रगर  दिल्ली

 म्यूनिसिपल  कारपोरेशन  को  दिल्ली  कु्रप्शन
 कारपोरेशन  कहा  जाए  तो  ज्यादा  भ्रच्छा  होगा  ।
 यह  बहुत  बढ़िया  लफूज  होगा  ।  इस  में  कांग्रेस  भी
 सत्तारूढ़  हो  रही  है।  लेकिन  जो  बीमारी  हूँ  वह
 श्राज  की  नहीं  है,  बहुत  देर  से  चली  श््ा  रही  है  ।
 सरकार  को  पूरी  तरह  से  इसकी  शोर  तवज्जह

 देनी:चाहिए।  यहां  देश  की  राजधानी  है  लेकिन

 फिर/भी  यहां,न  पानी  वह  दे[सकती  है  न  बिजली

 ओर  न  ही  सफाई  ठीक  तरह  से  कर  सकती  है  ।
 किसी  प्रकार  की  सृविधा  यहां  नहीं  है  ।  इतने
 बड़े  देश  की  राजधानी  में  इन  सुविधाओं  का  अभाव
 होना,  श्रच्छी  बात  नहीं  है  ।  पैसा  तो  उसको
 दिया  जाए  लेकिन  यह  एश्योर  किया  जाए  कि
 ये  सहूलियतें  लोगों  को  मिलें  न  कि  क्रप्शन  के
 अन्दर  सारा  पैसा  खर्च  हो  जाए।

 एक  बात  म  जजों  और  स्टाफ  के  बारे  में
 कहना  चाहता  हू  ।  जजों  की  संख्या  बढ़ती  जा
 रही  है  ।  लेकिन  मुकदमे  भी  बहुत  पुराने  पड़े
 हुए  हैं,  बीस  बीस  शौर  तीस  तीस  साल  से  चले  ा

 रहे हैं  |  पांच  पांच  और  छ:  छः:  साल  तक  हाई-
 कोर्ट  के  अन्दर  केस  पड़े  रहते  हैं  कोई  सुनवाई  नहीं
 होती  है।  टैक्स  पेन्र  का  पैसा  जजों  को  तनख्वाहें  देने
 पर  तो  खर्च  कर  दिया  जाता  है,  स्टाफ  की  तनख्वाहों
 पर  खर्च  कर  दिया  जाता  है  लेकिन  मुकदमों  की

 सुनवाई  जल्दी  हो,  इस  ओर  ध्यान  नहीं  दिया  जाता
 है  ।  सरकार  को  एक  हद  मुकरंर  कर  देनी  चाहिए
 कि  किसी  भी  केस  का  फैसला  एक  साल  या  दो
 साल  या  तीन  साल  या  पांच  साल  के  अन्दर  हो
 जाना  चाहिए  ।  एक  अवधि  आप  मुकर॑र  कर  दें
 जिसमें  फैसला  हो  जाया  करे  जब  देरी  होती  हे
 तो  गरीब  अादमी  को  जो  सस्ता  न्याय  मिलना

 चाहिए  नहीं  मिल  पाता  है।  जितना  केस  लम्बा

 होता  जाता  है  उतना  ही  ज्यादा  खर्चा  गरीब
 आदमी  के  ऊपर  पड़ता  जाता  है  और  उतनी  ही
 उसकी  परेशानी  बढ़ती  जाती  है  ॥

 जहां  श्राप  जज  मुकरंर  करें  वहां  यह  भी  देखें
 कि  जनता  को  जल्दी  और  सस्ता  न्याय  मिले  !

 **SHRI  MANGALATHUMADAM
 (Mavelikara):  Mr.  Deputy  Spea-
 ker,  Sir,  after  22  years  of  Indepen-
 dence,  it  was  only  a  few  days  back
 that  we  were  able  to  pass  the  Mono-
 polies  Bill,  Even  though  we  have
 passed  that  Bill,  it  is  very  strange that  Government  are  hobnobbing  with
 big  business  and  monopolists.  I  am
 reminded  of  what  Mahatama  Gandhi
 had  said  when  he  was  on  a  tour  of
 the  present  Kerala  State.  He  had  said

 **The  original  speech  was  delivered  in  Malayalam,
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 that  if  Britishers  were  sent  away
 from  here,  the  problems  of  unem-
 ployment  and  food  faced  by  the  en-
 tire  people  of  India—not  only  of
 Kerala—could  be  solved.  But  what  is
 the  picture  that  we  see  in  India  today
 after  the  departure  of  the  Britishers?

 There  was  a  Hazari  Report.  Even
 after  that  report  was  submitted  to
 the  Central  Government,  twenty-
 seven  industrial  licences  were  given
 to  Birla.  This  is  how  the  Central
 Government  have  implemented  the
 Hazari  Report.  This  alone  casts  doubts
 in  the  minds  of  the  people  about  the
 bona  fides  of  this  Government.

 Today,  we  all  know  that  the  Go-
 vernment  are  following  a  topsy-turvy
 policy  in  regard  te  industrialisation.
 We  see  that  States  which  are
 heavily  industrialised  already,  are
 being  given  licences  to  open  more
 and  more  industries  and  the  States
 which  are  starving  for  industries  are
 denied  any  help  in  this  regard,  Let
 us  take,  for  example,  Kerala  itself.
 A  Precision  Instruments  Factory  at
 Palghat  and  a  Shipyard  at  Cochin
 were  promised  by  the  Central  Go-
 vernment  to  Kerala  in  most  unam-
 bigous  language.  Towards  the  end  of
 966  all  the  political  parties  in  the
 State  joined  together  and  demons-
 trated  against  the  delay  in  setting
 up  the  shipyard  in  front  of  the  AICC
 session  in  progress  at  Ernakulam.
 The  then  Congress  President  Shri
 Kamraj  reacted  towards  this  demons-
 tration  with  his  charactcristic  answer
 “PARKALAM”.  Now  it  is  a  fact  that
 the  Shipyard  is  not  there.  What  in-
 trigues  me  most  is  that  there  is  now
 a  proposal  to  start  an  explosives  fac-
 tory,  Is  it  in  lieu  of  the  Shipyard?
 This  is  a  matter  which  causes  con-
 siderable  anxiety  to  us.  Has  this  pro-
 posal  to  start  an  explosives  factory
 been  mooted  just  to  sabotage  the
 opening  of  the  Shipyard--  I  have  my
 own  doubts  in  this  regard.

 Sir,  Kerala  earns  a  lot  of  foreign
 exchange  for  the  entire  country.
 Kerala  has  almost  monopolised  the
 production  of  rubber.  Still,  there  is
 not  even  a  single  rubber  factory  to
 process  the  rubber  grown  there.  Two
 of  the  Kerala  Ministers  came  here
 and  requested  the  Finance  Minister
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 crores  could  be  spent,  Kerala  could
 develop  its  fishing  industry,  If  this
 is  allowed  and  if  the  Cochin  Shipyard
 is  started,  a  large  number  of  youngs-
 ters—those  who  have  passed  schvol-
 final  examinations,  ITI  examinations
 and  engineering  examinations—-who
 are  now  roaming  about  the  streets  of
 Kerala  without  jobs,  could  be  ab-
 sorbed  in  this  industry.  On  so  many
 occasions,  Kerala  Ministers  and  the
 people  of  Kerala  have  represented to  the  Central  Government  to  do  at-
 least  this  much  for  the  State  of
 Kerala.  But  nothing  has  been  done.
 Instead,  a  proposal  is  being  mooted to  start  an  explosives  factory  just  to
 sabotage  the  opening  of  the  ‘second
 Shipyard  in  Cochin.  This  js  highly
 reprehensible.  Sir,  with  these  words. T  conclude  my  speech.

 शी  रखधोर  सिंह  (रोहतक)  :  डिपुटी
 स्पीकर  सहाब,  में  डिमांड  नम्बर  4,  58,
 67,  88,  I0,  I2  और  i24  #  बारे

 में भ्रपने  विचार  प्रकट  करना  चाहता  हूं

 में  इस  हाउस  का  ध्यान  उस  बात  की  तरफ
 दिलाना  चाहता  हूं,  जो  श्राज  कल  देश  की  सबसे
 ज्यादा  अग्रहमियत  की  बात  है,  जिस  के  बारे  में
 श्री  प्रेम  चन्द  वर्मा  श्रौर  श्री  प्रकाशवीर  शास्री
 ने  अपने  ख्यालात  का  इज्हार  किया  है  ।  श्राज
 तक  में  ने  कमजोरी  की  बात  नहीं  की  है,  लेकिन
 श्राज  में  कुछ  ऐसा  महसूस  करता  हूं  कि  हरियाणा
 के  96  लाख  तगड़े  ब्रादमियों  के  साथ  मुल्क  की
 तरफ  से  शरीर  उस  के  55  करोड़  लोगों  की  तरफ
 से  कुछ  ज्यादती  की  बात  हो  रही  है  ।  वर्ना  क्या
 वजह  है  कि  सुप्रीम  कोर्ट  के  सीनियरमोस्ट
 जज  ने,  जो  शायद  झ्राज-कल  एक्टिग  चीफ
 जस्टिस  है  या  होने  वाला  है,  जो  दुनिया  का  मणहूर
 शीर  काबिलतरीं  जज  हैं-जस्टिस  शाह,  शरीर
 उस  के  साथ  दो  तजुर्वे  कार  'रिटार्यड
 झाई०  सी०  एस०  अफ़सरों  ने,  जो  फैसला
 किया,  उस  को  श्राज  तक  इम्प्लीमेंट  नही  किया
 गया  है  ?  उस  कमीशन  पर  गर्बनमेंट  का  लाखों
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 [श्री  रणधोर  सिह]
 रुपया  खर्च  हुआ।  सुप्रीम  कोर्ट  का  देश  की  हाइएस्ट
 जुडिशरी  का,  जज  एक  फैसला  करे  श्रौर  उसको
 इम्पलीमेंट  न  किया  जाये,  यह  बात  समझ  में
 नहीं  झ्ाती  है।

 इस  देश  में  कोई  नायव-तहसीलदार  या  तीसरे
 दर्जे  का  कोई  मजिस्ट्रेट  भी  भ्रगर  कोई  डिक्री  करे,  तो
 उस  को  एनफ़ोर्स  करने  के  लिए  पुलिस  प्रोर
 फौज  लगानी  पड़ती  है,  क्योंकि  ला  मस्ट  प्रिबेल  ।
 लेकिन  हम  देखते  हैं  कि  देश  की  जुडिशरी  की
 हाइएस्ट  बाडी  के  सीनियरमोस्ट  जज  के  एवंडि  और

 'रिकमुन्डेशन  इम्पलीमेंट  नहीं  किया  जा  रहा  है  ।  यह
 ह, छ  सिफ  जुडिशरी  की  तौहीन  है,  बल्कि  हरियाणा
 ब्र  देश  की  भी  तौहीन  है  ।  अगर  यही  हालत
 रही,  तो  आझ्राईनदा  हाई  कोर्ट  या  सुप्रीम  कोर्ट
 का  कोई  जज  किसी  कमीशन  का  मेम्बर  या  चेयर-
 मैन  बनना  कबूल  नहीं  करेगा  ।  एक  भाई  ने
 पिछले  दिनों  सुप्रीम  कोर्ट  में  एक  रिट  फ़ाइल  किया
 है  कि  सुप्रीम  कोर्ट  क ेजज  की  फ़ाइंडिग  को  गवनमेंट
 इम्प्लीमेंट  नहीं  कर  रही  है  ।  में  बड़े  दुख  के
 साथ  पूछना  चाहता  हूं  कि  आखिर  हरियाणा  के
 साथ  यह  सौतेली  मां  का  सा  सलूक  क्यों  किया
 जा  रहा  है  श्रीर  क्या  वजह  है  कि  तीन
 साल  गुज़र  जाने  पर  भी  शाह  कमीशन
 की  रिपोर्ट  को  इम्प्लीमेंट  नहीं  किया
 जा  रहा  है  7  क्या  इसीलिए  कि  हम
 हिम्मत  वाले  हैं,  बहादुर  है,  पेट्रियाटिक  हैं,  हम
 देश  को  अपना  समझते  हैं  और  हम  गवनंमेंट  को
 परेशान  नहीं  करना  चाहते  हैं  ?  लेकिन  हर  एक
 बात  की  एक  हद  हुआ  करती  है।  शब  सिर  से  पानी
 गुज़र  चुका  है।  “मुश्ताकी  व  सवूरी  ग्रजहद  गुजिश्त
 यारा,  गरतू  शकेवदारी  ताकत  नमांद  मारा  "

 शब  हमारा  सब्र  खत्म  हो  चुका  है।  श्राखिर
 हम  लोग  य  ही  नहीं  हैं  ।  हमारे  तगड़े  जवान  ब्रौर
 क्सान  हैं  ।  हमारे  जवान  चीन  और  पाकिस्तान
 से  देश  की  हिफ़ाज़त  करते  हैं।  उन  की  बड़ी
 कुर्बानियां  हैं।  पहली  जंगे  झ्ाज़ादी  में  हमारे
 यहां  के  लोगों  ने  श्रपना  खन  बहाया  था  ।  हम
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 मेरठ  के  उस  मंगल  पांडे  की  औलाद  हैं,  जिस  ने
 अंग्रेजी  सल्तनत  को  हिला  दिया  था  ।  हमारे
 चालीस  हज़ार  प्रादगी  आई०  एन०  ए०  में
 मर  मिटे  |  चीन  और  पाकिस्तान  के  साथ  लड़ाइयों
 में  हरियाणा  की  वैटेलियन  श्रन्वल  नम्बर  पर

 रही.  1  हमारे  यहां  के  जवानों  और  अफ़सरों
 को  बहादुरी  के  लिए  विक्टोरिया  क्रास,
 महावीर  चक्र  श्रौर  परमवीर  चक्र  मिल

 चुके  हैं।  ऐसे  लोगों  के  साथ  इस  तरह
 ज्यादती  की  जाये  और  कहा  जाये  कि  दूसरों  की'
 बात  का  खयाल  रखना  पड़ता  है  |

 सवाल  यह  है  कि  अदालत  की  एक  डिक्री
 है,  सुप्रीम  कोर्ट  के  एक  जज  का  फैसला  है,  क्यों  न
 उस  को  इम्प्लीमेंट  किया  जाये  ?  आखिर  इस
 में  क्या  ्रड़चन  है  ?  इस  मामले  को  पोलीटिकल
 बनाया  जा  रहा  है,  जो  कि  नहीं  बनाया  जाना
 चाहिए।  यह  मैरिट  का  सवाल  है।  में  एक  बार
 नहीं  दस  बार  कह  चुका  हूं  कि  इस  लोक  सभा
 में  इस  मामले  पर  पूरे  दिन  की  डीबेट  हो  जाये,
 जिस  में  कम्यनिस्ट,  जनसंघ,  इडिंपेंडेंट,  स्वतंत्र
 अर  कांग्रेस  अपोजीशन  पार्टियों  के  मेम्बर
 साहवान  अपने  अपने  खयाल  रखें  और  उस  के
 बाद  यह  पालियामेंट  जो  फ़ैसला  करे,  वह  हमें
 मंजूर  है।  लेकिल  मैरिट  है  नहीं,  इस  लिए  भागते
 फिरते  हैं,  इधर-उधर  की  बातें  करते  है  ।

 इन्साफ,  कानून,  कॉस्टीट्यूशन,  अखलाक,
 किसी  भी  तराजू  से  तोल  लीजिए,  चण्डीगढ़
 को  हरियाणा  में  मिलाया  जाना  चाहिए  |  क्या
 शाह  कमीशन  हमारा  कोई  रिश्तेदार  लगता  था  ?
 या  उस  के  साथ  हमारे  ख़ास  ताल्लुकात  थे  ?  उस
 ने  मेरिट  पर  फ़ैसला  किया  और  जब  हाइएस्ट
 जुडिशरी  का  एक  सीनियरमोस्ट  रुकन  कोई  फ़ैसला
 करता  है,  तो  उस  को  इस्प्लीमेंट  क्यों  नहीं  किया
 जाता  है  ?

 मेरे  दोस्त,  श्री  शास्त्री,  न ेओपीनियन  पोल
 की  बात  कही  ।  लेकिन  हम  उस  बात  को  क्यों
 मानें  ?  हम  तो  चाहते  है  कि  शाह  कमीणन  की
 रिपोर्ट  शुड़  लबो,  सस्ट  बो,  एन्फोसर्ड  ।  वर्ना
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 यह  सरकार  क्यों  कोई  कमीशन  बनाती  है,
 क्यों  उस  से  रिपोर्ट  मांगती  है  ?

 जहां  तक  चण्डीगढ़  का  ताल्लुक  है,  उस  में
 60  परसेंट  पापुलेशन  हिन्दी-स्पीकिग  है  ।  खरड

 का  जो  इलाका  पंजाब  को  दे  दिया  गया  है,  उस  की
 65  परसेंट  पापुलेशन  हिन्दी-स्पीकिग  है  ।
 चण्डीगढ़  में  जो  स्टुडेंट्स  मिडल,  मैट्रिक  और
 हायर  संकनन््डरी  इम्तहानों  में  बैठते  हैं,  उन  में  से
 80  परसेंट  का  मीडियम  ऑफ़  एग्जामीनेशन
 हिन्दी  है  ।  चण्डीगढ़  के  12,500  प्लाट्स
 में  सिर्फ़  2,500  प्लाटस्  पंजाबी-स्पीकिंग  लोगों
 के  पास  हैं  और  वाकी  सब  हिन्दी-स्पीकिंग  लोगों
 के  पास  हैं  ।

 SHRI  BUTA  SINGH  (Rupar):  Let
 him  not  mislead  the  House,  If  he
 wants  a  debate,  we  are  prepared  for
 it.  But  he  is  misleading  the  House
 I  take  objection  to  it

 श्री  रणधोर  सिह  :  पिछले  इलेक्शन  म  जो
 उम्मीदवार  चण्डीगढ़  को  पंजाब  में  मिलाने
 के  हक़  में  थे,  उन  की  जमानतें  जब्त  हो  गई  ।
 इस  हाउस  के  आनरेबल  मेंबर,  श्री  गोयल,  को
 80  परसेंट  बोट  मिले.  जा  कि  चण्डीगढ़  को

 पंजाब  के  साथ  मिलाने  के  हक  में  नहीं  हैं  7  इस  से
 जाहिर  होता है  कि  वह  जो  इलक्शन  या  रिफ्रेंडम
 हुआ,  उस  में  80  से  85  परसेंट  लोगों  ने  पंजाब
 में  मिलने  के  खिलाफ  वोट  दिया  ।  इस  के  अलावा
 देश  की  हाइएम्ट  जुडिशियल  वाड़ी  की  रिपोर्ट
 चण्डीगढ़  को  हरियाणा  को  देने  के  हक़  में  है।  तो
 फिर  क्यों  इस  मामले  को  लम्बा  किया  जा

 कहा  जाता  है  कि  दूसरे  लोग  तगड़े  हैं।  हरियाणा
 के  लोगों  से  कौन  तगड़े  है  ?  हरियाणा  से  तगड़ा  सिर्फ
 खुदा  है,  यह  में  बता  देना  चाहता  हूं  ।  हरियाणा  का
 एक  एक  बहादुर  आदमी  सौ  आदमियों  से  लड़
 सकता  है।  राठ  फ़िरंगी,  नी  गोरे,  उन्हें  मारें  चार
 हेरियाणां  के  छोरे  a  यह  वह  इलाका  है,  जहां
 के  लोगों  ने  सारी  दनिया  में  अपनी  धाक  जमाई
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 है  ।  हमारे  यहां  के  जवानों  ने  तुर्की  में  अ्रपनी

 बहादुरी  के  कारनामे  दिखाये,  भ्रफ़रीका  में  रोमेल
 की  फौजों  को  दूर  तक  खदेड़  दिया  और  हिटलर
 की  फौजों  को  सिसली  शौर  इटली  से  धकेलते

 हुए  बलिन  तक  पीछे  हटा  दिया  ।  हमारे  यहां
 के  लोग  बहादुरी,  हिम्मत,  देशभक्ति,  कुर्बानी
 और  देश  के  लिए  मर  मिटने  में  किसी  से  कम  नहीं
 हैं  ।  कानून  और  मैरिट  हमारी  तरफ़  है,  फिर
 भी  हमारे  हक़  में  फ़ैसला  नहीं  किया  जाता  है  ।

 जैसा  कि  मेरे  भाई  ने  कहा  है,  भाखड़ा  का
 अस्सी  परसेंट  पानी  हरियाणा  के  लिए  था,  लेकिन
 उस  के  मुकाबले  में  हरियाणा  को  सिर्फ़  तीस  परसेंट
 पाट  पानी  दिया  गया  है  श्रौर  सत्तर  परसेंट  पंजाब
 को  दे  दिया  गया  है  ।  30०  मार्च,  970  को
 पाकिस्तान  को  पानी  देना  बन्द  होने  वाला  है  ।
 तब  वह  पानी  कहां  जायेगा  ?  हम  पंजाब  शरीर
 सिखों  को  बड़ा  भाई  समझते  हैं  ।  सिख  और
 हिन्दू  एक  ही  हें  एक  दरख्त  की  दो  शाखें
 हैं  ।  लेकिन  यह  फैक्ट  है  कि  उस  स्टेट
 में  डेवेलपमेंट  ज्यादा  है,  सारा  पानी,
 बिजली,  सड़कें  और  सारा  खज़ाना  पिछले
 सो  सालों  से  उधर  है  ।  पिछले  सौ  सालों  में  कभी
 हरियाणा  का  कोई  झ्रादमी  बड़ा  श्रफ़्सर,  सेक्रेटरी,
 जज,  पब्लिक  स्विस  कमीशन  का  चेयरमन  या
 मेम्बर,  चीफ़  मिनिस्टर,  गवर्नर  या  वाइस-
 चांसलर  नहीं  बनाया  गया  ।  यह  कोई  जज़बाती
 बात  नहीं  है।  यह  एक  सही  बात  है  कि  प्ररवों
 रूपया  उधर  खर्च  किया  गया  श्ौर  हमें  पानी,
 बिजली  और  सड़कों  में  कोई  हिस्सा  नही  दियां
 गया  ।  एक  मामूली  सा  शहर  है  चण्डीगढ़,  जिस
 के  बारे  में  सुप्रीम  कोर्ट  के एक  जज  ने  हमारे  हक
 में  फ़ैसला  दिया  है,  लेकिन  वह  भी  हमें  नहीं
 दिया  जा  रहा  है  ।

 कहा  जाता  है  कि  हम  धींगामस्ती  से  ब्रौर
 जबरदस्ती  ले  लेंगे  "  हरियाणा  से  कौन  धींगामस्ती
 कर  सकता  है  ?  क्या  हमारे  बहादर  जवान  श्रीर
 किसान  किसी  की  धींगामस्ती  क  सामने  झुक
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 (श्री  रणघोर  सिंह)  MAIAH):  Sir,  according  to  the  time-

 जायेंगे  ?  सिवाये  भगवान  के  हम  किसी  से

 नहीं  डरते  हैं।  हम  गवनंमेंट  से  भी  नहीं  डरते  हैं,
 किसी  ताकत  से  नहीं  डरते  हैं।  हम  भगवान्  से
 डरते  हैं,  बेइन्साफ़ी  से  डरते  हैं।  हम  ने  सो  साल
 तक  अपने  भाइयों  को  अपने  सिर  पर  विठाये  रखा  है
 मालिक  बनाया  कमाया  उन  को  दे  दिया,  खुद
 भूखे  रहे  नंगे  रहे,  वगैर  घर  रहे

 (व्यवधान)  मैं  समाप्त  कर  रहा  हूं  |
 उपाध्यक्ष  महोदय,  हरयाने  के  साथ  बेइंसाफी
 की  गई  तो  हमारे  आदमी  श्व  जाग  उठे  हैं  1

 कोई  फिरकापरस्ती  की  वात  या  कोई  ऐसी  बात

 नहीं  है  ।  यह  हमारे  भाई  है।  हम  बड़े  भाई  इनको
 समझते  हैं  पंजाब  वालों  को  लेकिन  हृद  होती  है,
 ब्रेकिंग  प्वाइंट  श्रा  गया  है।  यह  जजबात  की  बात

 नहीं  है  ।  सच्चाई  की  बात  है  और  मुझे  कहना
 पड़ता  है  कि  ब  मौका  ग्रा  गया  है,  झुकने  का

 नहीं  है  -  हम  कानून  की  मांग  करत  है,  न्याय  की
 मांग  करते  है  ।  मैं  श्राप  का  बड़ा  मशक्र  हूं  कि
 श्राप  ने  मुझ  समय  दिया  और  मैं  चाहता  हूं  कि

 मेरे  यह  जजबात  आप  गवर्नमेंट  तक  पहुंचायें
 और  गवर्नमेंट  को  भी  शब  चाहिए  कि  गवनेमेंट

 इस  को  लटकाए  नहीं  ।  वरना  मैं  यकीन  दिलाता

 हु  --हरयाने  का  आदमी  बैसे  निहायत  वफादार

 है,  हमारी  निहायत  वफादारी  है  और  रहेगी,
 आखिर  किससे  वेबफाई  करेंगे  ?  देश  से  ?  अपने  से?
 ्रपनी  पालियामेंट  से  ?  नहीं,  हम  वह  नहीं  हैं  कि

 कहें  कि  देश  से  अलग  हो  जाएंगे,  हम  वह  नहीं  हैं
 कि  बगावत  फोज  में  कर  देंगे  ।  हमारी  फौज  है,
 हमारा  देश  है  ।  इस  के  लिए  मर  मिटेंगे,  पहले
 मर  मिटे  हैं,  अब  भी  मिट  रहे  है  और  गे  भी

 मिटेंगे  |  में  बड़ा  मशक्र  हूं  कि  श्राप  ने  मुझे  मोका
 दिया  ।

 SHRI  BUTA  SINGH:  We  had  the
 most  irrelevant  speech  in  this  House.

 MR.  DEPUTY  SPEAKER:  Before
 I  call  the  next  speaker,  the  Minister
 ot  Parliamentary  Affairs  has  a  small
 announcement  to  make.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  &
 TRANSPORT  (SHRI  RAGHU  RA-

 schedule,  this  item  was  to  be  con-
 cluded  at  5  O'Clock  and  the  time
 allotted  for  the  Supplementary  De-
 mands  for  Grants  (Manipur)  was  l
 hour  and  the  time  allotted  for  the
 Supplementary  Demands  for  Grants
 (Bihar)  was  l  hour,  It  has  been
 suggested  by  some  hon.  Members  in
 the  Opposition  that  we  should  extend
 the  time  on  this  item  by  another
 half  an  hour.  So,  this  item  will  be
 concluded  at  5.30  P.M.  It  has  been
 agreed  that  the  Supplementary  De-
 mands  for  Grants  (Manipur)  will  be
 passed  without  any  discussion  and
 the  Supplementary  Demands  for
 Grants  (Bihar)  will  be  taken  up  at
 5.30  P.M.  and  passed  by  6.30  P.M.

 MR.  DEPUTY-SPEAKER:  I  take
 it  that  is  agreed.

 SOME  HON.  MEMBERS:  Yes.
 MR.  DEPUTY-SPEAKER:  Now,  I

 call  Shri  Madhukar,

 श्री  क०  मि०  मधुकर  (कंसरिया)  :  उपाध्यक्ष
 महोदय,  यह  जो  गनुदानों  की  मार्गे  रखी  गई  हैं
 इनमें  गवरनमेंट  की  नई  समझ  की  जरा  भी  झलक
 नही  दिखाई  पड़ती  क्योंकि  पुराना  बजट  जो

 पेश,  किया  था  जब  मोरार  जी  भाई  वित्त  मंत्री
 थे,  उन  की  ही  समझ  इस  बजट  में  भी  लगती  है
 बंक  राष्ट्रीयकरण  की  चर्चा  की  गई  है  श्लौर  उस
 से  जो  खर्चे  श्राने  वाला  है  उस  की  बात  की  गई  है  1
 लेकिन  मंत्री  महोदय  ने  इस  बात  को  नहीं  बताया
 है  कि  कुछ  बैंकों  का  राष्ट्रीयकरण  जो  किया  गया
 है,  श्रब्वल  तो  उन  को  भी  मुआवजा  वह  दे  रहे  हैं,
 हमारी  पार्टी  मुश्नावज़ा  देने  के  विरोध  में  है
 ओर  जब  मुश्रावजा  देना  है  तो  देश  के  समस्त
 बैंकों  का  राष्ट्रीयकरण  आप  करते  और  विदेशी
 बंकों  का  भी  राष्ट्रीयकरण  करते,  तब  जा  कर
 अ्ाप  का  यह  काम  पूरा  होता  और  उस  के  लिए
 आप  खर्च  मांगते  तो  वह  मानने  की  बात  थी  1
 लेकिन  मुझे  लग  रहा  है  कि  इस  बजट  श्ननुदानों
 की  मांगों  में  भी  जो  नई  नई  मांग  की  गई  है  उन
 मांगों  में  जो  टेन  प्वाइंट  प्रोग्राम  श्राप  ने  बनाया

 है,  उस  की  कोई  झलक  नहीं  है  ।  इस  में  पिछड़े
 इलाकों  की  मदद  करने  के  लिए  आप  कोई  मांग
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 रखते  तो  समझने  की  बात  होती  ।  लेकिन  आप
 ने  वह  नहीं  किया  है।।

 मैं  एक  ही  आइटम  को  लेता  हूं,  वह  है  सिंचाई
 और  बिजली  मंत्रालय  से  संबंधित  ।  बिहार  में
 गंडक  नहर  को  पूरा  करने  के  लिए  पूरे  बिहार  में
 ओर  खास  कर  छपरा  जिले  में  जहां  कि  सब  सें
 ज्यादा  फायदा  होने  वाला  है  7  लाख  एकड़
 जमीन  नहर  में  आ  गई  है,  किसानों  की  जमीन
 ले  ली  गई  है,  नहर  जहां  तहां  खोद  दी  गई  है

 लेकिन  पानी  नहीं  दिया  जा  रहा  है।  पूरे  छपरा
 जिले  में  भयंकर  तूफान  मचने  वाला  है  अगर  हम
 वहां  पर  नहर  में  पानी  देने  की  व्यवस्था  नहीं
 करते  हैं।  उस  के  लिये  केन्द्रीय  सरकार  की  तरफ
 से  रकम  मिलनी  चाहिए  जिस  के  जरिए  गंडक  नहर
 को  कारगर  बनाया  जा  सके  और  उत्तरी  बिहार
 तथा  बिहार  के  दूसरे  इलाकों  में  पानी  दिया  जा
 सके  लेकिन  वह  श्राप  नहीं  कर  रहे  हैं  f जितनी  लगन
 होनी  चाहिए,  जितनी  निष्ठा  होनी  चाहिए  समाज-
 बाद  के  लिए  वह  आप के  भ्रन्दर  ग्रभी  तक  नहीं  है  ।
 कम  से  कम  सिंचाई  और  बिजली  की  व्यवस्था
 करने  के  सिलसिले  में  जो  ध्यान  आप  को  देना
 चाहिए  वह  श्राप  ने  नहीं  दिया  ।  मैं  चाहूंगा  कि
 समाजवाद  का  वायस  आए  किसानों  को  सही
 रूप  में  फायदा  पहुंचे  इस  के  लिए  जरूरी  है  कि
 गंडक  नहर  को  श्राप  पैसे  दीजिए  जिस  से  उस  को

 पूरा  करने  का  काम  चले  श्रौर  दो  सालों  के  भ्रन्दर
 ही  गंडक  नहर  का  सारा  काम  पूरा  हो  जाय  1
 इस  के  अलावा  गंडक  नहर  के  साथ  साथ  बागमती
 अधवारा  योजना  को  पूरा  कर  दें  और  चंदन
 डेम  तथा  ' फरक्का  बाँध  योजना  को  पूरा  कर  दें
 तो  श्रनाज  की  समस्या  हल  हो  सकती  है  |  श्केले
 गंडक,  बागमती  और  अधवारा  इन  तीन  योजनाझ्रों
 को  पूरा  कर  देने  से  आप  के  बिहार  से  60  लाख
 टन  भ्रनाज  मिलने  लग  जायेगा  ।  तो  यह  बिहार
 के  लिए  ही  नहीं  सारे  देश  के  लिए  पर्याप्त  होगा  ।
 लेकिन  आप  का  ध्यान  उस  पर  नहीं  है  ।

 इन  मांगों  में  ऐसी  ऐसी  चीजों  की  चर्ज़ा
 की  गई  है  जैसे  सचिवालय  को  श्राप  ने  बढ़ाया
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 है  श्लोर  सचिवों  को  तनख्वाह  देने  के  लिए
 रुपया  मांगा  है।  लेकिन  उसी  सचिवालय
 में  और  श्राप  को  लोक  सभा  सचिवालय
 में  ज्ञो  चतुर्थ  श्रेणी  के  कर्मचारी  हैं,  जो  छोट  छोटे
 कर्मचारी  लोग  है  जिन  के  बारे  में  जोशी  जी
 ने  कहा  है  उन  के  ऊपर  कोई  ध्यान  नहीं  है  t
 इस  का  मतलब  है  कि  आप  समाजवाद  की  केवल
 बकवास  कर  रहे  हैं  और  यह  बकवास  बहुत  ही
 खतरनाक  सिद्ध  होगी  ।  चन्द  महीनों  के  अन्दर
 ही  ऐसी  स्थिति  पैदा  होगी  जो  झ्राप  के  संभाले
 नहीं  संभलेगी  ।  आप  लोगों  को  तनख्वाह  दीजिए
 भले  ही  और  बातें  कीजिए  लेकिन  सिंचाई  और
 विजली  की  व्यवस्था  नहीं  करते  हैं,  गांवों  के
 बिजलीकरण  की  व्यवस्था  नहीं  करते  हैं  तो
 देश  का  उत्थान  नहीं  हो  सकता  है  1  राजस्थान
 नहर  का  सवाल  पड़ा  हुआ  है  ।  उस  के  ऊपर
 पिछली  बार  जब  बहस  हुई  थी  इस  सदन  में  तो
 तमाम  माननीय  सदस्यों  ने  जोर  लगाया  था  कि
 राजस्थान  में  अकाल  पड़ा  हुआ  है,  परकाल,  सूखा
 अर  बाढ़  तमाम  चीजे  क्रानिक  बन  गई  हैं,
 इन  चीजों  को  शाप  लाते  इस  में,  इस  पर  सप्लीमेंद्री
 डिमांड  रखते  तो  समझने  की  बात  होती  t  लेकिन
 यह  ाप  ने  नहीं  किया  है  दर ऐसे  ही  जा
 छोटे  कर्मचारी  हैं,  जो  नान-गजटेड  कर्मचारी
 हैं,  जो  कम  तनख्वाह  पाने  वाले  लोग  हैं,
 जिन  को  मकान  की  सुविधा  नहीं  है,
 गांवों  में  जो  भंगी  लोग  हैं,  जो  भूमिहीन
 लोग  है,  उन  को  मकान  की  सुविधा  नहीं  मिल
 रही  है,  तमाम  सविधाओ्रों  से  वह  वंचित  हैं,  लेकिन
 उन  के  लिए  कोई  मांग  नहीं  रखी  गई  है,  उन  के
 लिए  कोई  काम  नही  होने  जा  रहा  है  |  इतना  हीं
 नहीं,  आप  न्याय  के  लिए  इस  में  मांग  रखे  हैं,
 शाप  को  जानना  चाहिये  कि  केवल  बिहार  प्रान्त  में
 पचास  हजार  मकदमे  पड़े  हुए  है  तीन  साल  से
 गरीब  किसानों  के  और  भूमिहीनों  के,  जिन  के
 बटाई  के  मुकदमे  चल  रहे  हैँ,  पूर्णिया,  सहरसा,
 दरभंगा  और  चम्पारेन  जिले  के  ग्रन्दर  तमाम
 इलाकों  के  बटाई  के  मुकदमे  पड़े  हुए  हैं  ।  वहां
 पर  जमीन  की  लड़ाई  चल  रही  है  ।  जोरों  का
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 श्रः्याय  और  दमन  हो  रहा  है।  उस  को  रोकने
 के  लिये  उन  मुकदमों  को  जल्दी  से  जल्दी  सुलझाने
 के  लिये  कोई  कार्यवाही  होनी  चाहिए  जिस  से
 कि  तमाम  किसान  जो  परेशान  हो  रहे  हैं  उन  को
 बचाया  जा  सके  ।  उस  पर  आप  खच्च  मांगते  तो
 समझने  की  बात  होती  ।  लेकिन  यह  सारी  चीजे
 नहीं  लाई  गई  हैं  ।  जिन  चीजों  को  प्राथमिकता
 देनी  चाहिए  श्रौर  जिन  पर  जोर  लगाना  चाहिए
 उन  को  छोड़  कर  दूसरी  चीजें  इस  में  लाई  गई  है

 एक  बात  और  कहना  चाहता  हूं  ।  यह  जितने
 हमारे  बड़े  बड़े  कारखाने  बन  रहे  हैं,  नेहरू  जी  ने
 एक  बार  कहा  था  कि  यह  नये  नये  जो  श्रौद्योगिक
 क्षेत्र  बन  रहे  हैं  यह  हमारे  तीर्थस्थान  है  ।  जो

 पुराने  तीर्थ  स्थान  है  और  जो  पहाड़ी  शेन्ों  की
 बात  वर्मा  जी  ने  की  है  उन  के  अलावा  और  भी
 यह  जो  हटिया,  बोकारों,  भेंसालोटन  स्त्यादि
 नये  तीर्थ  2  इन  के  विकास  के  लिए  भी  ध्यान
 देना  चाहिए  ताकि  वहां  पर  ग्राम  लोग  जायें  श्र
 देखें  कि  हमाने  देश  में  क्या  हो  रहा  है  -  इसीलिए
 आप  ने  जो  बजट  पेण  किया  है  उस  की  मांगों
 में  किन  चीजों  को  प्राथमिकता  दी  जाय,  और
 किस  पर  अधिक  जोर  दिया  जाना  चाहिए  इस  पर

 बिलकुल  ध्यान  नहीं  दिया  गया  है  ।  अ्रसल  में
 जो  मांगे  रखी  है  वह  मोरार  जी  भाई  के  बजट
 की  ही  छाया  है  ।  श्राप  समाजवाद  का  नारा
 लगा  रहे  हैं  लेकिन  श्राप  की  मांगों  में  कोई  भी
 ऐसी  मद  नहीं  है  जिस  से  मालूम  पड़े  कि  सचमुच
 में  यह  पार्टी  समाजवाद  के  लिए  क्ृतसंकल्प  है
 शर  कुछ  करना  चाहती  है  ।  बम्बई  में  झाप
 प्रस्ताव  पास  करने  जा  रहे  हैं  ।  लेकिन  प्रस्ताव
 पास  क्या  करेंगे  जब  कि  बजट  जो  पास  करने  जा
 रहे  है  उस  में  ऐसी  चीजें  ला  रहे  हैं  जिस  में  जिन
 सवालों  का  गरीब  किसानों,  खेत  मजदूरों  और
 श्रमिकों  तथा  छोटे  कर्मचारियों  से  संबंध  है
 उन  को  सुविधा  देने  की  बात  जिस  में
 होती  उस  का  कही  जिक्र  नहीं  है,  सिंचाई
 श्रौर  बिजली  को  जिस  में  प्राथमिकता  नहीं
 दी  गईं  है.  भमिहीनों  की  समस्याप्रों  पर
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 ध्यान  नहीं  दिया  है  ।  मेरा  यह  निवेदन  है  कि
 ऐसी  प्रशासनिक  व्यवस्था  की  जानी  चाहिए  थी
 जिस  में  कि  सीलिंग  से  खाली  जमीन  का  बटवारा
 श्राप  करते,  कुछ  न  कुछ  नई  रोशनी  लाते  तो
 बात  समझ  में  श्रा  सकती  थी।  ऐसी  प्रवस्था
 में  हम  लोगीं  के  लिए  मुश्किल  लग  रहा  है  कि
 इन  मांगों  का  समर्थन  हम  कर  सकें  |
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 श्री  नवल  किशोर  शर्मा  (दोसा)  :  उपाध्यक्ष
 महोदय,  में  डिमाण्ड  नं०  88,  24,  0  श्रौर
 112 के  सम्बन्ध  में  बोल  रहा  हुं  ।  राजस्थान  की

 विशेष  राजनीतिक,  भोगोलिक  और  ऐतिहासिक
 स्थिति  रही  है  ।  राजस्थान  में  पिछले  जमाने  में
 राजाओं  का  राज  रहा  है  ।  जहां  पर  राजाओं
 ने  जो  कुछ  भी  रुपया  कमाया.  उसे  अपने  व्यक्तित्व
 के  लिये  खब  किया.  जनता  की  तरफ  उनका  कभी
 ध्यान  नहीं  गया  और  दुर्भाग्य  से  राजस्थान  की
 जो  भोगोलिक  परिस्थिति  रही  है  उसका  परि-
 णाम  भी  यह  हुआ  है  कि  राजस्थान  का  एक  बहुत
 बड़ा  हिस्सा  हमेणा  गअ्रकाल  से  ग्रसित  रहा  है।
 उसकी  ्रकाल  की  स्थिति  को  दूर  करने  के  लिये
 तथा  राजस्थान  का  विकास  तेजी  से  करने  के
 लिये  इस  बात  की  ज़रूरत  है  कि  उसको  विशेष
 सहायता  दी  जाये  ।  दुर्भाग्य  से  राजस्थान  में
 पिछले  7  सालों  से  कुछ  ऐसी  स्थिति  रही  है  कि
 वहां  पर  लगातार  भयंकर  अकाल  पड़ता  रहा  है  ।
 पिछले  साल  राजस्थान  के  26  जिलों  में  से  24
 जिलों  में  भयंकर  अकाल  पड़ा,  जिसके  परिणाम-
 स्वरूप  राजस्थान  की  सरकार  को  55  करोड़,
 रुपया  सहायता  के  रूप  में  देना  पड़ा।  इस  साल  भी
 राजस्थान  के  0  जिलों  में  भयंकर  अकाल  रहा
 इसका  परिणाम  यह  हुश्न  है  कि  राजस्थान  के
 वित्तीय  साधन,  जो  पहले  ही  बहुत  सीमित  थे
 झोर  भी  अ्रधिक  सीमित  होते  जा  रहे  हैं  जिसका
 परिणाम  यह  हाता  जा  रहा  है  कि  राजस्थान  का
 विकास  जिस  तेजी  से  होना  चाहिये  था,  विकास
 होने  की  बात  को  तो  छोड़  दीजिये,  विकास
 बिल्कुल  बन्द  हो  गया  है  ।  नतीजा  यह  है  कि
 राजस्थान  की  सरकार  एक  तरह  से  दिवालिया
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 सरकार  बन  गई  है  ।  उसको  अपने  कर्मचारियों
 की  छटनी  करनी  पड़ी  है,  विकास  के  सारे  कार्य-
 क्रम  बन्द  करने  पड़  रहे  हैं  श्रौर  उसके  बाबजूद  भी
 उसकी  आधिक  स्थिति  नहीं  सुधर  रही  है  ।
 इसलिये  मैं  निवेदन  करना  चाहूंगा  कि  राजस्थान
 जिसमें  अकाल  पड़ते  हैं,  जो  श्रकाल  राजस्थान  के
 लोगों  की  वजह  से  नहीं  पड़ते  हैं,  वहां  की  सरकार
 की  गलतियों  के  कारण  वहां  की  सरकार  की
 स्थिति  खराब  नहीं  है,  बल्कि  भोगोलिक  परिस्थि-
 तियों  के  कारण  उनकी  स्थिति  खराब  है  ।  इसको
 दूर  करना  केन्द्रीय  सरकार  का  दायित्व  है  और
 केन्द्रीय  सरकार  को  चाहिये  कि  उसके  सारे
 खर्चे  को  खुद  बहन  करे  ।

 इसके  साथ  ही  में  यह  भी  कहना  चाहुंगा  कि
 राजस्थान  कँताल  एक  ऐसा  प्रोजेक्ट  है,  जिसके

 पूरा  होने  पर  देश  की  खाद्यान्न  समस्या  काफ़ी
 ह॒द  तक  हल  हो  सकती  है  a  दुर्भाग्य  से  पहले

 यह  राजस्थान  कैनाल  केन्द्रीय  विपय्र  माता  गया
 था,  केन्द्रीय  प्रोजेकट  माना  गया  था,  ले/कन
 राजनीतिक  परिस्थितियों  के  कारण,  राजनीतिक
 कारणों  के  कारण  इसको  स्टेट  सब्जेक्ट  बना  दिया
 गया  और  राजस्थान  सरकार  पर  यह  जिम्मेदारी
 डाल  दी  गई  कि  वह  इसको  पूरा  करें।  उपाध्यक्ष

 महोदय,  में  श्रापक  ज़रिये  यह  निवेदत  करना

 चाहूंगा  कि  राजस्थान  के  साधन  इतने  सीमित  हैं
 कि  राजस्थान  सरकार  इस  प्रोजेक्ट  को  झाइन्दा
 10  सालों  में  भी  पूरा  नहीं  कर  सकती  है  ओर

 जितनी  इस  प्रोजक्ट  को  पूरा  करने  में  देरी

 होगी,  उतना  ही  राजस्थान  म  प्रकाल  का  सवाल
 सामने  आयेगा  तथा  अन्य  समस्यायें  भी  सामने
 आयेंगी  ।  श्राप  पौंग  डम  को  कम्पलीट  करने
 जा  रहे  हैं,  जिसका  परिणाम  यह  होगा  कि  आप

 वहां  लोगों  को  बसायेंगे,  लेकिन  जब  नहर  में
 पानी  ही  नहीं  मिलेगा  तो  वह  सारे  का  सारा
 रुपया  बेकार  जाने  वाला  है।  आज  राजस्थान
 पर  इतना  कर्जा  है--400  करोड़  कुपय  से  भ्रधिक
 का  वार्जञा  है  कि  जिसका  ब्याज,  जो  देता  पड़ता
 है,  करीब  55-56  करोड़  रुपये  साल  का  होता
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 है  ।  इसलिये  राजस्थान  की  विशेष  परिस्थितियों
 को  ध्यान  में  रखते  हुए  राजस्थान  को  विशेष
 वित्तीय  सहायता  दी  जाय  ।  श्रकाल  का  सारा
 खर्च  केन्द्रीय  सरकार  खुद  सहन  करे  और  राज-
 स्थान  कैनाल  अपने  अधीन  लेकर  उस  को  जल्द  से
 जल्द  पूरा  करने  की  दिशा  में  कारगर  कदम
 उठाये  ।

 इतना  ही  आपके  जरिए  में  सरकार  से  निवेदन
 करना  चाहता  था  |

 SHRI  HEM  BARUA  (Mangaldai):
 This  budget  somehow  or  other  is  not
 planned  with  an  eye  to  the  mounting
 problems  of  the  country.  When
 refer  to  mounting  problems  of  the
 country,  I  mean  specifically  the  pro- blem  of  unemployment.  It  is  accen-
 tuating;  it  has  increased  ty  58  per cent  by  now.  Therefore,  industrialisa-
 tion  is  necessary  in  the  backward  and
 under-developed  areas  of  the  country so  that  they  might  come  up  and  this
 will  also  solve  the  problem  of  unem-
 ployment  and  improve  the  health  of
 the  country.

 I  want  to  say  a  few  words  about
 Manipur,  because  the  discussion  on
 the  Demands  for  Grants  has  been
 cancelled.  Why  is  the  budget  cf  Mani- pur  brought  up  her2?  It  is  because
 there  is  President’s  rule  there.  How
 did  it  come  about?  It  was  because
 of  a  rift  in  the  ruling  Congress  there.
 How  did  it  come  about?  A  particular section  of  the  Congress  believed  in
 the  theory  of  voting  according  to
 their  conscience,  With  the  result  that

 the  Government  there  fell.  The  genitle- men  of  the  Congress  who  voted  ac-
 cording  to  their  conscience  supported
 by  some  parties  in  the  Opposition are  able  to  form  a  United  Front
 Government  there.  But  the  leader  of
 that  Front  has  been  denied  that  op-
 portunity  only  because  of  the  fact
 that  he  happens  to  be  a  Muslim,  That
 is  the  impression  created  in  the  coun-
 trv.

 Whatever  that  might  be,  there  is  a
 movement  growing  in  that  State  for
 a  full-fledged  Statehood,  When  it

 finds  expression,  the  answer  of  the
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 [Shri  Hem  Barua]
 Centra]  Government  to  it  is  through
 bullets.  When  the  Prime  Minister
 visited  Imphal  sometime  back,  in
 September,  and  the  people  there
 wanted  to  ask  her  whether  she  was
 ready  to  give  full  statehood,  the
 answer  was  through  bullets  killing
 severa]  people  in  Imphal.

 There  are  people  who  shower  rich
 encomiums  to  Manipur’s  songs,  dance
 and  music.  But  nothing  tangible  has
 been  done  so  far  to  improve  the  in-
 dustrial  make-up  of  the  State.  The
 argument  is  trotted  out  that  raw
 materials  are  not  available.  Do
 you  have  industrialisation  |  where
 raw  materials  are  available?  Take
 the  case  of  Assam,  There  is_  oil.
 But  they  do  not  have  an  oil  refinery
 there.  Therefore,  this  argument  of
 lack  of  raw  materials  does  not  hold
 any  good.

 Manipur  has  been  ruled  by  bullets
 and  the  CRP.  Recently  the  CRP  went
 on  firing  indiscriminately  on  people
 as  a  result  of  which  many  young
 people  have  resorted  to  a  fast  from
 the  9th  which  will  continue  up  to
 the  25th.  This  is  what  is  happening.

 Therefore,  may  I  request  Govern-
 ment  to  study  the  problems  of  that
 particular  area.  We  are  told  that  they
 believe  in  socialism,  Socialism  tries
 to  eliminate  regional  disparity,  But
 here  regional  disparity  is  growing
 and  multiplying.  Therefore,  they  are
 not  true  socialists.  If  the  Government
 believe  in  socialism,  their  main  effort
 should  have  been  to  remove  regional
 imbalances,  But  we  sec  no  attempt
 to  do  so.  I  would  ask  Government  to
 study  the  problem  in  such  a  way
 that  serious  efforts  are  made  to  re-
 move  regional  disparity  in  industry
 and  the  lack  of  development  from
 which  Manipur  suffers  is  made  good.

 On  the  question  of  popular  go-
 vernment,  it  is  true  the  Assembly  is
 not  dissolved,  but  the  man  who  com-
 mands  a  majority  there,  should  be
 allowed  to  form  a  government,  irres-
 pective  of  the  fact  of  his  belonging
 to  a  particular  religion

 MR.  DEPUTY-SPEAKER
 Meghachandra

 SHRI  LOBO  PRABHU:  Sir,  where
 is  the  time  for  amendments?

 Mr.
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 Nobody  has  spoken  on  the  grants
 so  far.
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 7  hrs.
 MR,  DEPUTY-SPEAKER:  I  under-

 stand,  let  us  do  our  best  within  the
 time-limit

 SHRI  LOBO  PRABHU:  Do  not  cut
 the  time  on  the  cut  motions  please
 Kindly  extend  the  time  because  it
 will  be  very  unfair.  The  Minister  has
 to  reply.

 MR.  DEPUTY-SPEAKER:  I  am  in
 the  hands  of  the  House.

 SHRI  S.  S.  KOTHARI  (Mandsaur):
 For  Manipur,  one  hour  was  there.

 MR,  DEPUTY-SPEAKER,:  I  know:
 I  am  calling  the  Member  from  Mani-
 pur.

 SHRI  LOBO  PRABHU:  Who  agreed
 to  all  this?  We  have  not  been  con-
 sulted,

 MR.  DEPUTY-SPEAKER  :
 Meghachandra.

 SHRI  M.  MEGHACHANDRA  (In-
 ner  Manipur):  Sir,  I  am_  glad  that
 I  have  been  given  this  opportunity
 to  say  a  few  words  although  a  dis-
 cussion  on  the  supplementary  de-
 mands  for  grants  for  Manipur  has
 been  skipped  over.  I  want  to  say  a
 few  words  and  I  shall  be  failing  in
 my  duty  as  a  Member  of  Parliament
 from  the  Union  territory  of  Manipur
 if  I  do  not  say  at  this  moment  that
 something  which  is  not  very  much
 liked  by  the  people  of  Manipur  is
 going  on  there.

 Shri

 The  House  knows  that  on  the  l6th
 October,  1969,  President’s  rule  was
 imposed  and  since  then  there  has
 been  the  rule  of  bureaucracy  cum
 police,  This  bureaucratic  rule  in
 Manipur  has  created  many  unexpect-
 ed  problems.  The  House  will  be  as-
 tounded  if  the  things  that  are  going
 on  in  Manipur  are  known  and  dis-
 cussed,  because  there  js  a  reign  of
 arrest  and  detention  of  people  on  the
 plea  of  a  revolutionary  government
 or  some  other  pleas.  Students  are
 arrested  and  then  in  the  hills  also,
 the  police  and  the  army  men  are
 creating  morc  or  less  conditions  of
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 havoc  which  is  carried  on.  You  will
 be  surprised  to  hear  that  in  the
 Ukhrul  area  of  Manipur,  the  8th
 Guards  Army  have  taken  resort  to
 tortuous  acts  such  as  using  electric
 battery  shocks;  then  they  have  been
 grouping  the  people  together  in  the
 playground  and  these  people  have
 been  hanged  upside  down.

 SOME  HON.  MEMBERS:  Shame,
 shame.

 SHRI  M.  MEGHACHANDRA  :
 More  than  this,  some  of  these  people
 are  detained  in  the  army  camp  for
 one  month  at  a  stretch.  We  talk  of
 fundamental  rights,  and  say  that
 arrests  and  detentions  for  more  than
 24  hours  are  bad.  But  what  is  happen-

 ing
 in  Manipur?  It  is  very  disgrace-

 ful;  and  you  say  that  you  want  the
 people  to  do  such  acts  which  will
 positively  bring  them  to  constructive
 channels  and  you  want  to  win  them
 over  politically  but  this  is  not  being
 done.  When  things  are  taken  over  by
 the  police  and  bad  things  are  done
 by  the  army  men,  we  cannot  believe
 that  the  fundamental  rights  will  be
 kept  intact,

 Furthermore,  it  will  be  surprising
 that  the  Development  Office  in  Mani-
 pur  has  been  taken  over  by  the
 Security  Commissioner  and  the  IGP.
 The  development  offices  are  brought
 inside  the  police  station,  It  is  shame-
 ful.  We  are  talking  of  development
 and  socialism,  but  what  is  this  deve-
 lopment?  In  hill  areas,  development
 is  being  done  by  the  Security  Com-
 missioner.  You  know  the  security
 people.  They  have  a  lot  of  unaccount-
 ed  and  unaudited  money.  Lakhs  of
 this  money  are  being  spent  by  them.
 I  am  told  the  Chief  Commissioner
 has  amassed  a  large  amount  of  money
 in  collusion  with  these  security
 people.

 Naturally,  we  will  have  to  say  here
 in  Parliament  and  to  the  Government
 that  this  rule  of  bureaucracy  should
 end.  The  earlier  it  is  put  an  end  to,
 the  better  it  will  be  not  only  for  the
 Manipur  people  but  for  this  country
 too.  There  are  many  other  things  in
 which  Manipur  people  feel  they  are
 neglected.  There  are  no  _  industries
 there.  Even  in  the  fourth  five  year
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 plan,  only  Rs.  50  Jakhs  have  been
 allotted.  For  what?  Not  for  any  in-
 dustry,  but  only  for  techno-economic
 survey  and  for  some  other  things
 which  we  cannot  understand.

 We  have  got  a  liaison  house  at  Cal-
 cutta  called  the  Maninur  House.  Rs,  5
 lakhs  have  been  spent  on  this.  The
 bureaucrats  feel  so  sore  towards  the
 elected  people  like  MPs  and  MLAs
 that  they  say  that  the  liaison  house
 is  meant  for  Government  officers  and
 not  for  the  public  or  for  the  elected
 people.  Whereas  a  Government  ser-
 vant  can  stay  there  by  paying  only
 Rs.  2.50,  an  MP  has  to  pay  Rs.  20.
 This  is  how  the  bureaucrats  are  rul-
 ing  the  State.

 I  would  only  appeal  to  the  House
 that  we  should  not  try  to  kcep  Mani-
 pur  out  of  the  picture.  Even  in  this
 discussion  on  the  Demands,  in  their
 own  way,  they  are  neglecting  Mani-
 pur.  The  Manipur  people  feel  that
 the  people  of  India  do  not  know  their
 feelings.  If  the  people  of  India  ap-
 preciate  the  feelings  of  the  Manipur
 people,  I  am  sure  the  people  of  Mani-
 pur  are  also  very  anxious  to  support
 integration  of  Manipur  with  the  rest
 of  India.  With  these  words,  I  appeal
 that  the  President’s  rule  in  Manipur
 be  ended,  that  a  mid-term  poll  be
 held  and  the  aspirations  of  the  Mani-

 pur  people
 for  ful]  Statehood  be  ful-

 ed.
 SHRI  _S.  8.  KOTHARI  (Mand-

 saur):  I  should  like  to  voice  the
 serious  concern  that  this  House  feels
 dver  the  delay  in  the  payment  of
 compensation  with  regard  to  bank
 nationalisation,  particularly  the  am-
 ount  of  Rs,  5,000  cash  payable  per
 shareholder.  Some  middle-class  share-
 holders  are  seriously  worried  over
 it.  They  have  approached  us  and  said,
 why  don’t  you  raise  this  in  the  House?
 I  would  urge  the  minister  to  see  that
 within  a  month  this  amount  of  Rs.
 5,000  cash  is  paid  to  each  shareholder
 and  the  balance  amount  may  be  paid
 within  three  months,  in  any  case  not
 later  than  3lst  March.  1970.

 The  follow-up  actions  with  regard
 to  bank  nationalisation  are  also  being
 unduly  delayed.  The  excuse  of  the
 government  now  is  that  the  matter  is
 before  the  Supreme  Court.  But  the
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 government  can  epproach  the  Sup-
 reme  Court  for  relief  in  this  matter
 with  a  request  that  they  may  be  per-
 mitted  to  undertake  the  following
 things  which  are  important  and  which
 cannot  be  delayed.  A  scheme  for  re-
 organisation  of  the  structure  of  banks
 hes  to  be  brought  before  the  House.
 Then  a  Central  Board  of  Banking  has
 to  be  constituted  and  ils  constitution
 announced  here.  The  boards  of  banks
 have  to  be  reconstituted  and  a  re-
 orientation  of  banking  policy  has  to
 be  made,  Finally,  the  absence  of  ex-
 peditious  decision  on  loans  is  adver-
 sely  affecting  the  working  of  banks.
 Loans  to  weaker  sections,  farmers
 and  middle  classes  were  promised  at
 the  time  of  nationalisation.  I  would
 request  the  Minister  that  these  as-
 pects  should  be  looked  inte  and  im-
 mediate  follow-up  measures  of  im-
 plementation  taken.

 Then,  until  recently  the  wholesale
 price  level  index  was  about  225.  Then
 one  fine  morning  we  were  surprised
 and  mystified  to  find  that  the  price
 level  came  down  to  160.  It  was  a
 jugelery  on  the  part  of  the  experts
 in  the  Finance  Ministry,  The  base
 year  was  changed  from  952  to  962
 suddenly  and  without  the  consent  of
 Parliament.  On  what  basis  have  thev
 done  this?  Is  this  the  way  thev  want
 to  bring  down  the  price  level?  Tnis
 is  a  very  serious  matter  as  the  public
 is  being,  shall  I  say,  hoodwinked,
 though  it  is  a  very  strong  word  to
 use.  The  government  should  have
 issued  a  proper  notification,  changing
 the  base  year  for  the  index  of  whole-
 sale  prices.  If  this  is  the  way  they
 manage  the  affairs  of  the  govern-
 ment,  it  is  not  fair  either  to  the
 House  or  to  the  public.  I  hope  the
 Minister  would  revert  back  to  the
 base  vear  of  1952,  which  was  giving
 a  correct  index  number  for  wholesale
 rrices,  so  thet  people  can  judge  where
 they  stand  and  what  the  value  of
 money  is.

 Lastlv,  T  am  grateful  to  you,  Sir,
 for  your  indulgence.

 SHRI  UMANATH  (Pudukkottai):
 T  have  only  two  points.  The  first
 one  is  with  regard  to  6  pro-
 posal  of  the  government  to  decontrol
 cement  from  the  Ist  of  January,  I
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 say  that  the  government  should  not
 give  effect  to  this  gecision  to  de-
 contro]  cement.  If  de-contro]  is  made,
 where  is  the  guarantee  that  the  prices
 will  not  go  up?  Government’s  con-
 tention  is  that  there  is  a  gentlemen's
 agreement  with  the  monopolists,  We
 know  how  that  gentlemen’s  agree-
 ment  works.  Three  years  ago  there
 was  a  similar  gentlemen’s  agreement
 between  the  government  end  the  mo-
 nopolists  on  the  basis  of  which  go-
 vernment  gave  them  Rs.  4.50  or  5  per
 ton  of  additional  money  for  the  pur-
 pose  of  expansion  of  the  cement.  in-
 dustry  and  CACO  was  formed.  CACO
 mopped  up  the  resources  all  right,
 but  there  was  no  expansion  of  the
 cement  industry,  ‘There  was  only
 expansion  of  the  coffers  of  the  Swa-
 tantra  and  Congress  Party.  Therefore,
 they  should  not  rely  cn  any  such
 gentlemen’s  agreement.

 Secondly,  on  the  question  of  Chandi-
 garh,  we  saw  the  emotion  of  our
 friend  from  Haryana,  Shri  Randhir
 Singh.  We  also  know  the  emotions
 of  the  people  of  Punjab,  as  expressed
 by  Sant  Fateh  Singh  in  his  decision
 to  self-immolate*  very  shortly.  This
 has  created  bitterness  between  vast
 sections  of  the  people.  I  would  hold
 the  Central  Government  responsible
 for  this  bitterness.  because  at  the
 time  of  reorganisation  of  thesé  two
 States  our  party  took  the  view  that
 justice  demands  that  Chandigarh
 must  go  to  Punjab.  So  far  as  the
 Commission  is  concerned,  it  is  a  mis-
 chief  played  by  the  Central  Govern-
 ment  so  that  fighting  will  go  on  bet-
 ween  both  parties  and  the  Central
 Government  will  have  an  upper  hand.

 st  प्रमचन्द  वर्मा  :  यह  सप्लिमेंट्री  डिमान्ड
 है  श्रौर  पंजाब  की  सिफारिश  कर  रहे  हैं।  कहते
 है  कि  पंजाब  को  चण्डीगढ़  जाय,  यह  क्या  बात  है  ?

 SHRI  UMANATH:  I  have  got  my
 views  on  that.

 ओ  प्रेमचन्द  वर्मा  :  यह  उन्होंने  गलत  बात
 कही  है  ।

 SHRI  UMANATH:  When  he  spoke
 and  when  Shri  Randhir  Singh  spoke I  kept  quiet;  not  that  I  agreed  with
 them  but  I  wanted  them  to  have  their
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 say.  So,  I  would  say  that  this  is  a
 political  mischief  played  by  the  Cen-
 tral  ad#hinistration  so  that  the  fight
 will  go  on  between  the  people  of  the
 two  States.  Therefore,  I  say  that  the
 Central  Government  which  was  res-
 ponsible  for  this  should  unentangle
 that  knot  and  see  that  justice  is  done.
 And  that  can  be  done  only  if  Chandi-
 garh  is  given  to  the  people  of  Punjab.

 SHRI  LOBO  PRABHU  (Udipi):
 Sir,  my  first  cut  motion  relates  to
 the  creation  of  a  separate  secretariat
 for  the  nationalised  banks,  This  is

 astimated  to  cost  Rs.  5  lakhs  now  and
 something  like  Rs,  2  lakhs  for  a
 whole  year.  I  would  like  to  point  out
 to  the  Hon.  Minister  that  a  full  time
 secretariat  is  certainly  a  question  in-
 volving  a  large  sum  of  money  we
 spend  or  misspend  and  _  is  also  a
 question  of  diluting  and  delaying  the
 functions  of  these  banks.  There  is
 no  need  to  have  a  Government  de-
 partment  to  work  the  nationalised
 banks,  The  proper  authority  for  that
 is  the  Reserve  Bank.  I  would  request.
 the  Government  to  reconsider
 seriously  whether  they  should  not
 disband  this  secretariat  which  they
 are  setting  up  and  which  will
 seriously  impede  any  hope  of  success
 of  the  nationalised  banks.

 My  second  cut  motion  is  in  rela-
 tion  to  the  extra  expenditure  in  the
 Ministry  of  Industrial  Development

 ‘arising  out  of  the  creation  of  the
 Ministry  of  Foreign  Trade.  One
 would  have  thought.  when  no  new
 work  was  being  created  and  there
 was  only  a  transfer  of  work  from
 one  ministry  to  another,  that  no  fur-
 ther  expenditure  was  necessary.  But
 somehow  every  time  a  change  takes
 place.  Government  finds  it  necessary
 to  add  officials  and  add  to  the  expen-
 diture  in  the  confidence  that  the  tax-
 paver  would  not  notice  it  and  no
 one  would  care.  I  would  like  the
 Minister  to  consider  seriously  whe-
 ther  some  retrenchment  cannot  be
 made  from  the  Ministry  from  where
 the  work  has  been  transferred  to
 make  up  for  the  increase  in  work  in

 «this  Ministry. A
 Then  in  respect  of  the  commission

 _on  the  British  India  Corporation, ‘  there  has  been  undue  delay.  This  was
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 a  commission  which  had  to  act  quick-
 ly.  You  have  given  them  time  now
 till  the  end  of  January.  I  do  hope
 there  will  be  no  further  extension
 of  time.

 Now  I  am  coming  to  the  most  im-
 portant  subject  of  reduction  of  37
 per  cent  in  the  fares  of  Air  India
 in  order  to  meet  the  cut-throat  com-
 petition  of  foreign  airlines.  It  is  a
 very  big  risk  to  take  that  by  reduc-
 ing  your  fares  by  37  per  cent,  you
 will  win  back  the  custom  from  those
 who  are  having  a_  cut-throat  war.
 There  is  a  better  way  of  dealing  with
 this  and  that  is  that  you  have  to  see
 that  your  services  improve  and  that
 they  are  competitive.  No  attention
 seems  to  have  been  paid  to  this.

 There  is  also  the  fact  that  you  are
 probably  having  an  excess  of  space
 in  your  planes.  You  have  just  been
 adding  services  without  thinking  of
 the  fares  available.  I  would  suggest
 that  there  should  be  a  committee  on
 this  to  decide  whether  the  fares
 should  be  cut  in  this  manner,  because
 you  may  seriously  be  involved  in  a
 loss  when  you  are  hoping  for  a  gain.

 I  would  also  like  the  Ministry  to
 consider  whether  this  fare  conces-
 sion  should  be  confined  only  to
 Indians  because  it  will  amount  to  a
 kind  of  discrimination  and  may  pro-
 voke  retaliation.  Similarly,  fare  col-
 laboration  with  the  BOAC  will  also
 bé  a  kind  of  discrimination  in  favour
 of  one  country  alone,  It  is  a  very,
 very  dangerous  move  which  we  have
 taken  rather  lightheartedly.  I  do
 hope,  Government  will  reconsider
 ane

 matter
 further  before  they  pro-

 ceed.

 Now  I  come  to  a  subject  of  the  ut-
 most  interest  to  this  House,  namely,
 the  addition  of  one  more  Deputy
 Chief  Whip  for  the  Congress  Party
 and  the  provision  for  three  cars  for
 the  Deputy  Chief  Whips,  It  is  very
 unfair  that  the  Congress  Party  should
 keep  on  creating  and  adding  to  their
 Whips.  We  are  all  entitled  to  some
 kind  of  Whips.  The  Congress  Party,
 which  has  been  reduced  to  its  pre-
 sent  size,  should  reduce  the  number
 of  Whips  instead  of  adding  to  their
 number.  I  would  suggest  that  if  they
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 want  so  many  Whips,  they  must
 give  the  equivalent  of  what  they  are
 spending  to  other  parties  also  so  that
 they  may  spend  it  on  their  Whips.

 Lastly,  I  come  to  the  Grants  to  the
 Soviet  pharmaceutical  and  medical
 complex  at  Rishikesh  and  Madras
 There  is  something  very  wrong  about
 this  complex.  We  are  losing  Rs.  3.5
 crores  every  year.  You  are  think-
 ing  of  diversifying  the  production  at
 Rishikesh.  This  will  imply  an  addi-
 tional  cost  to  the  capital  structure
 which  will  probably  mean  more  loss.
 However  much  the  Government  may
 love  the  Soviets,  there  is  the  neces-
 sity  to  see  if  this  country  should  be
 burdened  with  three  complexes  which
 are  running  at  a  loss  and  which  have
 no  prospect  of  making  any  profit.

 MR,  DEPUTY-SPEAKER:  The  Hon.
 Minister.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  Kindly  give  me  a
 minute,  You  are  only  denying  my
 right.

 MR.  DEPUTY-SPEAKER:  Another
 Member  also  has_  spoken  from  your
 party;  two  Members  have  spoken
 from  your  party.

 SHRI  JYOTIRMOY  BASU  (Dia-
 mond  Harbour):  I  wanted  to  speak
 about  corrupution  charges  against  the
 former  Law  Minister  who  is  the
 Chairman  of  the  Basumati  Ltd.  about
 which  details  were  placed  on  the  floor
 of  the  House,  I  had  also  written  to
 the  Prime  Minister.  The  Government
 is  sitting  over  it.

 MR.  DEPUTY-SPEAKER:  Order,
 order,

 B.  K.  DASCHOWDHURY
 (Cooch-Behar):  Sir,  I  may  be  allowed
 a  minute,  There  is  a  very  serious  mat-
 ter.  I  never  raise  it  in  this  manner.
 Just  one  minute.

 _MR  DEPUTY-SPEAKER:
 right;  only  a  minute.

 SHRI  8.  K.  DASCHOWDHURY
 T  will  read  out  only  the  telegram that  I  have  received

 All
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 Sir,  here,  you  kindly  see  what  is
 the  condition  in  one  part  of  the  coun-
 try,  that  is,  Cooch  Behar,  my  consti-
 tuency,  Today,  I  got  this  telegram
 which  reads  as  follows:

 80

 “Marxist  Communist  Party  en-
 forced  reign  of  terror  in  Chilki
 Bhat  Anchal  under  Kotwali  Stop.
 SOME  HON.  MEMBERS:  Shame,

 shame!

 SHRI  B.  K,  DASCHOWDHURY:
 “They  encircle  and  gherao  any  per-
 son  entering  that  Anchal  and  cross
 examine  him  stop  no  person  can

 walk  and  talk  freely  stop.

 SHRI  JYOTIRMOY  BASU:  How
 is  it  relevant  here?  (Interruptions).
 'Mr.  DEPUTY-SPEAKER:  This  is

 not  relevant......  (Interruptions),

 SHRI  K.  LAKKAPPA  (Tumkur):  It
 is  relevant.  The  freedom  of  movement
 cannot  be  denied......  (Interruptions).

 Mr.  DEPUTY-SPEAKER:  This  is
 irrelevant  to  the  subject  before  the
 House,

 SHRI  8,  K.  DASCHOWDHURY:
 May  I  submit  under  article  256  of
 the  Constitution,  the  Centre  has  got
 the  right  to  give  directives  to  the
 State  to  honour  the  laws  made  by
 Parliament.

 I  read  the  telegram  further:
 “They  looted  whole  property  of

 eight  forward  block  supporters  of
 that  Anchal  on  seventeenth  stop
 many  people  left  home  stop......

 MR.  DEPUTY-SPEAKER:  Order,
 order;  kindly  resume  your  seat.
 (Interruptions).

 SHRI  B.  K.  DASCHOWDHURY:
 It  says:

 “Police  inactive  stop  they  burnt
 one  handloom  factory  and  injured
 four  persons  at  Pesterjhar  in  Chak-
 chaka  Anchal  on  fifteenth  stop
 police  arrested  none......
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 MR.  DEPUTY  SPEAKER:  Order,
 order.  You  asked  me  to  give  only
 one  minute,  This  is  all  irrelevant.
 Nothing  will  be  taken  down  now.

 SHRI  B.  छू.  DASCHOWDHURY**:
 MR.  DEPUTY  SPEAKER:  Shri

 Dhireswar  Kalita;  only  one  minute.
 Two  Members  have  already  spoken
 from  your  party.

 SHRI  JYOTIRMOY  BASU:  I  want
 oniy  one  minute.

 SHRI  DHIRESWAR’  KALITA
 (Gauhati):  My  Hon.  friend,  Shri
 Meghachandra,  said  something  about
 the  Chief  Commissioner  of  Manipur,
 amassing  huge  money  with  the  cons-
 Piracy  and  help  of  a  security  official.
 He  has  also  said  that  he  has  also
 managed  to  get  some  arms  from  the
 Manipur  Palace.  This  man  has  been
 upgraded  as  Lt.  Governor,  and  he  is
 also  going  as  Ambassador  to  Burma. Government  should  take  note  of
 these  and  make  an  inquiry  into  these.

 SHRI  JYOTIRMOY  BASU:  I
 would  like  the  Hon,  Minister  to  say
 categorically  what  steps  have  been taken  against  the  former  Law  Minis- ter  and  Chairman  of  Basumati  Limit- ed  against  whom  there  are  serious
 charges  of  black  money,  misappro-
 priation  of  newsprint  and  also  tam-
 Pering  with......  (Interruptions)  Mr. A.  K,  Sen.

 MR.  DEPUTY  SPEAKER:  Mr. Shiva  Chandra  Jha.
 SHRI  RANDHIR  SINGH:  Kindly

 expunge  this,  Sir.  He  is  such  a  pro- minent  man.  It  must  be  expunged.
 MR.  DEPUTY  SPEAKER:  Mr. Shiva  Chandra  Jha.

 ,

 श्री  शिवचल  झा  (मधुबनी):  डिमांड
 नम्बर  l0  के  तहत  चौदह  करोड़  पच्चीस
 लाख  रुपया  आप  कम्पेंसेसन  पे  करने  के  लिए
 ले  रहे  हैं।  में  समझता  हैं  कि  यह  जो  कम्पेंसशन
 वाली  बात  है  यह  बेकार  है।  कोई  कम्पेंसेशन  देने
 की  ज़रूरत  नहीं  है  ।  रुस  में  प्रापर्टी  राइट  का
 खात्मा  किया  गया  है,  कोई  कम्पेंसेशन  नहीं  दिया
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 गया  है  ।  लेकिन  यहां  सरकार  चौदह  करोड़
 कम्पेंसेशन  के  तौर  पर  देना  चाहती  है  यह
 बिल्कुल  फजूल  की  बात  है..।  भगर  भाप  इरिग्रेशन
 के  लिए  यह  पेसा  मांगते  तो  हम  समझ  सकते
 थे  !  उसके  लिए  आपने  एक  हजार  ही  मांगा
 है  ।  पश्चिमी  कोसी  नहर  की  मांग  बहुत  से
 से  चलती  श्  रही  है  ।  उसके  .लिए  झगर  पैसा
 मांगते  तो  बात  समझ  में  शा  सकती  थी
 शौर  प्रापफो  हम  पैसा  दे  सकते  थे  ।  मधुबनी
 सब-डिविज्ञन  में  श्रकाल  पड़ा  हुआ  है,  उसको
 श्रकाल  ग्रस्त  इलाका  घोषित  करते  तो  बात  समझ
 में  श्रा  सकती  थी  ।  मधुबनी  सब  डिबिज़न  में

 मखुझा  नहर  की  मांग  है  ।  उसके  लिए  झगर
 श्राप  पैसा  मांगते  तो  हम  खुशी  से  दे  सकते  थे  ।
 लेकिन  उस  तरफ  आपका  ध्यान  ही  नहीं  है  ।

 डिमांड  नम्बर  88  जो  टूरिजम  से  सम्बन्धित
 है,  उसके  अन्तर्गत  श्रापने  44  लाख  रुपये  की  मांग
 की  है  ।  लेकिन  मधुबनी  में  मोबाड़ा  नाम  का
 एयरपोर्ट  है  जो  कि  प्रंग्रेजों  के जमानें  का  बना

 हुआ  है  ।  उसमें  सुधार  की  बात  नहीं  सोची
 जाती  है  7  वह  वैसे  का  वसा  है  ।  उसके
 लिये  श्राप  नहीं  देंगे  ।  में  कहना  चाहता
 हूं  कि  कम्पेंस्रेशन  की  बात  शाप  न  करें  ।  प्रिवी
 पर्स  श्राप  खत्म  कर  दें  तो  श्रापको  पांच  साड़े-
 पांच  करोड़  मिल  जाएगा  t  राजय  सभा  ने
 एक  प्रस्ताव  स्वीकार  किया  है  |  झ्राप  यहां  प्रस्ताव
 लायें  श्रौर  उसको  हम  एक  मिनट  में  पास  कर
 सकते  हैं  ।

 इन  शब्दों  के साथ  जो  यह  सप्लीमेंट्री  डिमांडज
 है,  इबका  मैं  विरोध  करता  हूं

 tt  राम  चररा  (खूुर्जा)  :  बंकों  के  राष्ट्रीय-
 करण.  के  बाद  जो  कार्रवाई  भ्रापको  करनी  चाहिये
 थी  वह  झापमे  नहीं  'की  ।इससे  सिद्ध  होता  है  कि
 समाजवाद  का  झूठा  ढिंढोरा  ही  श्राप  पीटते  हैं  t
 राष्ट्रीकरण  से  न  हरीजनों  को,  न  श्रनुसूचित
 जातियों  को,  न  किसानों  को,  न  कम  आय  समूह
 को,  फायदा  हुमा है  श्रौर  न  ही  श्रापने  समाज-

 Not  recorded.  77  SS
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 [श्री  राम  चरण]
 वादी  कोई  शौर  कदम  उठाये  हैं  ।इन  मांगों  से  न
 सरकारी  कर्मचारियों  को  श्राराम  मिल  सकता  है
 न  किसानों  को,  न  पिछड़ी  जातियों  को,  न

 भूमिहीन  किसानों  को  ।  इन  मांगों  को  मंजूर
 नहीं  किया  जाना  चाहिये  ।  समाजवाद  के  लक्ष्य
 को  सामने  रखते  हुए  आप  मांग  पेश  करें  जिससे
 नब्बे  प्रतिशत  लोगों  को  श्राराम  मिल  सके  |

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  FINANCE  (SHRI
 P.  C,  SETHI):  I  am  grateful  to  the
 Hon,  members  who  have  participated
 in  this  debate  and  have  asked  certain
 questions  and  also  thrown  useful  sug-
 gestions.

 To  start  with,  Mr.  Patodia  painted
 a  very  grim  picture  of  the  Indian
 economic  scene.  According  to  him,
 exports  are  dwindling,  deficit  financ-
 ing  is  increasing  and  the  Indian  eco-
 nomy  is  going  from  bad  to  worse.
 As  far  as  this  picture  which  has
 been  painted  by  Mr.  Patodia  is  con-
 cerned,  we  certainly  beg  to  differ
 from  that.  Exports  have  risen  last
 year  by  3.2  per  cent;  the  industrial
 production  in  the  first  half  of  this
 year  rose  by  7.5  per  cent;  and  on  the
 agricultural  front,  the  production  is
 likely  to  be  over  a  hundred  million
 tonnes,  Therefore,  the  picture  is  not
 what  he  has  painted.  On  the  con-~
 trary,  the  picture  is  more  hopeful.
 It  is  likely  that  on  account  of  the
 various  policies......

 SHRI  DHIRESWAR-  KALITA:
 Who  supplied  you  the  figures?

 SHRI  P.  C.  SETHI:  They  are  our
 figures,

 SHRI  DHIRESWAR  KALITA:
 Have  you  verified  them?

 SHRI  P.  C.  SETHI:
 more  than  verified.

 As  far  as  the  picture  painted  by
 him,  it  is  not  fully  correct.  But  we
 will  certainly  take  action  wherever
 there  are  deficiencies  and  try  to  im-
 prove  upon  things.

 As  far’  as  the  question  of  providing
 housing  and  employment  to  all  per-
 sons  is  concerned,  this  type  of  deve-

 They  are
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 lopment  could  come  only  through  a
 sustained  effort  for  a  long  time  and
 not  overnight.  For  this  purpose  we
 will  have  to  take  a  policy  and  a  pro-
 gramme  and  I  hope  we  are  going  on
 the  right  track  and  in  the  right  direc-
 tion.

 Then  Shri  Nitiraj  Singh  Chaudhary
 said  about  the  leakage  of  revenue
 with  regard  to  a  particular  scooter
 firm.  He  also  mentioned  about  a  cus-
 toms  case  and  he  also.  said  some
 Members—I  do  not  know  who  they
 are—wanted  to  get  rich  quicker
 after  coming  to  Parliament,  I  have
 requested  him  to  pass  on  those  papers
 to  me  and  we  will  certainly  look
 into  it.  As  far  as  the  revenue  of  this
 particular  firm  is  concerned,  if  there
 is  any  income  tax  or  wealth  tax
 leakage,  we  will  certainly  look  into
 it,  If  it  is  a  question  of  price  struc-
 ture  and  going  into  the  price  prob-
 Jem  of  this  particular  company,  then,
 certainly,  we  will  appoint  a  Cost.
 Accountant  to  go  into  the  whole
 thing  and  I  am  told  in  consultation
 with  the  Ministry  of  Industrial  Deve-
 lopment  there  is  already  a  proposal to  look  into  all  these  complaints,
 With  regard  to  the  customs  case
 which  he  has  said,  we  will  certainly
 go  into  that.

 Hon.  Member,  Shri  Ranjit  Singh,
 raised  a  point  and  said  that  by  com-
 manding  the  heights  of  economy  the
 budget  should  not  be  proposed  and
 framed  by  the  heights  of  foolishness.
 I  was  surprised  by  the  remarks  of
 the  Hon.  Member.  I  was  under  the
 impression  that  he  is  an  expert  in
 handling  the  gun.  Now  I  have  come to  know  that  he  is  trying  to  under-
 stand  the  economic  affairs  also  and is  trying  to  understand  the  budget.

 AN  HON.  MEMBER:  He  is  only  try-
 ing.

 SHRI  P.  C.  SETHI:  Yes,  he  is
 trying.  I  am  saying  that  he  is  trying because  he  has  said  about  housing
 that  50  per  cent  of  the  houses  are
 provided  to  Class  I  officers  while
 only  25  per  cent  is  provided  to  other
 persons.  Now,  actually  the  houses
 are  not  provided  on  the  basis  of
 classes  I  and  II  officers.  Rather  the houses  are  allotted  like  this,  that
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 upto  a  pay  runge  of  Rs.  75  category
 I  houses  are  allotted,  and  they  have
 got  50  per  cent  satisfaction,  This  is
 absolutely  contrary  to  what  he  has
 said.  Those  whose  Pay  is  upto  Rs.  175,
 they  get  50  per  cent  satisfaction.  In
 regard  to  those  whose  pay  range  is
 Rs.  3,000  and  above  they  are  entitled
 to  Category  VIIJ—it  is  about  25  per
 cent  and  he  is  absolutely  contradict-
 ing  the  facts  as  they  stand.  That  is
 why  I  said  that  it  will  take  some-
 time  for  him  to  understand  t!.e  bud-
 getary  matters.  He  was  also  pleased
 to  quote  Abraham  Lincoln,  I  would
 not  enter  into  that  controversy  but
 I  would  only  say  that  anything  good
 and  which  could  apply  to  our  condi-
 tions  and  our  desires  and  aspirations,
 we  will  certainly  take  it  whether  it
 comes  from  Abraham  Lincoln  or
 from  any  other  country.  But  we  can-
 not  just  fix  it  up  on  the  Indian  scene
 because  it  comes  from  such  an  emi-
 nent  person  like  Abraham  Lincoln.
 We  will  have  to  work  in  our  own
 conditions  and  according  to  our  as-
 pirations,  programmes  and  _  policies.
 Therefore,  whatever  has  been  said
 by  somebody  is  not  completely  ap-
 plied  to  the  Indian  scene  as  such
 where  we  can  give  everybody  what-
 ever  he  likes  in  the  present  context
 of  Indian  economy.

 Then  Hon.  Shri  K.  G.  Deshmukh
 raised  the  problem  of  cotton  and
 kapas.  I  would  only  say  that  I  would
 pass  it  on  to  the  Ministry  of  Com-
 merce  to  take  care  of  his  suggestions
 and  problems.  But  I  would  like  to
 add  that  as  far  as  cotton  is  concern-
 ed,  although  in  the  initial  years  of
 our  freedom,  the  production  of  cotton
 did  increase  considerably,  since  the
 last  couple  of  years  the  production
 of  cotton  is  not  increasing.  As  far  as
 the  quality  is  concerned,  we  are
 certainly  not  trying  to  improve  the
 quality  of  cotton  to  the  extent  de-
 sirable.  That  is  why  we  are  still  im-
 porting  cotton  worth  Rs.  00  crores
 from  foreign  countries;  and  there  is
 need  for  research  and  development
 in  the  cotton  sector.

 Shri  Sezhiyan  raised  the  question
 of  flood  relief  measures  and  drought
 relief  measures.  A  story  was  put  out
 either  by  some  newspaper  or  by

 L/P(N)5L88—8(a)

 D.S.G.  (Gen.),  AGRAHAYANA29,  89]  (SAKA)  D.S.G.  (Gen.),  866
 1969-70

 some  politician  that  Tamil  Nadu  was
 given  a  grant  for  drought  relief  only.
 in  order  to  purchase  the  25  MPs,  here
 or  the  DMK  Government  _  there,
 From  whatever  quarter  this  has
 emanated,  this  is  a  very  uncharitable
 accusation.  Drought  relief  or  flood
 relief  is  not  given  to  purchase  this
 State  or  that  State  or  this  or  that
 section  of  MPs,  but  on  the  basis  of
 the  reports  of  the  extent  of  the  cala-
 mity  and  the  relief  required  to  meet
 it.  Whenever  there  is  such  a  cala-
 mity,  a  team  of  officers  is  sent.  After
 they  survey  the  area,  they  make  a
 report,  and  grant  is  given  on  that
 basis.  As  Shri  Sezhiyan  rightly
 pointed,  this  entire  amount  given  is
 not  in  the  form  of  grant  or  aid  but
 most  of  it  is  in  loan  and  only  a  very
 small  part  is  in  the  form  of  aid.
 Therefore,  whatever  has  keen  given to  Tamil  Nadu  or  Orissa  or  Rajas-
 than,  or  any  other  State  was  not  ta
 placate  or  purchase  support  here  or
 there,  but  on  the  basis  of  the  relief
 required  according  to  the  various
 measures  undertaken  by  the  respec- tive  States.

 Shri  Umanath  and  Shri  Sezhiyan also  mentioned  about  cement  control.
 I  would  not  go  into  details.  Govern-
 ment  are  seized  of  the  matter  and  it
 is  under  serious  consideration,

 Shri  Panigrahi  raised  certain
 questions  concerning  the  debt  ser-
 vice  liability  and  the  foreign  loans
 we  have  to  repay.  The  total  esti-
 mated  outgo  from  the  country  during the  Fourth  Plan  period  in  the  form
 of  free  foreign  exchange  would  be
 on  account  of  principal  Rs,  118
 crores  and  interest  Rs.  707  crores
 totalling  Rs.  1,825  crores,  The  esti- mated  amount  which  we  will  repay
 through  exports  will  be  Rs.  369
 crores  and  interest  on  it  Rs.  86
 crores  making  it  Rs.  455  crores.  So
 the  grand  total  on  this  account  would
 be  about  Rs.  2,280  crores.

 There  is  no  denying  the  fact  that
 our  foreign  exchange  will  not  im-
 prove  unless  the  adverse  balance  of
 trade  is  removed,  Therefore,  the  en-
 tire  effort  will  have  to  be  increased
 our  exports  and  reduce  our  imports
 by  way  of  import  substitution,  We



 9187  D&G.  (Gen.),
 4969-70

 [Shri  P  C.  Sethi]
 should  also  conserve  foreign  ex-
 change  by  plugging  loopholes.  in  the
 flight  of  foreign  exchange  whether
 in  the  form  of  smuggling  or  any
 other  source,  All  possible  measures
 would  have  to  be  taken  in  that  direc-
 tion.  It  is  hoped  that  with  the  growth
 of  exports  continuing  at  the  rate  of
 7  per  cent  and  the  other  measures
 by  980  it  will  be  possible  to  reverse
 the  deficit  and  turn  it  into  a  favour;
 able  balance  of  trade.  Let  us  move
 in  that  direction  as  we  are  already
 doing.

 Shri  P.  V.  Shastri  referred  to  the
 Narmada  tribunal.  There  is  a  diffe-
 rence  between  a  Tribunal  and  a
 Commission.  It  is  possible  that  a
 Commission’s  report  may  or  may  not
 by  acceptable  to  Government.  But
 as  far  as  I  can  understand  whatever
 comes  from  the  tribunal,  whenever
 it  is  appointed  for  any  purpose,
 comes  in  the  form  of  an  award,  So,
 I  hope  that  whatever  comes  from
 the  Narmada  tribunal  would  be
 taken  as  an  award  by  the  contend-
 ing  parties.  But  I  would  like  also  to
 make  it  clear  that  as  far  as  the
 Madhya  Pradesh  Government  is  con-
 cerned,  the  Chief  Minister  of  Madhya
 Pradesh  has  made  their  position
 clear,  and  the  Gujarat  Chief  Minis-
 ter  has  also  made  their  position
 clear.  But,  at  the  same  time,  this  tri-
 bunal  is  going  into  this  matter.

 I  would  not  take  the  time  of  the
 House,  but  I  would  briefly  reply  to
 the  other  points  which  were  raised
 by  other  Hon.  Members.  Shri  Prakash
 Vir  Shastri  mentioned  about  the  pro-
 gressive  use  of  Hindi  in  courts  and
 other  places.  Certainly,  progressive
 use  of  Hindi  is  being  made,  and  we
 hope  that  the  respective  State  Go-
 ernments  and  the  Supreme  Court
 and  the  High  Courts,  wherever  they
 can  do  so.  would  certainly  take  cog-
 nizance  of  this  and  would  move  in
 that  direction.

 Then,  Shri  Esthose  raised  certain
 points  about  the  benefits  that  should
 have  accrued  to  the  workers,  and
 other  Hon.  Members  have  also  raised
 points  about  bank  _  nationalisation
 and  the  benefits  which  should  have
 accrued  to  the  common  man.  The
 fact  remains  that  on  account  of  the
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 case  in  the  Supreme  Court,  we  are
 not  in  a  position  to  give  the  banks
 any  directives,......

 SHRI  5.  5.  KOTHARI:  I  made  a
 specific  point  that  the  Government
 should  approach  the  Supreme  Court.

 SHRI  ए.  C.  SETHI:  Let  me  com-
 plete  it.  I  am  not  going_to  ignore
 what  he  has  said.  I  am  coming  to  it.
 As  far  as  this  matter  is  concerned,
 certainly  we  are  not  in  a  position  to
 give  any  directive  to  the  banks,
 During  the  course  of  the  negotia-
 tions  we  have  made  it  amply  clear,
 and  most  of  the  banks  have  already
 formulated  most  of  the  schemes,
 and  they  are  moving  in  that  direc-
 tion,  in  order  to  give  relief  to  the
 common  man.  Actually,  some  reports
 might  be  coming  already  that  it  is
 not  being  implemented  properly  or
 it  is  not  being  extended  to  all  the
 concerned  people  and  places,  but,  at
 the  same  time,  we  are  also  getting
 reports  from  time  to  time  that  most
 of  the  banks  have  started  doing  it
 and  they  are  doing  it  in  the  correct
 direction.
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 Shri  Esthose  and  one  other  Hon.
 Member  pointed  out  certain  aspects of  the  Cochin  shipyard.

 AN  HON.  MEMBER:  The  other
 was  Shri  Mangalathumadam.

 SHRI  P.  ८.  SETHI:  It  is  rather  a
 diffiult  name  to  pronounce!  As  far
 as  this  is  concerned,  I  would  only
 like  to  say  that  the  Cochin  shipyard
 has  already  been  included  in  the
 fourth  Five  Year  Plan  and  the  nego-
 tiations  with  the  Mitsubishi  Co.,
 have  been  partly  completed;  a  re-
 vised  project  report  has  come;  and
 land  is  being  acquired  and  already
 Rs,  .24  crores  has  been  spent,  and
 provision  for  more  expenditure  has
 been  made  for  this  year.  and  it  is
 on  the  way.  Therefore,  it  is  not  only
 a  form  of  slogan,  as  was  said.  but
 we  are  trying  to  move  in  the  direc-
 tion  of  implementing  it.

 SHRI  P.  P.  ESTHOSE:  This  is  the
 regular  reply  we  are  hearing  over
 the  last  0  years  from  the  Hon.
 Ministers.  But  the  question  is,  when
 will  it  materialise.  That  is  more  im-
 portant.
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 SHRI  ए  ए.  SETHI:  As  far  as  I  am
 concerned,  I  am  saying  it  for  the  first
 time,

 SHRI  P,  P.  ESTHOSE:  The  Ship-
 ping  Minister  is  there.

 SHRI  P.  C.  SETHI:  Then,  Shri-
 mati  Ila  Palchoudhuri  made  a  point.

 SHRI  P.  P.  ESTHOSE:  What  is  the
 attitude  towards  upgrading  the
 Cochin  city?

 SHRI  P.  C.  SETHI:  As  far  as  the
 question  of  upgarding  is  concerned,
 we  had  a  mid-term  survey  for  about
 32  or  33  cities  and  we  were  seriously
 considering  that  at  least  those  cities
 for  which  the  surveys  had  been  com-
 pleted  should  be  raised,  but  in  the
 meanwhile,  when  we  were  in  the
 process  of  coming  to  a  decision,  &
 spate  of  representations  came  from
 many  other  cities  and  adjoining
 States,  Therefore,  the  whole  thing
 is,  so  to  Say,  in  a  melting-pot.  I  would
 say  that  at  any  rate,  by  97l,  every
 city  according  to  the  population  will
 have  to  be  upgraded.  But  in  the
 meanwhile.  whatever  survey  has
 been  completed,  we  will  try  to  have
 a  second  look  at  it  without  having
 much  of  opposition,

 SHRI  HEM  BARUA:  Is  it  in  the
 melting-pot  or  in  cold  storage?

 SHRI  P.  con  SETHI:  Mr.  5.  M.
 Joshi  made  a  point  about  having  a
 Central  Economic  Service.  I  would
 like  to  state  for  the  information
 of  Hon.  Members  that  as  far  as  the
 Central  Economic  Service  is  concern-
 ed,  it  is  already  in  existence  since
 1964,  But  if  he  has  anything  to  say
 about  some  cadre  or  anything,  then.
 just  as  we  have  a  special  cadre  where
 we  are  empanelling  the  versonnel
 for  the  public  sector  projects,  if  theré
 is  any  such  idea,  he  may  kindly  pass
 it  on  to  us.  and  we  will  see  what  can
 be  done  about  it.

 Mr.  Viswanatham  made  certain
 voints  about  banks.  He  said,  just
 like  Apollo  1  and  2  which  went
 up  and  came  dov'n  _  similarly  the
 nosition  about  banks  is  comme
 back.  As  T  have  just  said,  it  is  not
 so:  9s  soon  as  the  court  case  is  de-
 cided.  we  would  go  into  it  and  take
 necessary  action.
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 Mr.  Lobo  Prabhu  said  we  have  al-
 ready  opened  a  new  department  of
 banking  and  started.  incurring  more
 expenditure.  He  asked,  why  can't’  we
 leave  it  to  the  Reserve  Bank?  I
 would  say  to  him  that  the  Reserve
 Bank  would  play  its  part,  but  when
 we  have  taken  over  4  major  banks, it  requires  a  lot  of  follow-up  mea-
 sures  and  even  at  governmental  level, we  have  to  do  much.  Therefore  this
 department  has  become  necessary. There  was  no  other  alternative,

 Mr,  P.  C.  Verma  demanded  a  sepa- rate  tribunal  for  Bhakra  I  would  con-
 vey  his  feelings  to  the  concerned minister.

 About  tourism.  while  Mrs.  Ta
 Palchoudhury  welcomed  the  conces- sion  given,  Mr.  Lobo  Prabhu  was
 apprehensive  whether  this  would
 result  in  greater  return  to  Air  India. There  was  a  real  demand  that  while other  companies  are  giving  it,  we should  also  give  it,  Therefore,  this
 has  been  decided.  The  overall  posi- tion  would  be,  although  for  three  or four  years  we  would  be  losing  Rs.  7 to  8  lakhs,  excluding  the  dividends. on  the  whole  it  would  be  beneficial to  Air  India.  I  am  sure  the  system would  be  welcomed  by  those  Indians who  are  residing  in  U.K.

 Mr.  Randhir  Singh  started  by  say- ing  that  he  is  speaking  on  Demands Nos.  14,  45,  110,  ‘112;  67)  24  and  88. But  he  started  with  Chandigarh  and ended  with  Chandigarh.  Certainly  I have  great  respect  for  his  feelings. There  are  also  the’feelings  of  Hon.
 members  from  Punjab.  The  matter is  already  before  the  entire  country
 and

 T  have  nothing  much  to  say  about it.

 Shri  Madhukar  spoke  about  the Gandak  project  and  the  development of  Bihar,  Since  we  are  going  to  dis- cuss  Bihar  Demands,  I  would  not  take the  time  of  the  House  now  on  this.
 Mr.  Naval  Kishore  Sharma  spoke about  the  drought  relief  measures for  Rajasthan.  For  flood  relief.  the total  amount  asked  by  the  State Government  was  about  Rs.  3  crores. We  have  not  received  the  details  of
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 it.  We  have  agreed  to  give  them  this
 amount.  As  far  as  drought  relief  is
 concerned,  about  Rs.  8  crores  have
 already  been  given  to  Rajasthan.

 Mr.  Hem  Barua  and  Mr.  Megha-
 chandra  made  certain  points  about
 the  position  of  Manipur.  It  was  said
 that  MPs  are  not  allowed  to  stay  in
 the  guest  house.  My  information  is,
 it  is  not  50.

 SHRI  TENNETI  VISWANATHAN  है|
 When  an  MP  directly  tells  us,  what
 is  your  other  information  that  you
 want?

 SHRI  UMANATH  :  You  must  en-
 quire  into  it  as  to  how  officers  pre-
 vented  MPs.  from  staying  there.

 SHRI  P.  C.  SETHI:
 quire  into  it.

 We  do  not  want  to  neglect  Mani-
 pur.  That  is  why  in  the  third  plan
 outlay,  there  was  a  _  provision  of
 Rs.  2  crores  for  Manipur.  In  the
 fourth  plan,  it  is  more  than  Rs.  27
 crores,  So,  the  plan  outlay  for  Mani-
 pur  has  increased.  This  is  central
 assistance  so  far  as  Manipur  is  con-
 cerned,

 SHRI  UMANATH:  It  seems  they
 charge  Rs.  2.50  from  officials  and
 Rs.  20  from  MPs.  That  was  the  com-
 plaint.

 SHRI  P.  C.  SETHI:  I  will  look  into
 it.  But  there  would  be  some  differ-
 ence  between  officers  on  duty  and
 Members  of  Parliament.

 SHRI  UMANATH:  In  other  States
 there  is  no  difference  at  all.  We  are
 charged  the  same  rates,

 SHRI  S.  M.  JOSHI:  We  are  treated
 as  officers  on  duty.

 SHRI  P.  C.  SETHI:  We  are  not
 trying  to  discriminate  between  one
 State  or  another,  whether  it  is  Kerala
 or  Manipur.  All  possible  devolutions
 which  occur  according  to  the  recom-
 mendations  of  the  Finance  Commis-
 sion  will  be  given  to  them.  Still.  if
 there  are  any  peculiar  problems  they
 would  be  gone  into  by  the  Planning
 Commission  and  the  National  Deve-
 lopment  Council.

 I  would  en-
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 Shri  Kothari  asked  why  we  are  not
 paying  compensation  for  bank  nation-
 alisation  and  what  is  the  reason  for
 the  delay.  Firstly,  we  have  not  receiv-
 ed  the  reports  from  the  concerned
 banks.  The  last  date  for  receiving
 reports  from  these  banks  is  18-1-70,
 So  far  we  have  received  it  from  four
 banks  and  we  hope  other  banks  will
 follow  suit.  To  some  extent  it  is
 also  due  to  the  case  pending  in  the
 Supreme  Court.  The  question  of  com-
 pensation  is  also  being  argued  in  the
 Supreme  Court.  So,  I  would  say  that
 as  soon  as  the  legal  position  is  clear
 we  will  expedite  it,

 SHRI  S.  S.  KOTHARI:  Then,  what
 about  the  change  of  the  base  year
 from  952  to  962  for  calculation  of
 wholesale  price  index?

 SHRI  P.  C,  SETHI:  It  would  be
 very  difficult  for  me  to  enlighten  the
 Hon.  Member,  who  is  already  more
 enlightened  than  me.

 Shri  Lobo  Prabhu  raised  the  ques-
 tion  of  the  B.I.C.  enquiry.  I  think  the
 last  date  for  that  is  January  970—
 of  course,  I  speak  subject  to  correc-
 tion.  I  hope  that  the  Commission
 would  not  ask  for  an  extension  and
 the  enquiry  would  be  completed  by
 that  time.

 I  have  nothing  more  to  add.
 MR,  DEPUTY-SPEAKER:  I  will

 now  put  all  the  cut  motions  to  the
 vote  of  the  House.
 All  the  cwt  motions  were  put  and

 negatived.
 MR.  DEPUTY-SPEAKER:

 question  is:
 “That  the  respective  Supplemen-

 tary  sums  not  exceeding  the
 amounts  shown  in  the  third  column
 of  the  order  paper  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1970,  in  respect
 of  the  following  demands  entered
 in  the  second  column  thereof—

 Demands  Nos.  14,  5l,  58,  67,  88.
 96,  100,  101,  110,  2  and  124”.

 The  motion  was  adopted.

 The
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 APPROPRIATION  (No.  6)  BILL,*
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  P.  C.  SETHI):  I  beg  to  move
 for  leave  to  introduce  a  Bill  to  au-
 thorise  payment  and  appropriation
 of  certain  further  sums  from  and  out
 of  the  Consolidated  Fund  of  India
 for  the  srevices  of  the  financial  year
 1969-70.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  further
 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  India  for  the  servi-
 ces  of  the  financial  year  1969-70."

 The  motion  was  adopted.

 SHRI  P.  C.  SETHI:  I
 the  Bill.

 introducet

 T  beg  to  move:  +

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the
 services  of  the  financial  year  196%
 70,  be  taken  into  consideration.”

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the
 services  of  the  financial  year  1969-
 70,  be  taken  into  consideration.”

 The  motion  was  adopted.

 MR,  DEPUTY  SPEAKER:  We  will
 now  take  up  clause  by  clause  consi-
 deration.

 AGRAHAYANA  29,  89]  (SAKA)
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 The  question  is:

 “That  clauses  2,  3,  the  Schedule
 clause  1,  the  Enacting  Formula  and
 the  Title  stand  part  of  the  Bill”.

 The  motion  was  adopted.
 clauses  2,  3,  the  Schedule,  clause

 l.  The  Enacting  Formula  and

 Ea
 Title  were  added  to  the

 all.
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 SHRI  P.  C.  SETHI:  I  beg  to  move:
 “That  the  Bill  be  passed”.

 MR.  DEPUTY-SPEAKER:
 question  is:

 “That  the  Bill  be  passed”.
 The  motion  was  adopted.

 The

 7.55  hrs,
 DEMANDSt  FOR  _SUPPLEMEN-

 pany
 GRANTS  (MANIPUR),  1969-

 DEMAND  No.  —LAND  REVENUE
 MR,  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  92,000  be  granted  to
 the  President  out  of  the  Consoli-
 dated  Fund  of  the  Union  territory
 of  Manipur  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1970,  in  respect
 of  Land  Revenue.”.

 Demanp  No.  0—GENERAL  ADMINISTRA-
 TION

 MR,  DEPUTY-SPEAKER;:  Motion
 ~moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs,  -11,85,000  be  granted
 to  the  President  out  of  the  Consoli-
 dated  Fund  of  the  Union  Territory
 of  Manipur  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1970,  in  respect
 of  General  Administration.”.

 Part  II.  Section  2,

 +Introduced/moved  with  the  recommendations  of  the  President.
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 Demand  No.  3—Po.ice
 MR.  DEPUTIY-SPEAKER:  Motion

 moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  31,45,800  be
 Gane to  the  President  out  of  the  Consoli-

 dated  Fund  of  the  Union  territory
 of  Manipur  to  defray  the  charges
 which  will  come  in  ‘course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1970,  in  respect
 of  Police.”.

 Demanp  No.  5—EpucaTIon
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  18,51,000  be  granted
 to  the  President  out  of  the  Consoli-
 dated  Fund  of  the  Union  territory
 of  Manipur  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 35  day  of  March,  1970,  in  respect
 of  Education.”

 Demand  No.  6—MeEnicau
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  77,000  be  granted  to
 the  President  out  of  the  Consoli-
 dated  Fund  of  the  Union  territory
 of  Manipur  to  defray  the  charges
 which  will  core  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1970,  in  respect
 of  Medical.”,
 Demanp  No.  7—Pusiic  HEALTH
 MR,  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs,  1,57,000  be  granted
 to  the  President  out  of  the  Consoli- dated  Fund  of  the  Union  territory
 of  Manipur  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1970,  in  respect
 of  Public  Health.”.

 Demand  No,  9—ANrmMaL  HUSBANDRY
 MR.  DEPUTY-SPEAKER;  Motion

 moved  ;
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 “That  a  Supplementary  sum  not
 exceeding  Rs.  114,000  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  Union  territory
 of  Manipur  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1970,  in  respect
 of  Animal  Husbandry.”.

 Demand  No.  22—Communrry  DeEve-
 LOPMENT

 MR,  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Suplementary  sum  not
 exceeding  Rs.  +1,48,000  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  Union  territory
 of  Manipur  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1970,  in  respect
 of  Community  Development.”,
 DEMAND  No,  34—MISCELLANEOUS
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs,  -13,27,000  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  Union  territory of  Manipur  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist_  day  of  March,  970  in  respect of  Miscellaneous.”.

 Demanp  No,  4l—Carrran  Ouray  on
 P.W.D.  BurLpincs

 MR,  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  10,00,000  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  Union  terri-
 tory  of  Manipur  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1970,  in  res-
 pect  of  Capital  Outlay  on  P.  W.  D.
 Buildings.”.

 The  House  has  agreed  that  there
 would  be  no  discussion;  so,  I  am  put-
 ting  them  to  the  vote  of  the  House,
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 The  question  is:
 “That  the  respective  Supplemen-

 tary  sums'  not  exceeding  the
 amounts  shown  in  the  third  column
 of  the  order  paper  be  granted  to
 the  President  out  of  the  Consoli-
 dated  Fund  of  the  Union  territory
 of  Manipur  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1970,  in  respect
 of  the  following  demands  entered
 in  the  second  column  thereof—

 Demand  Nos.  ,  10,  13,  15,  16,  17,
 19,  22,  34  anp  4I.”.

 The  motion  was  adopted,

 MANIPUR  APPROPRIATION  BILL*,
 969

 THE  MINISTER  OF
 THE  MINISTRY  OF  FINANCE
 (SHRI  P.  C.  SETHI):  Sir,  I  move
 for  leave  to  introduce  a  Bill  to  autho-
 rise  payment  and  appropriation  of
 certain  further  sums  from  and  out  of
 the  Consolidated  Fund  of  the  Union
 territory  of  Manipur  for  the  services
 of  the  financial  year  1969-70.

 MR.  DEPUTY-SPEAKER:
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  fur-
 ther  sums  from  and  out  of  the  Con-
 solidated  Fund  of  the  Union  terri-
 tory  of  Manipur  for  the  services  of
 the  financial  year  1969-70.”.

 The  motion  was  adopted,
 SHRI  P.  C.  SETHI:  Sir,  I  intro-

 duce  the  Bill.
 Sir,  I  movet

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  Union
 territory  of  Manipur  for  the  servi-
 ces  of  the  financial  year  1969-70,
 be  taken  into  consideration.”.
 MR.  DEPUTY-SPEAKER:

 question  is:

 STATE  IN

 The
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 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  Union
 territory  of  Manipur  for  the  servi-
 ces  of  the  financial  year  1969-70,  be
 taken  into  consideration.”,

 The  motion  was  adopted.
 MR,  DEPUTY-SPEAKER:

 question  is:
 “That  clauses  2,  3,  the  Schedule.

 clause  l,  the  Enacting  Formula  and the  Title  stand  part  of  the  Bill.”,
 The  motion  was  adopted.

 Clauses  2,  3,  the  Schedule,  clause
 |  the  Enacting  Formula  and  the
 Title  were  added  to  the  Bill,
 SHRI  P.C.  SETHI:  Sir,  I  move:

 “That  the  Bill  be  Ppassed.””
 MR.  DEPUTY-SPEAKER:

 question  is:
 “That  the  Bill  be  passed.”.

 The  motion  was  adopted,

 The

 The

 7.52  hrs.
 DEMANDS+  FOR  SUPPLEME TARY  GRANTS  (BIHAR),  1969-70

 Demanp  No.  2—Lanp  REVENUE
 MR.  DEPUTY-SPEAKER:  Motion moved:

 “That  a  Supplementary  8
 exceeding  Rs.  +1,46,000  Ee  granted
 to  the  President  out  of  the  Conso- lidated  Fund  of  the  State  of  Bihar to  defray  the  charges  which  will come  in  course  of  payment  during the  year  ending  the  350  day  of
 March,  1970,  in  respect  of  Land  Re- venue.”.

 Demanp  No,  3—State  Excise  Duties
 MR.  DEPUTY-SPEAKER:  Motion moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  00  be  granted  to

 *Published  in  Gazette  of  India  Extraordinary,  Part  Il,  section  2,  dated 20-12-69,
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 the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Bihar
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1970,  in  respect  of  State
 Excise  Duties”.
 Demand  No.  4—TuxEs  ON  VEHICLES
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  Supplementary  sum  not.

 exceeding  Rs.  7,300  be  granted  to
 the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Bihar
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1970,  in  respect  of  Taxes  on
 Vehicles.”

 Demanp  No.  6—REGISTRATION  FEES
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  10,500,  be  granted  to
 the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Bihar
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  35  day  of
 March,  1970,  in  respect  of  Regis-
 tration  Fees,”

 Demanp  No.  9—StatTe  LEGISLATURES
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  -19,10,200  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Bihar
 to  defray  the  charges  which  will
 come  in  course  of  payment  durin
 the  year  ending  the  38  day  0
 March.  1970,  in  respect  of  State
 Legislature.”

 Demanp  No.  0—GENERAL  ADMINISTRA~
 TION

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  7,80,800,  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Bihar
 to  defray  the  charges  which  will
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 come  in  course  of  payment  during the  year  ending  the  3lst  day  of
 March,  1970,  in  respect  of  General
 Administration”,

 DEMAND  No.  —_l—ApDMINISTRATION
 OF  JUSTICE

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  3,50,100  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Bihar
 to  defray  the  charges  which  wil}
 come  in  course  of  payment  during the  year  ending  the  3lst  day  of
 March,  1970,  in  respect  of  Adminis-
 tration  of  Justice”.

 DEMAND  No.  2—JaILs

 MR.  DEPUTY-SPEAKER:  Motion
 moved:  j

 “That  a  Supplementary  sum  not
 exceeding  Rs.  43,00,000  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Bihar
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1970,  in  respect  of  Jails.”

 Demanpd  No,  3—Po.ice
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  11,04,400  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Bihar
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1970,  in  respect  of  Police.”

 Demanp  No,  5—Screntiric  DeEpart-
 MENTS

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  be  granted  to
 the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Bihar
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1970,  in  respect  of  Scientific
 Department.”



 20]  D.S.G.  (Bihar),
 4969-70

 Demanp  No.  6—EpucaTIon
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  2,15,93,200,  be  granted
 to  the  President  out  of  the  Conso- lidated  Fund  of  the  State  of  Bihar to  defray  the  charges  which  will come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1970,  in  respect  of  Educa-
 tion.”

 DEMAND  No,  7—MEpIcaL
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs,  9,11,400  be  granted
 to  the  President  out  of  the  Conso- lidated  Fund  of  the  State  of  Bihar to  defray  the  charges  which  will come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of March,  1970,  in  respect  of  Medi-
 cal.”
 Demand  No,  8—Pusiic  HEALTH
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  Supplemnetary  sum  not

 exceeding  Rs.  12,37,800  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Bihar to  defray  the  charges  which  will come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1970,  in  respect  of  Public
 Health.”

 Demanp  No.  19—  AGRICULTURE
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  7,73,200  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Bihar to  defray  the  charges  which  will come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1970,  in  respect  of  Agricul-
 ture.”.

 Demand  No.  20—ANIMAL  HUSBANDRY
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
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 “That  a  Supplementary  sum  not
 exceeding  Rs.  2,200  be  granted  to the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Bihar to  defray  the  charges  which  will
 come  in  course  of  payment  during the  year  ending  the  35६  day  of
 March,  1970,  in  respect  of  Animal
 Husbandry.”

 Demanp  No.  2l—Co-opERATION
 MR.  DEPUTY-SPEAKER:  Motion

 moved:  \
 “That  a  Supplementary  sum  not

 exceeding  Rs.  -1,27,000  be  granted to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Bihar to  defray  the  charges  which  will come  in  course  of  payment  during the  year  ending  the  35  day  of
 March,  1970,  in  respect  of  Indust- ration.”

 Demand  No.  22—INpusTRIES
 MR.  DEPUTY-SPEAKER:  Motion

 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  2,50,300  be  granted to  the  President  out  of  the  Conso- lidated  Fund  of  the  State  of  Bihar to  defray  the  charges  which  will come  in  course  of  payment  during the  year  ending  the  3st  day  of
 March,  1970,  in  respect  of  Indust- ries”,

 Demanp_  No.  25—MISCELLANEOUS  So- CtaL  DEVELOPMENTAL  ORGANISATIONS
 (WELFARE  OF  SCHEDULED  CASTEs, ScHEDULED  TRIBES  AND  BACKWARD
 CLASSES)

 MR.  DEPUTY-SPEAKER:  Motion moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  700  be  granted  to the  President  out  of  the  Consoli- dated  Fund  of  the  State  of  Bihar to  defray  the  charges  which  will
 come  in  course  of  payment  during the  year  ending  the  3lst  day  of
 March,  1970,  in  respect  of  Miscel-
 laneous  Social  Developmental  Or-
 ganisations  (Welfare  of  Scheduled
 Castes,  Scheduled  Tribes  and  Back- ward  Clagses).”
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 Demanp  No,  28—IRRIGATION  INCLUDING
 MULTI-PURPOSE  RIVER  SCHEMES

 MR,  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  3,600  be  granted  to
 the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Bihar
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1970,  in  respect  of  Irriga-
 tion  including  Multi-purpose  River
 Schemes.”

 Demanp  No.  30—PusBLic  WORKS

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,10,02,600  be  grant-
 ed  to  the  President  out  of  the  Con-
 solidated  Fund  of  the  State  of
 Bihar  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  i970,  in  respect  of  Pub-
 lic  Works.”

 No.  3il—Pustic  Works—
 ESTABLISHMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:  )

 DEMAND

 “That  a  Supplementary  sum  not
 exceeding  Rs.  8,41,800  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Bihar
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1970,  in  respect  of  Public
 Works—Establishment.”.

 Demanp  No,  32—FAMINE  RELIEF

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplemenary  sum  not
 exceeding  Rs.  53,00,000  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Bihar
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March.  1970,  in  respect  of  Famine
 Relief.”
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 Demanp  No,  35—FOREST
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  3,41,800  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Bihar
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1970,  in  respect  of  Forest.”

 DEMAND  No.  36—MISCELLANEOUS
 (GRAM  PANCHAYAT)

 MR.  DEPUTY-SPEAKER:  Motion
 ५

 “That  a  Supplementary  sum  not
 exceeding  Rs.  88300  be  granted
 to  the  President  out  of  the  Conso4
 lidated  Fund  of  the  State  of  Bihar
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1970,  in  respect  of  Miscel-
 laneus  (Gram  Panchayat).”

 Demand  No,  37—MISCcELLANEOUS

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  7,38,800  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Bihar
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1970,  in  respect  of  Miscel-
 laneous.””

 DEMAND  INO.  38—MISCELLANEOUS  (PUB-
 Lic  RELATIONS  DEPARTMENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  2,19,600  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Bihar
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  350  day  of
 Mach,  1970,  in  respect  of  Miscel-
 laneous  (Public  Relations  Depart-
 ment).”



 205  D.S.G.  (Bihar),
 1969-70

 DEMAND  No,  39—MISCELLANEOUS  (Ex-
 PENDITURE  ON  DISPLACED  PERSONS)
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  8,90,500  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Bihar
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1970,  in  respect  of  Miscel-+
 laneous  (Expenditure  on  Displaced
 persons).”

 DEMAND  No,  40—MISCELLANEOUS
 (Civit  DEFENCE)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  25,500  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Bihar
 to  defray  the  charges  which  will
 come  in  course  of  payment  during:
 the  year  ending  the  3lst  day  of
 March,  1970,  ‘in  respect  of  Miscella-
 neous  (Civil  Defence).”

 Demanp  No.  42—CapitaL  OvuTLAy  ON
 INDUSTRIAL  DEVELOPMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  39,54,000  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Bihar
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1970,  in  respect  of  Capital
 Outlay  on  Industrial  Develop-
 ment.”

 Demand  No  43—CapiTaL  OUTLay  ON
 OTHER  WORKS

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  30,00,000  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Bihar
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  35६  day  of
 March,  1970,  in  respect  of  Capital
 Outlay  on  Other  Works.”
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 Demanp  No,  46—Loans  anp  ADVANCES
 BY  STATE  GOVERNMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,15,39,800  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Bihar
 to  defray  the  charges  which  will
 come  in  course  of  payment  during the  year  ending  the  3lst  day  of
 March,  1970,  in  respect  of  Loans
 and

 peace
 by  State  Govern-

 ment.

 Hon.  Members  may  now  move  the
 cut  motions,  subject  to  their  being otherwise  admissible,

 _SHRI  K.  M.  MADHUKAR  (Kesa-
 ria):  I  beg  to  move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  asum  not  exceed-
 ing  Rs.  1,46,000  in  respect  of  Land
 Revenue  be  reduced  by  Rs.  100.”
 [Failure  of  Government  in  check-

 ing  the  bungling  in  the  settlement  of
 Bhoodan  land  donated  by  Hathua
 State  in  Chupra  District  (1.7

 “That  the  demand  for  a  supple-
 mentary  grant  of  asum  not  exceed-
 ing  Rs.  1,46,000  in  respect  of  Land
 Revenue  be  reduced  by  Rs.  100.”

 [Delay  in  the  distribution  of  Bhoo-
 dan  land  and  the  failure  of  Gov-
 ernment  in  setting  up  —  all-party
 commitees  (2).]

 “That  the  demand  for  a  supple
 mentary  grant  of  asum  not  exceed-
 ing  Rs.  -1,46,000  in  respect  of  Land
 Revenue  be  reduced  by  Rs.  100.”
 [Failure  of  Government  in  oc-

 cupying  the  land  donated  by  its
 owners  to  Bhoodan  and_  which  is
 still  in  their  possession  (3).]

 “That  the  demand  for  a  supple
 mentary  grant  of  asum  not  exceed-
 ing  Rs.  146,000,  in  respect  of  Land Revenue  be  reduced  by  Rs.  100.

 [Failure  of  Government  in  check-
 ing  the  favouritism  shown  in  the
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 ({Shri  K.  M.  Madhukar]
 distribution  of  Bhoodan  land  and  in
 removing  legal  hurdles  in  regard
 thereto  (4).]

 “That  the  demand  for  a  supple-
 mentary  grant  of  asum  not  exceed-
 ing  Rs,  1,46,000  in  respect  of  Land
 Revenue  be  reduced  by  Rs.  100.”
 [Failure  of  Government  in  check-

 ing  wrong  settlement  of  Ehoodan

 ae
 in  Madhuban  Thana  (Bihar)

 “That  the  demand  for  a  supple-
 mentary  grant  of  asum  not  exceed-
 ing  Rs.  1,46,000  in  respect  of  Land
 Revenue  be  reduced  by  Rs.  100.”

 [Failure  of  Government  in  check-
 ing  favouritism  shown.in  distribu-
 tion  of  Bhoodan  land  among  the  land-
 less  (6).]

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  exceed-
 ing  Rs.  7,300  in  respect  of  Taxes  on
 Vehicles  be  reduced  by  Rs.  100.”

 [Failure  of  Government  in  repair-
 ing  the  vehicles  belonging  to  the
 State  Transport  Corporation  (7).]

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  exceed-
 ing  Rs.  7,300  in  respect  of  Taxes  on
 Vehicles  be  reduced  by  Rs.  100.”

 [Failure  of  Government  in  preven-
 ting  the  grounding  of  several  vehicles

 a  bg
 State  Transport  Corporation

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  exceed-
 ing  Rs.  7,300  in  respect  of  Taxes  on
 Vehicles  be  reduced  by  Rs.  100.”

 [Failure  of  Government  in  asking
 the  State  Transport  Corporation  to
 provide  facilities,  good  behaviour  to
 passengers  (9).]  ,

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  exceed-
 ing  Rs.  7,300  in  respect  of  Taxes  on
 Vehicles  be  reduced  by  Rs.  100.”

 [Failure  of  Government  in  impres-
 sing  upon  the  State  Road  Transport
 Corporation  to  run  the  buses  in  time.
 (10).7

 उप.ध्यक्ष  महोदय,  बिहार  की  विधान  सभा  के

 चालू  न  रहने  से  श्राज  श्रापको  बिहार  राज्य  का
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 बजट  लोक  सभा  में  पेश  करना  पड़ा  है  ।  बिहार
 की  आज  बष्ठी  भ्रजीब  परिस्थिति  है--प्राकृतिक
 सम्पदा  में  यह  राज्य  सबसे  आगे  होने  पर  भी,
 जहां  कोसी  और  गंगा  जैसी  नदियां  हैं,  जो लगातार
 साल  भर  पानी  देती  हैं,  जहां  की  जमीन  इतनी
 उपजाऊ  है,  खास  कर  उत्तर  बिहार  की  जमीन
 इतनी  ऊपजाऊ  है  कि  बिना  खाद्  के  भी  वहां
 तरह  तरह  की  फसलें  होती  हैं,  जहां  इतनी  खानें
 हैं  कि  श्रगर  उन  का  इस्तेमाल  किया  जाय  तो
 बिहार  समृद्धि  में  सबसे  आगे  श्रा सकता  है,  लेकिन
 फिर  भी  वह  आज  पिछड़ा  हुआ  है  ।  यह  बड़े
 कलंक  की  बात  है।  पिछले  22  वर्षों  में  जो  कांग्रेसी

 हकूमत  वहां  रही,  उसने  ऐसे  काम  किये,  जिनसे
 बिहार  की  जनता  को  उस  कलंक  को  धोने  में
 समय  लगेगा,  क्योंकि  ।बहार  की  उवंरा  भूमि,
 सोना  उगलने  वाली  भूमि  का  वह  इलाका  सबसे
 पिछड़ा  हुआ  इलाका  है  ।  उत्तरी  बिहार  में  जो
 चम्पारन  का  इलाका  है,  गंगा  का  इलाका  है  ,
 सहरसा  श्रौर  पूर्णिया  के  इलाके  हैं,  इन  इलाकों  में

 पूरे  हिन्दुस्तान  की  प्रति  व्यक्ति  श्राय  के  मुकाबले
 सबसे  न्यूनतम  श्राय  |  यह  सब  इसलिये  हुमा
 कि  बिहार  के  लिये  जो  निश्चित  नीति  निर्धारित
 करनी  चाहिये  थी,  जो  निश्चित  नीति  भ्रख्तियार
 करनी  चाहिये  थी,  वह  नहीं  की  गई  ।  आप
 जानते  हैं-प्रायंगर  आ्रायोग  और  मधुकर  आयोग
 ने  जो  श्रपनी  रिपोर्टे  दी  हैं  उनमें  उन्होंने  साफ
 तौर  से  कहा  है  कि  वहां  के  नेताओं  ने  अपने
 व्यक्तिगत  लाभ  के  लिए,  अपने  जाति-भाइयों
 के  लाभ  के  लिये,  अ्रपने  रिश्तेदारों  को  मदद

 पहुंचाने  के  लिये  काम  किया  लेकिन  जनता  को
 लाभ  पहुंचाने  के  सिलसिले  में  कोई  काम  नहीं
 किया,  जिसका  नतीजा  यह  हुआ  है  कि  बिहार
 श्राज  बहुत  ही  बुरी  भ्रवस्था  में  है,  एक  तरह  से

 बहुत  ही  पिछड़ी  स्थिति  में  पड़  गया  है

 7.58  hrs,

 (Srrr  M.  8.  Rana  in  the  Chair]

 बिहार  की  सरकार  इसके  लिए  जिम्मेदार  है
 जो  कि  22  वर्षों  तक  पूंजीवादी  राह  पर  चली  |
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 वहां  की  सरकार  ने  बड़े  लोगों  की  मदद  करने  का
 रास्ता  भ्रख्तिवयार  किया  ।  इसी  वजह  से  बिहार
 श्राज  इतना  पिछड़ा  हुआ  है  ।  बिहार  को  ब्रागे

 बढ़ाने  के  लिये  जो  थोड़ा  बहुत  ध्यान  दिया  जाना

 चाहिए  था  वह  ध्यान  इस  बजट  में  भी  नहीं  दिया
 गया  है  ।  ऐसा  लगता  है  कि  बिहार  की  तरफ
 सरकार  का  कोई  ध्यान  नहीं  गया  है  1  कुछ  दिन

 पहले  बिहार  के  एम  पीज्ञ  श्रौर  एम  एल  एज
 ने  एक  मैमोरेडम  दिया  था  ज़िसमें  उत्तर  बिहार
 की  समस्याओं  की  चर्चा  की  गई  थी।  उन  समस्या-
 श्रों  को  दूर  करने  के  लिए  भ्रलग  से  एक  विकास
 बोर्ड  की  स्थापना  होनी  चाहिये  थी  लेकिन  बदकिर-
 मती  से  बिहार  की  सरकार  के  एडवाइज़र  लोगों  ने
 उसको  नामंजूर  कर  दिया  है  जो  वहां  के  बड़
 बड़े  शभ्र्तर  है  या  सचिवालय  में  बैठने
 वाले  सेक्रटरी  हैं  वे  तो  श्राकाश  में  रहते  हैं,  बड़े  बड़े
 महलों  में  रहते  हैं,  उनका  सारा  दृष्टिकोण  जनता
 विरोधी  है  |  वे  जनता  की  समस्याश्रों  की  तरफ
 देखते  भी  नहीं  हैं  ।  उसी  के  परिणामस्वरूप
 आज  बिहार  पिछड़ा  हुआ  है  ।  श्राज  वहां  पर
 प्रेसीडन्ट  रूल  है  जिसका  साफ  तौर  पर  मतलब
 यह  है  कि  वहां  पर  नौकर  शाही  की  हकूमत  है  ।
 हाल  में  वहां  पर एक  घटना  हुई,  जो  एक  एम  पी
 कांग्रेस  के  ही  हैं  उनके  साथ  एस  पी  ने  बबाल
 किया  ।  इस  प्रकार  की  बातों  से  पता  लगता  है
 कि  नौकरशाही  वहां  पर  इतना  नीचे  गिर  गई  है  ।
 वे  जनता  के  प्रतिनिधियों  का  कोई  सम्मान  नहीं
 करते  हैं,  उनकी  कोई  बात  नहीं  सुनते  हैं,  उनको
 भ्रपमानजनक  बातें  कहते  हैं  7  मैं  आ्रापको  चम्पारन
 जिले  की  बात  बता  रहा  हूं  1  वहां  जो  डी  एस
 भ्रो  हैं  वह  लगातार  दस  वर्षों  से  एक  प्रानरेरी
 मैजिस्ट्रेट  को  रखे  हुए  हैं।  वह  आनरेरी  मैजिस्ट्रेट
 ध्रौर  एस  डी  शो  घूसखोरी  में  सम्मिलित  है  ।
 वहां  पर  प्रदर्शन  भी  हा  ज्ीर  तमाम  लोगों  ने
 यह  मांग  की  थी  कि  वह  प्लानरेरी  मजिस्ट्रेट  जो  कि
 दस  वर्षों  से  चला  श्रा  रहा  है  वह  अपने  पद  का
 फायदा  उठाकर  घूसखोरी  को  बढ़ा  रहा  है  t
 बिहार  में  घूमखोरी  की  समस्या  इतनी  बढ़े  गई
 है  कि  नीचे  के  स्तर  पर  भी  जो  ब्लाक्स  में  ग्रामसेवक
 होते  हैं,  वी  एल  डब्लू,  वह  श्राम  किसानों  शौर
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 मजदूरों  से  घूस  लेकर  तरह  तरह  से  उतको  सताते
 हैं  ।  इस  प्रकार  की  अवस्था  आज  बिहार  के
 प्रशासन  की  हो  गई  है  ।

 18:00
 जो  सप्लीमेंट्री  डिमान्डपस्  रखी  गई  हैं

 उनमें  एक  ग्राइटम  बाढ़  के  सम्बन्ध  में  भी  है  ।
 मैंने  जैसा  कि  पहले  कहा  है  कि  बिहार  में  बाढ़  एक
 स्थाई  रोग  हो  गया  है।  पूणिया,  सहरसा,  दरभंगा
 श्रौर  पटना  के  इलाके  में  तथा  चम्पारन  जिले  में
 जो  बाढ़  ब्राई,  वहां  पर  जो  सहायता  दी  जानी
 चाहिए  थी,  वह  सहायता  नहीं  दी  गई  ।  वहां
 को  बाढ़  सहायता  समिति  में  यह  सवाल  भी  उठाया
 गया  ।  चम्पारन  जिले  में  एक  नयी  समस्या
 वाटर-जागिंग  की  भी  पैदा  हो  गई  है-गंडक  नहर
 निकलने  से  हो  गई  है  ।  क्योंकि  नहर  निकलने
 से  वहां  पर  पानी  रुकता  है।  चम्पारन  जिले  की
 विकास  कमेटी  में  यह  सवाल  उठाया  गया  था
 लेंकिन  उस  पर  कोई  कार्यवाही  नहीं  की  गई  ।
 (व्यवधान  )

 इसी  प्रकार  से  सिचाई  की  व्यवस्था  का  सवाल
 है  ।  इस  सिलसिले  में  जहां  तक  ट्यूबबेल  लगाने
 की  बात  है,  सरकार  की  झोर  से  ट्यूबबेल  लगाने
 की  व्यवस्था  नहीं  की  जा  रही  है।  इसका  परिणाम
 यह  होगा  कि  जहां  पर  नहरें  नहीं  जायेंगी  वहां  पर
 पानी  की  कोई  व्यवस्था  नहीं  हो  सकेगी  ।

 न्याय  विभाग  और  प्रशासन  विभाग  के  सम्बन्ध
 में  भी  इसमें  मांगें  रखी  गई  हैं।  जहां  तक  प्रशासन
 का  सम्बन्ध  है,  आज  चम्पारन,  मुज़फ्फरपुर
 म्युनसिपैलिटीज़  की  हालत  बहुत  खराब  हो
 गई  है।  वहां  की  सड़कों  की  दशा  बहुत  ही  खराब
 है  ।  प्येय  जल  का  प्रभाव  है  t  नगरपालिकाओं
 के  कर्मचारियों  ने  हड़ताल  भी  की  थी  बौर  भपनी
 मांगें  रखी  थीं  लेकिन  वहां  के  एडवाईजर्स  ने  झर
 गवर्नर  साहब  ने  उनपर  कोई  ध्यान  नहीं  दिया  ।
 नीचे  के  कर्मचारियों  की  आज  वहां  बहुत  ही  बुरी
 ग्रवस्था  है  t  इसी  प्रकार  से  शिक्षकों  ने  प्रपनी
 मांगें  रखी  लेकिन  उन  पर  भी  कोई  सुनवाई  नहीं
 की  गई  ।  पटना  यूनिवर्सिटी  के  शिक्षकों  ने  भी



 ou  DS.G.  (Bihar),
 4969-70

 हड़ताल  की  है  लेकिन  कोई  सुनवाई  नहीं  है  ।

 इसी  प्रकार  से  बिजली  का  सवाल  है।  बिजली
 का  हाल  यह  है  कि  बिहार  में  दिन  में  एक  घंटा
 भी  बिजली  ठीक  से  चालू  नहीं  रहती  है।  इस
 समस्या  को  दूर  करने  के  लिए  बताया  गया  था  कि
 खास  तौर  पर  नार्थ  विहार  में  थर्मल  पावर  स्टेशन
 खोलने  जा  रहे  हैं  ।  हम  चाहते  हैं  कि  सरकार
 उसपर  तुरन्त  ध्यान  दे  शौर  नार्थ  बिहार  में  थर्मल
 पावर  स्टेशन  खोले-घासकर  मुजूफ़  करपुर  मौति-

 हारी  के  बीच  में  ।  ताकि  वहां  पर  बिजली  की
 सप्लाई  की  कमी  को  पूरा  किया  जा  सके  ।

 वैसे  ही  बिहार  में  प्रशासन  को  सुधारने  का
 सवाल  है  ।  प्रशासन  का  हाल  यह  है  कि  कहीं  भी
 कोई  श्रान्दोलन  होता  है  तो  वे  कहते  हैं  कि  नक्सल-
 वाड़ी  हो  रहा  है  |  भ्रगर  किसानों  का  भी  कोई
 आन्दोलन  होता  है  वह  भी  उनको  नक्सलवाड़ी
 ही  दिखाई  देता  है  ।  में  अपने  इलाके  की  वात
 जानता  हूं  जहां  पर  नकसलवाड़ी  का  कोई  सवाल
 नहीं  था,  किसानों  का  आन्दोलन  होता  है  तो
 वह  उनको  नक्सलवाड़ी  दिखाई  देता  है  शौर  वह
 उस  आन्दोलन  को  पूरी  तरह  से  दमन  करते  है  ।

 श्राज  बिहार  में  गन्ना  उत्पादकों  के  लिए
 भयंकर  संकट  उत्पन्न  हो  गया  है  ।  इस  उद्योग
 पर  किसी  न  किसी  प्रकार  से  40  लाख  लोगों
 की  रोटी  चलती  है  लेकिन  श्राज  चीनी  मिल
 मालिक  गन्ना  उत्पादकों  पर  तरह  तरह  से  श्रत्याचार
 कर  रहे  है  1  छपरा  जिले  में  गन्ना  उत्पादकों  का
 झान्दोलन  भी  चल  रहा  है  जिसके  कारण  से  मिलें
 बन्द  हैं।  चीनी  मिल  मालिक  गन्ना  उत्पादकों
 को,  साधारण  नियमों  के  भ्रनुसार  भी  सह्नलियत
 नहीं  देते  है  ।  उनके  बकाया  का  भुगतान  नहीं
 कर  रह  हैं।  7  स्पए  35  पैसे  पर  क्वीन्टल  गन्ने
 का  जो  भाव  कल  दिया  गया  है  उससे  किसानों  में
 बड़ा  क्षोभ  है  |  भ्रगर  इस  प्रकार  से  गन्ने  का  भाव
 गिराया  जायगा  तो  आगे  चलकर  गन्ना  उत्पादन
 में  भारी  कमी  हो  जायगी  ।  इसलिय  इस  सम्बन्ध  में

 तुरन्त  ध्यान  दिये  जाने  की  झ्रावश्यकता  है  Tees

 (व्यवधान)  तो  में  चाहता  हूं  कि  इन
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 सवालों  को  हल  किया  जाए  ।  प्रशासन  में  सुधार
 लाया  जाए  a  प्रशासन  से  अ्रफसरशाही  को
 समाप्त  किया  जाय  -  प्रेसीडेन्ट  रूल  में  भी
 प्रशासन  में  सघार  लाय  जा  सकता  है  |  आज

 बिहार  के  प्रन्दर  प्रेसिडन्ट  ल  में  जो

 अफप्तरशाही  है  वह  जनता  की  भावनाओं  की
 उपेक्षा  कर  रही  है।  समाजवाद  की  जब  बात
 को  जाती  है  तो  उसके  लिए  ये  बुनियादी  सवाल

 हैं  जिनके  बिना  आग  समाजवाद  नहीं  ला  सकते
 हैं।  श्रफसरसाही  पर  बिना  लगाम  लगाए
 समाजवाद  नहीं  लाया  जा  सकता  है  ।  श्रापकी
 भावनायें  और  कलननायें  हो  सकती  है  लेकिन
 उसके  बाबजूद  बिना  इन  बातों  को  किए  हुए
 समाजवाद  नहीं  लाया  जा  सकता  है  ।  इसलिए
 मेरा  कहना  हें  कि  जब  तक  इन  संशोधनों  को  न
 लाया  जाए  तब  तक  बिहार  की  समस्यायें  हल
 नहीं  की  जा  सकतीं  हैं

 श्रो  राम  शेखर  प्रसाद  सिह  (छपरा)  :  मान-
 नीय  सभापति  जी,  आजकल  बिहार  में
 राष्ट्रपति  शासन  है।  राष्ट्रपति  शासन  जनता
 का  शासन  है  या  आाटोक्रैसी  रूल  है,  इसका  फर्क
 बताना  होगा  क्योंकि  जनता  में  इसके  बारे  में
 श्रम  उत्पन्न  होता  है  1  राष्ट्रपति  शासन  पुलिस
 राज्य  की  तरह  से  नहीं  होना  चाहिए  बल्कि  जनता
 की  डिप्तान्ड्स  और  उनके  दुखदद  को  पहुचाने
 का  एक  जरिया  होना  चाहिए  tv  सेकेण्ड
 सप्लीमेन्ट्री  डिमान्डस  पर,  अगर  श्राज  स्टेट
 लेजिस्लेचर  होता  तो  मेरा  ख्याल  है  तीन  चार
 रोज़  तक  बहस  होती  ।  लेकिन  राष्ट्रपति
 शासन  में  जनहित  की  भावनाओं  और  दिक्कतों
 को  सरकार  तक  पहुंचाने  में  दिक्कत  होती  है,
 यह  बात  इसी  से  प्रतीत  होती  है  कि  यहां  पर
 सेकेन्ड  सप्लीमेंट्री  डिमान्ड्स  के  लिए  केवल  एक
 घंटे  का  समय  रखा  गया  है।  श्रगर  वहां  पर

 राष्ट्रपति  शासन  न  होता  तो  एक  घंटा  तो  वहां
 पर  एक  सदस्य  को  ही  मिलता  ।  कहने  का
 तात्पर्य  यह  है  कि  इसी  से  ऐसी  भावनायें  जागृत
 होती  हें  कि  शायद  राष्ट्रपति  शासन  में  जनता  की
 '्रावाज़  सुनने  का  कोई  जरिया  नहीं  है  बल्कि
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 न्तोकरशाही  जो  काम  करे  उसी  की  मंजूरी
 राष्ट्रपति  शासन  में  होती  है  ।

 में  आपके  जरिए  मंत्री  महोदय  और  भारत
 सरकार  का  ध्यान  आ्राकृप्ट  करूगा  कि  बिहार  में

 राष्ट्रपति  णासन  है  और  शायद  यह  शासन  और

 बढ़े  1  क्यों  बढ़े  इसकी  जवाबदेही  भारत  सरकार
 के  ऊपर  ही  है  ।  आपको  जनता  की  भावनाओं
 का  झादर  करके  उनके  हिसाव  से  काम  करना

 चाहिये  ।  में  उदाहरण  के  लिये  एक  चीज  कहना
 चाहता  हूं  ।  छपरा  में  हास्पिटल  है  ।  उसमें  जो
 सिविल  सर्जन  का  दफ्तर  है  उसमें  एक  वर्ष  से
 टेलिफोन  नहों  है  ।  सिविल  सर्जन  के  घर  में
 टेलीफोन  है  लेकिन  उनके  दफ्तर  में  जिस  से
 हजारों  लोगों  को  टेलिफोन  करके  बात  करनी  होगी
 और  मरीजों  के  बारे  में  जानकारी  प्राप्त करनी  होगी,
 टेलिफोनो  नहीं  है  [  उन्होंने  लिखा-पढ़ी
 करके  अपने  घर  में  लगवा  लिया  होगा  ।  लेकिन
 अगर  उसकी  जरूरत  नहीं  है  तो  उसको  अपने
 घर  से  कटवा  कर  दफ्तर  में  लगवा  दें,  जिससे
 ज्यादा  से  ज्यादा  लोगों  का  काम  हो  सके  श्ौर  वह
 होता  है  क्योंकि  अस्पताल  एक  यूटिलिटी  कंसर्न
 है  शर  उसमें  टेलिफोन  नहीं  है  ।  श्रगर  वहां  पर
 जनप्रिय  सरकार  होती,  कोई  मिनिस्टर  होता
 तो  इस  काम  में  देर  न  लगती  ।

 @  ऑ्ापको  बतलाऊं  कि  जो  भी  जनहित  के
 कार्य  होते  हैं  उनमें  सरकारी  नौकरशाही  बनने
 पर  न  तो  उनको  कुछ  सुनने  का  समय  होता  है
 ओर  न  कार्य  हो  पाता  है।  अभी  ऑ्ापने  सुना  होगा
 कि  कुछ  दिन  पहले  ऐडवाइजर्स  रिजीम  होने  के
 बाद  बिहार  में  श्राठ  नये  जिलों  का  निर्माण  ह्भ्रा
 है  ।  एक  तरफ  आप  बतलाते  हैं  कि  रुपयों  की
 कमी  है,  आप  कहते  हैं  कि  जो  हमारे  पास  तरक्की
 के  काम  हैं,  डेवलपमेंट  वर्क  है  वह  नहीं  हो  सकते,
 रिलीफ  का  काम  रुका  हुआ  है  ।  पिछली  बाढ़
 में  छपरा  सोनपुर  रोड  खराब  हो  गई  थी,  जिस
 में  एक  पुल  बनने  से  उस  रोड  की  मार्फत  श्रसम
 से  दिल्ली  तक  लोग  आ  जा  सकते  हैं  -  फूलड
 की  वजह  से  वह  खराब  हो  गई  t  पी  डब्ल्यू  डी
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 की  तरफ  से  न  जाने  कितने  आइटेम  दिये  गये
 हैं  जिनमें  लाख  दौ  लाख  रुपये  का  खर्च  है  -  लेकिन
 उससे  भी  कम  खर्च  पर  इस  सड़क  की  मुरम्मत
 हो  सकती  थी  अर  वह  काम  करने  के  लायक  हो
 सकती  थी  ।  वह  तीस  मील  की  सड़क  है  जिस  पर
 कहीं  कहीं  कट-ग्रप  हो  गये  हैं  ।  उस  रोड  को
 टीक  करवाने  में  थोड़ा  सा  पैसा  लगता  ।  पहले  जो
 सफ़र  मोटरगाड़ी  के  द्वारा  एक  घंटे  में  हो सकता  था
 अब  उसमें  दो  या  ढाई  घंटे  लगते  है  क्योंकि  उसकी
 मरम्मत  नहीं  हुई  है  ।  एक  तरफ  ग्राठ  नये  जिले
 बनाने  की  बात  हो  रही  है,  जिसमें  लोगों  की  तरक्की
 करनी  होगी  शौर  उनकी  तन््ख्वाहें  बढ़ानी  होंगी
 तथा  खर्च  ज्यादा  होगा  और  दूसरी  तरफ  जो
 निर्तात  श्रावश्यक  बात  है,  जिसके  कारण  ग्रावागमन
 रुका  हुप्रा  है,  उसकी  ब्ोर  कोई  ध्यान  नहीं  दिया
 जाता  |  इसी  तरह  से  और  भी  बातें  हो  रही  हैं
 जिनको  नहीं  होना  चाहिये  था।  जिलों  का  निर्माण
 तो  एक  पालिसी  डिसीजन  है  ,  यह  शाम  रोजमर्रा
 का  काम  नहीं  है।  मेरा  ख्याल  है  कि  इस  काम  को
 रोकना  चाहिये  शौर  जब  पापुलर  गवर्नमेंट  श्राये
 तब  जिलों  का  निर्माण  होना  चाहिये  ।  कारण
 यह  है  कि  बहुत  से  ऐसे  स्थान  हैं  जहां  पर  जिले
 होने  चाहिये  लेकिन  वहां  नहीं  बनाये  जा  रहे  है
 झौर  जहां  नहीं  होने  चाहिये,  वहां  बनाये  जा  रहे
 है  ।  वहां  पर  पग्रफ़ुरों  की  स्वीट-बिल
 पर  जिलों  का  निर्माण  शुरु  हुआ  है  ।  हो  सकता
 कि  कई  झ्रावश्यक  जगहों  पर  यह  काम  हुम्ना  हो,
 लेकिन  ज्यादातर  ऐसे  ही  18  है  ।

 कुछ  कलेक्टर  लोगों  की  पोस्टों  को  अपग्रेड  करके
 कमिश्नर  बनाया  गया  है  |  उसमें  कुछ  लोगों  को
 खश  करने  के  लिए  भ्रफसरक्षाही  प्रपने  पसन्द  के
 ऑ्रफपरों  को  श्रच्छे  श्रोहदे  देने  के  लिये  या  बौर
 किसी  कारण  से  हो,  खर्च  बढ़ा  रही  है,  लेकिन
 डववेलपमेंट  का  जो  काम  है  उसके  लिये  न  तो  उनके
 पास  टाइम  है  श्रीर  न  उसके  बारे  में  सुनने  का
 प्रवकाश  |

 पंचायतों  के  चुनाव  रुके  हुए  हैं  श्रौर  पंचायत
 परिषदों  को  भी  कुछ  ही  जिलों  में  बनाया  गया  है  a
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 अधिकांश  जिलों  में  नहीं  बनाई  गई,  सिर्फ  दो  तीन
 जिलों  में  बनाई  गई  हैं  ।  पंचायत  परिषदें  बनने
 के  बाद  चुनाव  हुए  नियम  के  मुताबिक  पंचायत

 परिपद्  के  जो  भ्रध्यक्ष  होते  हैं  उन्हें  जो  श्रधिकार
 मिलने  चाहिये  उनसे  भी  बिहार  सरकार  उनको
 वंचित  कर  रही  है  ।  डेवेलपमेंट  के  काम के  बारे  में
 जो  उनके  आडर  होते  हैँ  उनके  मुताबिक  भी  कोई
 काम  नहीं  होता  है।  जो  सरकारी  मुलाजिम  उनके
 अधीन  काम  करते  हैं  वह  सब  कुछ  रोके  रहते  हैं
 श्र  जो  डेवेलपमेंट  का  काम  पंचायत  परिषदों
 के  जरिए  होना  चाहिये,  वह  नहीं  हो  पाता  है  ।
 अगर  आपको  पंचायतों  को  श्र  बिलेज
 लीडरशिप  को  एन्करेज  करना  है  तो  जिस  तरीके
 से  गुजरात  शौर  महाराष्ट्र  में  पंचायत  परिषदें
 बनी  हुई  हैं  उसके  ढंग  पर  बिहार  में  भी  उनको
 चलवाने  का  प्रयास  झापको  करना  चाहिये  ।

 इन  मांगों  में  एज  केशन  डिपार्टमेंट  के  बारे  में
 भी  खर्च  की  मांग  की  गई  है  |  बिहार  में  ऐक्ट
 बनाकर  डिस्ट्रिक्ट  एजुकेशन  प्लैनिंग  कमेटियां  वनी

 हुई  हैं  -  उनमें  नियम  के  मुताबिक  पांच  लेजिस्लेचर्स
 के  सदस्य  होते  हैं  श्रौर  एक  पब्लिक  मेन  रक्खा  जाता

 है  ।  लेकिन  जबसे  वहां  पर  राष्ट्रपति  शासन

 हुआ  है  तब  से  जन-प्रतिनिधियों  को  हटाकर  केवल
 अधिकारियों  की  ही  एजुकेशन  प्लैनिंग  कमेटी

 बनाई  गई  है  ।  इससे  नुक्सान  यह  होता  है  किसी

 जगह  पर  काम  ठीक  से  नहीं  हो  सकता  है
 इस  कमेटी  को  यह  देखने  का  अधिकार  होता  है
 कि  किस  जगह  किस  स्टेज  का  स्कूल  बनना  चाहिये
 शर  किस  किस  को  किस  तरह  के  शोहदे  पर
 लिया  जाये,  मगर  यह  काम  नहीं  हो  पाता  है।
 श्राज  जो  एजुकेशन  इन्स्पेक्टर  डिस्ट्रिक्ट  श्रौर
 ब्लाक  लेबल  पर  होते  हैं  उनकी  रिपोर्ट  पर  काम

 होता  है  जिससे  काफी  धांधली  होती  है  ।  में  मंत्री

 महोदय  से  आपके  माध्यम  से  निवेदन  करूंगा  कि

 वह  सारी  रिपोर्टों  को  मंगा  कर  पुराने  तरीके
 की  एजुकेशन  प्लांनिग  कमेटीज़  को  रेस्टोर  करें
 श्रगर  एम०  एल०  एज़०  को  उनका.  मेम्बर  बनाने
 में  कोई  दिक्कत  है  तो  उन  में  एम०  पीज०  को
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 रक्खें  ताकि  ज्यादा  से  ज्यादा  जन-प्रतिनिधित्व
 उनमें  हो  सके  और  ज्यादा  से  ज्यादा  जनता  के
 हक  की  चीजें  उनमें  मंजूर  हो  सकें  ।

 अन्त  में  में  कहना  चाहता  हुं  कि  वहां  प्रेजिडैंटस्
 रूल  को  खत्म  करना  चाहिये  और  वहां  जनप्रिय
 सरकार  बनानी  चाहिये  ।  अगर  ऐसा  नहीं  होगा
 तो  जनता  की  भावनाग्रों  को  आप  कुंठित  करेंगे।

 श्री  बेणीशंकर  शर्मा  (बांका)  :  सभापति
 महोदय,  मैं  विहार  प्रदेश  का  यह  दुर्भाग्य

 बेदेशिक  व्यापार  मंत्री  (श्री  ब०  रा०  भगत)  :
 आप  बिहार  पर  क्यों  बोल  रहे  हैं  ?

 श्री  बेशी  शंकर  शर्मा  t  क्योंकि  में  वहीं  से

 चुना  गया  हूं  v

 में  इसको  बिहार  का  दुर्भाग्य  मानता  हूं  कि
 हमें  झाज  यहां  बिहार  की  प्रनुपूरक  अनुदानों  की
 मांगें  पास  करनी  पड़  रही  हैं।  यह  काम  तो  बिहार
 की  भ्रसेम्बली  का  होना  चाहिये  था  श्रीर  जिस  कार्य
 में  हम  यहां  एक  घंटा  लगा  रहे  हैं  उसमें  वहां  के

 चुने  हुए  प्रतिनिधि  शायद  दो  तीन  दिन  लगाते  ।
 तब  कहीं  हम  बिहार  की  समस्याओ्रों  के  ऊपर
 रोशनी  डाल  सकते  थे।  इस  सदन  से  हम  एक
 घंटे  के  अन्दर  कितनी  रोशनी  डाल  सकेंगे,  यह
 मेरी  समझ  में  नहीं  ञ्राता  ।  फिर  भी  मैं  यया-
 सम्भव  ज्ापके  सामने  कुछ  कहने  की  कोशिश
 करूंगा  |

 आज  बिहार  में  राष्ट्रपति  शासन  है  और
 हमारे  राजनीति  के  मोहरों  की  चालों  के  बीच  में

 बिहार  की  जनता  पिसी.  जा  रही  है  |  वहां  ला
 एण्ड  ऑर्डर  की  जो  व्यवस्था  है  उसको  आप  जानते

 हैं  ।  में  हत्याओं,  चोरियों,  और  डकैतियों  की
 बात  नहीं  करता,  क्योंकि  यह  तो  बहुत  ग्राम
 बातें  हो  गई  हैं।  लेकिन  बिहार  में  आज  एक  न
 ढंग  का  जो  वातावरण  पैदा  हो  गया  है  उसकी  अ्रोर

 a.
 में  आपका  ध्यान  प्राकषित  करना  चाहता  हे
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 बिहार  बंगाल  के  बहुत  नजदीक  है,
 इसलिए  बंगाल  में  जो  हवा  बहती  है  वह  बिहार
 में  भी  आती  है  ।  बंगाल  में  कम्युनिस्टों  का
 जोर  है।  वहां  पर  नक्सलाइट  हैं,  सी०  पी०

 (एम)  हैं  ।  और  न  जाने  क्या-क्या  हैं  7  राज
 हम  देखते  हैं  कि  वहां  के  चीफ  मिनिस्टर  भी  वहां
 जो  ला  एण्ड  आडंर  की  स्थिति  है  उसके  विरुद्ध
 सत्याग्रह  शौर  अनसन  कर  रहे  हैं  7  बंगाल  में  श्राज
 जो  कुछ  हो  रहा  है  उसकी  नकल  पर  हमारे  यहां
 गुंडे,  बदमाश  और  शोहदे,  जो  हर  जगह  होते  हैं
 पार्टी  विशेष  का  बिल्ला  लगाकर  00-50  की
 संख्या  में  इकट्ठे  होते  है  श्रौर  गैर-उञ्जवार  जमीनों
 की  बेदखली  के  नाम  पर  जो  श्र  लोगों  की
 जमीन  होती  है  श्रौर  जिस  पर  धान  लगा  हुआा
 होता  है,  उस  पर  से  उसके  श्रसली  मालिकों  को
 बेदखल  करने  की  कोशिश  करते  हैं  ।  इस  पर
 वहां  मार-पीट  हो  जाती  है  खूनलर्खराबी  भी  हो
 जाती  है  ।  में  मंत्री  महोदय  सें  प्रार्थना  करूंगा
 कि  कम  से  कम  बिहार  में  डिमाक्रेसी  के बजाय  जो
 माबोत्रेसी  का  बोलबाला  हो  रहा  है  उसको  रोकने
 की  कोशिश  करें।

 श्रभी  मेरे  मित्र  श्री  रामशखर  प्रसाद  सिंह  ने

 बिहार  में  नये  जिलों  के  निर्माण  के  सम्बन्ध  में
 झापका  ध्यान  आक्ृष्ट  किया  था  ।  हमने  विहार
 के  मिताल्लिक  जो  पालियामेंन्ट  की  कन्सल्टेटिव
 कमेटी  बनी  है  उसमें  भी  इस  पर  चर्चा  उठाई  थी
 हमें  इसमें  कोई  तुक  समझ  में  नहीं  ता  कि  जब
 बिहार  में  जनतन्त्रीय  शासन  नहीं  है  तब  कोई  ऐसी
 अहमियत  का  मसला  क्यों  उठाया  जा  रहा  है  ।
 इन  जिलों  के  निर्माण  में  कम  से  कम  सात  या  शठ
 करोड़  रुपया  सालाना  खर्च  होगा  और  साथ  ही
 लोगों  को  भी  असन्तोष  होगा  ।  मुझे  श्राज  ही
 नौगछिया  से  एक  तार  मिला  है  कि  नौगछिया
 को  भागलपुर  जिले  से  काट  कर  बेंगसराय  जिले
 में  मिलान  की  कोशिश  की  जा  रही  है  जिसका
 वहां  के  लोग  विरोध  कर  रहे  हैं  ।  वहां  के  लोगों
 की  बहुत  सी  एसी  समस्यायें  हैं  जो  वहां  की  जनता
 के  प्रतिनिधि  ही  हल  कर  सकते  हैं  ।  जो  गवर्नर
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 साहब  के  दो  ऐडवा।इजर  हें  वे  क्या-क्या  करेंगे  ?
 थे  जमशेदपुर  की  हड़ताल  का  मसला  सुलझायेंगे
 या  इन  समस्याझ्रों  को  हल  करेंगे  |

 जहां  पच्चीस  तीस  मंत्री  काम  करते  थे  वहां
 वही  कम  दो  एडवाइजर  कर  रहे  हैं  और  वे
 बेचारे  क्या  कर  सकते  हैं।  उन  पर  मेरे  मित्र  बहुत
 नाराज  होते  हैं।  लेकिन  वे  क्या  कर  सकते  है।  मैं
 बिहार  में  राजनीतिज्ञों  से  प्रार्थना  करूंगा  कि  वे
 अपने  राजनीतिक  मतभेद  भुलाकर  बिहार  की
 जनता  की  भलाई  के  लिए  जितनी  जल्दी  हो  राष्ट्र-
 पति  शासन  का  अन्त  करें  और  पापुलर  सरकार
 का  गठन  करें।  वह  सरकार  चाहे  इंडिकेट  की  हो
 सिडीकेट  की  हो  या  एस  ०  एस०  पी०  की  हो,  मुझे
 इससे  कोई  एतराज  नहीं  ।  यह  भ्राज  की  सबसे
 बड़ी  आवश्यकता  है  ।  अंग्रेजों  का  जब  राज्य  था
 तब  हम  कहा  करते  थे  कि  हमारा  अपना  राज्य
 कहीं  अ्रच्छा  होगा  चाहे  उसमें  कितनी  ही  कमियां
 क्यों  न  हों  ।  उसी  तरह  राष्ट्रपति  शासन  से,
 चाहे  किसी  पार्टी  क।  शासन  हो,  वह  कहीं  प्रच्छा
 होगा  ।

 बिहार  के  मंत्रियों  के  बारे  म  [मुधोलकर
 कमीशन  की  रिपो:  प्रकाश  हुई  है।  मैं  श्राग्रह
 करूंगा  कि  जो  निष्कर्ष  उनमें  निकाले  गये  हैं,
 उनके  आधार  पर  जिन  लोगों  को  दोषी  पाया  गया
 उनके  खिलाफ  जलती  से  जल्दी  कार्रवाई  की  जाए
 और  जनता  में  जो  पश्रसंतोष  है,  उसको  दूर  किया
 जाए  ।

 बिहार  में  पानी  की  बहुत  कमी  है।  सिंचाई
 की  व्यवस्था  भी  ठीक  नहीं  है,  जिन  इलाकों
 में  थोड़ी  बहुत  नहरों  से  सिच:ई  हो  रही  है  वहां
 पहले  बारह  रुपये  प्रति  एकड़  सिंचाई  की  दर  थी  ।
 उसको  बढ़ाकर  सौलह  रपये  कर  दिया  गया।  श्व
 उसको  चौबीस  रुपये  किया  जा  रहा  है  a  मेंनें
 डा०  राव  से  बात  की  थी  उन्होंने  कहा  है  ।क

 यह  स्टट  का  मामला  है.  मैं  क्या  कर  सकता  |  I

 उन्होंने  ञ्न्धघ  का  हवाला  दिया  ।  वहां  पर  एड

 हाक  रेट  है  7  एक  और  तो  हम  मालगुजारी
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 [श्री  वेणी  शंकर  हर्मा]

 ज़मीन  पर  से  हटाते  की  बातें  कर  रहे  हं  बौर  दूसरी
 ओर  सिंचाई  के  रेट  बढ़ा  रहे  रहे  ।  र्म  प्रार्थना
 करूंगा  कि  जो  रेट  बढ़ाया  जा  रहा  है  इसका  न
 बढ़ाया  जाए  ।

 अब  में  शिक्षकों  के  बारे  में  कुछ  कहना  चाहता
 हूं  ।  प्राइमरी  शिक्षकों  को  य्राप  जानः  ही  है
 कि  उन्हें  बहुत  कम  तन्ख्वाह  मिलती  है  ।  कम  होने
 के  बावजूद  भी  बिहार  में  बहुत  से  ऐसे  स्थान

 है

 जहां  कि  शिक्षकों  को  महीने  से  वेतन  नहीं  दिया
 गया  है  7  इस  को  भी  आप  देखें  और  ऐसा  प्रयत्न
 करें  कि  जिनसे  इन  गरीबों  को  अपनी  मजदूरी
 तो  समय  पर  मिलती  रह।

 अध्यक्ष  महोदय,  बिहार  में  काफी  इलाकों  में
 जंगल  है  और  उन  जंगलों  में  काफी  सम्पत्ति  भी

 है  ।  लेकिन  एफौरेस्टेशन  के  नाम  पर  जंगलों  के
 लगाने  के  नाम  पर  उनका  सफाया  किया  जा  रहा  है।
 हजारीबाग  और  मेरे  जिले  संथाल  परगना  में
 बीडी  के  पत्ते  के  गांछ  काफी  होते  हैं।  उनको

 केन्दु  कहते  हैं ।  ये  कामधेनु  की  तरह
 से हैं।  हर  साल  काफी  मूल्य  के  पत्ते
 देते  हैं  इनका  भी  सफाया  किया  जा  रहा  है  t
 इनकी  रक्षा  का  कोई  उपाय  नहीं  किया  गया  है  t
 मैं  चाहता  हुं  कि  जंगलों  की  रक्षा  की  अच्छी  व्यवस्था
 की  जाय  ।

 अ्रध्यक्ष  महोदय,  बिहार  में  म्यूनिसिपैलिटियों
 ओर  नोटिफाइड  एरिया  कमेटियों  में  जो  बहुत
 दिनों  से  बनी  हुई  हैं,  कोई  चुनाव  नहीं  हुआ  है  ।
 में  आग्रह  करूंगा  कि  आप  गवर्नर  महोदय  को
 श्रादेश  दें  कि  वह  जल्दी  से  जल्दी  इनके  चुनाव
 करायें  ।  जिन  के  चुनाव  नहीं  हुए  हैं  उनके  शीघ्र
 चुनाव  करायें  ॥

 बिहार  में  सिल्क  शझ्ौर  लाख  का  बहुत  पुराना
 उद्योग  है  ।  लेकिन  उनके  सम्बन्ध  में  कोई  संग-
 ठित  रूप  से  काम  नहीं  किया  गया  है।  भागलपुर
 झर  संथाल  परगना  में  सिल्क  के  कीड़े  पाले  जाते
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 हैं  ।  कटोरिया  की  तरफ  जंगलों  में  लोग  प्रपने
 तोरसे  इनको  पालते  है  ।  उनको  इस
 विपय  यें  शिक्षित  करने  वाला  कोई  संगठन  नहीं
 है  ।  भागलपुर  में  एक  सिल्क  इंस्टीट्यूट  है  लेकिन
 वह  गांवों  में  जाकर  लोगों  को  उसके  कीड़े  किस
 तरह  से  पाले  जायें,  किस  तरह  से  उनका  विकास
 किया  जाए,  इसकी  शिक्षा  नहीं  देता  है  अगर
 इसकी  व्यवस्था  की  जाए  तो  बिहार  में  जो  बेरोज-
 गारी  है,  वह  बहुत  हद  तक  दूर  हो  सकती  है  ।

 लाख  का  उद्योग  भी  ह्वास  पर  है  जिसके
 उद्धार  के  लिये  कुछ  प्रयत्न  किया  जाना  चाहिये  ।

 ग्राज  हम  यहां  बिहार  के  अनदाना  के  सम्बन्ध
 में  बात  कर  रहे हैं.  मुझे  लगता  है  कि  यह  ऐसी
 बात  है  जैसे  पिता  पुत्र  का  श्राद्ध  कर  रहा  हो  ।
 जो  अवस्था  उछल  चर  की  होती  है  ,  वेसी  ही
 अवस्था  श्राज  हमारी  है।  यह  काम  बिहार
 की  असैम्बली  का  था  मैं  फिर  ग्रन्त  में  कहना
 चाहता  हूं  कि  बिहार  के  राजनीतिज्ञ  अपने  मत-
 भेदों  को  ताक  पर  रख  कर  जनता  के  हित  में
 जितनी  जल्दी  हो  सके,  राष्ट्रपति  शासन  का  अन्त
 करें  ।  में  मंत्रीजी  से  भी  प्रार्थना  करता  हूं  कि
 वे  भी  इस  काम  में  सहयोग  दें  और  वहां  पापुलर
 सरकार  का  गठन  करावें  ।

 शनी  यमुना  प्रसाद  मंडल  (समस्तीपुर)  :
 बिहार  भारत  का  दूसरा  सबसे  बड़ा  प्रान्त  है  ।
 लेकिन  जहां  तक  गरीबी  का  सम्बन्ध  है,  वह  सबसे
 ज्यादा  गरीब  राज्य  है  आप  वहां  प्रति  व्यक्ति
 झाय  को  देखें  ।  वह  बहुत  ही  कम  है  (इंटरप्शंज  )।

 हमारे  जोशी  साहब  कई  बार  हम  लोगों  से
 कहा  करते  थे  कि  वह  चल  कर  वहां  सत्याग्रह
 करेंगे  और  ज़मीन  लोगों  को  दिलाने  के  लिए  काम
 करेंगे  |  लेकिन  मैं  देखता  हुं  कि  श्राज  उनका  वह
 जोश  भी  ठंडा  पड़ता  जा  रहा  है  वहां  व्याप्त
 गरीबी  के  बारे  में  एक  मैंमोरेंडम  भी  प्रधान  मंत्री
 तथा  गृह  मंत्री  को दिया गया  था  ।  बिहार  राज्य  के
 बहुत  भ्रधिक  संसद  सदस्यों  ौर  एम०  एल०  एज०
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 ने  उस  पर  हस्ताक्षर  किये  थे  ।  हमने  कहा  कि
 वहां  की  गरीबी  की  कुछ  दबा  होनी  चाहिये,
 उसको  दूर  करने  के  लिये  कुछ  किया  जाना
 चाहिये  ।  जो  वहां  बड़े  बड़े  अ्रफसर  हैं  उन्होंने
 उसके  जवाब  में  कहा  है  कि  काफी  वहां  सड़कें
 बन  रही  हैं  तथा  दूसरे  विकास  के  काम  हो  रहे  है  ।
 म॑  समझता  हूं  कि  गरीबी  श्रगर  रिपोर्ट  इस  तरह
 से  लेकर  दूर  की  जा  सकती  हो  तो  वह  श्राज  कभी
 की  दूर  हो  गई  होती  ।  रिपोर्टों  पर  विश्वास  नहीं
 किया  जा  सकता  है  यह  कागज़ी  कारंवाई  होती
 है  ।  मैं  चाहता  हुं  कि  आप  उसकी  गरीबी  दूर
 करने  की  कोई  दवा  करें।

 विहार  पर  प्राकृतिक  प्रकोप  भी  बहुत  होते  है  1
 1967-688  वहां  भयानक  अकाल  पड़ा  था  |
 1968  में  कोसी  की  बाढ़  आई  ।  इस  साल
 l969  4  गंगा  की  भयानक  बाढ़  शाई  और  ऐसी

 बाढ़  श्राई  जो जायद  947-48  में  एक  बार  आई
 थी।  जब  यहां  सलाहकार  समिति  की  मीटिंग  हो
 रही  थी  जो  बिहार  में  एडवाइज़र  हैं,  मेरे  द्वारा  प्रश्न
 उठाये  जाने  पर  उन्होंने  जो  कुछ  कहा  तो  उसको
 सुनकर  म॑  हैरान  रह  गया,  आश्चर्यचकित  रह
 गया  ।  उन्होंने  बड़े  ही  लाइट  बे  में  श्रौर  विचित्र
 ढंग  से  कहा  कि  गंगा  तो  महादेव  की  जटा  से
 निकलती  है,  उसका  मुकाबला  करना  बड़ा  मुश्किल
 है  ।  इसको  सुनकर  मुझे  लगा  कि  भगवान  ने
 उन्हें  हृदय  दिया  ही  नहीं  t

 38.27  hrs.
 (Mr.  Deputy-SpeakER  in  the  Chair]

 बिहार  में  गरीबी  कम  होने  के  बजाय  बढ़ती
 ही  जा  रही  है  1  श्रगर  बेक  राष्ट्रीयकरण  की  बात  न
 होती  तो  वहां  की  सिचुएशन,  हालात,  एक्सप्लोसिव
 हो  गई  होती  ।  इस  राष्ट्रीयकरण  ने  लोगों  की
 साइकौलोजी  को  कुछ  चेंज  किया  है।

 उपाध्यक्ष  महोदय,  में  डिमांड  नम्बर  i9
 के  सम्बन्ध  में  कुछ  कहना  चाहता  हूं  ।  यह  कृषि
 से  सम्बन्धित  है  ।  मैने  देखा  है  कि  इंडियन
 काउंसिल  झाफ  एग्रिकलचरल  'रिसच  ने  हमारी
 काफी  मदद  की  है।  श्रगर  उसने  मदद  म  की  होती
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 तो  हमारी  हालत  और  भी  खराब  हो  गई  होती
 में  फारेन  ट्रेड  की  मिनिस्ट्री  से  कहूंगा  कि  वहां  पर

 तम्बाकू  की  खेती  बहुत  भ्रच्छी  होती  है  शौर  हो
 सकती  है।  आप  तम्बाकू  श्रौर  जगहों  से  मंगाते
 हँँ  ।  उसकी  उत्तर  बिहार  में  अच्छी  खेती  हो
 सकती  है  ।  बहुत  सुन्दर  सिग्रेट  श्रौर  सिगार
 बनाने  के  काम  में  वह  ञग्रा  सकता  है।  श्राप  उस
 और  ध्यान  दें  ।  वही  हालत  जूट  की  है।  उसकी
 और  भी  आप  ध्यान  दें  ।  गंगा  के  क्षेत्र  में  जो  भूमि
 है  वहां  पर  तम्बाक्  की  खेती  काफी  बढ़  रही  है  ।
 लेकिन  एक्साइज  इयूटी  तथा  दूसरे  कारणों  से
 किसान  घबरा  उठे  हैं  |  वे  चाहते  नहीं  हैं.  कि  वे

 तम्बाक्  की  खेती  करें  |  इस  वास्ते  मैं  कहना  चाहता
 हूं  कि  श्रगर  कृषि  पर  आपने  विशेष  ध्यात  न  दिया
 तो  जो  बीमारी  है  वह  मिटने  वाली  नहीं  है  ।

 साथ  ही  सिचाई  की  श्रोर  श्राप  ध्यान  दें  ।
 मैंने  सोचा  था  कि  इन  सप्लीमैटरी  डिमांड्ज  में
 सिंचाई  के  लिए  भी  कुछ  किया  जाएगा  ।  इनमें
 उसकी  बात  भी  होगी  ।  लेकिन  मैने  देखा  है  कि
 इसमें  भ्रफसरों  की  नियुक्तियों  के  लिए  तो  रुपया
 मांगा  गया  है  लेकिन  उसओऔर  ध्यान  नहीं  दिया
 गया  ।  पेज  73  पर  श्राप  35-35  कार्यपालिका
 पदाधिकारी  रख  रहे  हैं  |  श्रगर  जिला  परिषदों
 की  स्थापना  हो  गई  होती  तो  इन  पदाधिकारियों
 की  आवश्यकता  न  पड़ती  ।  लेकिन  न  कपि  की
 शोर  और  न  ही  सिंचाई  की  ओर  श्रापका  ध्यान
 जा  रहा  है।  वहां  व्याप्त  गरीबी  भावुकतावश
 नहीं  में  श्रापक  ध्यान  में  यह  बात  ला  रहा  हूं  ।
 प्रापका  कृषि  की  ओर  ध्यान  नहीं  है  ।  गंडक  की
 तरफ,  कोसी  की  तरफ  श्रापका  ध्यान  नहीं  है  ।
 दरभंगा  सबसे  बड़ा  जिला  है  |  वहां  54  लाख
 की  ग्राबादी  है  1  परसेंट  देश  की  कुल  प्राबादी
 का  वहां  रहता  है।  भापको  सुनकर  प्राश्चर्य
 होगा  कि  वहां  बहुत  कम  सिंचाई  का  इंतजाम

 है  ।  बड़े  बड़े  श्रफसरों  को  बहाल  करने  के
 बजाय  प्रगर  कुछ  स्टेट  ट्यूबवेल्ज  की  व्यवस्था
 की  जाती,  रूरल  इलैक्ट्रिफिकेशन  की  लाइंन्स
 को  ले  जाया  जाता  तो  गरीबी  को  कुछ  हद  तक  कम
 करने  म  भ्रापको  मदद  मिलती  ।  एडवाइजर  पौर
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 श्राई  ए  एस  तथा  श्राई  सी  एस  के  लोगों  को

 यहां  श्राप  भेज  देते  हैं  ।  उनकी  आंखों  में  आांसू
 नहीं  होते  हैं।  वे  गरीबों  की  दशा  को  जानते

 नहीं  हैं  ene

 MR.  DEPUTY-SPEAKER:
 should  conclude  now,

 SHRI  YAMUNA  PRASAD  MAN.
 DAL:  This  is  the  second  biggest
 State  in  the  country.  You  have  al-
 lotted  only  one  hour,  The  _  people’s
 representative  must  have  some  say
 on  the  demands,

 He

 कृषि  की  उन्नति  के  सम्बन्ध  में,  उसके  आधु-
 निकीकरण  के  सम्बन्ध  में  हमने  बार  बार  आपको
 कहा  है  लेकिन  हमारा  यह  दुर्भाग्य  है  कि उस  ओर
 श्रापका  ध्यान  नहीं  गया  है  ।  बड़े  बड़े  लोगों  को
 बहाल  करने  के  सिवा  और  कोई  काम  नहीं
 होता  है  ।

 मैंने  सुना  है  कि  हाल  ही  में  बिहार  सरकार
 का  कुछ  ख्याल  एग्रीकल्चर  यूनिवर्सीटी  की  तरफ
 गया  है  ।  उत्तर  बिहार  क  दरभंगा  जिले  में
 पूसा  में  903  4  इम्पीरियल  एग्रीकल्चर  रिसर्च

 इंस्टीट्यूट  कायम  किया  गया  था  ।  935  में
 उसे  वहां  से  हटाकर  दिल्ली  लाया  गया  |  झब
 सुनते  हैं  कि  बिहार  में  कृषि  विश्वविद्यालय  स्थापित
 करने  पर  विचार  किया  जा  रहा  है।  में  समझता
 हैं  कि  ऐतिहासिक,  भौगोलिक  श्रौर  अन्य  दृष्टियों
 से  पूसा  उसके  लिए  सर्वथा  उपयुक्त  स्थान  है  ।

 यदि  किसी  कारण  से  पश्चिमी  कोसी  नहर
 नहीं  बनाई  जा  रही  है,  तो  सरकार  को  डगमारा
 बैराज  बनवाने  की  व्यवस्था  करनी  चाहिए  ।
 स्टेट  ट्यूबबेल  बना  कर  सिंचाई  की  व्यवस्था
 की  जानी  चाहिए  |  सरकार  कई  करोड़  रुपये
 दे  कर  रूरल  इल॑क्ट्रिफिकेशन  कार्पोरेशन  बना
 रही  है  ।  उत्तर  बिहार  के  दक्षिण  में  इंडस्ट्रियल
 बल्ट  है  ,  डी०  बी०  सी०  है  मगर  उत्तर  बिहार  की
 भमि  भ्रच्छी  है।  भगर  सरकार  इस  क्षेत्र  क ेविकास
 की  भोर  समुचित  ध्यान  नहीं  देगी,  भ्रौर  गत
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 सत्र  में  मेने  जो  मेमोरन्डम  सभा-पटल  पर  रखा  था
 यदि  वह  उसके  मुताबिक  फिर  से  विचार  करके

 कार्यवाही  नहीं  करेंगी,  तो फिर  उस  गरीब  उत्तर-

 बिहार  की  क्या  स्थिति  होगी,  इसकी  सहज  ही
 कल्पना  की  जा  सकती  है।

 आवश्यकता  इस  बात  की  है  कि  बिहार  में

 बहुत  बड़ी  संख्या  में  बड़े  ऊंचे  पद  क्रीएट  न  करके
 वहां  स्टेट  ट्यूबवैल्स  और  अन्य  उपायों  से  इरिगेशन
 की  व्यवस्था  की  जाये  ।  अगर  सरकार  चाहती
 है  कि  यह  सबसे  बड़ा  राज्य  सब  से  गरीब  न  रहे
 तो  उसको  इस  सम्बन्ध  में  उचित  और  प्रभावशील
 पग  उठाने  पड़ेंगे  -  मनीपुर  की  अनुपूरक  मांगों
 की  तरह  बिहार  जैसे  बड़े  राज्य  की  श्रनुपूरक
 मांगों  पर  विचार  के  लिए  भी  केवल  एक  घंटा
 देना  उचित  नहीं  है  ।

 श्री  सत्य  नारायण  सिह  (वाराणसी  )  :  उपाध्यक्ष
 महोदय,  इस  वक्त  हमारे  देश  में  राजनैतिक
 अस्थिरता  है,  बिहार  जिस  का  सब  से  ज्यादा
 शिकार  है  1  पुरानी  नौकरणाही  इस  स्थिति
 से  लाभ  उठाने  के  लिए  किस  तरह  से  कोशिश  कर

 रही  है,  मैं  श्राप  के  सामने  उसके  कुछ  उदाहरण
 रखना  चाहता  हूं  ।

 अप  जानते  हैं  कि बिहार  एक  खेतिहर-प्रधान
 राज्य  है  शौर  खेती  उस  की  मुख्य  समस्या  है
 बिहार  की  समस्या  यह  है  कि  वहां  सिचाई  कंसे
 की  जाये,  उद्योग-धंधे  कसे  खोले  जायें  और  जनता
 के  दूसरे  हिस्सों  की  समस्याओों  को  कँसे  हल  किया
 जाये  |  जब से  कांग्रेस  में  डिविजञन  हुआ  है,  तब  से
 ज्षमीन  के  सम्बन्ध  में  रेडिकल  रिफ़ार्म  करने  की
 बातें  बड़े  जोरों  से  हो  रही  हैं।  जब  से  यह  आवाज़
 उठी  है-हालांकि  इस  बारे  में  कोई  अमली  कदम
 नहीं  उठाया  गया  है-,  तब  से  बड़े  बड़े  भूस्वामियों
 ने  ग़रीब  किसानों  और  खेतिहरों  पर  हमला  करना
 शुरू  कर  दिया  है।  बिहार  ऐसा  प्रदेश  है,  जहाँ
 ग़रीब  किसानों  शौर  खेतिहर  मज़दूरों  को  बटाई
 पर  ज़मीन  बहुत  ज्यादा  दी  जाती  है  ।  जब  से  यह्
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 एलान  होने  लगा  है  कि  कांग्रेस  की  तरफ़  से
 ज़मीन  सम्बन्धी  रेडिकल  रिफ़ार्म  किये  जाने
 वाले  हैं,  तब  से  बड़े  बड़े  भ्स्वामी  बटाई  पर  जो
 ज़मीन  ग़रीब  किसानों  और  खेतिहर  मजदूरों
 को  देते  थे,  वे  उस  को  बड़े  पैमाने  पर  छीनने
 की  कोशिश  कर  रहे  हैं  ।

 अ्रखबारों  में  समाचार  श्राते  हैं  कि  बिहार
 में  चारों  तरफ़  नक्सलाइट्स  पैदा  हो  गये  हैं  ।

 नक्सलाइट्स  कैसे  पैदा  होते  हैं  ?  क्या  शाप
 समझते  हैं  कि  जब  एक  पक्ष  की  ओर  से  जुल्म
 होगा,  ग्रधिकार  छीने  जायेंगे,  लोगों  को  परेशान
 किया  जायेगा,  उन  की  बरेइज्ज़ती  की  जायेगी,
 तो  क्या  लोग  कभी  उस  के  खिलाफ़  नही  उठेगे?  यहां
 डेमोक्रेसी  की  बातें  बहुत  ज्यादा  होती  हैं  ।  लेकिन
 कोई  मुझे  बताये  कि  जो  जनतन्त्र  जनता  की
 इच्छाग्रों  और  ग्राकांक्षाओं  के  मुताबिक  पूरा  नहीं
 उतरता,  जो  जनता  को  फल  नहीं  देता  है,  क्या  वह
 कभी  बचता  है  ।  उस  प्रकार  के  जनतंत्र  OT
 जनता  खत्म  कर  देती  है  ।

 बिहार  में  आज  भी  चारों  तरफ़  ज़मीन  का
 कानसेन्ट्रेशन,  केन्द्रीयकरण,  कुछ  लोगों  के  हाथों
 में  बड़े  पैमाने  पर  है।  जब  यह  सरकार  चाहती  है
 कि  पूंजी  की  इजारेदारी  को  तोड़ा  जाये,  तो
 क्या  ज़मीन  की  इजारे-दारी  को  नहीं  तोड़ा  जायेगा?
 जो  ज़मीन  पर  काम  नहीं  करते  हैं,  मेहनत  नहीं
 करते  हैं,  घर  बैठ  कर  दूसरों  से  काम  करवाते
 हैं  और  उनको  परेशान  करते  हैं,  क्या  उन  लोगों
 से  ज़मीन  ले  कर  जोतने  वालों  और  मेहनत  करने
 वालों  को  दी  जायेगी  या  नहीं,  यह  देश  की  मुख्य
 समस्या  बन  गई  है  ।

 केन्द्रीय  सरकार  द्वारा  जो  विभिन्न  कमीशन
 बनाये  गये  है,  उन  की  रिपोट्स  को  देखने  से  पता
 चलता  है  कि  इस  समय  देश  में  यदि  कोई  संकट
 है,  तो  वह  खेतिहर  संकट  ही  है  शर  इसलिए
 देश  को  उस  संकट  से  निकालना  प्रावश्यक  है  ।
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 उस  इलाके  में  चारों  तरफ़  बड़े  जोरों  से दमनचक्र
 चल  रहा  है  1  जब  से  वहां  मंत्रि-मंडल  खत्म
 हो  गया  है  और  जन-प्रतिनिधियों  का  शासन
 नहीं  रहा  है,  तब  से  बड़े  बड़े  भूस्वामी  सीधे  अफ़सरों
 के  साथ  रिश्ता  कायम  कर  के,  उन  के  साथ  मिल  कर,
 उन  को  रिश्वत  दे  कर,  किसानों  को  परेशान
 कर  रहे  हैं  ।

 एक  दिन  बालिया  ज़िले  के  नज़दीक  बाडंर
 पर  ढ़ाई  तीन  सौ  लोगों  द्वारा  लट्ठ,  बललम  पश्ौर
 बन्दूक  श्रादि  ले  कर  हरिजनों  की  बस्ती  पर
 हमला  किया  गया,  बहुत  से  झ्रादमियों  को  मार
 दिया  गया  और  उन  की  लाशों  को  गंगा  नदी
 में  बहा  दिया  गया  ।  ग्राज  तक  इस  बारे  में  कोई
 कार्यवाही  नहीं  की  गई  है  -  इस  से  आ्राप  ग्रन्दाज़ा
 लगा  सकते  हैं  कि  आज  वहां  पर  किस  तरह  का
 ग्रत्याचार  हो  रहा  है,  लेकिन  चूंकि  वह  श्रत्याचार
 कुछ  बड़े  लोगों  की  तरफ़  से  हो  रहा  है  श्रौर  ग़रीबों
 पर  हो  रहा  है,  इस  लिए  उस  की  आवाज़  इस
 सदन  में  नहीं  गंजती  है  ?  मालूम  होता  है  कि  यह
 सदन  केवल  बड़े  लोगों  का  सदन  है,  ग़रीबों  का
 सदन  नहीं  है  ।

 में  मंत्री  महोदय  से  निवेदन  करूंगा  कि
 यह  देश  ग़रीब  किसानों,  खेतिहर  मज़दूरों  श्रौर
 गरीबों  का  देश  है।  बिहार  में  इस  प्रकार  के  खेतिहर
 मज़दूरों  शौर  ग़रीबों  का  देश  है  ।  बिहार  में
 इस  प्रकार के  अत्याचार  हों  शौर  उन  के  बारे  में
 कोई  कदम  न  उठाया  जाये  श्र  भश्रपराधियों  को
 कोई  सज़ा  न  दी  जाये,  तो  इस  से  हमारा  जनतंत्र

 स्रक्षित  नहीं  रहेगा  ।  श्रगर  ये  श्रत्याचार  बढ़त
 गये,  तो  एक  नहीं,  हज़ारों  नक्सलवाड़ियां  पैदा
 हो  जायेंगी  श्रोर  उस  को  रोकना  किसी  के

 ब्तें  की  बात  नहीं  रहेगी  ।  मैं  चाहूंगा  कि  वहां  की
 स्थिति  की  जांच  की  जाये,  वहां  पर  जो  टैरर
 पैदा  करने  की  कोशिश  की  जा  रही  है,  उस  का
 अन्त  किया  जाये  और  शान्ति  तथा  व्यवस्था
 कायम  करने  की  कोशिश  की  ज़ाये  ny
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 att  मुद्रिका  सिह  (औरंगाबाद)  :  उपाध्यक्ष
 महोदय,  हमारे  यहां  बिहार  में  राष्ट्रपति-शासन
 दो  बार  हुआ  है  और  उस  के  बारे  में  हमारा
 बहुत  ही  कटु  अनुभव  रहा  है  1  राष्ट्रपति  शासन
 के  अन्तर्गत  नई  नई  पोस्टस  क्रीएट  की  जा  रही  हूँ

 कुछ  लोगों  की  पदोन्नति  की  जा  रही  है  और  कुछ
 को  ट्रांसफर  किया  जा  रहा  है।  सारा  समय  इन
 बातों  में  ही  जाया  किया  जा  रहा  है  और  विकास
 का  सारा  काम  ठप्प  पड़ा  हुआ  है  ।

 उस  णासन  में  दूरदरशिता  का  भी  अभाव  है
 मैं  एक  उदाहरण  देता  हूं  ।  मारे  दक्षिणी  बिहार  में
 एक  ही  पेरेनियल  कैनाल  है-सोन  नहर  1  उसे  रिहंद
 डम  से  पानी  मिलता  था,  लेकिन  अब  रिहंद
 डम  पानी  देने  से  इन्कार  कर  रहा  है  1  अगर  नाथे
 कोयल  स्कीम  को  कार्यान्वित  न  किया  गया  और
 कोयल  के  कुटकू  स्थान  पर  डैम  न  बनाया  जा  सका,
 तो  पुरानी  नहरें  भी  सूख  जायेंगी  और  नार्थ  कोयल
 हाई  लेवल  कैनाल  की  योजना  भी  ठप्प  पड़
 जायेगी,  जिस  से  कई  लाख  एकड़  की  सिंचाई
 होगी  ।  में  निवेदन  करना  चाहता  हूं  कि  अगर
 बिहार  सरकार  नालायक  है  और  वह  इस  काम
 को  हाथ  में  नहीं  लेती  है,  तो  केन्द्रीय  सरकार  इस
 काम  को  करे,  नहीं  तो  वर्तमान  सोन  नहर  सूख
 जायेगी  शौर  सारा  इलाका  मरुभूमि  बन  जायेगा  1

 बिहार  सब  से  निर्धन  राज्य  है,  लेकिन  वहां
 बिजली  के  चार्जिज़  हाइएस्ट  हैं  :  बिजली  का  रेट
 i8  पैसे  प्रति  यूनिट  है,  सविसिंग  चार्ज  तीन  रुपये

 प्रति  फूट  है  और  मिनिमम  चार्ज  20  रुपये
 प्रति  हासंपावर  है  ।  फिर  भी  एलेक्ट्रिसिटी  बोर्ड
 घाटे  में  चल  रहा  है  ।  वहां  आफिसरों  का  राज्य
 है,  लूट  है,  घूसखोरी  का  बोलबाला  है।  समयभाव
 के  कारण  में  सारी  चीजें  नहीं  रखना  चाहता
 नहीं  तो  मैं  इस  सदन  में  साबित  कर  देता  कि
 एलेक्ट्रिसिटी  बोर्ट:  कितना  बड़ा  हम्बग  है  ।

 हमारे  प्रधिकारियों  की  शनिश्चर  दृष्टि
 किसान  पर  लगी  है।  उन्हें  ऐसा  मालूम  हो  रहा  है
 कि  किसान  के  घर  में  सोने  की  गुल्ली  उत्पन्न  हो
 रही  है  ।  यह  हाई  ईल्डिंग  वेराइटी  श्नौर  ग्रीन
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 रेबोल्यूशन  के  नारे  लगा  कर  लोग  जोंक  की
 तरह  किसानों  को  चूसना  चाहते  हैं  7  एक  तरफ
 मैने  अ्रभी  बताया  बिजली  के  हाइएस्ट  चार्ज,  दूसरी
 शोर  नहर  का  रेट  11से  6  हा  द: 2  L9  होरहा
 है,  तीसरी  और  तीन  एकड़  पर  अभी  एग्रीकल्चरल
 इनकम  टैक्स  लगा  रहे  हैं  कि  प्रति  एकड़  एक  हजार
 रुपये  की  किसान  को  बचत  हो  रही  है  ग्रीन

 रेवोल्यूशन  से  ।  उन्हें  यह  भी  मालम  नहीं  कि  वहां
 सिंचाई  के  लिए  बारहमसिया  नहर  नहीं,  यह
 भी  मालूम  नहीं  कि  महीने  में  25  दिन  बिजली
 बन्द  रहती  है,  बिजली  के  भरोसे  भी  जो  पम्प
 से  कुछ  पैदा  करना  चाहते  हैं  धान  गा  गेहूं  वह  भी
 नहीं  कर  पाते  हैं,  बीज  लगता  है  और  इतना
 कीमती  मैन्योर  लगता  है,  लेकिन  पानी  के  श्रभाव
 में  जल  कर  खाक  हो  जाता  है।  इस  स्थिति  में
 तीन  एकड़  पर  ऐग्रीकल्चरल  इनकम  टैक्स  यह  मान
 कर  कि  प्रति  एकड़  एक  हजार  रुपये  की  बचत

 होगी,  यह  कोई  पगला  ही  सोच  सकता  है  कि  खेती
 में  इतनी  बचत  है।  ग्रीन  रेवोल्यूणन  के  साथ  साथ
 एक  तो  डढ़  दो  रुपये  में  वह  बीज  लेते  हैं  सरकार
 से,  उस  के  बाद,  एक्साइज  ड्यूटी  लगा  कर  मैन्योर
 का  दाम  बढ़ा  दिया  है,  एक  एकड़  में  एक  फसल  में
 पांच  सौ  रुपये  मैन्योर  में  लगता  है  तो  खर्च

 बढ़  गया  है  और  खर्च  के  हिसाव  से  ग्रीन  रेवोल्यूशन
 के  बावजूद  भी  पैदा  नहीं  हो  रहा  है  ।  समय  होता
 तो  में  एक  एक  ग्राइटम  का  हिसाव  जोड़  कर  बता
 देता  कि  श्राप  इनकम  कैसे  जोड़ते  हैं  फंक्ट्रियों
 में  और  जमीन  में  जो  हमारी  पूंजी  है,  ट्रैक्टर  श्र
 बैल  में  जो  हमारा  पैसा  लगता  है,  चार  पांच  वर्ष
 में  बैल  मर  जाता  है,  उस  का  वीयर  ऐंड  टीयर
 का  हिसाब  और  सिंचाई  के  चार्ज,  बिजली  के
 चाज,  मैन्योर  वगरह  इन  तमाम  चीजों  के  चाजज़
 लगा  कर  मैं  इन  को  जोड़  कर  साबित  कर  के  दिखा
 देता  कि  किसानों  को  कोई  फायदा  नहीं  होता  है
 झर  यह  तीन  एकड़  पर  जो  इनकम  टैक्स  लगाने
 जा  रहे  हैं  यह  पागलपन  की  बात  है  1  इसे  रोकना

 चाहिए।  जब  तक  क्राप  इन्श्योरेंस  नहीं  हो  जाय  कि
 फेल्योर  हो  तो  सरकार  उस  को  इन्श्योर  कर  के
 घाटा  दे  तब  तक  किसी  भी  तरह  किसान  पर  कोई
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 भी  कर  लगाना  बहुत  साइंटिफिक  नहीं  होगा,
 न््यायोत्रित  नहीं  होगा  |

 श्री  केदार  पस्वान  (रोसेरा)  :  उपाध्यक्ष
 महोदय,  मैं  बिहार  की  मांगों  का  विरोध  करता  हूं
 इस  के  लिए  बहुत  जबदेस्त  कारण  है  ।  कारण
 क्या  है  कि  वहां  बिहार  में  राष्ट्रपति  शासन  होने
 के  बाद  भी  और  पहले  22  वर्षो  में  कांग्रेस  के
 सत्तारूढ़  रहने  के  कारण  वहां  बहुत  खराबियां
 बढ़  गई  हैं  क्योंकि  एक  माइल  में  एक  या  दो  लाख
 रुपया  कोसी  बांध  पर  खर्चे  हुआ  शौर  कोसी  बांघ
 में  स्थार  भूंड  करने  से  बांध  टूट  गया  7  के०  एल०
 राव  साहब  ने  बताया  था  कि  स्यार  के  भूड़  करने
 से  बांध  टूट  गया  और  बहुत  से  गांव  डूब  गए  1
 मैं  कहना  चाहता  हूं  कि  जिस  में  2  लाख  रुपया
 एक  माइल  में  खर्च  हो  और  वह  बांध  स्यार  के

 भूड़  से  टूट  जाय  तो  उस  में  शेर  के  घुसने  से  क्या
 होगा  इस  देण  की  हालत  जो  इतनी  भ्रप्ट  है  इस  का
 कारण  क्या  है  ?  इसका  कारण  यही  है  रुपया  !
 रुपये  पर  प्रतिबन्ध  लगना  चाहिए  कि  फाजिल
 रुपया  नहीं  लगना  चाहिए  1  होता  क्या  है  कि
 शाई  ए एस  आफिसर  जितने  हैं  वह  अपने  अपने
 आदमियों  को  बांध  वगेरह  बनाने  की  कान््टक्टरी
 देते  हैं  और  अपने  आदमी  को  पास  कर  देते  हैं  ।
 इसीलिए  इतना  भ्रप्टाचार  सब  हो  रहा  है।
 वह  कलेक्टर  और  जितने  बड़े  बड़े  आदमी  हैं
 मिनिस्टरों  को  क्यों  कहें,  वह्  बेचारे  तो  सही  में
 नहीं  जानते  हैं  कि  वहां  क्या  हो  रहा  है,  वह  बड़े
 बड़े  आई  ए  एस  आफिसर  धांधली  से  अपने  श्रादमियों
 को  कांट्रेक्टरी  दे  देते  हैं  और  वही  इतना  दीवाला
 मारते  हैं।  शेरशाह  ने  पांच  वर्ष  की  ग्रमलदारी
 में  पंजाब  से  आसाम  तक  ग्रैंड  ट्रंक  रोड  बनाया  हुआ
 था  लेकिन  एक  बहेड़ी  क्षेत्र  ऐसा  है  जहां  श्राज
 दरभंगा  से  ले  कर  कुशेश्वर  तक  करीब  30-40
 माइल  होगा,  उस  में  वर्ष  लग  गए  ।  ब्रभी
 तक  पी  डब्लू  डी,  तैयार  नहीं  कर  पाया  ।  उस  का
 कारण  यही  है  कि  श्रफसर  अपने  आदमियों  को

 कांट्रैक्टरी  देते  हैं  श्रौर  उस  में  माल  फंसाते  हैं  1
 65  प्रतिशत  रुपया  बांध  में  और  सड़क  में
 लगता  है  श्र  35  प्रगिशठ  रुपया  मिल  कर
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 सत्र  ग्रफमर  भोजन  कर  लेते  हैं  वह  छोटे  बड़े  अ्रफसर
 हों  चाहे  कांट्रेक्टर  हों  या  श्लौर  कोई  हों  + इस  बात  का
 हमें  बड़ा  दुख  है।  इस  के  लिए  ऐसा  करना  चाहिए
 कि  जितने  आदमी  ऐसे  भ्रष्ट  हैं  उन  को  चौराहे  पर
 चढ़ा  देना  चाहिए  इस  की  जांच  करनी  चाहिए  ।

 विद्यार्थी  के  संबंध  में  में  कुछ  कहना  चाहता
 |  लड़के  जो  इम्तहान  देते  है,  हम  समझते

 बिहार  में  यह  मामला  इतना  भ्रष्ट  हो  गया  है
 कि  उन  की  कापियां  विदेश  भेजनी  चाहिए
 क्योंकि  बड़े  बड़े  श्रफसर  अपने  लड़कों  को,  अपने
 भतीजों  को,  अपने  कुटुम्ब  वालों  को  पास  कराते
 हैं  और  दूसरे  जो  पास  होने  लायक  हैं  उन  को  फेल
 कर  देते  हैं।  जिस  राज्य  में  जो  विद्या  पास  करने
 लायक  है  उन  को  फेल  कर  दें  और  जो  फेल  करने
 लायक  हैं  उन  को  पास  कर  दें,  वह  राज्य  कहां
 तक  जा  सकता  है  ?  बहुत  दुख  के  साथ  कहना
 पड़ता  है  कि  यह  देश  बहुत  खतरनाक  स्थिति  में
 जा  रहा  है।  इस  के  लिए  कुछ  सोचना  चाहिये  at
 aie  बहुत  से  देशों  में  हम  देख  रहें  है  एक  श्रौर  दस
 का  फर्क  ग्रामदनी  में  है  ।  इस  देश  में  डा०  लोहिया
 ने  कहा  था  कि  .00  से  कम  नहीं  और  हजार
 से  ज्यादा  नहीं  होना  चाहिये  लेकिन  हालत  यह
 है  कि  एक  चौकीदार  की  तनख्वाह  तो  7  रुपये
 है  और  शाई  जी  की  साढ़े  बाइस  सो  रुपये  है  ।
 यह  देश  किस  तरह  जागे  बढ़  सकता  है  ?
 बेकारी  क्यों  नहीं  बढ़ेगी?  बेकारी  बढ़ेगी  1
 दिन  प्रति  दिन,  जो  थोड़ा  बहुत  झगड़ा  भी  हो
 जाता  है,  श्राज  हमारे  सत्यानारायण  बाबू  ने
 कहा  कि  वह  तो  माक््संवादी  कम्युनिस्ट  हैं  जो
 ऐसा  कराते  हैं  ।  जहां  पेट  का  दुख  होगा,  जहां
 रोजी  का  दुख  होगा,  वहां  बेइज्जती  होगी,
 मार्क्सवादी  तो  क्या  हम  कौन  चीज  नहीं  बना
 सकते  हैं  ?  इस  देश  में  ?  इस  के  लिये  में  कहना
 चाहता  हुं  कि  बहुत  जल्दी  सुधार  किया  जाय,
 नहीं  तो  इस  देश  के  लिये  बहुत  खतरा  है  श्रौर
 इस  देश  में  हम  लोग  चाहते  हैं  कि  इस  दण  में
 हम  सब  बहुत  करवा  देंगे,  श्रौर  सब  चीज  करने
 के  लिये  तैयार  हैं  ny

 a g
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 THE  MINISTER  OF  STATE  का  kar  Sharma,  Shri  Mandal,  Shri  Satya
 THE  MNISTRY  OF  FINANCE  Narain  Singh,  Shri  Mudrika  Sinha

 (SHRI  P.  C.  SETHI):  As  far  as  the
 Supplementary  Demands  for  grants  in
 respect  of  Bihar  are  concerned,  the
 main  items  of  expenditure  on  re-
 venue  account  are  Rs,  38  lakhs  on
 account  of  drought  and  flood  relicf
 operations,  Rs.  8  lakhs  for  grants
 to  Universities  for  meeting  increase
 in  expenditure  on  account  of  impro-
 ved  pay  scales  to  the  staff  of  Univer-
 sities  and  to  teaching  and  non-teach-
 ing  staff  of  the  constituent  colleges,
 Rs.  50  lakhs  for  providing  mid-day
 meals  to  the  students  of  primary  and
 middle  schools,  Rs.  43  lakhs  on  ac-
 count  of  payment  0०  arrear  bills.
 etc.,  etc..  Out  of  the  total  amount  of
 Rs.  78  lakhs.  about  Rs,  आ  lakhs
 would  be  recoverable  bv  reccipts.
 recoveries  6९,  and,  therefore.  the  to-
 tal  excess  demands  are  still  less.

 Apart  from  that,  I  would  also  like
 to  point  out  that,  as  far  as  the  Fourth
 Plan  outlay  is  concerned,  Bihar  has
 benefited  the  most  in  terms  of  the
 Fifth  Finance  Commission's  recom-
 mendations.  Jn  the  Fourth  Plan  out-
 lay  for  Bihar,  the  State  Government’s
 own  resources  are  Rs.  03.6]  crores
 while  the  Central  assistance  will  be
 to  the  tune  of  Rs.  338.00  crores.  thus.
 the  total  will  be  Rs.  44.6  crores.
 The  Central  assistance  thus  for  Bi-
 har  would  be  76.5  ver  cent  of  the  to-
 tal  Plan  outlay  of  the  State.  This
 proportion.  as  compared  to  the  Plan
 assistance  which  has  increased  from
 47.5  per  cent  to  65  per  cent  and  then
 69.5  per  cent  and  now  reaching  the
 figure  of  76.5  per  cent.  is  considerably
 on  the  very  good  side.  IT  would  also
 like  to  mention  that  this  has  happen-
 ed  on  account  of  the  formula  which
 has  been  adovted  for  the  backward
 areas  and  backward  States  bv  the
 National  Development  Courcil.  Bi-
 har  has  benefited  by  this.

 T  would  not  like  to  go  into  the  de-
 tails  at  this  moment.  T  really  share
 the  concern  and  anxicty  of  the  hon.
 members,  Shri  Madhukar,  Shri  Ram-
 sekhar  Prasad  Singh,  Shri  Beni  Shan.

 and  Shri  Kedar  Paswan,  that  as  far
 as  Bihar’s  poverty  and  backwardness
 is  concerned,  special  effort  has  to  be
 made,  and  I  am  quite  sure  that  on
 account  of  this  Plan  outlay  this  could
 be  done:  as  far  as  Central  assistance
 is  concerned,  we  are  moving  in  that
 direction.

 Anxiety  has  also  keen  shown  that
 the  President’s  rule  is  there  and,
 therefore,  the  democratic  forum
 which  should  have  been  given  to
 the  people  of  Bihar,  is  being  denied.
 J.  would  only  like  to  say  that  it  is
 upto  the  local  legislators  to  decide
 and  find  out  a  solution  to  this  pro-
 blem  and  I  am  quite  sure  that  the
 hon,  Members  who  have  shown  their
 concern  here  in  this  respect  will
 move  in  that  direction.

 As  far  as  the  other  complaints
 which  have  been  cited  here  by  the
 hon.  Members  with  regard  to  specific
 charges  of  corruption  or  with  regard
 to  the  trouble  which  the  people
 might  be  facing  on  account  of  any
 lack  of  appreciation  or  dereliction
 of,  duty  on  the  part  of  Government
 officials  is  concerned,  if  any  specific
 complaints  are  brought  to  the  notice
 of  the  Government,  we  will  certain-
 ly  look  into  them.  At  this  moment,
 as  far  as  these  demands  are  concern-
 ed,  they  are  very  limited  and  I  hope
 that  the  House  will  pass  them.

 MR.  DEPUTY-SPEAKER:  Now  I
 will  put  all  the  cut  motions  in  res-
 pect  of  the  Supplementary  Demands
 for  Grants  for  Bihar  to  the  vote  of
 the  House.

 All  the  cut  motions  were  put  and
 negatived.

 MR.  DEPUTY-SPEAKER:  Now
 the  question  is:

 “That  the  respective  Supplemen-
 tary  sums  not.  exceeding  the

 amounts  shown  in  the  third  column
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 of  the  Order  Paper  be  granted  to
 the  President  out  of  the  Consolida-
 ted  Fund  of  the  State  of  Bihar  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 970  in  respect  of  the  following  de-
 mands  entered  in  the  second  co-
 lumn  thereof—

 L/P(N)5LSS—  ,0l0—6-3-970—GIPS,
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 Demand  Nos,  2  to  4,  6,  9  to  13,  5  to

 ae
 28,  30  to  32,  35  to  40,  42,  43  and

 The  motion  was  adopted.
 8.52  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,  De-
 cember  22,  969/Pausa  ,  89l  (Saka).


